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LOK SABRA 

Wednesday, August 13, 1986/ 
Srav(ln(l 22,190' (Stika) 

The Lok SabhQ mIt tit Eleven 0/ th~ 
Clock. 

[MR. SPEAKER. in the Chair) 

ORAL AN&WE'RS TO QUESTIONS 

[English] 

Projects Behind Schedule 

·387. SHRI C. MADHAV REDOI: 
Will tbe Minister of PROGRAMME 
IMPLEMENTATION be pleased to atate : 

(a) whether it is a fact that 66 per 
cent of the infrastructure projects in tbe 
Central sector are behind time: 

(b) tbe cost of those projects; 

(e) the analysis of the projects in coal, 
steel, railways, cement, sbippioS and ports, 

telecommunications, fertilizers and petro. 
leum sectors which arc behind tiale sche-
dule and the extent of delay in eacb casc; 
and 

(d) the reasons for delay in the 
completion of these projects in each 
sector? 

THE MINISma. OF .PROGRAMMB 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY) : (a) Of 
the 264 rrojects each costina over Rs. 20 
crores l~OW under implementation, 202 pro-
jects are in the sectors mentioned by the 
Hontble Member, namely-coa], steel, rail .. 
ways, cement, shipping and ports, teleco-
mmunications, fertilizers and petroleum, 
out of which 99 projects have reported 
delay, 

(b) Tbe cost of these delayed projects 
is estimated at Rs. 29022.15 crores. 

(c) The analysis of the projects is 
given in the Statement-I below. 

(d) Major reasons for delay are given 
in the Statement· II blow. 

Statement·! 

Sl. No. of delayed Extent of delay Cost 
No. Sector projects (Months) (Ra. Crores) 

1 2 3 4 5 

1. Coal 35 9-204 4613.50 

2. Steel 13 6-131 13635.50 

3. R.ailway 18 12-144 2161.00 

4. Cement 2 11-24 319.1S 
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1 2 

,. Shipping and Ports 

6. Tel ecommunicationa 
.,. F ertilil:ers 

8. Petroleum 

TOTAL 

Statement.II 

Major reasons identified whicb cause 
delay are :. 

(i) Delay in acquisition of land; 

(ij) Lack of infrastructural facilities; 

(iii) Delay in finalisation of detailed 
engineering drawings; 

Bv) Delay in placement of orders and 
supply of critical equipments and 
material; 

(v) Change in scope; 

(vi) Delay in construction and ineffi-
cient working of contractors; 

(vii) Law and order disturbances; 

(viii) Inadequate allocation of funds; 

(ix) Delay in mobilisation of labour 
and other labour problems; 

(x, Delay in tendering and mig-
rna tching progress of vendors and 
suppliers, etc. 

SHRI C. MADHA V REDDI: Out of 
99 projects which are delayed because of 
various reasons, may I know how many 
projects are delayed because of lack of 
funds, and bow many projects are del~Yed 
because of other reasons inspite of the fact 
that the allotments are available? 

SHRI A. B. A. GHANI KHAN 
CHOUDHURY : Except in Railways, for 
want of funds no project is delayed. 

3 4 S 

7 4-32 961.00 

1 25 "I t.OO 

4 6-119 1267.00 

19 1-64 !994.00 
-----------

99 29022.15 

(Interruptions) 

SHRI C. MADHA V REDDI: What are 
the projects del!lyed because of ... (Interrup· 
tions) want of funds "I 

SHRI A. B. A. GHANI KHAN 
CHOUDHURY: About Vizag, I would say 
lack of funds at the initial stage was the 
cause of delay. The other reasons for pro· 
jeet delay are land acquisition, delay in 
finalization of the contracts and delay in 
equipment supply. 

SUR I C. MADHAV REDDI : The other 
reasons, apart from lack of allotments, of 
fund given in the statement are so simple, 
and within the capacity of the Government 
and the Ministry. May I know the reasons 
why this Ministry has not held any meetings 
with the other Ministeries '1 May I know 
what is the type of assistance you give to 
the Ministeries to see that these problems 
are sorted out? What are the guidelines 
issued by your Ministry to various Minis-
tries to ~ee that there is no delay in the 
implementation of the projects '1 

SHRI A. B. A. 0 HANI KHAN 
CHOUDHURY: Normally, we have inter-
Ministerial meetings. There, we try to sort 
out our problems. The monitoring division 
of our nlinistry monitors each month pro-
jects costing Rs. 100 crores or more; and 
then they prepare a nash report. In the 
flash report, they indicate the critical 
aspect of the project which is cousing delay. 
From this we come to the action oriented 
Exception report. This goes to the highest 
authority for remedial measures. This is 
number two. Thirdly. we have our 
consultants. We have our advisers also. 
Now, ac~ordins to the consult_nta and 
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accordina to the advisers, the basic diffi. 
culty is the wrong preparation of project 
reports. (Interruptions) Well, you may laugb; 
but that is what it is. 

SHRI SOMNATH CHATTERJEE: We 
are concerned. (Interruptions) 

SHR 1 A. B. A. GHANI KHAN 
CHOUDHURY : We are, as the Prime 
Minister correctly says, fighting for a 
change of the system, i.e. the emphasis is 
on changing the system of project formula-
tion and implementation. 

PROF. MADHU DANDAVATE: That 
is. political system. (Interruptions) 

SHRI A. B. A. GHANI KHAN 
CHOUDHURY : In changing the system, 
obviously we lay stress on the preparation 
of the project reports. If there is a wrong 
project report, afterwards a lot of problems 
crop up. You can imagine that. The 
second reason is that there is always a 
difficulty in land acquisition. Regarding 
land acquisition, everYwhere in all projects 
you will see that it has created difficulties 
and delay. 

The fourth point is supply of critical 
equipments whether it is indigenous or 
imported equipment. The fifth is the const-
ruction of infrastructure. 

1 hese are sonle reasons I have given. 
Then there are projects wherein we give 
three-monthlY reports to the highest autho'" 
rity. Then tbere are systems of studying 
the projects in depth, Le. those projects 
wherein inordinate delays have been 
created, e.g. the Calcutta Underground 
System, Salal Hydro electric project etc. 

1 have visited many States, and I have 
had frank and cordial discussions with the 
Chief Ministers whom, I have requested 
to help us in iInpt ementlng the projects. 
They have assured to help us. For example, 
with . regard to Tolloygunge-Calcutta under-
ground system, the Chief Minister of West 
Bengal helped us to acquire the land. Then 
there was ministerial inter .. vention in U ,P. 
on the problem of interruption in power 
supply. That has been solved by the Chief 
Minister of U.P. Then there is the water 
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supply to Korba super. therma I power 
station. That was also helped by the 
Chief Minister of Madhya Pradesh. In this 
way, we are trying to solve the problems .. 

MR. SPEAKER: Question ~88 : Mrs 
J ayanti Patnaik is not available. Question 
389-Mr Sobhanadreeswara Rao is not 
present. Now question 390-Mr Lalitesh-
war Prasad Shahi. 

Price of Sugarcane 

* 3 90. SHRI LALITESHW AR PRASAD 
SHAHI : Will the Minister of FOOD AND 
CIVIS SUPPLIES be pleased to slate: 

(a) the reasons for not announcina 
the price of sugarcane at the time of 
sowing; 

(b) the reasons for dependence on sugar 
price for determining the price for sugar-
cane; and 

(c) the reasons for not relating the 
molasses and industrial alcohol price to 
sugarcane? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) to 
(c). A Statement is given below. 

Statement 

(a) The statutory minimum price of 
sugarcane payable by sugur factories for the 
1986-81 season was announced 1n 
November. 1985, well in advance of the 
sowin g season. 

(b) and (c). As per Clause 3 of the 
Sugarcane (Control) Order J 1966, the price 
of sugar is one of the relevant factors to be 
taken into consideration while fixing the 
statutory minimum price of sugarcane. In 
determining the price of sugar, which is the 
main product, due credit is given to 
realisations made from the sale of molasses 
and by this process sugarcane prices get 
rolated to realisation from molasses also. 

As all sugar factories do not own 
distilleries, the question of takina into 
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consider a don the price of industrial alcohol 
would not arisc. Further, industrial alcohol 
is not a direct by-product of sUlarcan e. 

SHRI LALITBSHW AR PRASAD 
SHARt : 'We have seen during the last forty 
years that cbanle of every five years there is 
a cyclic fall in tbe ris~ of sugar production 
result ina sometimes in import of sugar from 
other countries involving foreign exchange. 
Taking this in view, is it possible for the 
Government to announce the sugarcane 
price, not the statutory minimum price as 
stated in the statement, because statutory 
minimum price is not the actual price pay .. 
able to tbe farmers 1 Therefore, 1 would 
like to know whether it is possible to 
stabilise t be sugar industry and announce 
the price of sugarcane in advance of the . s . 
lOW In, sea on. 

SHRI A. K. PANJA : It is possible and 
that is why, while deciding the sugurclne 
price of 1985-86, 1986-87 price was 
announced prior to the sowing season i e. 
in November 1985. I t was announced in , . 
advance. We cannot announce any pnce 
i.e. the floor level minimum price withC'ut 
compliance with clause 3 of the Sugarcane 
Control Order, which gives the parameters 
by which announcement is made. 

SHRI LALITESHW AR PRASAD 
SHAHI; All such rules are meant to regu-
late something. If clause 3 stands in the 
way, they can be amended. What I mean 
to say is that the actual payable price to be 
paid should be announced in ad vance and 
Dot the minimum statutory price to which 
the Minister is referrinl. 

SHRI A. K. PANJA : This is a reque!t 
for action. We shall look into it. 

SMRI 11. S. MANE : May 1 know from 
the bon. Minister whether the cane price 
will be paid at a time because today it is 
paid four times in a year or two years '1 

SHRI A. K. PANJA: Regarding the 
SUI:1rcane price \0 which the hon. Member 
has rilbtly referred, in order to see that 
it may not be in arrears, we have taken it up 
with thc States eonc-crned. In fact, my 
se9)ior colleague a nd myself ,aJso have 
written letters to tbe heads of the States 

and Union territories to lee tbat the,. 
arrcan of the IUlarcaDe price are paid 
quickly and also the payment as it becomes' 
due is also paid. 

[Translation] 

SHRI RAMSWAROOP RAM: Mr. 
Speaker, Sir, the remaining dues to the 
farmers have not been cltared so far. Has 
the Government lot this matter investigated 
and if 80, has the Government iss'ued 
instructions to tbe State Governments for 
payment of the dues? 

MR. SPEAKER: It is not connected 
with the question. 

SHRI RAMSWROOP RAM : There are 
crores of such cases. 

[English] 

THE MINISTER OF PARLIA· 
MENTARY AFFAIRS AND MU--HSTBR 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT) : Out of a total amount 
of about Rs. 1557.8 crores, about Rs. 33.3 
crores remained to be cleared as on 
30 6.1986. The unpaid dues C\Jnstitute 
2.1 per cent of the total cane price. As my 
colleague has said, during this year itself we 
wrote four letters to the Chief Ministers. 
They have written to us that they are taking 
necessarY steps so that the arrears are 
cleared. We have also written to them that 
they should make efforts to see that interest 
is also paid. 

[Translatio,,] 

SHRI RAM NAOINA MISHR.A: Mr. 
Speaker, Sir, in the entire country, there 
are two sugarcane resions-north India 
and south India. In south India the pro. 
duction of sugarcane is more and the cost 
of production as compared to north India is 
less. When the Government announces the 
support price for su garcane, it is applicable 
to t~e entire country whc:reas the pro-
duction in north India is ) ess aod tbe cost 
of production is more. This is the reason 
why the condition of the sUlar factories in 
north India is miserable and all the 8Upr 
mills are runniDI in Josses of crores of 
rupees. I would like to know from the 
hone Minister as to whether keeping in view 
the cost of production of both tbe relions, 



lome special facilities win be provided to 
the SUlarClne crowers of north 1 

[English] 

SHRI H. K. L. BHAGAT : A~ a matter 
of fact, aU aspects of the sugar pol icy are 
under consideration. And we propose to 
take a decision soon far the ftugar policy 
relating to the Seventh Five Year Plan. It is 
correct that sugar is produced more in the 
tropical region areas Le. the States in the 
south, and Maharasbtra, etc. In Bihar and 
U.P. the productivity is Jess. It is much 
less. The na tional per hectare average 
yield is 56 tons while in the Southern 
States it is about 75 tons. 

We are very keen 'bat better and more 
,usar should also come in U.P. and Bihar. 
With regard to the point raised or s.ugges .. 
tion given by the hon. Member we shall 
look into it and see what more can be 
done. 

SHRI P. KOLANDAIVELU : The price 
of sugar cane has to be fixed at par with 
the co~t of production. But actually the 
price is nol fixed at par with the cost of 
production because of the cost of fertilizers 
and other inputs as there is increase in 
their price. We have to view the whole 
thing and moderate price has to be fixed 
for the sugarcane. 

So far as the sugar policy is concerned 
you have a1ready announced here at the 
time of the Budget session that you are 
going to announce the new policY for sugar. 
But you have not announced it so far. 
What is the reason behind it '1 

SHRI H. K. L. BHAGAT : We did say 
that we shaH announce the sugar policY· 
We have asked for extension of three 
months ftom the House because there are 
a number of factors which rentain to be 
considered. A number of consultations 
have to be done and so on. We hope to 
announce this policy sooo. 

SHRI P. KOLANDAIVELU: Already 
three months have lapsed. 

SHRI H. K. L. BHAGA T: Now we 
hope to take a decision some time after the 
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Session. We are loinl into the various 
aspects. In so far as the price of sugar 
cane is concerned. it is not only the cost of 
production but a Dumber of other factors 
whicb are relevant under the Sugar Cane 
Control Order. We are taking them into 
considera tion. 

Quality of Foodgrains Supplied Through 
Fair Price Shops 

*391. SHRI AKHfAR HA.SAN : Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state ~ 

(a) whether foodgrains supplied by fair 
price shops are of very inferior quality; 

(b) jf so, the reasons therefor; 

(c) whether effective steps will be taken 
to supply better quality foodgrains in 
future; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING AND 
MINISTER OF STATE IN THB 
MI~ISTRY OF FOOD AND CIVIL 
SUPPLIES (SHKI A. K. PANJA) : (a) No, 
Sir. Foodgrains supplied by fair price shops 
conform to specifications under the P.F A. 
Act. 

(b) Does not arise. 

(c) and (d). Effective steps are beina 
taken to ensure suppJy of good quality 
foodgrains through various measures, such 
as pre-inspection of stocks, joint samplins, 
and enforcement of quality standards at fair 
price shop level. 

[Trandation] 

SHRI AKHTAR HASAN: Mr. Speaker, 
Sir, he ba s not t eplied to my question ..• 

(Interruption,) 

MR. SPBAKER: Then to whose 
question he has replied 1 

SHRI AKHTAR HASAN: My question 
is that rotten wheat, rice and other cereals 
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are supplied by the Fair Price Shops which 
M.Ps. cannot eat. There is a feeling that 
the foodgrains supplied by the Fair Price 
Shops is not of the quality that could be 
consumed by aU. Has any action taken 
against those who are found to be respon-
sible for adulteration on the basis of the 
reports received to this effect ? 

[English] 

THE MINISTER OF PARLIA. 
MENTARY AFfAIRS AND MINISTER 
OF FOOD AND CIVIL SUPPLIES (SHRI 
H. K. L. BHAGAT) : I am clarifying. My 
colleague has already answered the question 
correctly.. It is by cC!rtain standards by 
which we judge the quality of the food. 
grains. ~ome times, very rarely we get a 
complaint. 

The Food Corporation of India gives 
supplies to the State Organisa~ion and they 
distribute it. When a comphant come we 
do checking. If any bad quality is given, 
it is replaced and action is taken. 
(Interruptions), GenerallY speaking the 
supply is all right. 

[Tronsiation] 

SHRI AKHTAR HASAN: I want to 
know against bow many officers action has 
been taken '/ 

[English] 

SHRI H. K. L. BHAGAT: The figure 
of compliant is not available with me at the 
moment. About the question as to the 
action taken against how many officers, I 
said such cases are very very rare. 

Now, there are to points. The first is 
that the foodgrain is supplied by the Food 
Corporation of India to the State Agencies. 
They take delivery in most cases. Sometime 
the question has arisen-they have taken 
supply and later on it is said that the 
supply is bad. The Food Corporation 
of India people say, we gave the supply and 
tile checked it. They said complete te~t 
checking is not possible. 

That also we have some what tried to 
solve. I a~sure you that if we find that bad 

foodgrains are supplied deliberatelY, action 
will positively be taken. 

[ Translation] 

KUMARI MAMATA BANERJEE: 
Mr Speaker, ~ir, food, clothing and shelter 
are the essentials of life. Our Prime Minis-
ter has paid more atteution towards the 
poor but in Bengal public is being supplied 
with popcorn mixed rice. When rice is 
avaihbte, sugar is not available and when 
sugar is available, wheat is not available. 
Why is it so ? You may supply bad quaJity 
cereals to the M. Ps. but the public will 
have to be supplied with good quality 
cereals. 

[English] 

SHRI H. K. L. BH!\GAT ~ 1 cannot be 
as enthusiastic as the questioner in reply. 
But we give as good stocks as are available 
with us, and they are generally good, to 
the West Bengal Government. In the actual 
Fair Price shop, if there is any complaint. 
she can bring it to our notice and we cun 
bring it to notice of the State Government. 

SHRI ANANDA GAJAPATHI RAJU : 
The quality of foodgrains supplied through 
the fair price shops is very poor. 1 would 
Sf:\y, the most important imp~diment is the 
eating up of all these funds by the middle-
men. In the villages when you go you v. in 
find that cards are given to some village 
elders, Kamams or Munsiffs. The cards 
are given to hinl. He in turn collects some 
money and eats, up some money. Will the 
Government see to it that not only public 
distribution system at apex but also at 
lower level is organised on most scientific 
basis so that middlemen is out and proper 
foodgrains reach the poor people 1 

SHRI H. K. L. BHAGAT : Sir, as far as 
the second part of his question is concerned 
I will take it first. He said that some times 
there is difficulty for card holders. He said 
that cardholders have been chosen wrongly 
and so on. I request the Member to 
address this question to his own Govern .. 
ment. Another thing he said is about the 
supply of foodgrains. Sometimes we get 
complaints. By and large, the impression 
we ba ve got from the States is not that bad 
foodgrains are supplied. 
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[Tranl/atlon] 

DR. CHANDRA SHEKHAR TRI. 
P ATHI : Is there any machinery available 
with the Mini stry for asscerta ining tbe 
quality of foodgrains and if so, how maoy 
times samples have been taken from the 
Fair Price Shops? Have tbey been analysed 
aDd the quality ensured 1 

{English] 

SHKI H. K. L. BHAOAT : This is the 
responsibility of the State Governments, to 
see that distribution system works well. I 
have written to them a number of times. 
They have conducted raids number of 
times. I can provide to the hone Member 
information on the exact number of raids 
("onducted, the number of carda cancelled 
and the action taken. 

Measures to make Delbi 
Police Effective 

+ 
*392. SHRI AJIT KUMAR SAHA : 

SHRI ANA~DA PATHAK: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government have been 
able to meet the long outstanding demands 
of the Delhi Police for being equipped with 
latest weapons, modern means of commu-
nication and transport systems and better 
racilities; and 

(b) what further measures are contem-
plated to make the Delhi Police effective in 
the discharge of their functions? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS {SHRI P. 
CHIDAMBARAM): (a) and (b). A state-
ment is given blow. 

Statement 

The requirement of a modern police 
force is a developi.ng process. Steps have 
been taken recently for modernising Delhi 
Poti~e by pfovidinS new vehicles and equip-

ment and augmenting its manpower. A 
detailed statement is enclosed at Annexure 
below. 

2. To make the Delhi Police more 
effective, it is proposed to :-

(i) Increase the number of Police 
Districts and Police Sub·Divisions 
in a phased manner. 

(ii) Increase the number of police 
stations. 

(iii) Further augment the manpower, 
provide vehicles and modern 
equipment. 

Ov} For scientific storage of crime data 
and quick reference facility a com-
puter bas been sanctioned. 

(v) To provide better training facilities 
for the police personnel. 

(vi) To further modernise the po!ice 
Control Room. 

Annexure 

1. Additional staff sanctioned for increa-
sing manpower in Delhi Police. 

----------------
81. No. Name of post No. of 

posts 

----------------
1. Additional Commissioner 

of police 1 
2. Dy. Commissioner of police 4 
3. Asstt. Commissioner of 

police 17 
4. Inspector 107 
S. Sub-Inspector 1070 
6. Asstt. Sub Inspector 485 
7. Head Constables 1703 
8. Constables 1263 

9. Drivers I others 949 --
Total 6499 

--
(Finan~jal hnpUcation Rs. 10,66 Cror,,) 
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11. N~w 'V~"icll" sa"ction~d 101 ".creasin, 
mobility of Delhi Police 

1. 

2. 

3. 

4. 

Cars 45 

Jeeps 157 

Pick.ups 73 

Motorcycles 211 
---

Total 486 
---

Total financial implication Rs. 2.87 
crores. 

111. Eq"ipm~nt SG"ction~d for modernising 
Delhi polic,. 

716 items of equipment with a 
financial implication Rs. 1.34 crores. 

SHRI AlIT KUMAR SAHA : In view 
of the terrorist activities all over the coun· 
trY, may I know whether the Government 
is thinking to advise the State Governments 
to modernise the police force to combat the 
terrorist activities in the country ~ 

SHRI P. CHIDAMBARAM From 
time to time we issue instructions to the 
State Governments to modernise tbe police 
force and to add to the strength of men and 
officers. 

SHRI AlIT KUMAR SAHA: What 
type of modern equipments ba ve been 
sanctioned for the Delhi police? 

SHRI P. CHJDAMBARAM : I have 
referred to some of these in the statement 
itself. We have provided more vehicles, 
we have provided more equipments, we 
have provided more telecommunication 
equipments, more wireless set3, new 
weapons etc. These are what are provided 
to tbe Delhi Pollc.:. And we expect that 
tbe State Governments will also enhance 
their vehicles, weaponry and wireless 
communication sets for the Police. 

SRRI ATA.UR R.AHMAN: We have 
been hearing about the modernisation of 
the Police Force for a long time. What-
ever has been stated is nothing new. But 
certainly witbin tbe constraints, we can 

bring about an imprOVement at least if we 
can ask the Police force to work on a work .. 
shift.of 8 hOUR as they have done in the 
caSe of Railway Protection Force we can 
improve the beat system witb tbe latest Jilt 
of criminals. We are having hit and run 
raids in various banks and various Places. 1 
know the hit and run is done in IUC~ a 
manner that it is very difficult to contact 
the Police immediately. But if we can have 
belicopters-I think nobodY will be 
surprised if I utter tbe word 'heliCOPter; 
the chase win be effective Sir, the time bas 
come when the Police has to be very, very 
mobile and very, very quick and they should 
meet the situation as it comes. For that 
helicopters are necessary. If we have only 
vehicles and wireless; these alone are not 
going to help. 

I take the second part of the question 
which is about the effectiveness of the 
Police. The Police can never be effective 
un1ess the judiciary is effective. We talk 
quite a lot about it ... (Interruptions) Is the 
Government going take any action to imp-
rOVe the judiciary to make the Police effec-
tive because accumulation of cases ;s eating 
into the Police force. 

THE MINISTER OF HOME AFFAIRS 
(S. Bun A SINGH) : The point raised by 
the hon Member in his speech will be taken 
care and these are very lood suggestions 
which we will consider. 

SHRI MANORANJAN BHAKTA: Law 
and order in the Union Territory is the 
responsibility ot the Union Government .. 
whether it is Delhi or Andaman and Nicobar 
Islands or Lakshadweep. In view of certain 
incidents which ha vo happened in the 
Union Territory of Andaman and Nicobar 
Islands like jail-breaking, I would like to 
know specifically from the hon Home 
Minister whether they have received any 
proposal from the Union TerritorY ad-
ministration for the modernisation of the 
Police Force in the Islands and if 80, what 
action has been taken and whether they are 
contemplat.ing to provide some special 
arrangements cotsiderins the fact that a lot 
of anti-national activities are goinl on in 
the islands and that forei&n mips are fre-
quently comins in these a pear tbe illaDd •• 
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S. BUTA SINGH: It is a continuous 
process and when we receive any sugestion 
from any unit whether it is Union Territory 
or the States we live due consideration. I 
am told that recently we have received 
some communication from the adminis-
tration of Andaman at,d Nicobar islands. 
We will definitely go into it. 

SHRI NARAYAN CHOUBBY: In 
view of the fact that our country is grow-
ing, our population is growing and the 
urban areas are growing, will the 
Government think of including 'Police' 
as a subject covered by the Planning 
Commission-Plans and whether it will be 
a Plan subject or not. 

s. BUT A SINGH : I thought that the 
hon Member is going to suggest whether we 
are contemplating and bringing this :mbject 
in the Concurrent List. He said the Plan. 
Yes. proper planning for a Police organisa-
tion a 11 over the country is avery, very 
eassential thing. But it is for the State 
Governments. If they put up their pro-
posals for the improvement of the working 
of the Police and organisation of the Police 
in their own Plans, they should suggest this 
and it could be considered. 

Guidelines for Recruitment to 
Scientific Post 

+ 
*393. SHRI K. RAMACHANDRA 

REnDY : 
SHRI BHATTAM SRI 

RAMA MURTY: 

Will the PRIME MINISTER be ·p1eased 
to state: 

(a) whether any guidelines have been 
formulated for making recruitments to 
scientific posts by the various scientific 
departments; and 

(b) if so, the details tbereof ~ 

THB MINISTER OF STATE IN THE 
MINISTRY OF . PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STA~ IN THB MTNIS-
TRY OF HOME AFFAIRS (SHRl P. 
CHIDAMBARAM) : (a) Yes, Sir. The 
Miulstry of Science and Technology have 
iPuod certain auidelinos to all scientific 

.departments in the matter of makin. 
recruitment to scientific -posts, which, 
however, have not yet become operative. 

(b) In the instructions issued by the 
Ministry of Science and Technology it haa 
been provided that in the event of scienti· 
fic posts being exempted from the purview 
of UPSC, while making recruitment to the 
exempted posts, they should 'follow the 
general principles of recruitment .like noti-
fication of vacancies with qualifications as 
prescribed in the recruitment fules, follow-
ing the reservation rules etc. It is also 
proposed to constitute search-cum-selection 
committees for every 'leve' which should 
have at least 50 % member& including 
experts from outside the department. 

SHRIK.RAMACHANDRA REDDY: 
Mr. Speaker, Sir, the hon. Minister is 
very vague and ambiguous. 10 ,bis answer 
he said: 

"In the instructions issued by the Mini-
stry of Science and Technology it 
bas been provided that in the event 
of Rcientific posts being exempted from 
the purview of UPSC" 

So, I would like to know from biln 
whether these posts have been taken 
out of the purview of the U.P.S.C. 
If so, has the Government no 
confidence in the competency and capa. 
bility of U.P.S.C.? Is the Government 
doubting the competenc.! and capability of 
U.P.S.C.? I think that is why these posts 
are taken out from the purview of the 
U.P.S.C. 

SHRI P. CHIDAMBARAM : Sirt as far 
as certain scientific Departments are concer-
ned, for examaple, the Atomic Energy 
Commission. the Space Commission, tbe 
Electronics Commission and the Defence 
Research and Development Organisation, 
the following Departments, namely the 
Department of Atomic Energy, the Depart .. 
ment of Space and the Department of 
Electronics are exempted from the purview 
of the U.P.S.C. and that decision was 
taken earlier in c~n$ullation with tbe 
U.P.S C. Similarly, the Commission on 
Additional Sources of Energy and the 
Department of Non.CoDventioDB 1 BnerlY 
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1'8".roes were alto exempted for a ;period· of 
feut',ea.rl from the .purview of the U.P.S .C. 
It is, thereror, not correct to 6ay that thele 
have been exemp.'ed now These were 
"~ted carlier. The present proposal is 
,to identify certain other scientific posts in 
certll'in scientific Departments and in 
,consultation ,witb tbe U P.S .C. to take a 
,d'ecision whethor they should be exempted 
,tiym re.cruittnent through U.P.S.C. That 
"exercise is alill on. 

SHRIK.RAMACHANDRA REDDY: 
Will the Minister be dependent on the 
marks obtained by a candidate in the com· 
·petitive c"aminatioh ? Will the Government 
contemplate to go in for competitive 
examination so tbat proper persons who are 
capable are recruited ? 

SHRI P. CHIDAMBARAM : Sir, comp,:-
,titive examination is one method of recruit-
ment. In fact, for many technical posts 
even today recruitment is throulh compe. 
titive examination. But I cannot accept 
the auaestion that coml':ttitive examination 
is the only mode of recruitment. There 
are maney other methods of recruitment 
which we can follow. 

SHRI BHATTAM SRIRAMA 
');fUR TY: It was stated that certain guide .. 
lines were given. When were those guide-
lines given ? What are those guidelines 
Why is it that the luidelines given have Dot 
become opera tive so far '? 

SHRI P. CHIDAMBARAM : Sir, the 
:Ministry of Science and Technology issued 
tbese guidelines on 28th of May, 1986. 
They have not yet become operative 
because we,bave to identify the scientific 
.posts in certain sceintific Departments. We 
have to consult the U.P.S.C. and then we 
.have to make. an order evempting these 
.posts from the purview of the U.P .S. c. 
Since this exercise is still on, this circular 
is Dot yet operative. 

SHRI DlNESH GOSW AMI: From 
time to time we come across reports of 
deaths of scientists, suicides by scientists, 
out of frustration. Also, brain.drain bas 
become a problem in this country The 
comphtints often made by our scientists and 
1eehnoloSiits ate that we take more ~l'e of 

t-he routine matter. ra'ther then "ivins 
oPPortunities for an innovative . mind ,to 
develop. Therefore, in the context orthose 

"reports and elso the complaint of brain-
drain. I want to know whether any 'Iuide-
lines have been issued by the Ministry to 
see that scientists and technologists are 
given opportunities to develop their inno-
vative mind, even in the administrative 
appara tU8 of our country. 

SHRt P. CHIDAMBARAM: The ad. 
ministration of the cadre in each scientific 
department is with that cadre authority 
which would be the Ministry of Science and 
Technology. But I may say, broadly, that 
we have introduced what is known as the 
flexibJe complementing system by which 
bright scientists are allowed to go up; they 
are given in 8etu promotion. The personnel 
policy for scientific personnel is velY 
liberal and very forward-looking_ But ir 
the hOD, Member has any specific sUlgestion 
for impro~ing the personnel policy, certainly 
we will look into that suggestion. 

SHRI ATISH CHANDRA SINHA: I 
understand that there is a general ban on 
recruitment of personnel in the Central 
Government undertakings and Central 
Government Departments. I want to know 
from the han. Minister whether this ban 
also applies to recruitment of scientific 
personnel. 

SHRI P. CHIOAMBARAM: There 
was a ban, but recently the ban has been 
lifted subject to certain condition4\. There 
is no blanket or absolute ban on recruitment 
today. 

Integrnted Approach for Exploitation 
of Oeean Resources 

*394. SHRI T. BASHEER : Will the 
PRIME MINISTBR be pleased to state: 

(8) whether Government have formu-
lated any integrated approach for expJoita-
tion of ocean resources and for other ocean. 
related activities; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY:OF SCIENCE AND TBCHNO. 
LOGY AND ,IN TIfE, Pf.PMTMIlNT$,Of 
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OCEAN DEVELOPMENT, ATOMIC 
BNERGY, BLECTR01'cICS AND SPACE 
(SHIll SfllVRAI V. PATIL): (a) and (b). 
Yes.. Sir. The Government of India have 
constituted and Ocean Science and Techno-
10KY Board for developing an intearated 
approach for the exploitation of ocean 
resources and for departmental coordination 
of ocean·related activities. The Board 
consists of several Secretaries of the 
Government or India and eminent scientists 
in the field of marine science. The Board 
had its first meeting on 2.2nd May 1986 
when its dilcussed and approved the major 
programme of ocean development. 

SHRI T. BASHEER: Actually I ex-
pected and elaborate reply from the hone 
Minister. (Interruptions) This is regarding 
integrated approach far exploitation of 
ocean resources. In the reply the Minister 
has stated that the Goveftlment of India 
have constituted an Ocean Science and 
Technology Board, That is good. .t\nd 
the Board had its first meeting also That 
is also good. But I would like to know 
what programmes have been chalked out 
and finalised. Exploration and exploitation 
of ocean resources is very important. For 
this, actually, three things are required : 
one, better infrastructural facilities; two, 
adequate skilled manpower; and three, 
acquisition of modern technology. I would 
like to know from the hon. Minister 
whether Government have prepared any 
time .. bound programme or scheme to expand 
the infrastructural facilities, to produce 
more skilled personnel and to acquire the 
most modem technology in tbis regard. I 
would like to know what steps have been 
ta'ken in this regard by the Board of by the 
Government. 

SHRI SHIVRAJ V. PA TtL : It is neces-
sary to understand in the context of ocean 
that. Ocean is two-thirds of the Planet 
whereas land is one-third. And the time 
we have spent on developing the techno-
logies for utilising the resouces on the land, 
the amount of money we have spent, the 
technologies that we have developed and 
have been using to explore the resources on 
the land, this has to be cmpared with the 
amount of money that we have spent on 
utilisinl the reso'Qrccs in the ocean and 
the tecboololies ,that bave developed,. 10 

this background we have taken steps to lee 
that the infrastructure necessary for usml 
the resources are created, man-power is 
generated and the technologies are al80 
generated. We are findinl funds for usia.' 
the resources in the ocean for developinJ 
the technologies for creating infrastructure 
also_ These things are being done throusb 
different departments - the Department of 
Petroleum, the Ministry of Aariculture 
MinistrY (If Mining-and sometbiol is' 
being done thrcugh the Department of 
Ocean Development and other departments' 
also. These activities had to be coordinated 
and so, a Board is created and that Board 
is having a look at the integrated approacb~ 
We have not reached at the plan level, 
because the amount of money which is 
available for this purpose is also limited. 
When we are spending about 1,80,000 
crores of rupees for using the resources and 
developing infrastructure, manpower in 
many areas on land hardly Rs. 5000 crores 
are ~- vailable far developing capabilities in 
Ocean ir the Seventh Five Year Plan. But 
we shal1 be finding more money for this 
purpose a nd as the money becomes available 
we shall be deveJoping the infrastructure, 
we shall be developing the technologies also. 
This is tbe approach as a whole. 

SHRI T. BASHEER: This is one ot 
the major resources we have for tbe 
development of the national resources. SJ, 
I WOJld like to know from the Hon. 
Minister whether the Government have any 
programme to attract scientists. techno-
logists and engineers to participate in the 
schemes of oceao development. If so, what 
are those schemes? 

SHRI SHIVRAJ V. PATIL : The ocean 
regime is not yet crystaJised. The inter-
national laws are also not clear on this. In 
this background we are trying to create an 
infrastructure in the country. We would 
like to generate about one thousand 
scientists and technologists who would be 
able to help us in this area. We have, in 
fact" acquired ships which we are using, for 
surw'ying the territorial waters, economic 
zone and the open sea also. We would 
require the submersibles also for this 
purpose. There are certain objectives laid 
down for different departments and we are 
tryiol to rea.ch those objectives. Evon wh. 
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we reach those objectives, it will be clear to 
UI that what has becn done is really not 
very significant. What remains to be done 
is much more and in th is background we 
have to .aS8e ss wb'lt is being done. 

SHRI T. BASHEER: The Minister 
has not answered my question. 1 would 
like to know whether you have any pro-
grammes to attract scientists. technologists 
and engineers to the ocean development 
schemes. Achu\lIy for the future this is 
very important. 

SHRI SHIVRAJ V. PATIL: We have 
many schemes and these schemes are being 
implemented through different Departments. 
About the explora~ ion and exploitation of 
oil from the flea bed, we know what is 
being done.· Then, about the fisherY, we 
know what is being done. Then comes <ica-
bed nodules mining and the Anlarctica Ex-
pedition, then comes the survey in these 
areas. These are so many things which 
will help us to attract the scientists in 
this area. We 9re attracting the scientists. 

SHRI INDRAJIT GUPTA: India, like 
most other developing countrie~ wu s a very 
much interested party in the prolonged 
negotiations that w~re· going on in the 
United Nations f()r bringing about un inter .. 
national agreement on the question of the 
mining. of the sea .. bed resourCeS I believe 
that tbose talks have nut yet yieldld any 
workable internalionn 1 agreement because 
of the tnslstence ot' cecta in uevdoped 
countries that because this is a matter which 
requires the highest modern technlogy and 
therefore they should be given some pre-
ference in the access to the mining bed of 
the ocean where thl..Y would be able to 
extricate these nodules which developing 
countries may not be able to do. 1 would 
like to know from the Hoo. Minister what 
is the latest position in this regard as far as 
the stand that our country has taken and 
whether there is any proposal to permit any 
foreign party to enter the economic zone 
Crom the territorial waters of our country 
in order to carrY out this kind of mining 
with the heJp of the so calJed modern 
technology. 

SHRI SHIVRAJ V. PATIL: The 
International Law is not very clear on this 
point. Under the United Nations they are 

trying to crystalise the law. A convention 
was held and it was tried to be decided as 
to what kird of jurisdiction and authority 
be given to different nations for barvestinl 
Ihe pO"lymetalic nodules from the open sea. 
On the questson of harvesting the nodules 
from the territorial waters of economic zone 
there is some understanding between the 
nations. In this area there is no great 
difference of opinion between the notions 
but as fat as open sea is concerned there is 
no consensus. So they ury trying to 
develop the consenSlIS first and after the 
consensus is developed tbe International 
authority will fr. rne the rules. Under the 
rules certain areas, viz, 1,50,000 sq. km 
in the open Sea will be given to one appli. 
cant. One nation is expected to n1ake an 
application for two minesites nnd out of th: 
two onc will be accepted and one area will 
be given. But this will be done only after 
the rules are framed. In the Pecific ocean 
there is a dispute between different 
countries. The claims made by them are 
overlapping and that is why it has not been 
possible for the International Authority to 
frame the rules and because the rules are 
not fralned. lndia has not got the area. 

So, Sir, this is under the consideration 
of the International Authority and the 
moment the authority gives us green signal 
it would be possible for us to explOIe and 
exploit the polymetali<: nodules in the area 
for which we have made the application. 

SHRI DIGVIJA Y SINH: Arising out 
of my unstarred question answered on the 
4th Aug'Jst regarding what kind of coordi. 
nation is established between the Depart· 
mcnt of Ocean Development, Ministry of 
De fence and the Ministery of AgricuJt.ure 
in mapping the effective economic zone 
from the marine fish resources point of 
view it was said that this is being done by 
the Naval Hydrographic Centre at 
Dehradun. 1 do not know why N3val 
Hydrographic Centre is doing it. 
Anyway when will this report of the fish 
resources of our economic zone come out '1 
When will it be put before n·e House be-
cause today the position is that if you want 
good fishing "map of the Indian effective 
economic zone you have to go to Japan to 
get it. What are you doing to get these 
fishing maps '1 

SHRI SHIVRAJ V. PATIL: I have 
been makin, my point on the Floor of the 
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Housc that thc economic zone is two-
thirds of our land-mass. Though we have 
been trying to survey the entire tand"lnass 
since 1940-42 it has not been possible for 
us to survey the land·rnass also. It is a 
question of surveying the entire economic 
zone. We have got two vessels. One 
vessel is used for surveying and locating the 
area where the minerals are available and 
the other is being u,>cd for surveying as to 
where the fic;h will be available and the 
conditions of the ocean. The area to be 
covered and the uncertainties that are 
involved in these things are the factors 
which have to be borne in mind when we 
are asking for the results. The economic 
zone on the western coast is surveyed and 
the economic zone on the eastern coa&t is 
being survcYl!d and we will be able 10 give 
some report which will be helpful to us. 

[Trans/ation} 

Scheduled Caste/Scheduled Tribe Fami-
Ii es Benefited l! flder Various Schemes 

*395. SHR\ JAGANNAIH PRASAO : 
Will the Minister "r WELFARE be pleased 
to state the number of ScheJuled Caste and 
Scheduled Tribe families benefiled under 
the various welfare schemes during the year 
1985-86 and also the numb~r of families 
brought above the poverty line during the 
period? 

THE MINISTER OF ~TATE OF THE 
MINISTRY OF WEl.FAJ{E (DR. RAJEN· 
URA KUMARI BAJPAl): During the 
Year 1985-86. the number of Scheduled 
Caste and Scheduled Tribe families econo .. 
mically assisted to enable them to cross the 
poverty line were 22,94,636 and 8,73,100 
respectively. It is expected that a substan-
tial portion of the assisted families would 
be able to 'cross the poverty line. 

SHRI JAGANNATH PRASAD: I 
would like to ~now from the hon Min ister 
as to what has been the estimated expendi. 
ture per family and. what are the heads on 
which it has been spent? 

DR. RAJENDRA KUMARI BAJPAI: 
Mr. Speaker, Sir t it is difficult to say as to 
bow much expenditure has been nlnde per 
family, generally they are given between 
Rs. 6000 to Rs. 8000 Under TRYSBM 

scheme even Rs. 2S000 have been given 
and in some cases upto Rs. 35000 have 

. been given. There are different schemes 
under wbich these are giveD. 

SHRI JAGANNATH PRASAD; There 
are lakhs of villages where there is no 
arrangement for drinking watet for the 
weaker ~cctions. Will the hon Minister 
consider )ver spending more on the schemes 
relating to drinking water by reducing 
expenditure under the other heads '1 

DR. I~AJENDRA KUMARI BAJPAI : 
There is a scheme of the Government· under 
the 20-Point Programme whereby it is pro-
posed to remove the drinking water problem 
of aJl the problem villages, by 1990 and 
under the this head, funds Llre being Spent 
on priority basis. 

SHRI D. P. YADAVA: Mr. Speaker, 
Sir, through you, I wouJd like to know. 
from the hon. Minister as to how many 
houses have been constructed for the HarL 
jans and Adivasis during the last five years 
and what is the prescnt position in that 
regard'! Will she arrange a sample survey 
to the effect that how many of them have 
collapsed and how many arc still intact '1 

DR. RAJENDRA KUMARI BAJPAI : 
These figcrcs I do not have with me. How-
ever, I am not prepared to agree that some 
of the houses out of the constructed ones 
have coUapsed. 

SHRI CHARANJIT SINGH ATHWAL: 
Mr. Speaker. Sir, there arc certain States 
in north lndia like Punjab, Haryana and 
certain areas of U. P. where people eat 
just Chapoti.s. The poor' eat simple Chapatis 
or Chapatis with chillies and pickles also. 
But Chapati is their only diet. I do not 
know about other States but regarding 
Punjab I know that during the last few 
years the m<l tcbing grant giv( n by the 
Centre to the State was reduced only 
because in Punjab people eat Chapa tis. 

What I want \0 say is that the contents 
. in Chapatis are the same as are available in 

any rich food. J want to know whether it 
is proper to reduce the grant only by taking 
the Chapati contents as the basis '1 I want 
to know whether the Government is ready 



to provide Ifant to these people Uk'e otbers 
who arc below tbe poverty line, instead of 
talcial: tbe contents of Cltapati as the basis? 

DR.. RAJBNDRA KUMARI BAJPAI : 
So' far as my information gOCI, neither 
there il any such basis for providinl grant 
nor tbe grant bas been reduced. 

SHRIMA TI USHA THAKKAR : I 
want to know from the bon. Minister 
whether'she will provide loans for repair of 
the houses built 00 100 sq. yard plots for 
tbe, Harijans under the 20·Point 
Programme? 

DR. RAJENDRA KUMARI BAJPAI : 
There is no provision for giving separate 
loans for repair of the houses which are 
being constructed. 

SHRI V. TULSIRAM : Mr. Speaker, 
Slf, the late Prime Minister sbrimati Indira 
Gandhi had started the 20 Point Pro-
gramme. A lot of work ha s been done 
under this Programme but much stin remai-
ns to be done. The Hon. Prime Minister 
is present here and h: has appoint Minis-
ps in this Department or selective basis. 
One- of them is madam who has been asso-
ciated witb a Deputy Minister who is 
sitting behind and of whom the officials are 
not afraid of. Had the Hon. Prime Minis-
ter made Shri Arun Nehru incharge of this 
Department, this Department, would bave 
been set riabt. 

[English] 

MR. SPEAKER: Next Question. 

Schemes to Rnable SCs/STs to Cross 
Poverty Line 

+ 
*391. SaRI A~.c\RSINH' RATHAWA : 

SHR,1 RAM BHAGAT PASWAN ; 

Will the Minister of WBLFARE be 
pleased to state : 

(a) whether Some State Govemmentl id 
consultation with the Un'ion Government 
have launched proll'srumes to enable the-
Scheduled Calte and Scheduled Tribe 
people to cross the poverty line; 

(b) if sO:o the names of such States aDd 
the achievements made during the Sixth 
Five Year Plan period; 

(c) whether luch programmes had been 
launched in Gujarat also; 

(d) if so, tb': progress made in tbat 
State; and 

(e) the provision made for the purpose 
for the Seventh Five Year Plan period? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI GIRI-
DHAR GOMANGO, ! (a) to (e). A Stare-
ment is given below. 

Statement 

Prolramme have been launched by 20 
States including Gujarat and 4 Union Terri-
tories for the Scheduled Castes and l' 
States and 1 Union Territory for Scheduled 
Ttibes to enable them to cross the poverty 
line. The targets for the Sixth Five Year 
Plan and the achievemert.s made, in the 
various States and Union Territories are 
given in the table at Ennexure below. 

During the Seventh Five Year Plan, an 
amount of about R~. 6303.32 crores has 
been provided under the SpeciaJ Compo. 
nent Plant for the development of Schedu-
led Castes and about Rs. 6199.63 crores 
for the de\elopment of Scheduled Tribes 
under the Tribal Sub·Plan. Special Centra 
Assistance amounting to Rg. 930 croces for 
the development of Scheduled Castes and 
Rs. 756 crores for the development of 
Scheduled Tribes has abo been' provided in 
the Seventh Five Year Plan. 
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ANNEXURE 

State/V.T Scheduled Caste 'Scheduled Tribe --------- - .................. ---...-............................ 
Targets Acbievment TarBet Achivement 

1. Andhra Pradesh 7,50,000. 9.35,619 118000 200564 

2. Assan} 1,14,000 1,02.583 200429 2675(54 

3. Bihar 10,48.000 9,52,873 '200000 399415 

4. Gujarat 2,36,000 3,51,864 350000 405095 

5. Haryana 1,60,000 2,34.977 

6. Himachal Pradesh 86,(..00 t ,95,791 43749 35196 

7. Jammu & Kashmir 29.S00 10,799 

8. l{arnataka 5,30,000 5,49,674 15500 24797 

9. Kerala 2,38,000 2,20,404 16000 23307 

10. Madhya Pradesh 7,00,000 6,81,847 618000 8'44340 

11. Maharash tra 8,54,000 8,36,628 497332 6S6909 

12. Manipur 2,686 3,872 N.A. 31156 

13. Orissa 4,00,000 4,46,304 514794 490963 

14. Punjab 4,19,000 4,01,163 

1 S. Rajasthan S,OO,OOO S ,31,611 SOOOO 205703 

16. Sikkim 3,400 3,195 N.A. 7"1559 

11. Tamil Nadu 9,17,000 8,89,242 19000 28884 

18. 'l'r,pura 25,526 34,457 N.A. 43823 

19. Uttar ,PradeJb 15.00,000 19,07,031 3100 11032 

20. WOIt :Benpl 11,12,000 9.76,637 10827S 278233 

21. Chandllarb 2,119 2,402 

22. Delhi 40,000 3.6,253 

23. G08, Daman" Diu 5,865 5,446 1500 3226 

14. Poadicherry 9,000 9,038 

All India 96,82,096 1,03,23,710 2759379 3966609 
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r Transla tiD"] 
SHRJ AMARSINH RATHAWA : Mr. 

Speaker, Sir, much remains to be done for 
the development of Adivasis. Although 
many schemes have oeen started by the 
Government for their deveJopment yet in 
our distfict the Adivasis are leading a 
miserable life. There is imperative need 
of a separate department or a ministry for 
the development of these Adivasis. I 
would like to know from the hon. Minister 
whether keeping in view the condition of 
the Adivasis, he will consider about creating 
a separate department or a ministry for 
them '1 

[E"glish] 
SHRI GIRIDHAR GOMANGO: 

Previously, the Scheduled Castes and 
Scheduled Tribes Divisions were under the 
Home Miaistry. Since the Ministry of 
Welfare is created DOW espt!cially for the 
Scheduled Castes and Scheduled Tribes, 
there is no need for the certain of another 
new Ministry. After the new Ministry is 
created, we have approach taken a number 
of steps to change same procedures as well 
as with regard to the development of Sche-
duled Castes and Scheduled Tribes. A 
Component plan for Scheduled Castes is 
also being operated from VI Plan. There 
is also a Tribal Sub-Plan within the State 
Plan aod special central assistance is pro-
vided to these two plans component and 
tribal sub-plans. The procedure which we 
have changed recently is that the special 
central assistance will be provided and not 
to the States project wiC)e because there is 
a fear of diversion of funds. The State 
would also earmark the funds from the 
state sector paojeetwise. We have got 184 
projects in the country for which money 
will be earmark,:d, guantified projectwisc. 
then only desired results can achieved. 

[ Translation) 
SARI AMARSINH RATHAWA : Mr. 

Speaker, Sir, I would also like to know 
from the hone Minister as to how much 
money bas been provided for the develop .. 
ment of the Adivasis in the Seventh Five 
Year Plan? 

(English] 
MR. SPEAKER: The Question Hour is 
ovef~ 

SHORT NOTICE QUESTION 

r English] 

Meeting between Union Home Minister 
and West Bengal Cnier Minister 
RegardinR Activities of the Gorkta 

National Liberation Front 

+ 
1. SHRI SOMNA'TH eHA TTER-

lEE: 
SHRI V. TULSIRAM: 
SARI BASUDBB ACHARIA: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a' whether the Chief Minister of West 
Bengal met him on August 6, 1986 and 
had discussions with regard to the agitation 
sponsored by the G orkha Na Honal Libera-
tion Front; 

(b) if so, the outcome of the discussion; 

( c) whether Union Government have 
clarified that the so-called movement by the 
Gorkha National Liberation Front is anti-
national and division in character and 
would be dealt with accordingly; 

(d) whether Government are aware of 
the newsiteln captioned" GNLF bid to 
externalise stir" published in the Times of 
India dated 4 August, 1986; and 

(e) if so, the reaction of Government 
and the steps taken in this regard? 

TAB MINISTER OF 81 ATB IN THE 
MINISTRY OF PERSONNEL. PUBLIC 
GRTEVANCES AND PENSIONS AND 
MINISTFR OE STATE IN THE MINIS-
TRY OF HOME AFFAIRS: SHRJ P. 
CHlDAMBARAM): (a) to (e). A state 
is given below. 

Statement 

On August'6, 1985. the Home Minister 
reviewed in depth with Chief Minister, west 
DengaJ, problems arising out of the agita • 
. tion launched by the Gorkha National 
Liberation Front in the Darjeelinl bill area. 
h W~S 4e~i~ed that the Central GOVcfnmeot 
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and the State Government would fully 
coordinate in dealing with the situation and 
it was decided tba t tbe forces weakening 
the unity and integrity of the country will 
be dcalth with firmly. 

Government have seen the new. item 
captioned. "ONLF bid to externalise stir" 
published in the Times of India dated 4th 
August, 1986. Articles 6 and 7 of the 
Indo-Nepal Friendship Treaty of 19S0 only 
grant certain reciprocal privileges to Nepali 

ofCiti7.ens in India and Indian citizens in 
Nepal. They do not in any way adversely 
affect Indian citizens of Nepali origin. 

SHRI SOMNATH CHATTERJEE : I 
must express my disappointment at the 
Statement which has been given. It is not 
only unfortunate Sir, but it is also a matter 
of concern that the Government is not 
learning its lessons and is not unequivocaJly 
condemning the divisive movement with 
serious implications as anti-national, al. 
though a specific question has been put. 

Sir, this Front which is eaBed as the 
Gorkha National liberation Front bas given 
a call for boycotting our Independence Day 
celebrations. They have decided to hoist 
black flags on the 15th of August. It is 
bel ievied that tbey have approached foreign 
countries and they have also appealed to 
the United Nations. The have asked for 
abrogation of the Treaty-Clause 7 of the 
Indo-Nepalese Treaty-which is in force since 
19S0. They have observed a programme 
of burning copies of this Treaty and an 
impression is being created that the Treaty 
to which our country is solemnly a partyh as 
adversely affected the status of the Nepalese 
in Darjeeling an elsewhere as citizens of 
India. 

Sir, this is a matter which 1 should have 
thought merited a categorical asnswer from 
the Government such an answer to this 
specific question should have come. But, 
Sit, since this matter is agitating a section 
of the people there and agitations are led 
by the people who are out to create diffi-
culties, may 1 know what positive steps the 
Government is taking to renlove the impre-
ssion that is being sougbt to be created that 
'bit Treat)' Seriously affects the Nepalese 

people or Indian actionality who afe resi. 
ding in India ? What action is the 
Oovernmen t is going to take to 
see that a suitable clarification with 
regard to the ambit of 'he Treaty is given 
and this is made known to the people of 
that area who are being misuguided ? 

SHRI P. CHIDAMBARAM : Sir, tbe 
meeting held on the 6th August, 1986 
between the Home Minister and the Chief 
Minister of West Bengal was a meeting to 
review the entire problem. At the end of 
the meetihg, it was decided tbat the Central 
Government and the State Government 
would act together and in coordination with 
each other. We make it very clear that the 
Trea ty does no t in any way affect the 
people of Nepali origin, but, who are citi-
zens of India. It is true that some 
propaganda is being made in that area which 
does affect such people. We make it very 
clear that it doe~ not affect the Iodi an citi-
zens at aU. Article 6 and Article 7 of the 
Treaty given certain rights on reciprocal 
basis. I would only submit to this hon. 
House that ( think the Governmet of West 
Bengal on whom the primary responsibility 
is to deal with the problem should come 
forward with Concrete suggestions and the 
Government of India through the Horne 
Minister have assured the Government of 
West Bengal that we will act only in coor .. 
dination with the Government of West 
Bengal. The onus is really on the Govern-
ment of West Bengal to come forward with 
specific suggestions. 

SHRI SOMNATH CHATTERJEE: It 
seems, even now the Central Government is 
treating this as a mere Jaw and order pro-
blem. There was a specific question whe-
ther the Central Oove:nment treats the so-
called movement as an anti national move-
ment or not. They are not alvlnS any 
categorical answer to that and they are trea-
ting it as a simple law and order problem. 
The sponsors of this so-called rnot'emcnt 
are giving a call to its supporters to indulge 
in violence and the leaders are reported to 
have stated ·'if CRPF is used to contain 
the movement, we Will unshea th or khukri~8 
and behead all of them. This has not been 
an empty threat. They have attacked at the 
neck of the CRPf personnel and the police 
personnel. There have been murders and 
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deaths by the use of khukrls. They have 
apPealed to the Gorthas in tbe Indian Army 
aDd the ex·army men tba t those who are in 
the Army. they should resip a~d join this 
moveMent. Thia has serious implication,. 

No doubt, law and order problcm~ are 
beina calt with. The Chief Minister came 
bere and discussed tbe matter. I am lure, 
both the governments would look after it. 
but cateaorical pronouncements from the 
Central Government will help in defusinl 
the problem there. Therefore, 1 would like 
to know in the context of the movement 
that is being held there and the ramification 
of it, call to the army jawanl. wit 1 the 
aovernment here tell the country or tell us 
what steps are goiog \0 be taken so that 
this typs of divisive movement is not 
allowed to spread further, and at least 
jawlns in the army are not affected by such 
a call. a chauVinistic, call, for which there 
is no real balis ., we do not find them. There 
is no economic demand behind it. We want 
to know cateaorically from the government 
what is their attitude towards this ? 

AN HON. MEMBER: Will the Prime 
Mioister speak on it '1 

SHill P. CHIDA.MBARAM : AlreadY 
we have promised the Government of West 
Bcngal that we would act in coordination 
with the Government of West Bengal. A 
meeting was held on 6th August and we are 
now on the 13th of August. If the Govern-
ment of West Benga) comes forward witb 
very specific request, specific suggestion, we 
are willing to consider them and act if) 
coordination with them. They asked for 
CRPP : they asked for BSP. We have liven 
CRPP and BSF. Primarily it is a State 
problem ..• 

(Interru]1tiona) 

THB PRIME MINISTER <SHBJ RAlIV 
GANDHI) : Mr. Speak.er, Sir, it is very 
unfortunate tba. t the State Government is 
Dot carrying out its own responsibility. 

(Interruptions) 

SHRI AMAL DATTA: You are not 
~arrying out your own responsibility. 

(/nterrupt{o".t) 

SHR.I RAJIV GANDHI : You waDted 
me to speak. So, I wiJl answer you. 

(lnt"ruptlon,) 

MR. SPEAKER : Please sit down. Let 
him have his say. Let the Prime Minister 
have his say. You have your attitude. They 
have to say what they what to say. 

(In,,,ruptloll.s) 

SHRI RAJIV GANDHI: The law and. 
order problem in the State is ctltelOrically 
the responsibility of the State Government. 

(lnt"ruptton.s) 

MR. SPEAKER: Why can't you listen 
to him? Please sit down now. Let the 
Prime Minister finish. 

it. 
SHRI R.AlIV GANDHI: Let me finisb 

(Inti rrupt ion s) 

MR. SPEAKER: Will you please sit 
down and listen to him? 

SHRI RAlIV GANDHI: When 1 was 
in calcutta, I myself spoke to the Chief 
Minister. After that the Chief Minister 
spoke to tbe Home Minister. At no state 
bad the Chief Minister told us that the Pro-
blem was out of hand. So, I assumed that 
it was under his control. 

(Interruptions) 

MR. SPEAKER : Why don't you sit 
properly and listen to the Prime Minister ? 

(lnterrllptio"s) 

MR. SPEAKER. : Pleaae dt down, Mr. 
Kurup. Let him have his say. Let the 
Prime Minister have biB lay and then we 
sbaJJ see. 

SHRI RAIIV GANDHI: We would not 
like to encroach upon the jurisdiction of 
the atate Government until we feel ••• 

(1" ",t'II]1 tlonl) 

SHRI AMAL DATTA : You lave 
specific; prolloun~ement ••. (/n'",uptl,,,,) 
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MR.. SPBAKER. : There are other supple-
mentarics which can be asked. Mr. Acharia 
tbere arc otber supplcmentarics which can 
be aeked. Why don't you allow the Prime 
Minister to have his say? Mr. Kurup, you 
have lot DO business to ask any question. 
Please lit down. 

(11ft e rrup t Ion,) 

MR. SPEAKER: Please sit down. 

MR. SPBAKER.: Mr. Somnath 
Cb'\tterjee's question is being answered. 
Will you take your seat '1 Whatever these 
hone Members are saying without my 
permission, that will not from part of the 
record. 

(lnterruplion~)* '" 

MR. SPEAKER : Why can you not 
listen? Will you take your seat 1 This 
is very improper on your part to remain 
standing aU tbe time. 

SHRI RAJIV GANDHI : I do not think 
they really want an answer because they 
know the truth. (Interruptions) I spoke to 
the Chief Minister. He confirmed to me 
that he was getting full cooperation from 
our pee President, Shri Das Munsi. There 
is no problem with the Congress as far as 
dealing with this pr~blem is concerned. We 
from the Congress, will not support any 
anti-national movement the Hon'ble member 
has asked the question of the Indo.Nepali 
treaty .. • (Interruptions) Does he want an 
answer or does be want to keep on 
jabberiog. 

MR.. SPEAKER: I am Dot I('ins to 
allow anybody witboutb my permission. So 
simple it' is. 

SHaI RAJIV GANDHI: The question 
of the Indo ... N epali Treaty bas been raised. 
We do not think tbe Indo-Nepali Treaty 
cause any problem to the India ,Nepalies 
and I do not think that it damages them in 
any way_ The Nepalies that are not Indians 
but are settled here would be harmed consj .. 
derably if this treaty is cancelled or abrosa-

·*Not recorded. 

S"ort Notie, Question 3 i 

ted, beca usc then they would have to 
10 back. So, this treaty I in fact., gives 
tremendous protection to the Nepalies who 
are in India. 

SHRI SOMNATH CHATTBRJEE: We 
are thankfu)J to the Prime Minister for thi. 
categorical statement. But why don't you 
condemn this movement '1 

MR. SPEAKER : What more can be 
done? Sbri Tulsiram. 

(In lerruption$) 

~fR. SPEAKER : Mr. Jaipal Reddy, 
this is not your turn. 'You cannot encroach 
upon his time. Why do you do certain thinas 
which are not according to rules '1 The 
House has to be run accordioa to rules and 
not according to your wish. 

[Translation] 

SHRI V. TULSIRAM : Mr. Speaker, 
Sir, they talked to the Chief Minister and 
to some one else also but what Gorkba 
National Liberation Front people are doing 
is well known to you and to the entire 
House that they are doing a wrong tbing .•• 
(Interruptions) ..• Which country is behind 
them? They want to raise this issue on 
international forums, they what to seek help 
of tbe foreigD countries, First thing is ••. 

MR. SPEAKER : Please ask tbe ques. 
tion ... (Interruptions) 

PROF. MADHU DANDAVATE Are 
there outsiders or not? 

SHRI V. TULSIRAM : First thina is 
whether Gorkhas are citizens of India or 
not '1 If they are Indian citizens, why then 
are they making such a demand ? If they are 
not Indian citizens, then what will be tbe 
attitude of our Government if the Indians 
living in Nepal demand their right in that 
country tomcrrow '1 Is there any foreian 
band behind this movement ynd if SOt wbat 
sort of help is being provided by such a 
power? I would like to know all these 
thiDgS from the hon. Minister. 

----------------------------------
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[E".lish] 

SHRI P. CHIDAMBARAM: We have 
made it very clear that the Nepali speaking 
Indian citizens are as much citizen as the 
other Indian citizens are. The people of 
Nepali origin who have got citizenship 
riahts arc citizens of India and they are 
entitled to an the rights and privileges of 
Indian citizens. As Prime Minister has 
jUlt said, this treaty in DO way affects 
Indian citizens of Nepali origin. Articles 6 
and 7 of the treaty provide reciprocal rights 
to Indians in Nt pal and Nepalis in India. 
Nepalis who have come to India and who 
have remained here for a Ions number of 
years, but are not yet citizens, would be 
greatly affected if the treaty is abrogated. 
Therefore, this treaty projects Nepali people 
Nepali speaking people and Nepali Indian 
citizens. The propaganda to the contr~uy 
is to totally wrong. 

Now, as far as the foreign help is 
concerned, 1 am not in a position to say 
now whether this movement has any foreign 
help or not. 

SHRI BASUDED ACHARIA : Both the 
statement made by the Home Minister Shd 
Buta Singh on the 28th July in this very 
House and to-day's reply do not reflect the 
seriousness of the situation. The situation 
in Darjeelings not merely a law and order 
situation. The treaty beiwe(.~n India and 
Nepal was a treaty b:lween the two inde-
pendent countries. ADd t.hey have already 
approached UNO. There they have sought 
help from the foreign countries. That has 
come in the newspaper. If their demand is 
for statehood within the State of West 
Bengal, they would not have gone to such 
an ex~ent. They would not have approached 
UNO. Their demand is for an independent 
country, separate from our country i.e. of 
an indep~ndeDt State. So, their movement 
is anti-national and so far Government of 
India have not condemned it; even in the 
statement the HOOle Minister has not con-
demand it. He has stated that their 
demand is for a separate State within the 
Indian Union. The Prime Minister to .. day 
has also said that the Congress Party has 
condemned the movement as anti-national. 

• ... ~ot recorded. 

But what we demand is that the Prime Minis-
ter as the Head' of the Central Govern-
ment ~hould condemn this as anti-national. 
SQ, I want to know from tbe Prime Minis.. 
ter himself whether he considers this 
secessionist movement being launched by 
GNLF as an anti.national movement, as a 
secessionist movement. 

SHRI RAJ IV GANDHI: 1 have already 
said that. 

MR. SPEAKER 
answered. 

He has already 

SHRI BASUDEB ACHARIA: He has 
not answered. He, as the President of the 
Congress (I) Party has answered and Dot as 
the Prime Minister and the Head of the 
Central Government. 

Number two-

MR. SPEAKER : No number two. 
Only one question. The second one will 
not form part of the record. 

SHRI RAllV GANDI : I have already 
answered that. 

(lnterruption,s)** 

SHRI RAJIV GANDHI: The first part 
of the question I had already answered last 
time. I spoke that just DOW. I do not 
think the hon. Member heard what I 
said. 

SHRI BASUDEB ACHARIA Yes, I 
heard. 

SHRI RAJIV GANDHI : No, 'You did 
not. You read the record later. 

SHRI BASUDEB ACHARIA You 
mage it clear. 

\ 

SHRI RAJIV GANDHI : I do not 
want to quarrel withe you. What 1 said 
was I talked to the Chief Minister and be 
confirmed thut be is getting full cooperation 
fronl P.C.C. President in what they are 
doing and I myself said tbat we, as either 

--- --.----... -~---. ,---....... 
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the Government of India OT the Prime 
MiD'ilter or the Congress Party condemn 
every anti-national movement. (InttHt"p· 
tllms) Let me add. I have not finished. 

MR. SPEAKER: That is a verY bad 
habit on your p:ut. (Interruptions) 

Mr. SPEAKER : What is particular 
about it? Any anti.national movement is 
to be condemned. 

Don't record. 

(]nterrupJions)* * 

has only just returned. 00 his return, OD 
the 6th of AUlUst, barely one week ago be 
met the Home Minister. He has, after that. 
not given a Hst of items or things that he 
wants us to do. I have assured him that 
we will give fuJI support for whatever is 
required by him. But we must be very 
clear that the jurisdiction of the Centre 
starts when President's rule starts. We 
don't want to get into that while there is a 
popular Government in West Bengal. 

(Interruptions) 

MR. SPEAKER: Mr. P. R. Das 
MR. SPEAKER : What more can be MUDSi. 

said about it '1 

SHRI BASUDEB ACHARIA : I want 
a categorical statement, coddemning the 
movement. 

SHRI RAJIV GANDHI: Let me finish. 
I think one thing should be very clear. 
What is happening in the State of West 
Bengal is the responsibility of the Govern .. 
ment of West Beng?l. (Interruptions). Let 
me finish. (lnterruptions) 

MR. SPEAKER : It is very bad habit on 
your part. 

SHRI RAJIV GANDHI: Any step that 
we take must be in full co-ordination with 
that Government. 

SHRI V. KISHORE CHANDRA S. 
DED: Is it an anti-national movement or 
not '1 

SHRI RAlIV GANDHI: The Chief 
Minister met me when 1 was in Calcutta. 
<interruptions). UnfortunatelY, I do not 
think. they are realy interested .•• (Interrup-
tlons) 

I do not think the bon. Members are 
interested In what the movemen t is and how 
we are trying to tackle the situation. I 
met the Chief Minister when I was in 
Calcutta. 1 told bim to discuss the matter 
with the Home Minis":r. Unfortunately 
the Chief Minister has not been well. He 
bad to &0 abroad for other thiols .. and he 

* *N ot recorded. 

(In terrnp tions) 

MR. SPEAKER 
Munsi has the floor. 

Mr. P. R. Das 

( interruptions) 

MR. SPEAKER : You cannot override. 
Only Mr. Das Munsi. 

(Interruptions) 

SHRI RAJIV GANDHI: May I just 
say one more thing, Sir? If the hone 
Members are reatly 80 insistent on the 
Centre doing something, perhaps they could 
call on their Members in the Rajya 5abha 
to include 'West Bengal under Article 249 
cof the Constitut ion.". 

(Interruptions) 

SHRI PRIY A R.ANJAN DAS MUNSI : 
Mr, Speaker, Sir, there is it good develop-
ment .•• 

(Int,rrup tion,) 

Mr. SPEAKER: Mr. Munsi has the 
floor. I have asked him to put a supple-
ment.uy question. 

SHRI RAJIV GANDHI: Sir, on1yone 
point seem. to be clear from the Members 
from West Bengal today> whether they are 
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from those Benches or from tbese Benches; 
and that jtq, they seem to bave some doubt 
about the competence of the West Bensal 
Government to deal with the situation. 

(InterruptioftJ) 

MR. SPEAKER: Mr. MUDSi has the 
Boor of the House. 

(InterruptlonJ) 

SRRI RAJIV GANDHI: I myself have 
full confidence in the West Bengal Govern-
men to deal with the situation. 

(Interruptions) 

MR. SPEAKEK: You may not agree. 
You cannot force them. 

SHRI PKIY A RANJAN DAS MUNSI : 
There is a good development that the Chief 
Minister, after meeting the Home Minister, 
on our request ..• 

(Interruptions) 

whether it is a fact that time is Dot now to 
quarrel between Ub and CPM in this matter. 
Because, we are all one in this matter, to 
defend tho unity of the country and to see 
that Bensal is united. It is not a party 
matter. It is a very important matter. ADd 
we are giving an cooperation. And Mr. 
Speaker, Sir, I would like to know .•• 

(InttrruptitHIs) 

MR SPEAKER: Order, Order. Order 
in tbe House. 

SHRI PRIY A RANJAN DAS MUNSI: 
We are all one in giving our cooperation to 
the Chief Minister to meet the situation. 
There is no denying ~his fact. ,I only request 
through you the hon. Members, instead of 
questioning here and shouting here, let UI 
take th: courage; go to the hill and address 
the people. I had been there OD the 9 th 
and 10th of July. CPI leader Bid'ln Das 
Gupta bas written to me. I would request 
Saifuddin. Young man, better go to the 
hill. You don't go the hill. 

SHRI SAIFUDDIN CHOWDHARY: 
MR. SPEAKER: Mr. Das Munsi bas Sir, I went there even before him. 

the 800r. 

(Interruptions) 

MR. SPEAKER: I will take some 
stern action against you if you persist like 
this. Don't force me to take some action 
against you. 

SHRI PRIYA RANJAN DAS MUNSl: 
Mr. Speaker, Sif, the Chief Minister, after 
meeting the Home Minister, bas called the 
meeting of all the political parties. 

(Interruptloll ,) 

MR. SPEAKER.: Action is action. 
Verba) action. 

SHRI PR.IVA RANJAN DAS MUNSI : 
All pottieal parties have been called by the 
Chief Minister for a meeting on the 18th of 
this month, on our request, though the 
meeting could have been held some 3 
months ago. J made several request.. I 
would like to know from the hone Miuister 

SHRI PRIYA RANJAN DAS MUNSI : 
1 would like to know from the hon. Minister 
whether it is a practice that if a State 
Government consider any individual, any 
group of people, indulging in anti-national 
activities it is their primary duty under tho 
law of the land to book them first and in-
form the Government. If not, under what 
pretext the Government of India will inter. 
vene at this staae? Unless and until the 
Chief Minister of West Bengal convinces 
the Government of India. wha taction 
should be taken? (Interruptions) We stand 
by it. 

SRRI P. CHIDAMBARAM : Sir, I may 
invite the attention of this hon. House .•• 
(Interruptions). Sir, please permit me to 
invite the attention of this hone HOUle to a 
portion of the statement issued immediatelY 
after the Home Minister met the Chief 
Minister of West Benlal. I quote: "It was 
decided that the forces weakening ••• ,. 

(Interruptions) 
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MR. SPEAKER·: 1 do not know why 
you are impatien t alwa)'~. 

SHit! P. CHIDAMBARAM: We will 
fullY coordinate in dealing with tbe situation 
and it was decided tbat the forces weaken .. 
iDa tbe unity and intelrity of the country 
will be dealt with firmly:' We stand by 
this position; our -firmness' is quite clear in 
this statement and we hope that tbe Oovern. 
ment of West Benpl win stand equally 
finn by the statement and take action. 

PROP. MADHU DANDAVATE! &ir, 
aSBuming that on this question there need 
be ~o difference of opinion between the 
Treasury Benches and the Opposition, 1 
would only seek a clarification flom the 
hon.. Minister whether what bas been 
demanded is a Ghorkbaland within West 
Bengal or outside tbe Indian Union, i. e , 
within India or outside Indian Union. To 
my mind both are undesirable. But I would 
like to have that information and in that 
context I would like to know from the bon. 
Prime Minister, when he got up to reply to 
a question, he began by say ina that tbe 
West Bengal Government has not discharged 
its responsibilities. and at a later stage he 
said, 'When I had a meeting with the Chief 
Minister, there were no problems at all' 
and he said, 'We have full cooperation'. 
Will you try to eliminate this contraction in 
your statement which probably you made 
inadvertantly in tbis House so that the 
record can be corrected ? 

(Interruptions) 

saRI P. CHIDAMBARAM: Sir, to 
the first parts of the question. the demand 
of the GNLF as articulated in public and 
as published is newspapers is for a separate 
State of Gorkhal and within the territory of 
India. 

SHRt BASUDBB ACHARIA: Why 
ba ve tbey approached U. ~. O. ? 

SHRI P. CHlDAMBAltAM: I said, 
tbat is tbe demand as articulated in public 
and a~ published in newspapers. 

Sir, to the second part of tb, que.tion, 
I did Dot find any contradiction in the 
Primo Minist"' •• tatcment. 

PROF. MADHU DANDAVATB: He 
know. tbe contradiction. 

(lnt"ruptlons) 

SHRI RAJIV GANDHI: There ia no 
contradiction in what I said. 

(lnl~'rupflons) 

MR. SPEAKER: Th~ Prime Minister 
is on his legs. 

SHRI RAllV GANDHI: Sir, there is 
no contradiction in what I said. What I 
said was that it is the primary responsibility 
of the Government of West Bengal and we 
are willing to assist them in everything and 
in every way. In my meeting with the Chief 
Minister in Calcutta I said tbis, Sub-
sequently he had a meeting with the Home 
Minister. We will cooperate in every way 
we can. But let me reiterate, Sir; that it 
is the problem of the Government of West 
Bengal. We can only step in either under 
Article 249 of the constitution or unde the 
Presidentts Rule. 

(Interruptions) 

SHRI INDARJIT GUPTA: Sir, 
the Home Minister when replying to tbe 
original question-and then it has been 
repeated several times-said that the 
Central Government is prepared to act in 
full cooperation and coordin'ltion with the 
State Government. May I just remind them 
that one issue which bas contibuted to tbe 
grC'lwth of this movement and which is beiDi 
utilised even now by the leaders of that 
movement is the issue of includon of the 
Nepali language in the Eighth Schedule of 
the Constitution. Now the Government is 
aware of the fact that tbe West Denial 
Government-not only the West Bengal 
Government but the entire West Benlal 
Assembly has unanimously three time. 
r~commended to the Centre that Nepali 
language should be included in the 8th 
Scbedule but for reasons best known to 
them it has not been accepted. I can tell 
you tbat this is one of tbe factors which is 
being utilised to whip up sentiments and 
agitations there amona the Nepali-Speak ins 
Oorkbas. I would like to know from him. 
1f ,be), are so keen no co-operation and co.. 
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ordination with tbe State Ooveroment-
not only the Government but the entire 
Assembly including all Parties there in the 
Assemb1y, then why don-t they consider this 
demand sympathetically and do something 
about it 80 that they may be reasured ? •• 

(Interruptions) 

AN HON, MEMBER: They why not 
Bbojpuri '1 

SHaI INDRAJIT GUPTA: You ask 
for Bhojpuri. Why should I ask for 
Bhojpuri? 

PROF. MADHU 'OANDAVATE : This 
was raised by Mrs. Bhandari in the House. 

SHRt P. CHIDA.MBARAM: The in-
clusion of the Nepali language in the 8th 
Schedule is a matter which has been consi. 
dered several times in the past. 

SHRI O. M, BANATWALLA: Even 
tbe former Prime Minister, Mr. Morarji 
Desai rejected that demand. 

SHill P. CHIDAMBARAM The 
consistent position of the Government has 
been that no great objective will be served 
by adding more languages to the 8th 
Schedule. On the contrary, it will have 
other reprecussions and reactions through-
out the country. But, Jet me assure the 
hon. Members Kindly look into the pro .. 
visions of the Constitution. The inclusion 
of a language in the 8th Schedule or other-
wise really does not come in the wuy of 
promotion of that language ... 

SHRI SAIFUDDIN CHOWDHAR Y 
Then remove all the languages from the 
Schedule. 

MR. SPEAKER: Why can't listen 'I 
Mr. Saifuddin. this is very impolite on your 
psrt. When he speaks you must first listen 
to him. And when you speak be should 
listen to YOll. Please don't interject him in 
between. 

SHR.I P. CHIDAMBARAM: The 
inclusion of a language in the 8th Schedule 
is relevant only to Art 344 (1) and Art 351. 

In fact it has no relevance at aU 
to the promotion of a lanluap 
use of the Janguaae and to extend patro-
nage to the tanauaae a,nd to otherwise 
develop the languaae. On the contrary, 
there ate other provisions of the ConatitutioD 
whjch apply to Janguales whether tbey a.re 
included in tbe 8th Schedule or not in-
cluded. Nepali is one sucb tanlOale to 
which all other pto,visions of the Consti" 
tution apply and the Government of Welt 
Bengal, tbe Governmen o.r Sikkim and the 
Central Government have extended consider-
able aid and assistance for the developme.nt 
of Nepali language and for the promotion 
and use of Nepali language. Let us not 
mix up inclusion of a language in tbe 8th 
Schedule with promotion and developOlent 
of that language. Tbey are two different 
things. 

SHRI CHINTAMANI PANIGRAHI : 
After hearing all these things I will make 
an appeal to you. Will you send a partia .. 
menttlry team to the Dlrjeeling area to 
really talk to the people over there and find 
out whether they are really oppressed by 
the West Bengal Government or not, 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHAR.Y: 
This will only add fuel to the fire. 

(Interruptions) 

MR. SPEAKER: Papers '0 be laid. 

WRITTEN ANSWERS TO QUESTIONS 

[E"gU~hl 

Organisations Receiving Foreign FUHI 
in Ori ••• 

*388. SHRIMATI JAVANTI PAT-
NAIK ~ Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the particulars of voluntary of.ani-
sations receivinl funds from abroad in 
Orissa. 

(b) the purpose for which such oraani-
sations are receivins funos frO{D abroad, 
.Q4 
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. (c) the amount of funda received by 
eadl of tboIe.orpnisationl doria. the laa' 
tbre. ,ean , 

THE MINISma OF HOMB AFFAIRS 
(S. BUTA SINOH): (a) and (c). Larle 
number of orpoisatioDi in Orilla have 
received foreip coDtributioD durin. the lalt 
throo ,ean. AI sucb it il not feasible to 
furnish the amount of foreip contribution 
received by each orpoilation due to the 
voluminous nature of the iDformation 
Ihoupt. If information reaardiol any 
particular oqanisation ia required the lame 
can be furnlebcd. 

(b) Under the Poreiln Contribution 
(RcluJation) Act association havins a defi-
nite cultural, economic, educational, 
relipoul, or social programmes may accept 
foreian contributions. 

"Mealures to Cheek Pollution" 

*389. SHRI V. SOBHANADRBE. 
SWARA llAO : . 

DR. T. k~LPANA DEVI : 

Win the PRIME MINISTER be pleased 
to state: 

(a) whether the Union Government are 
collectinl any levy from the industries fot 
soUinS up devices' equipment to check 
pollution; 

(b) if 10, the details thereof; and 

(c) the dent made to check pollution 
by tbe measures taken by tbe Central Board 
for tbe Prevention and Control of Water 
Pollution durin. the last three ycars witb 
details of mealures taken 'I 

THB palMS MINISTBR. (SHR.I R.AJI V 
GANDHI) : <a) No, Sir, 

(b) 0008 Dot arise; 

(c) The contributions made and tbe 
measur. taken by tbe Central Hoard 
inolude : 

Minimal National Standards aod 
emill10D limits for pollutinl lndua-
,ries ba YO becD prClOl'lbed aDd 

Task Forces let up to help the 
Sta·te Boardl in implementation of 
these standards. At the instance 
of the Central and Sta te Boards, 
out of 4054 pollutin, industries 
(major and medium), 2076 units 
have inltaned efOuent treatment 
plants; 

A network of water and air quality 
monitoriDI bas been set up; and 

River basin-wise studies have been 
conducted. Based on sucb a study 
in the Oanga basin, the Ganp 
Action Plan bas been launched. 

Theft and Forgery in Various DepartmeDts 
of Defence Ministry 

*396. SHRI BALWANT SINOH 
RAMOOW ALIA: Will the the Minister of 
DEFENCE be pleased to state : 

(a) whether losses due to increased 
incidence of carelessness. theft and forgery 
in several departments of the Ministry of 
Defenc~ are mounting every year; 

(b) if so, the loss suffered on each 
account during the part three years year-
wise; 

(c) the measures taken to check the 
loss; and 

(d) the steps proposed to check such 
losses in future '1 

THE MINISTER OF STATE IN THB 
DEPARTMBNT OF DEFENCE RE. 
SEARCH AND DEVELOPMENT <SHRI 
ARUN SINOH): (a) and (b) No case 
of loss due to carel.ssness, theft and forlery 
in the Ministry of Defence (Secretariat) bas 
been reported durinl the la8t three years. 

(0) and (d). Does not arise. 

Per Capita Jaeome 

*398. PROF. RAMKRISHNA 
MORE: win the Minister of PLANNING 
be pleased to stato : 

(al whether it is a fact that the 
couatryt. per capita income is not only 
below lb. t of Pakistan and Sri Lanta but 
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it, annual growth rate is also mOBlte as 
co mpared to tbese countries despite various 
steps taken by Government during tbe 
successive Five Year Plans to raise it; 

(b) if so, the reasons therefore; and 

(c) actual achievemeots made in 
raising tbe per capita income of the countrY 
durinl the successive Five Year Plans as 
against tbe targets and the .teps contem-
plated in the matter '1 

THE MINISTER OF ST ATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHItI A. K. PANJA): (a) 
and (b). According to World Development 
Report 1986, per capita GNP in US $ was 
260 in India, 380 for Pakistan and 360 

for Sri Lanka in 1984.· Comparable 
national accounts data DOW available frem 
the united Nations show that dud,. the 
three years 1980 to 1982, per capita OOP 
growth ratc was, on an avera,e, 3.1 % per 
aODum in India, 3.2 % in Pakistan and 
3.8% in Sri Lanka. 

Differences in income levels and growth 
performances are dependent on a number 
of factors. such as size and Itructure of 
the economy, natural resources endowment, 
dependence on weather, institutional deve .. 
lopment, mobilisation or savinas and 
reliance on external aid and borrowin,l. 

(c) The tarsets and &chievement. 
of growth in Na tiona 1 Incomel Gross 
Domestic Product in Successive Five Year 
Plans are aiven below :-

Target Achievement Growth Target for 

First Plan 2.1 

Second Plan 4.5 

Third Plan S.6 

Fourth Plan S.7 

Fifth Plan 4.4 

Sixth 'Plan ~.2 

Seventh Plan S.O 

Growth rate of per capita income 
achieved during the Sixth Plan was 3.1 % 
p.a. as against the targct of 3.0 percent. 
The Seventh Five Year Plan also aims 
at achieving a growth rate of 3.1 % in per 
capita income. 

The Seventh Five Year Plan emphasises 
policies and programmes which will acce" 
lerate the growtb in food production. 
increase employnlent opportunities and 
raise productivity through modernisation 
and technological advancement. At the 
present stage of development, these three 
more immediate objectives are central to 
tbe achievement of the Ions term 'Qal of 

3.6 National Income 

4.0 National Income 

2.2 National Incomc 

3.3 Net Domestic Product 

5.2. " Oross Domestic Product 

S.3 Gross Domest ic Product 

increasing the per capita income and 
improvement in standard· of livinl of tbe 
people. 

Artinelal·Raln 

*399. SHRIMATI 
RAJESHWARI :. 'Will the 
MINISTBR be pleased to state: 

BASAVA 
PRIME 

(a) whether some experiments have 
been conducted in Gujarat for creation of 
artificial rain recently; 

<b).' if 80. the detaU, tbereor; 



(0) whether Government propose to 
conduct such experiments in other States 
also; aDd 

(d) if 80, the details thereof? 

THB MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE "ND TECHNO. 
LOGY AND IN TIlB DEPARTMENTS 
OF OCBAN DEVELOPMENT, ATOMlC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and 
(b). The State Government bas been 
carrying out cloud seeding operations in 
different areas of Gujarat since middle of 
July, t 986. However, the results have 
not been very encouraging. 

(c) and (d). The Indian Ins.titutc of 
Tropical Meteorology, is conducting experi-
ments in artificial rain making in certain 
areas of Maharashtra as a research project. 

Steps to Control Pollution Caused by 
Stone Crushing Units in the Capital 

*400. SHRI P. M. SAYEED : 
SHRI AMITABH 

BACHCHAN: 

Will the PRIME MINISTER be pleased 
to state: 

(a) the number of stone-crushing units 
in the capital and their location; 

(b) whether any study bas been made 
about the nature and extent of pollution 
caused by these units and its effects on 
human life and if so, the results thereof; 

(c) whether dust concentration caused 
by these units is within the limits prescribed 
by the Central Board for the Preventi on 
and Control of water Pol1utioD and if not, 
bow much does it exceed; 

(d) whether any decision was taken 
for their removal because of environmental 
pollution and if so, when and the reasons 
for its Don-implementation; and 

(c) whether it is proposed to shift 
these units now ? 

THE PR.IME MINISTER. (SHRI 
RAJIV GANDHI) : (s) There are 110 

'W,ltten AIJ$W~r8 $4 

stoDe crushing units located in La) Kuan, 
Rajokari, Jaunapur. Kisbangarh, Bhatti 
Mines, Anand Parbat and Rangpuri 

(b) A study has been conducted to 
ascertain the dust leve1s from these units. 
Tbe results of the study indicated high 
levels of dust coocentrati on in the vicinity 
of the stone crushen. No systematic 
study on the health effects has been done. 
However, through medical examinations, 
cases of tuberculosis, bronchitis an<! such 
other respiratory diseases ha ve been 
reported. 

(c) No Sir; the dust concentration 
exceeds more than 20 times the permissible 
limits proper as controls are Dot adopted. 

(d) and (e). It has been decided in 
January 1986 that the stone crushers 
close to the road leading to Suraj Kund, 
will be shifted, and action has been 
initiated for acqulSItlOn of land for 
shifting the Units. 

Projects Pending Clearance 

*401. SHRI AMAL DATTA: WHI 
the Minister of PLANNING be pleased to 
state: 

(a) what steps have been taken in 
pursuance of Prime Minister's statements 
in Calcutta on 1 July, 1986 obout 
clearance of the pending/projects of West 
Densa) and; 

(b) the details of proposals/projects 
cleated as a result thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTERY OF FOOD AND CIVlL 
SUPPLIES (SHRI A. K. PANJA) : (a) and 
(b). Further action in pursuance of Prime 
Minister~s statement in Calcutta on July 
1 st, 1986, will be taken durins the next 
few months. 

Recruitment or JawanN 

*402. SHRI SYED SHAHABU. 
ODIN: Will the Minister of DEFENCE 
be pleased to state : 



(a) brief particulan of various 
schemos for recruitment of jawanl for the 
Army; 

(b) whether Government are aware of 
alleaation of malpractices in the recruit-
ment of ja 'Wanl; 

(c) if so, the corrective steps taken; 
and 

(d) tbe stepa taken to ensure that the 
recruitment of Jawans is as broad based 
as possible ? 

THE MINISTER OF STATB IN THE 
DEPARTMBNT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRl ARUN SINGH): (a) to Cd). The 
general system of recruitment of lawanl 
for the Army is by selection of suitable 
recruits out of candidates who physically 
report to the 12 Zonal Recruiting Offices 
and S 8 Branch Recruiting Offices. Recruit-
ment is also done by undertaking tours 
and rallies at various places. The 
Selection Boards conduct the selection 
of recruits after screening for physical, 
educational and medical standards 
through various tests. 

2. The number of candidates report-
ing for recruitment far exceeds the number 
of vacanoies avai1able. The time taken 
for screening is also considerable. In 
view of this a new system of calJing for 
applications from the intending candidates 
has been introduced on an experimental 
basis at Zonal Recruiting Centres at 
Ambala and Madras on 1.1.1986. The 
applications are ana~ysed and taking into 
account the recruiting demand a cut off 
line in terms of minimum acceptablo 
standards based on education, phYsical 
standards, achievements in sporta etl., is 
decided by the Selection Board. The 
applicants satisfying minimum acceptable 
standards are called for further soreeniDI 
for selection tbroulh va tious tests. 

3. In both the systems, medical 
examination is now conducted at the 
initial stage itself before other tests. 

4. In order to check malpractices in 
recruitment, a number of steps have been 
taken. Amona them are : 

(a) the recruitment is DOW IUpeniled 
by a Board of officers; 

(b) recruitment il beiDI dODe throulb 
recfuitiDI touro only, al far as 
po¥sible; 

(c) Candidatea are permitted to 
appear only before tbe BB.O 
covering tbeir Districts of 
domicile; 

(d) The system of sponsorlbip of 
candidates bas been totally 
stopped; 

(e) Candidates 8re now required to 
briol two copies of passport size 
photoaraphs so that they can be 
identified at various Itales of 
enrolment; 

(f) Every BRO holds an enquiry day 
in tbe rorm of an open sammelan 
to answer queries about enrol-
ment; 

(I) Identify of individuals as welJ as 
d<'cuments are che eked on 
arrival of recruits at the training 
centres to detect cases of bOlUS 
recruitment, if any, and hand over 
lucb cases to the civil police for 
taking necessary action; 

(b) Headquarters Commanders have 
been advised to Haise with Civil 
administration of the States in 
relard to eaSCB of corruption 
and touting; 

~ .. It hal been the cODsjltant policy 
of the Government since independence to 
make recruitment for the Arm)' broad based 
and Beleet the best clndidates irrespective 
of caste, creed, reliaioD or relion. 

MaDufactare 01 Competers by Publk 
aDd Private Sector Uait. 

*403. SHRI CHINTAMANI JBNA : 
SHRIMOHANBHAIPATEL: 

Will tbe PRIMS MINISTBR be pleased 
to state: 



(a) the names of tbe public and pdvate 
lector units manufacturiog ,computers and 
their annual PI OdUCtiOD. 

(bl whether development and manu .. 
facture of computers have a sound bale in 
the countl')': 

(c' the stepa tak en 1n this direction; 

(d) whether ready.made ccmputer kits 
are being imported; 

(0) whether Government will consider 
tp put a ban OD the import of such kits and 
encourage tbe indi,cnous production; and 

(f\ other measures taken to increase 
the production of computers to meet the 
increasing demands '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMEN1, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHit I SSI VRAl V. PA TIL): (a) The 
names of the public and priva te sector units 
manufacturing computer and their annual 
production are given in the Statement below. 
The jndilenoue production of compter and 
'computer allied products during the calender 
year 1985 bas been about Rs. 15S croreS. 

(b) and (c). Yes, Sit. Base has been 
created for the development and manu-
facture of computers in the country. This 
base is beinl strenlthcned adequately by 
selective import of technology, buUdiDI of 
manufacturinl infrastructure, promotilll of 
.ystem enlineetins/software development 
activities, Man-power training and boostin, 
of R&D activities to achieve se )f.reUance. 

(d) Department of Electronics policy 
does not permit import of ready made kits 
for manufacturing programme relatina to 
Mini/Microcomputer and Personal Compu-
ters. However for specialised systems 
manufacture some kits are allowed in fint 
phase of Phased Manufacluring Prolfamme 
(PMP). 

(e) The que stiOD of pUlling ban on kit 
import is handled in the manner as mention-
ed in (d) above. The Government is 
popularising the indigenous production by 
means of policy liberalisation for manu .. 
facturing and restricting of imports of 
finished proDucts. 

(f) Enough indigenous capacity for 
manufacturing has been sanctioned both in 
public and private sector to cope up witb 
the demand project for the 7th Plan. 

Statement 

s. No. 

1 

t. 
2. 
3. 
4. 
5. 

6. 

7. 
8. 
9. 

._-------
Name of the Unit 

2 

Advanced Micronic Devices Pvt. Limited, Bangalore 

AJlenwood Roffe & Co. India Pvt. Ltd., New Delhi 

Allied Computers, Madr as 

Ambalal Sarabhai Enterprises Limited, Baroda 

Applied Electronics & Instruments, Bombay 

Arun Blectronics Pvt. Limited, Bombay 
I 

Aurelec Data Processing Systems, Kottakuppam 

C.M.S. Computers Pvt· Limited, Bombay 

Caditronics Pvt. Limited, Ahmedabad 

Production value 
(Rs. in laths) 

3 

32.50 

1,52.14 

0.46 

3,22.19 

1.18 

4.42 

1.14.10 

4.90 

77.60 
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I 2 3 

10. Consolidated Electronics, Bombay 2.89 
JL Consolidated Process Controls Pvt. Ltd, Banlalore 1.50 

12. Databyte Equipment Pvt. Limited. Pune 12.00 

13. OCM Data Products, New Delhi 9,55.47 

14. Decibells Electronics Pvt. Limited, Pune 37.28 

15. Disital Innovation 'Pvt. Limited, Baroda 1.18.63 

16. Digital Inst. and Controls Pvt. Ltd., Madras 18.65 

17. Digital Instruments and SYstem India Calcutta 14.S0 

18. Eiko Computer Pvt. Limited, Bangalorc 88.88 

19. Electro System Associates, Bango lore 12.35 

20. Electronic Research Pvt. Limited, Bang.1lore 42.66 

21- Electronic Specialities Pvt. Limited, Ahmedabad 3.24 

22. Electronic System Punjab Limited, Chandigarb 4,08.00 

23. Electronic Corporation of India Ltd .• Hyderabad 15,21.83 

24. Em Electronix Pvt. Limited, Bangalore 1.33 

25. Essen Electronics, Bombay 6,81.00 

26. 010"al Electronics, Hyderabad 0.50 

27. Hindustan Computers Limited, New Delhi 17,11.68 

28. I.K. Bishnoi, New Delhi 15.55 

29. Imsicon (Eastern) Pvt. Ltd., Calcutta 2.31 

30. Ineon Electronic System, Pune 3.40 

31. Industrial and Business Machine, Calcutta 0.60 

32. Industrial Electronics. Bombay 57.60 

33. Inroton System and Services Pvt. Ltd., Bombay 33.25 

34. Innovative Desil1ls Pvt. Limited, Madras 30.00 

35. Instruments Research Associates, Bangalore 2.10 

36. lntegrated Data System§, Hyderabad 96.79 

37. Intek Engineers, Pune 2.80 

38. International Computers Indian Mfl. Ltd., Pune 12,72.93 

39. Irternational Data Manaacment Pvt. Ltd., Bomb~y 3,30.29 

40. Jaymac Midwest Computers Pvt. Ltd., Calcutta 3.50 

41. Kelvinators India Limited, New Delhi 3'.15 
'" " .. 



61, W,,,,.""' •• ,, SRAVAMA 22, 1908 (SAKA) Wrltt." """.", 62 

1 2 3 
~ .... 

42. Kerala State Electronics Dev. Corpn. Ltd •• Trivalo(Jrum 1,35.99 
43. Key Floppy, Hyderabad 17.26 

44. Luon8 EDlineering and Electronic. Pvt. Limited, Bombay 26.00 

45. Micro Advance, Bangalore 5.00 

46. Micronics CorporatioD. Hoog1y 5.33 
41. Microsenae Computers Limited, Secunderabad 65.81 
48. Minicomp Pvt. Ltd., Bombay 2,25.00 
49. MMC Disital Systems, Calcutta 11.18 

50. Modular Systems. Pune 8.60 

~1. Monotype India Limited, Calcutta 42.00 

'Z. r~ituJ Data Systems Pvt. Limited, Gurg80n 98.26 

53. Oen Micro Systems Limited, Cocbin 1.07.43 

'4. Omc Computeas Limited, Pattancheru 1,78.00 

'5. Orbit Electronics, Baroda 29.49 

56 .. ~ Pac Systems, Bombay 45.00 

51. Pascal Computer Pvt. Limited, Calcutta 1 S.lS 

58. pes Data Products Pvt. Limited. Bombay 2,38.59 

59. Poona Udyog, Pune 0.05 

60. Prasati Computer, Pondicherry 61.00 

61. Premier Electronics Pvt. Limited, Lucknow I1.S0 

62. Process and Control Elements, Bonlbay 3.00 

63. Processor Systems (India) Pvt. Limited, Bansalore 22.77 

64. Procon Instrumentation Pvt. Limited, Madras 0.51 
65. Professional Electronics Products, Meerut 4.00 

6~. Prompt Computer Services Pvt, Limited, Bombay 22.00 

67. PSt Data Systems Pvt. Limited, Bangalore 6,59.31 

68. Pycom Industries, Bombay 25.00 

69. S.S.lndurstries, Bombay LOS 

10. Selec;tro, Ahmedabad 4,00 
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11. 

72. 

73. 

74. 

15. 
. 76. 

77. 
18. 
1'J. 

80. 

81. 

82. 

83. 

84. 
85. 

86. 
87. 

88. 

89. 

90. 

91. 

92. 

93, 

94. 

9$. 

96. 
97. 
98. 

99. 

100. 

lOt. 

2 

Semiconductor Complex Limited, Mohali 

Shivan Computers Pvt. Limited, Ahmedabad 

Slddhartba Bakaya, Ahmedabad 

Sit II BJectroDics. Hyderabad 

Southern Malocties Pvt. Limited, Madras 

Sri Siddbeswari Electronic Equipment., Hyderabad 

Sujata Data Products Pvt. Limited, Secunderabad 

Sum Blectronics, Bombay 

Summit Electronics Pyt. Limited, Ahmedabad 

Sun-Ray Computers Pvt. Limited, Baolalore 

Surendra Kumar, New Delhi 

Suvik Blectronics Pvt. Limited, Gandhinalar 

Swadeep Instru mentation, Bombay 

Systech Pvt. Limited. Pune 

Systems Bngineering Laboratories, Pune 

Systelec Bnlineers. BaDgalore 
Tamilnadu Electronic Devices Pvt. Limited, Madras 

Technolab Innovex limited, Madras 

Tekoix. (India) Pvt. Limited. Bangalore 

Tolevista Blectronics Pvt. Limited, New Delhi 

The Micro Processor Mfg_ Co. (I) Pvt. Ltd. Calcutta 

The National Radio and Electronics Co. Ltd.; Bombay 

Ultra Business Machines Pvt. Limited, Banaalore 

Uptron Communications and Instruments Ltd.; Luchnow 

Uptron Digital Systems Limited, Lucknow' 

U sba Microprocess Controls Limited 

VXL Iostruments, Banaalore 

Webel Business Machines Limited, Calcutta 

Webel Computers Limited, Calcutta 

Wipre Information TechnoloBY Limited, Bombay 

Zenith Blectro-Systems Pvt. Limited, Bombay 
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3 

1,71,70 

2.90 

3.50 

50.00 

6.80 

2.00 

1,90.78 

86.91 

47.79 

1,50.00 

3.1S 

1.'17 

5.S0 
0.49 

1.58 

;4.00 

36.00 

0.50 

0.20 

31.66 

6.37 

6,20.95 

40.00 

44.60 

4,35.93 

6,'1." 
34.63 

10.89 

4.00 

11,94.00 

3;93.9' 

. 1,55,OO.0? 
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-404. S¥l\' H. N.. PATEL: Will 
tbe PRIMB MINISTER be pleased to 
state: 

(a) whetber Government are aware of 
the off-repeated criticism in the press and 
public lola tlaat the. main reatea for rapidly 
dimioilbial forest area is the collusion 
botween foroat oftlcia~s and forcst contrac-
tors; aDd 

(b) if 80. what mealures have been 
taken to so fat to prevent this evil.in the 
system '1 

THE PRIME MINISTER. (SHRI RAlIV 
GANDHI): (a) Government are aware of 
this criticism. 

(b) The criticism tbat collusion between 
forest official. and forest cont ractors is the 
main reason lor diminishing forelts is not 
correct. 

lhe major cause of depletion of our 
forest. is biotic prcsaurea which src beyond 
the carryinl capacity of our forests. With 
only 2 % of tbe total fore at lands in the 
world, India supports 1 S % of the world 
population and 13.~ % of the tota. number 
of cattle in tbe world. Deforestation has 
taken pJace all over the country mainly due 
to the following reasons: 

(i) Felling of tree. for fuelwood. 

(il) Grazinl in CXOOI8 of carryinl· capa-
city thereby also preventing 
reaencration of forests. 

(iii) Bncroachment in the Forest area. 

(iv) Sbiftina cultivation. 

(v) Illicit fellinl and theft of timber. 

(yi) Diversion of forest land for non· 
foreat.." purposes. 

(vii) Poreat fir", ac~i4eatal or do Jibe-
rato. 

lad'ia produces only 49 million tonne. 
of firewoOd aDnUaUy alainst the estimate" 
annual demand of 133 miHion tonnes, 104 
540 miJlion tonnes of arecn fodder aiaiDSJ 
the demand of 700 million tonnes. 

The annual production of Jndust:,ta,l •• 
commercial Wood is only 23.5 million 
cubic metres al8iost the demand of 25 
million cubic meters~ 

There were over 292 million livestock 
( excludinl poultry) in India in 1951, O'(IJ 

336 million in 1972 and over 400 milUo~ 
in 1981. The increase between the period 
1951 to 198 t has been of the order of 
nearly 37%. 

The exact Cftent of damage through 
IIrazing cannot be estimated as delradation 
tbrougb arazinl is a continuous procesl. 

Accordins to the Talk Force Report Oil 
'Encroachments in Forest Areas in India 
100627 ba. of forest are under encroach. 
mente 

Shifting cultivation is &tilt beiDa practised 
by the tribals in the hill areas of North 
Eastern States as well as in the States of 
Andhra Pradesh, Madhya Pradesh, 'Maba .. 
rasbtra, KeraJa, Karnataka and Sikkim. It 
was estimated in t 973 that about 4.33 
million hectares of land in the counUY is 
subjected to shiftins cultivation invoJvinl 
6.22 lakhs families. 

There is some. orsanised ganl-sterism 
in illegal cutting of valuable timber leading 
to encounters with the forests protection 
staff. Tbrre is steady removal of poles 
attd firewood, primarily by the people livinl 
on the frinses of forests for their domestic 
use as well as rOt earninl a living tbrouab 
sale. There ii, no precise information em 
the extent of damage caused throuah iUepl 
cutting of treel. 

Where any collusion of forest staff ia 
illicit felling comes to notice. tbe. state an" 
union territory governments whose em-
ployees tbeae statT are, take atrioaent actioa 
alainst earninl officials. 

The acute shortage of wood and fodder 
can only be rectified by a massive atfore-
station pr.amme and the cooaervatioa' of 
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_i,tiDI resources. From 1 951 to 1985, 
about 51 lath hectares of land bal been 
brouabt under afforestation proll'amme. A 
National Wasteland Development Board bas 
been' act up for brinling 5 million hectarea 
of waateJand every year for fuel wood and 
foddcr~ 

The Central Government has sent to the 
StateslUidelines for the better manaacment 
of forcat., which state inter alia that: 

(I) Clear fellin. of natural forests to 
be avoided 8S far as possible. 

(ii) Wherever it is absolutely D\!Cessary 
to resort to clear felling, it should 
be restricted to a maximum of 10 
ha. in bills and 25 ha. in plains . ., 

(iii) Ban on felling of trees above 1000 
meter altitude, atleast for some 
years, till critical area in bin and 
mountains are identified. 

(iv) Increase of protection areas like 
wildlife Saoctuaries, National 
Parks and Biosphere reserve!. 

(v) Reduction of yield prescriptions. 

(vi) Indigoous species should receive 
precedence over exotics while 
raising plantations. 

The forests arc being worked depart-
mentally in all the States/U Ts. except 
Kerala and North Eastern States/UTs. and 
the contractors alency is .. eliminated. This 

" 

hal considerably reduced casel of illicit 
fellinl of trees. 

Reser,atioD for RCa . and ST, in all ladla 
. Ser~lee.·' 

*405. SHRI .UAY ~USHR.AN : Will 
the PRIME MINISTER be pleased to 
state: 

(a) total Dumber of posts reserved for 
Scheduled Casle and Scheduled Tribe 
candidates in All India Services; 

(b) how much or how far the reserved 
Quota has been exhausted or filled up in the 
last three years, service-wise; 

(c) whether the policy of reservation 
is extended to promotions also; and 

(d) if so, whether it is under review or 
change '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS <SHRI 
P. CHlDAMBARAM): (a) The Dumber of 
vacancies : reserved for SC/ST candidates in 
the three AU India Services is 1 ~ % and 
71 % respectively of tbe total nUl1)ber of 
vacancies to be filled by direct recruitment 
on each Service every year. 

(b) A stalement is given below. 

(c) No, Sir. 

(d) Does not arise. 

Statement 

Reservation for SCI dtul STs in All India Service, 

The'number of vacancies reported to the Union Public Service Commission, 
candidates allocated and candidates who actually joined Administrative Service, Indian 
Police Service and Indian Forest Service on the results of examinations conducted in 
1982,1·983 and 1984 is given below: ,. 

I.A,S I.P.S. I.F.S. 
Year of Exam I SC.~ S.T. S.C. S.T. S.C. S.T. 

1 ·2 ·3 4 5 6 T 
1982 
(Vacancies [eler ved) 24 11 11 S 18 9 
(candidates anocate~) 24 11 11 .5 17 8 
h~ondidates joined) . 24 11 8 4 17 8 
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1 2 3 4 6 7 

1983 

(Vacancies reserved) 21 12 14 8 23 11 

(candidates a]located) 21 12 14 8 23 11 

f candida tel joined) 21 12 11 7 23 11 

1984 

(Vncancies reserved) 24 12 17 9 26 13 
t· , 

(candidates allocated) 24 12 17 9 26 13 

(candidates joined) 24 12 13 6 26 10 
-------_ .. -------

N. B. The results of the examinations c.onducted in 1985 have been declared re-
cently and the appointments are yet to be finalised. 

Working Days for Go,ernment Offieers 

*406. SHRI K. RAMAMURTHY 
Will the PRIME MINISTER be pleased to 
state ; 

(a) the break·up of holidays in a year, 
like Saturdays and SundaYs, religious and 
restricted holidays declared by Governmenr; 

(b) the break-up of casual leave, earded 
leave, half-pay leave on lnedical grounds 
and maternity leave in the case of women-
employees, to which the Government em .. 
p10yees are entitled in a year: and 

(c) whether there are any instructions 
regarding regular'. attendance cf the em .. 
ployees on working days 1 

THE MINISTER OF STATE IN THE 
MINISNR Y OF PERSONNEL. PUBLIC 
GllIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE 
MINISYR Y OF HOME AFF \IRS (SHRI 
P. CHIDAMBARAM): (a) and (b). A 
statement is given below. 

(c) Yes, Sir. Instructions have been 
issued from time to time stressing the need 
for maintaining punctuality and relu!ar 
attendance in office. 

Statement 

Part (a) Govt. of India holidays are 8& 
follows : 

(i) Central Government offices observe 
16 holidays in a Calend~ year. 

(iD Of these 10 holidays, 13 holi-
days conSisting of national 
holidays, namely Republic 
Day, Independence Day and 
Mahatma Gandhi's Birthday and 
the following 10 occasions will be 
compulsorily observed in ail Cen-
tral Government otlices throughout 
India. 

1. Buddha Purnima 

2. Christmas Day 

3. Diwali 
4. Dussehra (Vijaya Dashmi) 

s. Good Friday 

6, Guru Nanak's birthday 

1. Idu'l Fite 

8, Idu'z Zuba 

9. Mahavir layanti 

10. Mubartam 
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(iii) the three remaining holiday ma'Y be 
cb()sen from out of the followina 
festive occa.siona 00 year to year 
basis: 

1. An additional day for Dussebra 

2. Holi 
3. Janmashtmi 

4. Ram Navami 

S. Maba Shivra tr i 

6, Ganesh Chaturthi/Vinayak 
Chaturthi 

7. Makarsankranti 

8. Rath Vatra 

9. Onam 

10. Pongal 

11. Sripanchmi!Vasant Panchmi 

12. Vishu/Vaisakhi. 

The above three holidays (vide (iii) 
above) in respect of offices located at Delhi! 
New Delhi ar\! chosen by this Department 
and in respect of those outside Delhi, it is 
done by the Central Government employees 
Welfare Coordination Committees or the 
bead of office, where such committees do 
not exist. 

In addition of 16 Gazetted Holidays, 
the employees are also allowed two rc;stI ict. 
cd holidays from a list of specified occa-
sions. 

Tho Central Oovt. Organisations like 
industrial, commercial, trading establish-
ments a Iso observe 16 holidays in a Year 
which include 3 National bolidays and the 
remaining 1 ~ occasions are determined by 
such Esta bHsbmenU/Organisations them-
selves on year to year basis. (Industrial 
establishmenls where the staff used to enjoy 
23 close holidays prior to 1960, the em-
ployees are also allowed 2 restricted hoH-
da,s). 

With tbe introduction of , days week 
scbeme in Civil Administrative Offices w.e.f. 
lrd June,' 1985. these offices now work 

from Monday to Friday, with all SaturdlY' 
and Sundays closed, which comes to 52 
Saturdays aad 52 Sundays ,in year. 

Part B CQsu,,1 '~Qv.-Generally t 2 days in 
a calendar year. ' 

The leave entitlement of oon .. indtrftria'l 
Central Government Employees is II 
under : 

Earned 
Le.ve-

Half Poy 
Leave-

Maternit] 
Leave 

30 days in a calendar year. 
Advance credit of 1 S 4ay. 
earned leave is afforded in 
tbe leave account each Oft lit 
January and July of eveT)' 
Year. Earned leave is anowed 
to be accumulated upto 
ceiling in 180 days. 

20 days in a calendar year. 
Advance credit of 10 days of 
Half Pay leave is afforded in 
the leave account each OD lit 
January and July of every 
calendar year. Commutation 
('of half pay leave is also ad-
missible on medical grounds 
subject to the production of 
medical certificate. There is 
no ceilling on accumulation 
of half pay leave. 

90 days is allowed for cbild 
birth from the date of com-
mencement on each occalion. 
42 days for miscarriaac/abor· 
tion on each occasioD. 

Headquarters of Soutbera 
air Command 

*407. SHRI A, CHARLES: Will the 
Minister of DEFENCE be pleased to state ~ 

(a) whether there is any proposal to 
shift the Headquarters of the Southern Air 
Command from Trivandrtlm; 

(b) if so, tbe reasons therefor; and 

(c) if not, whether the step, for the 
acquisition of land adjacent to the Trivan. 
drum aiJ'Port for providinl the necessary 
facilities for the Southern Air Command 
have been finaU.cd'l 



11E MINUTE .. OF &TATS IN THE 
DB.AIlTMINT OF DBF'BNCE RS-
SBAltCH AND DEVELOPMENT <SHill 
A&UN 8tNOR): (a) No, Sir. 

(b) Does Dot arise. 

(c) It has since been decided not to 
locate any Air Porce Unit next to the 
Trlvandr\lm Ci'fn Airfield. No land is, 
therefore, Pl'oPoeed to be acquired in this 
area. 

I .... diaate Dela, ID Payment 01 Supplier. 
by Super Bajar 

3921. SHRI HAFI~ MOHO. SIDDIQ : 
Will the Minister or FOOD AND CIVIL 
SUPPLIES be PJeased to Itaie : 

(a) whetber a number of suppliers bave 
stopped makin& supplies of their products 
to Super Bazar because of inordinate delay 
in making payments to their bills; 

(b) if 10, the Dumber of such sppliers. 
the amount of their pending bills and the 
reasons for not makin, payments to 
suppliers; and 

(e) the steps proposed ,to be taken to 
ensure quiet payment? 

THB MINISTBR. OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF ST_ATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHIll A. K. PANJA): (a) to 
(c). The Super Bazar has d~nied that the 
supplieR have stopped matiol supplies of 
their products to Supper Bazar because of 
Don-payment of their bills. The Super 
Bazar 1m, intimated that tbeY make all 
eWotts to make payments to suppliers a. 
per (be terms and conditions of the COb-
tracts entered into with tbem. However, 
beC9'use of verY larae number of suppliers 
and mouthly payments RJeases beiDa over 
as. 5 crom, the possibility of sOme delay, 
in some time, in lome caleS <:aooot be ruled 
out. The Super B6car hal however, initiated 
stepi to raise its work ins oapitallevel as 'he 
sales turnover of Super Bazar bas increased 
froUl Rs. 4S .51 rrore. in 1914.85 to Rs_ 
66.30 crotes in 1985.86. 

[Trtmlls,kHI] 

Setting .p of Group 'Centres of CRPF 

3922. SHRI ZAINUL BASHER: 
WUI the Minister of HOMB AFFAIRS be 
pleased to slate : 

(a) whether keepioa in view the CODl-
t!lot increase in the strength of Central 
Reserve Police Force, Government propose 
to set up more 11'0up centres of CR.'PP; 

(b l if 80, their Dumber and proposed 
locations; and 

(c) whether Government propose to 
set up one more lI'oup centre in Ea&tern 
Uttar Pradesh ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INTBRNAL SECU· 
RITY (SHRI ARUN NEHRU) : (a) to Ccl. 
The Government have not taken any deci-
sion to set up more Group Centres of 
CRPF. Locations of new Group Centres, 
as and when sanctioned, will be decided, 
having due regard to operational, adminis-
trative and other relevant factors. There is 
no proposal to set up another Group 
Centre in Eastern Uttar Pradesh. 

{English} 

Arbitration Awards Pending Imple-
mentation 

3923. SHRI P. R. KUMARAMAN. 
GALAM: Win tbe Minister of DEFENCE 
be pleased to state: 

<a> the number of arbitration awards 
pendiDg implementation in his Ministry; 

(b) the difficulties faced in Implement· 
ins the awards; and 

(c) the lime by which the awards art 
likelY to be implemented 'I 

THB MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE R.E-
SEAR.CH AND DEVELOPMENT (SHill 
AltUN SINGH) : (a) Two awards arislol 
out of JeM scheme are pending imple-
mentation. 
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(b) and (c). It has taken some time to 
examine the imple~ations of awards. The 
matter is at a very advanced stage, for a 
final decision. 

Kha ntis a rl Stocks 

3924. SHRI K. V. SHANKARA 
GOWDA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether Union Governmont have 
directed Khandsari unils to declare their 
stock as on May 3 J, 1986 by June 3. 
1986; 

(bl if so, whether 'Khand~ari producers 
were also required to ensure that the quan-
tity sold and despatched each month from 
June to September should be not less than 
20 peT cent of the opening stocks are the 
respective months; 

(c) if so, the main reasons of issue of 
such directives; 

(d) to what extent these directives are 
helpful in keeping the prices of the commo· 
dity at reasonable levels; 

(e) whether State Governments were 
also asked to enforce the order effeotivelY,; 

(f) number of State Governments whicb 
implemented these orden; 

(,) whether, in spite of the direction, 
the prices of commodities wece raised; and 

(h) if so, action taken by U£lion 
Government and State Governments agamst 
thes~ Khandsari units which had not imple .. 
mented the directives 'l 

THE MINISTER OP SlATE IN THE 
MIN lSTR. Y OF PLANNING AND 
MINISTBR OF STATE. IN THB 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHill A K. PANJA) : (a) and 
(b). Yes, Sir. 

. (c) These directives were intended to 
ensure l'esuJar Dow of Khandsari stocks in 
tbe market and keep prices of this commo" 
dity at reasonable levels. 

(d) These directive. did have a .. lutory . 
. effect on prices of Khandsari which have 
been ruliDS maqinally lower in importa4t 
markets durin. the months .of ,: Jun. .nd ' 
July, 1986 as compared the prices prevail. 
ing at the cod of May, 1986. 

(e)' Yes, Sir. 

(f) -As per inrormation 10 far received, ' 
9 Khandsari producing States aro reported 
to have implemented these Orders. 

(g) No, Sir. As atated in reply to part 
Cd) the prices have marginally come dowD. 

(h) Does not arise. 

Deserted Sailors of Indian Navy 

3525, SHRI KAMLA PRASAD 
SINGH: 

SHRl SHANTARAM NAIl( : 
SHRl MULLAPALLY 

RAMACHANDRAN : 
SHRI SANAT KUMAR 

MANDAL: 

Will the Minister of DEr'ENCE be 
pleased to state: 

(a) whether lome sailors of the Indian 
Navy deserted in U.S.A. when tbe INS 
Godavari had gone to U.S.A. to take part 
in the Centenary of the Statute of Liberty; 

(b) if so, the details thereof; and 

(c) what preventive measures have been 
taken to en$ure non-recurrence of such 
c\'ent in future? 

THE MINISTER OF SlATE IN THE 
DEPARTMEN.T OF DEFENCE R.2. 
SEARCH AND DEVELOPMENT (SHRl 
ARUN SINGH): (a) Yes, Sir. Command: 
ina O~cer, INS Oodava.ri bal reported 
that 4 sailors of the Indian NaV)', Damed 
below, failed to report when the sbip saded 
from New York on 7th July. 1986 : 

(i) Surendra Pal, Joshi, 

(ii) Sarwan Siogb, 
(iii) Amal Chand, 

(iv) Surat Ram. 



Instructions arc already in existence to 
prevent occurrence of such evonts. Navar 
Hqrl. havo taken steps to tighten the 
exisliol measure. in forc.e to enaure that 
~ueh incidents do not recur in future. 

laspeetJOD 01 Accounts or Organisation 
Receiving F'oreip Contribution in 

Kerala 

3926. SHR.I SURBSH KURUP : Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government have got ins-
pected the accounts of oraani8atio~s receiv-
ina foreign contributions in Kl!rala; 

(b) if so, tbe details tbereof; and 

(c) if not, the reasons thereof '1 

THB MINISTER. OF .ST ATE IN THE 
DBPARTMENT OF INTER.NAL 'SECU-
RITY (SHRI ARUN NEHRU): (a) No, 
Sir. t 

(b) Docs not arise. 

(c) Inspection of accounts of organi-
sations receiving foreign contributions is 
carried out when considered necessary. 

Proposal to Maaufa.:ture Maia-.Frame 
Computer 

3927. SHIll R. M. BHOYE: Will 
the PRIMB MINISTER be pJeased to 
state: 

(a) whether there is any proposa 1 to 
manufacture sophisticated main -frame 
computer in India; 

(b) whether co-operation have also been 
soupt from 10.1;11e foreign countries in this 
relard; and 

(c) if so, the names of lucb countries 
and tbeir response? 

TUB MINISTER OF STATB IN mE 
M INlSTR Y OF SCIBNCB AND TECHNO-
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LOGY AND .IN THE DBBARTMBNTS 
OF OCEAN DBVBlOPMBNT, ATOMIC 
ENER.GY, ELBCTRONICS AND SPACB 
(SHR.l SHIVRAJ v. PAT1L) : fa) Yes, Sir. 

(b) Yes, Sir. 

(c) Co-operation has been Bought from 
United States for tbe Transfer or Techno-
logy in this regard. Their final reBponce i. ' 
awaited. 

Monitoring of 2O-Point Programme 

3928. SHRI PRAKASH V. PATIL: 
Will the Minister of PROGRAMME 
IMPLEMBNTA fJON be pleased to state: 

(a) whether in order to monitor the 
progressive achievements of the 20-Point 
Programme the Ministry is getting a monthly 
·report from each State; 

(b) if so, the filures of achievement in 
regard to each of the 20 .. Point Programme 
in Maharasbtra; and 

. (c) the areas where the achievemepts 
are commendable and tbose where these 
bave to be stepped up ? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY) : (a) Yes, 
Sir. 

(b) A statement giving the targets and 
achievements in Mabarashtra under tbe 
20-Point Proaramme in respects of the 
items covered in the Monthly Progress R.e-
port during the first Quarter of 1986·87 is 
Biven below. 

(c) Tbe achievement' of tbe Sta te 
Government in the first quarter is 'very 
lood" i.e. 90 % and above of the" quarterly 
targct under the fonowing items: Surplul 
Land ,Distribution. Scheduled Tribe PamUie~. 
Slum Improvement, Rural Water Supply, 
Construction Assistance. EWS Houles. 
Pumpsets energised and I.e.D.S. Blocks. In 
respect of the remain in, ite~s the State 
Government will have to step' up the efforts 
for'l1'cater acbievePlent. . ~ 
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w ____ --,._ ....... 
Peint Item Unit 'J:a,.e' Isdtiovo- y. 

ment 

3A IRDP (Old+New) Nos. 225.'5 18283 8.1 

3D NREP (000 mandays) 3435 1820 53 

3C RLBGP -(\0- 3450 2917 85 

4. Surplus Land Acres 900 2536 282 

,. Bonded Labour Nos. 9 Nil 

7A S.C. Welfare Nos. 13481 4773 35 

7B s. T. Welfare Nos. 11250 11893 106 

8. Drinkinl Water No. of Villages 825 3677 446 

9A HQuse Sites Nos. 3780 2215 '·9 

9B C onstructi90 
Assistance Nos. 3780 5443 1.44 

lOA SlulD Populati4llll Nos. 61530 63631 1 :,3 

tOB EWS Houles NOI. 1680 2145 128 

1tA Vil1aaes 
Electrified 'NQI. 45 30 d7 

11B Pumpaets Bnerliled" Nol. 7200 13894 193 

12A Tree PJaotatioD No. lakb 12,G 12.6 tSl, 

IlB Biopa Plants N08. 6000 4252 71 

1.3. Sterilsation Nos. 15500 4892" ' '7 

15. lCDS Blocka NO'I. 2 9 450 

17. P.P.S. opened NOl. 55 _. 

18B Small Scale Unit, " ,1'0. 'I 
rqiatcred Net. , .... 764 ....,. ; 



"Pollution iD Yamuna" 

3929. DIl. A. K. ~ATEL : 
SHRI C. JANGA REDDY: 

Will the PRIME WI NISTEIl be pleased 
to state: 

(8) the pollution load in the water of· 
river Yamuna at Delhi, Vrindavan, 
Mathura, Aara and Prayagraj as contri-
buted by various sources of pollution ; 

(b) whether the water of Yamuna is 
safe at the above mCBtioned places, 

(c) if 'hot., what precautionary mea-
sures are being taken at each one place; 
and 

(d) the steps taken so far to prevent 
the pollution and their outcome '} 

THE MINISTER OF STATE IN THE 
MINISTRY OP ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) ~ (a) 
The major sources of pollution in the river 
Yamuna are untreated domestic sewage, 
animal husbandry related activities and 
etlluents discharged from . industries. The 

pollution load in the water of river 
. Yamuna from tbe contributionl from these 
sources are furnished in tbe Itatemen, 
liven below. 

(b) The quality of the water of the 
Yamuna civer at the said pJaces is two 
levels below tbe designated best use. 

(c) aDd (d). The stepS taken to prevent 
pollution in the Yamuna river includo th~ 
following: 

Augmentatio~ of capacities for tbe 
existing sewage treatment plants; 

Renovation of the existing seW8SC 
treatment planta and pumping 
stations ; and 

Installation of branch sewers and 
systems of d iver.ion of sullage water 
to prevent its ftow into the river. 

As compared to 1977, the poUution 
load of the river in the Union Territory of 
DeJhi has r{..duced by 3S per cent due to 
diversion of sewage from the ' Najafgarh 
drain and its treatment before diachat.e. 
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In,estment by NOII~Re.ldeDts lad laos 

3930. SHill H. B. PATIL : Will the 
PR.ItdE MINISTER be pleased to state: 

(a) whether Government propose. to 
e~courale investment by non-resident 
Indians in public scctor Electronics under-
takinl' : and 

(b) if so, tbe con cessions offered to 
them '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT. 
ATOMIC ENBRGY. ELECTRONICS 
AND SPACE. (SHRI SHIVRAJ V. 
PATIL): (a) No, Sir. 

(b) Does not arise. 

Funds for Sa,'e Grain Campaigo 

3931. PROF. NARAIN CHAND 
PARASHAR: Will the Minister of FOOD 
AND elv IL SUPPLIES be please to 
state : 

(a) whether any funds were provided 
by Government for programmes co~nect~d 
with the SAVE GRAIN Compalgn 10 
genera 1 and those dealing with storage and 
pestiJ;i<ies in particular to the No~th 
Western States of Jammu &. Kashmir,. 
Himacht\l pradrsh, p~njab and Haryana 
durinl the past 3 years includina the 
current financial year ; 

\b) if so, the amount provided in this 
context durin. the period. yearwise to each 
one of the 4 States ; 

(c) whether is has been ensured that 
the funds have since been utilized properly 
for the purposes and the programmes for 
whsch they were specificallY allotted; 

(d) if so, a brief report on these 
prolrammes for each year for each of the 
States; and· 

. (e) if not. whether any diversion of 
fundi bas been detected by aDd Stato and 

the action ,taken .ub8eq~olltl)'. by the UniOD 
Oovernmtnt? . 

THB MINISTER OF STATB,IN THB 
MINISTR.Y OF PLAN.~lNO AND 
MINISTBR . OP STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PAN .. A): (a) 
No, Sir. 

(b) to (e). Do not adlC. 

Foreigll Collaboration to Manufacture 
C TV Sets 

3932. SHRt VIJAY N. PATIL: Win 
the PRIME MINISTER be pleated to 
state: 

(a) th e particulars of nlultinational 
companies allowed collaboration with 
Indian firms for the manufacture of colour 
television sets; ?od 

(b) whether such colaborations are in 
the interest of electronic industry? 

... 

THB MINISTER OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY ELECTRONICS 
AND &PACE. (SHRI SHIVRAJ V. 
PATIL) : (a) and (h). Foreign collabora-
tion for manufacture of Colour TV sets 
are normally Dot permissible except on 
consideration of special merit on a case to 
caSe basis and should be fuJly backed up 
by internal R&D for continual updating of 
th e product line. Till now no company 
has been permitted to h~ve fordan techni. 
cal collaboration for the manufacture of 
crv sets. 

In regard to foreign participation the 
Government has reviewed tbe industrial 
licences and techno)o8Y policy for man~~p.. 
ture of CT\' sets and B&W TV lets •.•• 
January, 1986 foreian equity cODlpani~ 
with foreilo equity not exc,e4ins 40 % 
are allowed to participate in this industry. 
Howe'.er, these companies are required' to 
supply not less than 25% of their produc. 
tion in tit form to small scalle ~nits' fOr 



S i,'eari fW,m· tb~ 'datt,itb~, 'uni,t "ioes int$' 
production. Foreign brand name is Dot I 

permillible in the manufacture and'sale ,of 
SAW, ari\1;CfV"aetl. ;,50 far: the following 
liS ,rot-eian" equity oort1panies with foreian 
cQUitJ not tlceedial 40 % have been' given 
idbl*ial licente s'.ett ers of intent', for 
rft •• ufao\sr. of TV sets: 

1. MIs National Radio &, Electronics 
Ltd., Bombay. 

2. MIs' Toshiba: Anand Batteries, 
Cochin. 

3.. MIs Lakhan Pal Pvt. Ltd., New 
O.lhi. 

4. MIs UPTRON Electronics Dcvices 
Ltd., Sahibaba~~ 

s. MIs Aluminium Industries Ltd., 
Madras 

6.. MIs Pelco Electronics &. Electri-
cals Ltd., Bomba)' 

# 

Propolal for Estahlisbment of Major 
Station fer laanchi'ng of Space Vehicles 

,3933. SHRI YASHWANlR.AO 
GADAKH PATIL: Will the PRIME 
MINISTER be ptease to ~tate : 

(a) whether Government propose to 
establish a major station for launching of 
space vebicles ; 

(b) if so, the det3ila thereof and the 
time'scheduJe for its completion; and 

(c) measures proposed to be tak en 
to rehabiHta te the displaced families '? 

THE MINISTER OF STATE IN THE 
'MlNlSTkY OF SCIEN<;E AND TECH· 
~OGY AND IN THE DEPARTMeNts 
Of OCEAN DEVELOPMBNT, ATOMIC 
,BNERGY. EL£CTR~nCS AND SPACE. 
(SHR,1 SHIVRAJ V. PATJL) : tal to (c). 
A National Rocket Launching Range alrea-
dy exists in Sribatiko~a in Andhra Pradesh, 

'bavins been estsbUshed by the Indian 'Space 
'l\esearcb Otpnisa don wilh' tbe first 

WrIt"" Aitswer, 8 ~ 

sounding rocket '1a'obcb carried out': in 
1971. The first suc~essful lilJlOcbjoa of a 
satellite from ,this ranle took ,plac~ in July 
1980 with'tbe launch 'of Rohini 'Satellite' 
by SLV-3. The appro,:ed persJ)ective plan 
ror' Space Research and development 
activities for the decade 1 '9'SO-90 includes" 
establishment of' a n'e\\' satellite laun~h ; 
range, if necessary, in cooperation '\\tift. ' 
other national agencies. Studies in regard 
to the establishment. of an additional 
satellite launch range and its tecbnict'l 
characteristics are underway. 

Encroacbru~nt Oft' 'Forest Area of A a .. d 
, N Islands 

3934. SHRI , MANORANJAN 
BHAKTA: Wil1 the PRIME MINISTER 
be pleased to state : 

(a' whether forest areas are under 
encroachment by Government Dep~\rtments. 

and individuals in the Un.ion T e.rritory of 
Andaman and Nicobar Islands ; 

(b) if so, the details thereof showing 
Governments encroachment and private 
encroachments separately; and 

(c) since when these encroachments 
have been taking place ? 

THE MINISTER OF ST ATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRt Z. R. ANSARI): (a) 
to (c). According to the rcp,jrt Icceived 
from the Union Territory Administration 
2847.37 ha. of forest land are under 
encroachment by individuals. Encroach. 
ment of 48S.76 ha. is in Reserved Forests 
and 2361.61 hat in protected Forest&. 
2824.51 hl, of forest lahds were encroac-
hed prior to October, 1980 and 22.80 ha. 
were encroached during the period October, 
1980 to January, 1983. 

CooperatioD in Supplying' Technology/ 
Products to Indian Space Research 

Organisation 

3935. SHRI N. DENNIS: Win the 
PRIME MINISTER be pJeased to .tate: 

"ea) the particulars of the conll)anies 
and their respective counU.'ies, 'wbi~cb .had 



bi:en extendin;.' 'co .. 'otteration 'in supplying 
or are in a position to live teCbnololY/ 
product. to tbe In4tao Space Research 
OraaoisadoD ; aDd 

(b) the,details of the indigenilation 
proaramme undertaking at preseot by 
Indian spaa, Research Organisation to 
locally develop vario4, productd required 
by them '1 

THE MINISTER OP STATE IN THE 
MINlSTR Y OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCBAN DBVBLOPMENT, ATOMIC 
ENBRGY, ELBCTRONICS AND 
SPACE. (SHRI SHIVRAJ V. PATIL,: 
(a) Acquisition by the Indian Space 
R..~arch Organisation (lSRO) of the 
knowhow for the design. development and 
testing, of high.thrust liquid rocket enaines, 
from a French Firm Suciete Europeene de 
Propulsion (SEP) in 1974, is the only 
are '.1 whe, e major technology knowhow 
was obtained. 

A contract has been placed with MI s 
Hiodustan Aeronautics Limit cd (HAL) 
for the fabrication and supply of Aluminium 
Atloy Propelhnt Tankage for the 2nd 
stal~ of Polar Satellite Launch Vehicle 
(PSLV). HAL is in the proce.,. of 
acquiring this technology knowhow from 
a frencb Pirm L' Air Liquide. 

In re.ard to products beinl supplied 
the Indian Space Research Organisation 
by forei,an CotllPaniel, the broad details 
are 

(1) Space qualified electronic compo-
nents, 

(.ii) Speciality chemicals and materials; 

(iii) special tooling; 

(iv) bilb precision equipment for 
fabrication and telting; 

(VI sophisticated 
and some 
software. 

compu ter sYstems 
speciaJ applications 

The names of major 8uppHers are as 
uncIcr:-

1. Ni.Cd Batterics 

2. Solar Cells ' 

3. Lense for Lisa 
Cameras 

4. Biab Density 
Digital T~pe 
Recorders 

S. rWTA 

6. CCDS 

1. Computers 
\1 

8. Contour Nozzles 

9. Vertical Mixer 

10. Vertical Boring &. 
Turning Mill 

11. 1 5 MEV Linear 
Accelerator 

W,itte" AtuW"" 9()' 

'iour~e of suPPly 

. SAPT, Prabce 

ABO. TSlEPUN. 
K£N,' PRO 

Matra, Prance 

Honeywell, USA 

CSF Thomson, 
France 

Fairchild, USA 

DEC" USA 

MIs. Volvo, 
Sweden 

MIs Day Mixin. 
Co., USA 

MIs Mitsui & 
Co., JaPan 

MIs Radiation 
Dynamics, U.K. 

(b) A very important aspect of the 
Indian Space Proll'ammc is to ",id the 
development of Indian industrial 
iofrllstructurc. capabilities and expertise. 
From the be,inniol, the lnd ian Space 
PrOll1lmme bal laid emphasis on aetf. 
reliance, and .,frorts are otie8ted towards 
tnaxtmllina iodilcniaation: in delilD. 
d'evelopment aD'd manufacture of lauocit 
vehicles, satellites and tbe .,_'JicatiODII 
scient ific payloads However I a. It il Dot 
alwa,. poRibl. ·to do this u.p to tbe )as, 
component or mlteria), before em bark iDS 
upon major act.i~ti" rilOt'ous revie'WI 
take place relardinl tbe indigenou.' 
import options. 

Indian indultry t both in the public a,nd 
private ,ectora, ts already involved in tbe 
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Indian Space Prolramme, in major areas 
like (a) ,$.uppJy of materials and conlpo-
DeBts; (b) ,use of tecbnololY transfer of 
ISRO developed products; (c) tbechnical 
consultancy and (d) technological 
utiJi .. ti~q including specialised R&D 
and fabri~aUon c;:onlracts. 

Punding is also provided for technology 
and Applications R&D projects in 
academic and research institutions in the 
couotry under the Sponsored Research 
(RESPOND) Programme. 

In the satellite area, even for conlplex 
satellites presently under developmen t, a 
number of -sub"systems are fully indigenous. 
Similarly, maximum indigenisation already 
exists for ground systems 1 ike antennas, 
displays and many electron ic components. 
In the Jaunch vehicle area also, maximunl 
indigenisation bas been achieved in areas 
like propellants, chemicals and materials, 
which are obtained from Indian sources, 
based on ISRO/indigenous knowhow. 
Morts have also been made to develop 
certain critical materi"Is like Beryllium; 
Maragina Steel, etc, in the country. A 
major programme for ind igenisation of 
electronic components has been in existence, 
in which ISRO interfaces was major 
industrial units both in public and private 
sectors for indigenisatioD of space quality 
electronic components 

Setting up of Authority to Implement 
The Environment (Protection)Act 

3936. DR. B. L. SAILESH ~ Will 
the PRIME MINISTER be pleased to 
state: 

(a) the ateps taken to set up the 
implemenliol authority for the strict 
enforcement of the Environment (Protection) 
Act, 1986 to check further desradation of 
the atmosphere; 

(b) the role assigned to the authority 
in th~ spheres of developins standards, 
monitoring and enforcement; 

(c) wbether Government also propose 
to lay down standard for quality of 
environment for different areas; and ' 

(d) if so, the details lhereQf ? 

THE MINISTER OF :STATE IN THE 
MINISTR.Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) to 
(d). The details are being worked out. 

Assistance to Orissa Remote, SensiDI 
Application Centre, 

3937. SHRI HARIHAR SOREN 
Will the PRIME MINISTER be pleased to 
state: 

~ , 

(a). Itbe assistance extended by Govern-
ment to Orissa Remote Sensing Appli-
cation Centre; 

(b) the number of projects idenlified 
relating to land and water survey by 
Orissa Remote Sensing Applih.tion 
Centre; 

(c) whether any project has been 
launched by ORSAC in collaboration with 
the National Space Application Centre; 
and 

(d) if so, the detaUs thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SI1IVRAJ V. 
PATIL) : (a) For the Seventh Five Year 
Plan, an allocation of Rs. 75.00 lakhs for 
the Orissa Remote Sensins Applicalion 
Centre bas been made of which Rs. 15.00 
lakbs has already been released for tbe 
year 1986-87. Some ecolr'll Government 
agencies have funded the Orissa Remote 
S~nlina Application Centre about 
Rs. 12.00 lakbs throuah some collaborative 
projects. . 

(b) Tho Orissa Remote Scnsins 
Application Centre bas identified 22 
projects relating to land and water surveys. 

(c) The' Orissa Remote Sensina 
Application Centre (ORSAC) and bas 
already launched 3 projects . under the 
Indian Remote. 



(4) Sensln.' I S.tel1it~ Utniaatiob 
PrOiramme (IRS'4IIU,P): in ·collaboration witb 
Space Applicatlons Centre \SAC), 
Ahmedabad and, National Remote Sensjnl 
Aaene)' :(~RSA). Hy~erabad. These 
are :-, , 

, ,) 

,1. Crop ,Production roreeaetina. witb 
SAC. Abmodabad. 

2. R.egional Geciolical Mapping 
with National Rcmote Sensing 

'f AgeAcy ('NaSA), H)'derabad. 

3. Soil Mapping with NRSA, 
Hyderabad. 

Plan to Set up Cottage and Medium 
Scale Industries 

%ation of fiscal reaime, strenatheninl of 
infra structural faciJities, adoption of 
modern mana.ement techniques and 
devolopment and dissemination of appr~ 
priate technology. Details of tbe policies 
and proarammes of industries are contained 
in Chapters 4 and 7 of the Seventh Fj\te 
Year Plan document-Vol. 11. 

4. State-wise Seventh Plan outlays ir'; 
tbe industries and mineral sector which 
include large medium 8nd village and 
small industries under states/union 
territories are given in the Statement 
below: 

Statement 

(Rs. crores) 

3938. SHaI NITYANANDA MISRA: States and Union Industry and 
Will the Minister of PLANNINO be Territories Minerals 
pleased to state: ---------,--.--.. -.. -- ----

(a) whether during tbe Seventh Pian, 
Government propose to set up, more 
industries-cottage and medium' scale in 
the rural areas; 

(b) if so, the steps taken and details 
of the plan; and 

(c) the outlay proposed in this regard 
for each State '1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN' THE 
MINISTR. Y OF FOOD A:ND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) to 
(c). Cottale and small industries as well 
as medium industries are generally set up 
by entrepreneurs in the priva te sector. 
PJan prolralnmcs for tll~se industries are 
mostly of promoti'onaf nature. 

" l. For dispersal of t industries away 
from' ',u:/ban laloDleratioDs, scbeme like 
centra) capital 81lbsidy, concessional finance, 
transport subsidy, supply of raw material, 
provision of equipment and machinet:' on 
easy terms etc. are beiDl implemented. 

3. ,Varioul polJcy" measures cnV,isaled 
durin, tbe S~ventl1 Plap jll~lude .. "tionali. 

1 

A. STATES 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. ' Himacha I Pradesh 

7. Jammu &. Kashmir 

8. Karna taka 

9. Kerala 

10. Madhya Pradesh 

1 L Maharashtra 

12. Manipur 
1 3 • Meahalaya 

14. Nalaland 

1 S. Orilla 

16. Punjab 

11. Itaja sthan 

2 

312.90 

103.10 

216.60 

259.67 

56.S, 

26 57 

72.7S 

247.00 

26&.00 

165.04 

365.00 

24~lO 

19.35 

28.20 

140.3S 

123.31 

190.69 



1 

1 S. Sikkim 

19;" Tamil N'adu 

20. Tripara 

21. Uttar Pradesh 

22. Weat Bengal 

TOtAL A STATES 
" ' 

B. UNION TER.R.lTORIES 

1. A &. N. Islands 

2. Arunachal Pradesh 

3. Chandigarh 

4. Dadra &. Nasar Haveli 

$. Delbi 

6. Goa, Dalnan &. Diu 

7. Lakahadweep 

8. Mizoram 

9. Pond i cherry 

8.72 

285.00 

'6.25 

600.'3 

316.00 ---
" 318$.88 ---

2.06 

9.75 

2.27 

1.49 

63.60 

15.60 

1.52 

13.35 

12.34 ---

aB&BAItCH ,AND DB¥llLOPtGNT 
(SHIll AllUN '511,,08) :', (al Yea. Ik.' 

,(b) New .~neratioD of' 'kinetic "en.., 
type ammunition bas already' b_ 
developed and is now beiol productioniJed. 
For'ray' weapons preliminary theoretical 
studi. 'have been Uftdertak .. to explore 
the technololie& Uled' ,for IUCb wApons. 

Ba,tist M_a ... ry So,clet, I. ledla 

3i40. :881\1 YANIK. ,llBD·DY : Will 
the Minister of HOMB AFfA1RS be 
pleased to &tate: 

(a) whether Baptist MissionarY (BMS) 
of Bngland was operatiol in India for 
long; 

(b) whether Baptist Union of North 
India has taken over the work and assets 
of Captist Missionary Society; 

(c) What is the annual income from 
property of Baptist Missionary Society and 
how this is .pent; 

(d) whother Oovernmfot have received 
reports of transfer of these funds to Baptist 

TOTAL.B UNION TERRITORIBS 121.98 Mizos operating in Bangladesh; and ' ---
ORAND TOTAL (A-f·B) 3907.86 ---

Source : Seventh Five Year Plan 
Document (Vol. It pale 30). 

Generation of 'Clean· Kinetie EnerlY 
and Other 'Ray Weapoos' 

'939. SHR.I DINBSH mNGH 
Will the Minister of DBFENCE be pleased 
to atate : 

(a) whether Government are aware of 
lithe new leneration of ·CI •• '. \ Kinetic 
-norlY and other 'ray weapons~ beina 
perfected; and 

(b) whether Government ara makinl 
aD, atudy/researcb in reaard to them '1 

TRB' MINISTBR. Of' STATE IN THB 
~~PARTMBNT Of OBF.eNCB 

<e) whether the assets and proper~ies 
of Baptist MissionarY Society would be 
PQt iQ a TrUit made of lndiao Baptists? 

THe MINISTER OF STATE IN THE 
DEPAR.TMBNT OF INTBR.NAL 
SECURITY. iSBRI ARUN N,EHB.U) : (a) 
to te) .. Information i. help, collected and 
will be laid on the Table of the aouse. 

Affor,,'atloD J.1l RaJalt_ ... , PunJ.b 
.tia Bary ••• 

, 1,· 

3941. SHRI ANAND SNOH: Will 
the P~It.m MINISTER 'be' tPl~ascd 10 
stato ; . 

(a) wb,ther there is a' plan lor a«ore-
statioQ of tbe wutolaods in R.ajaatban~ 
Haryana· and ?unjab : ' ., \ 

(b) if 10. theaetaU. ·theree' iand tbo 
.,. •• litel, to be coYer" ; and . ' ) " 
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(c) the allocation made for the plan ava~}ability of resources from all 
and the total estimated cost thereof? quarters. 

THE MINISTER OF STATE IN THe' 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
YeR, Sir. 

(b) and (c). Targets and areas for 
afforestation are decided on a year-to-year 
basis after taking into consideration the 

1. 

2. 

3. 

4. 

Area afforested during 
1985·86 (in hectares)., 

Target for 1986 .. 87 
(in hectares). 

Total Seventh Plan 
outlay for Forestry 
and Wildlife ~ector 
(in lakh Rs.) 

Funds made available for 
afforestation from NREP, 
RLEOP and other major 
centrally sponsored schemes 
(in lakh Rs.). 

Demand for Ban on Sale of Meat and 
Wine in Holy Cities 

3942. SHRI O. M. BANATWALLA: 
Win tbe Minister of HOME AFFAIRS be 
pleased to state: 

<a) whether the attention of the 
Government has been drawn to the news 
item in 'Nav Bbarat' dated 19 July, 1986 
about a delegation meeting the prime 
Ministar and its demand to 'declare 
Mathura. Kashi, Brindavan, Badrinatb and 
Kedarnath as Holy Cities and to ban sale 
of meat and liquor in these c~ties ; 

(b) if so, the dota'i1s thereof. ' 

(c) weetber Government have issued 
'any direction or advice to the State 

Government in the matter ; and 

«1) if 80, the details thereof? 

The total area afforested in the firat 
year of the Seventh Plan, tarlett or 1986· 
87, total Seveth Plan outlay for Foreltry 
and Wildlife sector and Central outlay for 
1986·87 (funds made available for affore-
station from NREP. RLEGP and ot~r 
major cen tra11y sponsored Icb~mel) arc al 
follows: 

R.ajasthan Haryana , Punjab 

47,900 46 .. ,850 29,500 

55,000 36.250 27,500 

4,985 6,700 3,201 

986 397 393 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
OHULAM NABI AZAD): (a) to (d). 
Sale of meat and wine and also the 
maintenance or pilgrimage. falls within the 
purview of the State Governments under 
List II (State List) of Seventh Schedule of 
the Constitution of India. Hence no 
direction or advice to the State Govern. 
ment in this regard by the Central Govern-
ment. 

Opera tion Problem in Tarapur Atomic 
Power Plant 

3943 DR. CHINTA MOHAN: Win 
the PRIME M.INISTBR be phused to 
state: 

(a) 'whether Government are aware 
that General Blectric Company reacton 
DOW operating in Tarapur tare subject to 
sonle problems as the G I E. rea(tors in 
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Three-Milo Island, (TMI) as reported in 
the Hindultan Times' dated 26th July, 
1986 ; and 

(b) if 80", tbe safety 8t~p8 taken, of 
propoaod in t"is relard '! 

THB MINISTER. OF STA TB IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN T'HB DEPARTMENTS 
OF' OCEAN DEVELOPMENT, ' ATOMIC 
ENERGY, ELECTRONICS ,AND SPACE. 
<SHRl S,NIVRAJ 'V,. PATIL): (a) The 
reactors at 'Tarapur are of a king different 
from those of Three . Mile Island: While 
the Tarapur Units are of the Boiling Water 
Reactor (BWR.) type the. Three Mile Island 
Unita are Pressurised Water Res Reactor 
(PW~~ 'YP~. 

(b) Additional safety measures arising 
out of the lessons learnt from three Mile 
Island accident have been implemented 
in Terapur ReaC$Or8. These include, 
tnteralia. the folJowina : 

(0 ·Provision of additional instru-
mentation to monitor reactor 
water level, positions of important 
valves etc.' 

, (ii) Prp'Iision of measuring and 
rc(;or4ins the containment pre .. 
ssure. 

(iii) Upgradation of preventive main-
tonance procedure -of essen tia I 

" equipment. 

(iv) Traint'ng and re-training ~f opera-
ton to ensure proPer operator-
response. 

L. T. C. to PerIoDS Travelling to 
Remote .. \reas 

3944. SltlJ.I ll· o. RAMUL\J: Will 
the PRIME MINISTER be pleased to 
state : 

(a) wbetber Leave Travel Concession 
is denied to persons travelling . to remote 
areas and areal not covered by S tat~ 
transport, selVice ; 

(b) if so, the reasons therefor; and 

(c) steps proposed to remove the 
anomaly? 

THE DEPUTY MINISTER IN .THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
B. S. ENGTI) : (a) No Sir. 

(b) and (c). Do not arise. 

Loss Dua to Non-Purchase of Colour 
TV Tubes 

3945. PROF. P. J. KURlEN: Will 
the PRIME MINISTER be pleased to 
state : 

(8 )whether it is a fact that India is 
likelY to lose nearly 81. S nlillion in foreign 
exchange this year becaure . of the refusal 
by leading domestic television manufac-
turers to participate in bulk purchase of 
colour TV tubes from foreign manufac-
turers ; 

(b) if so, the reasons therefor: and 

(c) measures proposed to see that 
colour TV tubes are disposed of without 
loss? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE. 
(SHRI SHIVRA.J V. PATIL): (a) No, 
Sir. 

(b) Does not arise. 

(c) Import of picture tubes has been 
de-canalised with effect from 12th April 
1985. However, with a view to limit 
,foreign exchange out go and to take price 
advantage through bulk import of Colour, 
Picture Tubes (CPTs), Department of 
Electronics' (DOE) has discussed the matter 
with Indian Television Manufacturers 
Association (ITMA) and Electronics Trade 
and Technology Development Corporation 
(ET &T). It has been' decided to from a 
Committee consisting of two M(;mbers 
from ITMA, two Members from ET &T 
and one Member from DOE. This Comm-
ittee would fix price ceilinls for import of 
various makes of CPTs. 
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Guidelines for Engagement of Persona) 
Staff by Ministers 

3946. SHRI RAMASHRAY PRASAD 
SINGH' : Will the PRIME MINISTER 
be pleased to state : 

(a) the guidelines with regard to 
engagement of personal staff of Cabinet 
Minister" Ministers of State and Deputy' 
Ministers and to what extent they are 
being implemented ; 

(b) the circumstances in which depar-
ture cao be possible from the prescribed 
guideline!) and to what extent; and 

(c) whether there are any rules regar-
ding the tenure of officers for work'iog in 

the personal staff of Ministers, if so. 
facts thereof? 

THE DEPUTY MINISTER IN tHB 
MINISTRY OF PER.SONNEL, PUBLIC 
GRIEVANCES AND PENSIONS <SHRi 
B. S. ENOTI) : (a)'and (b). The scale of 
the persona] staff laid down for Ministers 
is indicat~d in the statement given below. 
Adjustments have been allowed at levels 
other than that· of Private Secretary to 
Ministers against ma~ching savinls by 
surrendering posts at other levels. 

(c) In th\: case of the Private Secretary 
to a Minister the maximum period of 
tenure is three years. In the case of rest of 
the staff, the appointment is conterminu. 
with the term of the Minister. 

Statement 

Scale of Personal Staff Laid Down for Ministers 

(Under Circular No. 8/5/SS.CS (II) dated 2.4.85 a~ modified by Circulars 
dated 4.4.85 and 24.4.86) 

MINISTER OF CABINET 

Category of Staff No. 
-----

1 2 

Private Secretary 1 

Add), Private Secretary 2 

Asstt. Private Secretary 2 

First P. A. 1 

Second P. A. 1 

Hindi Stenographer 1 

Clerk 1 

Scale of Pay 

3 

Rs. 1500·60·1800.100. 
2000. 

Rs. 1100 .. ' 0.1600 

Rs.650 .. 30 .. 740-35. 
8 80-EB .. 40·1 040. 

Rs.6S0-30 .. 740-3S· 
81 0 .. EB-35-8 80 
40-1000-EB-40. 
1200. 

4·25-15-500-BO .. 
1 S-560- 20-700-
BB-2S-800. 

-do .. 

Rs. 260.6-290-BB-
6.326-S·366 .. EB-
8·390 .. 10·400. 

Remark. 

4 

Grade B. of CSSS. 

Grade A of tsSS. 

Grade C of csss. 

If required by the 
Minister. 

CSCS-LD Gr.lde. 
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1 2 3. 4 

Driver 1 .do~, 

Jamadar 1 Rs. 200"3-206 .. 4-234-
4·250. 

Peon 4 Rs. 196-3.220.£8.3. 
232. 

The Cabinet Minister in-charge of the following Ministers mlY have ('ne additIonal 
post of Addl. P. S. in the pay scale of Rs. 1100 .. 1600 if required by the Ministers: 

1. Minister of Human Resource Development. 

2. Mini8t~y of Industry. 

3. Ministry of Agriculture. 

4. MinistrY of Finance. 

5. Ministry of Home Affairs. 

2. MINISTER OF STATE 

Pri va te Secretary 

Special Private 
Secratary 

Addl. Private Secretary. 

Asstt. Private Secretary. 

First P. A. 

Second P. A. 

Hindi Stenographer 

Clerk ' 

Driver 

Jamadar 

Peon 

1 Rs. 1500.2000 

1 Rs. 1500.1800 

1 Rs. 1100 .. 1600 

1 Rs. 650-1040 

1 Rs .. 650-1200 

2 Rs. 42S.800 

1 -do .. 

1 Rs.260·400 

1 -do-

1 Rs. 200·250 

3 Rs. 196 .. 232 

Only for Ministers 
of State holding 

charge of more 
than one indepen-
dent Department. 

Grade B of esss 
Minister of State 
holding indepen-

dent charge of a 
Ministry /Depart-
ment be given onc 
extra Asstt. P. S., 
;f required by the 
Minister concerned. 

Grade A of CSSS. 

Grade C 'of CSSS. 

If required by the 
Minister. 

CSCS-LD Grade 
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1 2 

3. DEPUTY MINISTER 

Priv"\te Secretary 1 

Pirst P. A. 1 

Second P. A. 1 

CJerk 1 

Driver I 

lamadar I 

Peon 1 

4. PARLIAMENTRY SECRETARY 

Private Secretary 1 

First P. A. 1 

Second P. A. 1 

Driver I 

Peon 1 

[Tran.dation] 

Illegal Sale of Wheat in Sagar 

3941. SHRI NANDLAL 
CROUDHAR Y : Will the Minister of 
FOOD AND CIVIL SUPPLIES be pleased 
to state: 

(a) whether any irregular'ities have 
been found in the sale of wheat by FCI in 
Sagar, M. P. ; 

(b) whether any enquiry has be en 
conducted into the matter ; and 

(c) if so, details thereof and action 
taken agsinst the guilt, ? . 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND' CIVIL 
SUPPLIES. (SHRI A. K. PANJA): (aJ 
Yes, Sir. 

3 4 

Rs. 1100·1600 

Rs. 650-1200 Grade A of esss. 
Rs. 425-800 Grade C of esss. 

Rs. 260-400 CSCS .. LD Grade. 

Rr • • do-

Rs. 200-250 

Rs. 196-232 

Rs. 1100 .. 1600 

Rs. 650.1200 Crade A of CSSS. 

Rs. 425.800 Grade C of CSSS. 

Rs. 260.400 

Rs. 196-232 . 

(b) and (c). Disciplinary action has 
been initiated against 15 employees out 
of whom I Assistant Manager, FeI Depot, 
Sagar and 3 officia Is, all Assistants Grade-
III, have been suspended. The CBI have 
registered a case aga inst the suspended 
employees and conducted searches of their 
office premises and residences, as a result 
of which some incrimi nating documents 
have been di~covered. The case is under 
further investigation by CDl, Jabalpur. 

rEnglish] 

BhopaJpatnam and InchampaUy Dam 
Projects 

3948. SHRI DIGVIJAY SINGH 
Will the PRIME MINISTER be pleased to . 
state: 

. (a) whether Government have taken a 
final decision to shelve the Bhopalpatn3n1 
and InchampaIly dam projects on the 
Indravati and Godavari Rivers respectively; 
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(b) if not, the reasons therefor; and 

(c) whether these proposed dams are 
likely to inundate the national park in 
Madby'l Pradesh and untapped coalfields 
in Maharashtra. 

THE MINISTER OF STATE IN THE 
MINISTR Y OP ENVIR ONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) 
and (b). The project reports for the 
Bhopalpatnam and Inchampally river 
valley projects are still being detail ed by 
tbe State authorities. 

(c) In the absence of the proposals, 
assessment of the areas going under 
submergence is Dot available. 

Shifting or Electronics Corporation of 
India Limited 

3949. SaRI MURLIDHAR MANE: 
Will the PR.IME MINISTER be pleased to 
state: 

(a) whether a proposal to shift a' 
portion of Electronics Corporation of 
India Limited (ECIL) from Hyderabad 
to Maharashtra is under donsideration; 
and 

tb) if so, the details thereof ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SC1ENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) At pre" 
sent there' is no prop~sal under Govern-
ment's and 

(b) consideration to shift a part of 
Electronics Corporation of India Limited 
from Hydetabad to any other site. 

World Bank Report 'on Public Procure-
ment System in India 

3950. SHRI BRAJAMOHAN 
MOHANTY : Will the Minister of FOOD 
AND CIVIL SUPPLIES be J)lcased to 
state: 

(a' \\'hether any comments have been 
tnade in the latest report of the World 

Bank regarding the public procurement 
system in India; 

(b) if so, details thereof; 

(c) whether the World Bank. authoriteis 
Core very critical of Indian pricing and pro-
curement policy of foodgroins; 

td) if so, the details thereof; and 

(e) the reaction to these (ommepts '1 

THE M1NlSTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI .. 
STER 011' STATE IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI A. 
K. PA'NJA) : (a) In the 'World Develop-
ment RepQrt, 1986', some observations on 
the public procurement system in Indi,,1 

have been made. 

(b) to (d). An extract of the Report 
giving the relcvan t detail~ 'S given in the 
statement below. 

(e) The report bas been prepared by 
some members of the staff of the World 
Bank and the views in it do not necessarily 
reflect the views of the Board of DiJectors 
of the World Bank or of tbe Governments 
the! repre~ent. The foodgrains' pricing 
and procurement policy of the Government 
of India is fra'med on th~) basis of intimate 
knowll'dge of the country's food situation 
ilnd k,eping in view the overall national .I~ 
interest. 

Statement 

Box 5.2 Food-grain butTer stocks and 
prjce stabilization in lndia. 

The last two have witnessed a marked 
tum-around in India's food-grain se~tor. In 
the mid-1960s India's food-grain economy 
was in severe crisis, and t.he country was 
heavily dependent 00 imports of wheat. 
which were financC'd primarily through the 
P.L. 480 food assistance program Since 
then the situ arion has gradually im,provcd, 
and impressive increases in food ,Qutl'ut 
have been brought about by a combihation 
of large inVf'btmcnts in irrigation, introduc-
tion of high .. yielding grain varieties, and 
increases in farm prices. In addition to its 
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efforts to increase food"gra,in output. the 
government has tried to ensure the availabi-
lity of food grains t~ low-income consumers 
at stable subsidi~ed prices. ' 

To do this the Indian government, 
tbro\Jgh the Food Corporation of India 
(FCI) and other stat~ agencies, runs one of 
the largest food distribution sy items in 'the 
world. Typically, the government purchases 
a part of tbe domestic marketed surplus of 
grain, monopolizes e~ternal trade, adds to' 
or depletes exisLing buffer stocks, and seBs 
the resulting supply' through special "fair 
price shops." In a normal year the govern-
ment sells about 1 0 percent of the total 
grain consumption; the figure r)ses t') about 
1 S percent in a drou,ght year. 'The system 
has succeeded in providing greater price 
stability for consumers than would have 
e~isteq otherwise. 

Despite the benefits to producers and to 
those consumers who have access to fair 
price shops, the costs of running the system 
have been a source of continual concern. 
1n the 1960& and early 1 910s~ when India 
was a substantial grain importer, the food 
distribution system operated with relatively 
low buffer stocks in order to moderate 
import needs. In recent year the size and 
therefore the costs of holding buffer stocks 
ltavc increased dramatically. India is curr-
ently reported to be holding more than 30 
miHion tons of grain as buffer stocks, equal 
to more than two years of sales from the 
fair price shop system. The large buffer 
stocks have accumulated not necessarily 
because of a conscious decision to hold 
stocks ot this level, but as an unintended 
effect of other factors. The growth in 
food.grain output has outstripped growth 
in demand because the government' has 
repeatedly raised the procurement price. I', 

A study conducted by the Birla Insti-
tute of Scientific Research in India as early 
as 1977·78. when the buffer stock was 
about 1 2 million tons, showed that the 
total subsidY to the FCl was Rs. 6.75 

'billion (a bout 44 percent of total sales). 
(jf this, Rs. S.66 billion represented direct 
cash lIub~idies, about 60 percent of which 
was intended to cover the costs of buffer 
,took operations. Owing to the increase 

in the size of the buffers stock, the direct 
eash subsidies grew to about Rs. 11 bi!lion 
in 1984r8S. 

. The rising costs of buffer stock oper3-
tlons have led to a. search fot measures to 
improve the cost effectiveness of tbe system. 
A study by the International Food Policy 
~esearch Institute, reviewing the options 
prior to 1983, suggested that the same 
objectives of the wheat program could be 
met at about a third of the act ual costs by 
increasing the reliance on intern ationa1 
trade. A more liberal import policy would 
have allowed drastic reduction in the siz.e 
of the buffer stock needed to meet the 
same stabilization objectives. While factors 
other than storage costs are relevant in 
deciding on the size of the buffer stock, 
this study indicates the importance of 
examining the increased use of international 
trade as an alternative to large domestic 
buffer stocks. 

News Item Captioned China Making 
Guided-Missile Destroyers 

3951. SHRI V. TULSIRAM : Will the 
Minister of DEFENCE be pleased to state: 

(a) whether Government have seen a 
news item in the Times of India dated 25 
June, t 986 that China is making guided 
missile destroyers; and 

(b) jf so, the reaction of Government 
thereon 7 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DBFENCE RESE-
ARCH AND DEPARTMENT <SHR1 
ARUN SINGH): (a) Yes, Sir. 

(b) The Government of Indh keeps all 
such development under ob~ervat ion and 
apprOpriately formulates its own Defence 
Plans to maintain defence preparedness. 

Procurement and Stock or Whea t and 
Oilseeds 

3952. SHRI RANJIT SINGH OAEK-
WAD: Will the Minister of ,FOQD AND 
CIVIL SUPPLIES be pleased to slate: 

(a) the total quantity of oilseeds pro .. 
curement durang the current year; 
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(b) the existu~8 stock of oilseeds during 
buffer stock; 

(c) whether severe drought in some 
parts of the country had affected oilseeds 
production add in Oujarat in particular 
and if so, details thereof; and 

(d) the strategy chalked out to main-
tain supply of edible oil during the current 
year? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHKI A. 
K. PANJA) : (a) NAFED as the central 
nodal agency bas made 1 he following pur-
chases of oilseeds during 1985 .. 86: 

0) Mustard/Rapeseed -13,466 Mts. 

(ii) Soyabean -1,91,666 Mts. 

(b) No buffer stock of oilseeds is main-
tained. 

(c) Production of oilseeds, particularly 
groundnut was affected during the crop 
year 1985·E~6 due to adverse weather 
conditions faced in some parts of the 
country, particularly Gujarat. Consequen-
tly, the all India production <,)f oilseeds is 
expected to be around 11.6 million tonnes 
in 198;-86 as compared to a record pro-
duction of 13.1 mi1lion tonnes in 1984·85. 
Production of groundnut was particular.ly 
atTected from a level of 6.8 million tonnes 
in 1984· S5 to an estimated S.5 million 
tonnes in 1985.86. 

(d) The allocation of imported edible 
oils to States/Union Territories under Public 
Distribution System has been increase in 
order to maintain ~dequate supply of edible 
oils to consumers through fair PI lce shops. 

Delhi Based Travel Agency Operating 
a Smuggling Ring in North America 

3953. SH.Rl RAM BAHADUR 
SINGH : Win the Minister of HOME 
AFFAIRS be pl eased to state : 

(b) if SOt the details thereof; and 

(c) .whether any other charles have 
been JeveUed against concerned .travel 
agency? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZADJ : (a) Yes, Sir. 

(b) The following two such aaenciea 
have come to the notice of Delhi Police: 

1. Arrik Travels, Connaugbt Place, 
New D~lhi. 

2. Concord Travels, Connaulht 
Place, New Delhi. 

(c) A case u/s 420/468/471/120.B 
IPC has been registered at PS Connaught 
Place, New Delhi and Arrik Singh and 
Bbupinder Singh, proprietors of both the 
aaencies ha\'c been arrested. 

Review Committee OD FUDCtioniul of 
NCCF 

3954. SHRI IHAMPAN THOMAS: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether any Review Committee was 
appointed by the Civil Suppli es Ministry for 
reviewing the work of the National Consu-
mers Cooperative Federation; 

(b) whether the Review Committee 
pointed out any defects in the functioning 
of the Federation; 

(c) whether the elections of President 
and Vice·President of NCCF have beon 

. held and if not reasons thereof; and 

(d) whether any action bas been initia-
ted against previous Presidents of NCCF 
for irregularities? 

THE MINISTER OF .STATB IN THB 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN THE 'MINISTRY OF 

(a) whetht! r a Del hi-based travel agency FOOP AND CIVIL SUPPLIBL <SHRI A •. ' 
is bdulging in illegal migration and opera- K. PANJA) : (a) and (b). A Review 
tins a smuS&1ins rinS in No.h America; I Committee bas b.,cn ,,~t up in U.\~ Depart .. 
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me~t of Civil Supplies under the Chairman-
ship of Secratary to review the performance 
of Natrona 1 Cooperative Consumen,' Fede-
ration (NCCF) periodically. The Review 
Committee identif\ed from time to time 
various deficiencies such as., laxity in finan-
cial control, irregularities in purchase and 
sales, non-recovery of outstanding dues, 
lack of proper investigati\Jn of irregularities 
against employees and suggested remedial 
measures in regard to streamlining tbe pro-
cedure for financial control, sales and pur-
chase, regular monitorjng of the perfor-
mance 'of NCCF vis-a-vis the targets laid 
down for its various business activities, 
spc:;edy recovery of overdues outstanding, 
expedtious iDvestjgdtion into the cases of 
irregularities, and adoption of proper per-
sonne} policies in respect of promotion, 
recruitment etc and review of the working 
of its Branch Offices to find out their 
viability. 

(c) The eJections of the Prcsident and 
Vice-President of the NCCF was not held. 
the Returning Officer bas postponed the 
election since there have been certain com-
plain ts on the validity J eHgibility of 
nominees of certain Directors on the 
Board, which required to be examined, 

(d) No, Sir. 

20.Puint Progrmme in Karnataka 

395S. 
WANSHI: 
GRAMME 

SHRI NARSINO SURY A· 
Win the Minister of PRO-

IMPLEMEN.TATION be 
pleased to state : 

(a) whether 20.Point Programmes 
Union Government have been accepted 
and implemented fully or partially in 
Karnataka by the State Government so far; 

(b) whether the Government of Karna-
taka are implementing Karnataka Develop-
ment Programme including National 
lO .. Point Programme since 1983; 

(c) if so, the need for such inclusion; 

(d) whethe~ there b any district le.vel 
committee for review and implementation 
for such pro,rammes, and 

( e) whether MPs, MIAs. MlCs of tbe 
districts were Sh en opportunities to attend 
monthly multi-Review meelings since 
January, 1984 10 June, 1'986 in Bida( 
district? " 

THE MINISTER OF PROGRAMMB 
IMPL.EM·ENTATION (SHR.I A. B. A. 

. GHANI KHAN CHOUDHURY): (a) Tbe 
Government of Karnataka has been imple. ' 
menting the 20-Point Programme ful1y. 

(b) Yes, Sir. 

(c) The State Government has consi-
dered that along with 20·Point Programme 
the total Plan/Development Programmes 
should also be implemented for achieving 
the objectives of planned developmen,t. 

(d) Yes Sir. 

(c) District level committees for moni-
toring and implementation of the 20-Point 
Programme have been appointed which 
include MPs, MLAs and MLCs residing in 
the district. The Committee is presided 
over by a Minister of the State Govern .. 
ment. MPs, MLAs and MLCs do not 
attend monthly multi-review meentitlgs 
since these are departmental reviews. 
However. MPs, MLAs and MLCs attend 
the nlcetings of the District level com-
mittees. Information at the· District level 
is not collected by this Ministry. 

Security of Swimming Pools in Deihl 

3956. SHRI MOHD. MAHFOOZ ALI 
KHAN: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of swimming pools 
which have been issued licences by the 
Delhi' Police Licensing Department and 
those which are running without licence 
stating the guidelines; if any, issued for 
their maintenance; and 

(b) details of statutory provision. 
relating to security, function:d aspects of 
swimmiog pools and the machinery to have 
a periodically check to ensure their proper 
m~inten~nce and adherence to the ruleti 7 
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THE MIt-liSTER OF STATE IN THE 
DEl'ARTMBNT "OF STATES (SHRI 
GHU,LAM NABl AZAD): (a) 21 
swimmina pools have been issued so far. 
9 unlicensed poo18 have been detected till 
dat~. Action under Delbi Police Act is 
heiDI taken against such swimming pools. 
The fUDctioning of the swimming pools is 
covered under the swimming pool regu·' 
lations, 1980. . 

(b) A statement is given below. 

Statement 

Conditions of licence for a Swimming 
Pool 

(i) The licensee shall not allow more 
than 40 persons (beginners in the 
shallow end &. S pcr~ons in each 
lane of 2.5. Mtr. width in a full 
sized pool i.e. SO Mtr. X 21 Mtr. 
In smaller pools 20 persons be 
allowed in the shallow end and 3 
persons in each lane. 

(ii) The licensee shall company with 
tht- regulations of the Delhi Ad-
ministration"s notification No. 
t S 17/Spl. Cell/PHQ d~ted 
23.6..19HO framed for controlling 
the Swimming pools in the Union 
Tecritory of Delhi. 

(iii) The licence sha 11 be va lid for a 
period of one year, .but in no case 
shall the validity of a licenc'e ex- , 
tend beyond the 31 st day of 
December next following the date 
of grant of this licence. 

(iv) The licensee shall provide necessary 
life saving appliances to guard 
against drowining and a1so, fire-
fighting appliances on the premises. 

(v) The licensee shall comply with the 
orders and directors as may be 
issued to him from time to time by 
the Commission,er of Police. 

(vi) Tbe licensee sball provide separate 
bath-rooms BOO dressing rooms for 
analel and females in such number 

. ' 

and of such dimensions as may be 
specified by the licensing' Autbo .. 
rity. 

(vii) The licensee shall provide and 
maintain showers in the bath, 
rooms .. 

(viU) The licensee shall keel) the water 
in the pool clean and change it at 
short intervals as directed by the 
Commissioner of Police. 

Ox) The licensee shaH keep re~dy at 
hand at least two boys whenever, 
the pool is being used by a begin-
ner. 

(x) The licensee shall keep and main-
tain on the premises of the pool a 
First Aid Box containing necessary 
material. 

(xi) The licensee shall not make the 
swimming pool available to any 
one for a purpose other then the 
one for which licerce has been 
granted. 

(xii) The 1 icensee shall not keep the 
swimming pool open after mid 
night or open it before 5 '0' clock 
in the morning except with the 
special permission, in writting, ;. 
from the, Commissioner of Police. 

(xiii) The licensee, shall provide for 
adequate lighting arrangements 
during the period the swimming 
pool is kept open to the Public. 

(xiv) The licensee shall nominate one or 
two persons to conduct the swim-
ming pool and shall 'appoint ~ 
person approved by the Com-
missioner of Police to the Manager 
of the ~wlmming pool whose name 
shall be endorsed on tbe licence. 

(xv) The licensee shall allow free access 
to the swimming pool and the 
premises appurtenant to it to any 
police officer visiting the same for 
the discbut'ae of his duties. 
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(xvi) The licensee shall not allow any 
person, 

(a) to 'enter the waters of the 
swimming pool unless he has 
taken a shower bath and a 
foot bath in the bath room 
provided by the licen~ee on 
the prcmise~,of the pc)Jl; 

(b) to enter or rema'in in the 
pool at any ti'me other than 
that prescribed under th~se 
regulat;ons ot to i' '.~p.ter or 
remain on the ,premises 
appurtenar t to the swimming 
pool fifteen minutes before or 
after the opening and closing 
hours, respectively, 

(c) to enter the waters of the 
swimming pool in any appa-
rd other than either a recog· 
nised swimming costume or a 
swi10ming trunk. 

(d) either before or after entering 
th~ wa1ers of the pool to USc 
soap, oil or an), other sub-
stance or preparation whereby 
the waters of the pool may 

'be rendered tUI bid or unfit 
for use of bathers; 

(e) withfully or otherwise tQ foul 
or pol1ute the water of the 
poo 1 by spitting or in any 
other manner whatsoever; , 

(£) suffering from any skin 
disease, veneral disease or 
any other contagious disease 
to use the swiming pool. 

(8) who does not know swimming 
or is a beginner to enter the 
waters in the absence of a 
qualified instructors appointed 
under these regulations; 

(hl below the age of eight years 
to enter the waters of swim-
,ming pool, unless be is 
accompanied by an adult 
person. 
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0) the licensee 'sbalJ Dot aIJow 
ady animals" to enter tho 
swimming pool or the, pre-
mises appurtenant thereto. 

(xvii) The JiccoRee shall not make any 
additions' or alterations in his 
licence without tho premission of 
the Commissioner of Po)ice, 
Delhi. 

Plans to Bring Accountability in ScielJf:e 
and Technology Set UPs 

3957, DR. G. VIJAYA RAMA RAO: 
Will the PRIME MINISTER be pJeased to 

, state: 

(a J whether the country is not gettiDI 
sufficient ret urns from Science and Techno-
logy set ups despite heavy investments since 
1950; 

tb) whether thefl~ are concrete plans 
to 'bring in accountabilit) in their working; 
and 

lc) if so, the deta ils thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECfRONICS AND SPACE 
(SHR[ SHIVRAJ V. PATIL): (a) No 
Sir; we arc getting sufficient returns for our 
investments. 

(b) and (c). The plans of various 
Departments/Ministries dealing with Science 
and Technology are ,arefully formulated and 
approved by the Planning Commision based 
on repC'rts of the working groups set up to 
review plans of individual Departments/ 
Ministries. In these plans, mechanisms. for 
monitoring, review and specific targets are 
indicated wherever feasible. The proarammc 
of individuaJ Departments/Institutions 
dealing with Science and Technology, are 
periodically reviewed by the Ministry and 
guidelines issued for monitoring and 
checking the performance of various schemes 

,against set targets and goals for every 
quarter. Programmes involving research 
and development activities havin& lon& 
term implications are reviewed by special 
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eottunittees/councils in individual depart-
ments/institutions. Quarterly reports on 
major activities of the .Science and Techno-
logy departments Ate being periodically sent 
to MinistrY for Programme Implementation 
and Cabinet Secretariat. 

'Expendl: ore on Lottery Advertisements 

3958. SHRI UTT$\M RATHOD : Will 
the Minister of HOME AFFAIRS be p1eased 
to state: 

(a) bow much moneY was spent by the 
Central Governments and Sttate Governments 
during 1985.86 over lottery advertisenlents; 

(b) the estimated amounts received and 
savings made as a result of those advertise .. 
ments; a~d 

(c) details of the investments made out 
of the above savings? 

THE M1NISTER OF STATE IN THE 
DEPARTMENT OF STATE (SHRI 
OHULAM NABl AZAD): (a) to (c). 
Information is being collected and will be 
laid on the Table of the House. 

(TranslDtion) 

Government Assistance for Development 
of Eastern U.P. 

395,9. SHRI UMA KANT MISHRA 
Will the ~inister of PLANNI,NG be pleased 
to state: 

(a) whether U.P. Government have 
asked for special assistance for development 
of Estern U.P.; 

(b) if so, details thereof; apd 

(c) action taken thereon? 

THE MINISTER OF STATE IN THE 
MINISTil Y OF PLANNING AND 
MINISTER OF STATE IN THE 
Ml~lSTRY OF FOOD AND CIVIL 
SUPPLIES ,(SHKI A. K. PANJA): (a) 
No, Sir. 

(b) and (c). Do not arist;. 

[English] 

Ex 110rt of Wheat 

3960. SHRI BIRINDER SINGH; 
Will the Minister of FOO.D AND CIVIL 
SUPPLIES be pleased to state: 

I ' 

(~l', whether Government have entered 
into any fresh deals to export wheat to 
other cou~"lrjes; and 

(b) if so, names of countries and the 
,quantity to be exported to each of "hem? 

. I 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PLANNING ANI) 
MINISTER OF STATE' IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
Yes, Sir. 

(b) Agreements have been entered into 
for sale of 30,000 lonnes of wheatt 0 
Nepal, 50,000 tonnes to Jordan and 
1,10,000 tounes to D.P.R. Korea. 

Supply of Vanaspati to Karnataka 

3961. DR. V VENKATESH; Will 
the Minist~r of FOOl) AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether Union Government have 
made any allotment of Vanaspati. to 
Karnataka during the last year and the last 
quarter; 

(b) jf so, detailc; thereof; 

(c) whether Union G.overnment propose 
to allot to Karnataka additional quantity of 
the vanaspati; and 

(0) if so, the quantity to be al10tted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRl A. K PANJA): (a) to 
(d). There is no centralised contrQI on the 
distribution of vanaspati Central Govern .. 
ment have, therefore, not made any allot-
ment qf vana·spati to the States/Union 
Territories, including Karnataka during Jast 
year and last quarter. There is no proposal 
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Settiftl up of New Sugar Factories 

3962. SARI BANWARI LAL 
PUROHIT: 

SHRI MURLIDHAR MANE 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether the Government of. Maha-
rashtra ha ve recommended 5 j proposals 
for establishment of new sugar factories 
and also for expansion of existing capacity 
of S sugar factories to Government; 

(b), if so, the period for which t~e pro-
posals have been pending; and 

(c) by when' final clearance would be 
given for establishment of new sugar 
factories? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES, (SHRI A. K. PANJA) : (a) and 
(b)' No application for grant of letter 
of intent/industrial licence for estabhshment 
of new sugar factories or for expansion in 
existing units in the State of Maharashtra is 
pending before the Gov.ernment at prescnt. 

(c) ~ Does not arise. 

Award of A Contract to MazagoD 
Dock Limited 

3263. SHRI Y. S. MA'\IAJAN : Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Oil and Natural Ga s 
Commission bad awarded a contract to 
Mazagon Dock Limited for the supply of 
Water Injection S~utb Platform; 

(b) whether the work which was to be 
completed by January-March, 1984 has not 
yet been completed; 

(c) if 80, the reasons therefor; 

(d) whether Mazagon Dock Limited 
subcontracted the fabrication to MIs. 
Samsung of Korea; 

Written A"swers 122 

(e) if so, whether it has inflated the 
price of the contract, by 60 per cent; and 

(f) steps proposed to be taken to avoid 
recurrence of such cases in future? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC. 
TION AND DEFENCE SUPPLIES (SHRI 
SUKH RAM) : (a) Yes, Sir. 

(b) and (c).' The work was to be comp-
leted by March, 1984 as per Letter of 
Intent. On account of the complexity of 
the Project t cOlnpJetion date has been 
revised to 20th De cenlber, 1,,986 with the 
concurrence of ONOC. 

(d) Yes, Sir. M/s. Mazagon Docl< 
Limited have subcontracted the fabrication 
of only the accommodation and switchgear 
modules, helideck and bridge to MIs. 
Samsung of Korea which constitutes 
approximately 920 Metric Tonnes in steel 
tonnage as, against the total tonnage of 
approximately 6210 Metric lonnes of the 
whole structure. 

(e) No, Sir. 

(f) All possible efforts are made in 
consultation with the concerned agencies to 
ensure that cost and time OVer runs are 
avoided or reduced. · 

Execution of TeJegu Ganga Project 

3964. SHRI P. PENCHALAIAH 
Will the PRIME MINISTER be pleased to 
state : 

('a) 'whether Union Governmet have 
received any proposals for forest clearance 
from the, Governmet of Andhra Pradesh fot 
the execution of Tclegu Ganga Project; 

(b) if so, when the clearance will be 
given; and 

(c) 'If not. the reasons thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF. ENVIRONMENT AND 
FORlES1S (SHRI Z. R. ANSARI> : (a) Yes, 
Sir. 

(b) and (c). The proposal received from 
the State Government lacked ~!sscntial infor-
olation. The State Government have hf't~n 
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requested to submit the wanting in for.-
mation. The final decision on the proposal 
will be possible only after receipt of the 
requis ile information from the State 
Government. 

Production of Televisioo sets 

3265. SHRI VAKKOM PURUSHO .. 
THAMAN : Will the PRIME MINISTER 
be pleased to sta te : 

(a) the number of television sets pro-
duced in India during 19M5.t.6; 

(b) the number of television sets pro .. 
duced by Keltron of Kerala during 1985. 
86; and 

(c) the pjrticulars of company that 
has produced that maximum number of 
Black and white/Colour television sets ill 
1985.86 with number of sets produced 7 

THE MIN[STER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT t ATOMIC 
ENERGY, ELECTRONICS AND SPACE. 
(SHRI SHIVARAJ V. PATIL)·: (a) 24.6 
lakhs TV sets were produced in the country 
during tbe calendar )'car 1985. 

(b) MIs Kerala State Electronics 
Develcpment Corporation Limited (KEL-
TRON) produced 29,632. TV sds during the 
carendar year 1985. 

(c) M Is Weston Electronics Ltd pro-
duced 1,38,818 TV sets both Black :Ind 
White and Colour during 1985, which is 
the highest production during this p~dod 
from a singl e company. 

Steps taken to check Environmental 
Pollution 

3966. SHkJ SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
PRIME WINISTER be pleased to state: 

(a) whether steps have been taken to 
check environmental pollutil'n in different 
Sat('~; 

(b) Whether any centrally sponsored 
scheme has been introduced J'or that pur. 
pose; 

(c) if so, the details of such scbeme; 
and 

(d) the-spe¢ific steps taken to check 
environmental pollution in Karnataka 
during the last three years '] 

THE MINISTER OF STATE IN THE 
MIN[STRY OF ENVIRONMENT AND 
FORESTS (SHRI Z R. ANSARO : (a) Yes, 
Sir, 

(b) :lnd (C). The schemes taken up thro-
ugh Central Pullution Control Board under 
the provisions of the Water (Prevention and 
Control of Pollution) Act, 1974 and Air 
(Prevention and Control of Pollution) · Act, 
1981 include the following: 

(i) Water quality monitoring of 19 of 
ri~ers covering 14 States and Union 
Territories; 

(ii) Ambient air quality monitoring at 
54 stations 14 cities covering 10 
States and Union Territories; 

(iii) Strengthening of State Potlution 
Contr\)] Boards' laboratories. 

(d) The provisions of the Air Act, 
1981 and Water Act, 1974 for control of 
air 'l.l1d water pollution respectively are 
beIng implemented by the Karllutaka Stale 
Government through the K':lrnataka Poilu .. 
tion Control Board. 

In July, 1985, an Environmental Clearance 
Commit.tee has been constituted by the 
Karnataka Government for appraisal of new 
projects from environmental ansle including 
site se lection. 

U~e·or space Technology 

3967. SHRI_ BALASAFIEB VIKHE 
PATIL : Will the PRIME MINJSTER be 
pleased to state: 

(a) wherthcr space technology has 
provided revo]ut ionary communication fnd ... 

. lities, fast televi~ion coverage and accurate 
meteorolo'gicol forecasts; 
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(1) whether unpolluted energy from 
space would be a,vailable in the near future; 
arid· 

(c) whether space imagery has helped in 
the exploration of underground water polen" 
tial in several states ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE .AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT ATOMIC 
ENERGY, ELECTRONICS AND SPACE. 
(SHRI SHIVRAJ V. PATIL): (a) 
Yes, Sir. Space systems have added 
neW dimensions to technological capabiliHes 
for telcommunications, broadcasting (radio 
and TV). meteorology, navigation, search 
ynd rescue services etc. The INSAT Sys-
tem represents our first national endeavour 
to make use of space technology for opera-
tional purposes in the areas of long-distance 
telecommunications, broadcasting and 
meteorology. 

(b) There are at present no plans in 
the Indian Space Programme to obtain 
energy from space for earth applications. 

(c) Yes, Sir. Using Satellitc image.ry 
it i~ possible to demarcate the ground water 
potential zones. Satellite imagery has been 
used for del ine~ ting v:trious geological/ 
geomorphic units which are indicative of 
occurrence of ground water. Departmen~ 
of Space in a cooperative effort with the 
user agencies has prepared ground water 
,potential· zone maps of major parts of 
Andhra Pradesh. Tamil Nadu, Karnataka, 
Maharashtra, Gujarat and Rajasthan, as 
well as some parts of other Slates, using 
satellite data. These maps have been 
extremelY beneficial in narrowing down the 
target dreas for detailed ground water 
exploration work/effort. A number of user 
agencies/State remote sensing agencies have 
also used satellite imagery for such ground 
water targetting. 

[ Translation) 
Ravindranath Tagore Hospital 

in Dandakaranya project 

3968. SHRI MANKU RAM SOD1: 
. Will the Minister of HOME AFFAIRS 
be pleased to st~te ; 

(a) whether a demand has been made by 
local Adivasis that Ravindranath Tagore 
Hospital being run by the Dannakaranya 
project at Kondagaon, Bastar distri(;t, 
Madhya Pradesh should' continue to be run 
by the Central Government; and 

(b) whether Government propose to 
take a suitable decision keeping in view 
the dcman made by the local Adivasis ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME' AFFAIRS. (SHRI P. 
CHIDAMBARAM) : (a) Yes, Sir_ 

(b) It would not be posible for this 
Department to run the Hospital indefinitelY 
through the Dand-ikaranya Project even 
after the rehabilitation phase IS over. 

{Engli~h] 

Doctors in Armed Forces Medical 
College, Pune. 

3969. SHRI MOOL CHAND DAGA : 
Will the Minister of DEFENCE be 

pleased to state : 

(a) the number of the cadidatcs (boys 
and girls, separately) who passed the final 
examination from Armed Forces Medical 
College (AFMC), Pune during the 1a8t 
three years; 

(b) the number out of them who joined 
the Army Medical Corps as Permanent 
Commissioned Officers and Short Service 
Conlnlissioned Officers in each year; 

(c) the number of candidates (boys 
and girls, separately) who joined AMC as 
Commissioned Officer/Short Service Com-
mi~sioned Officer under final Year cadet 
scheme during the last three years, year ... 
wise details; 

(d) the average expenses borne by 
AFMC Pune, to graduate a doctor and the 
expenditure incurred on final Year cadet 
scheme; and 

(e) whether Government prop~,se to 
admit 'only those candidates in Af Me -
Pune who undertake to join AMC on ly? ' 
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THE MINISTER OF ST ATE IN THE 
DEPARTMENT C. F DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH): (a) The number 
of the candidates who passed the final 
examination from AFMC Pune dUI ing the 
last three years is as under: 

Year No. of candidates passed 
Boys Girls -_ .. -

1983 10"\ 19 
1984 11 \ 22 ' 

1985 91 23 -._-----_.-
(b) The number of students who 

joined Army Medical Corps as Permanent 
Commissioned Officers and Short Service 
Commissioned Officers is as under :-

.--- _. __ .. _--------
Year No. of students joined as 

Permanent Short Service 
Commissioned Commissioned 
Officer Officer 
Boys Girls Bo)s Girls 

52 16 

(c) An candidates ,admitted to APMC, 
Pune have liability to serve the Armed 
Forces as Commissioned Officers at prclont. 

. [Translation] 
Transfer of Land Under Ranikbet 

Cantonment 

3970. SflRI HARISH RAWAT : Wi)) 
the Minister of DEFENCE be pleased to 
~tate : 

(a) whether the communications 
Ministry has made a request to transfer it 
some area of land for constructing a build-
ing in the area under Ranikhet Cantonment 
Board in Uttar Pradesh; and 

(b) jf so, when such a request was 
made first and the action taken by his 
Ministry in this regard iO far? 

THE MINISTER OF ST A TB IN THE 
DEPARTMENT . OF DEFENCE 
RESEARCH AND DEVELOPMENT 
~SHRI ARUN SINGH) : (a) Yes Sir. 

1983 

1984 

1985 

52 

'1 

2 

2 

12 

25 

19 

1 s (b) The request was· received in 
September, 1984 and Government sanction 

41 18 has been issued. -------- ------.-----.,--~ 

(c) The numher of candidates who [Eng/ljh] 
joined the AMC as Permanent Commis· Assistance to Maharasbtra and Andbra 
sioned Officers/Short Service Commissioned Pradesh to Combat Extremism 
Officers is as under :--

----- --_.-.. _ 
Year No of candidates joined AMC 

Permanent Short Service 
Commi3sioned 
Officer 
Boys Girls 

Commissioned 
Officers 

Boys Girls ---_ .... ------ "_ ... _ ... ----
1983 41 2 7 

1984 1 3 10 

1985 30 2 12 

, (d) The average expenses at present 
are.~-

(i) AFMC Pune ca"dldate 
With PC liability Rs. 60,917.00 
With sse liability Rs. 52,067.00 

(in Medical Cadet Scheme Rs. 8,200.00 
candldflt(:~ 

3971. SHRI D. P. JADEJA: Will 
the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether any assistance bas been 
given to state Governments of Maharashtra 
and Andhra Pradesh to com~at extremism. 

(b) whether any such requesta are 
pending from either Oovernments; .and 

(c) what help will be liven 80 that 
effective law and older be restored in areas 
where extremism is prevalent '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHaI 
GHULAM NAB!" AZAD): (a) The 
Government of Andhra Pradesh bad been 
,iven BOttle ~rU1$ and aPlJllunitjoo. Para-
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militarY forces which had been asked for by 
Gevernment o.f 'Andhra Pradesh in 1985, 
could not be provided as reserves were not 
available. At present there are no Central 
para-militarY forces provided for this 
purpose. 

(b) According to available informa-
tion no recent request appears to be pend-
ing from either Government. 

,(c) The maintenance of law and order 
in area.s where extremism is prevallent is 
the primary responsibility of the State 
Government. Central Government provities 
assistance according to the exigencies of the 
situation and according to the resources 
available. 

Computers for Banks 

3972. SHRI SATYBNDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state : 

(a) whether Computer Maintenance 
Corporatjon has placed orders for computers 
for banks with only one company; and 

(b) if so, the reasons thereof '1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and (b). 
No, Sir. For the total number of 100 
computers needed for the Zonal Offices of 
nationalised banks, of required specification 
and within the specified time frame, CMC 
Limited who were appointed consultants, 
placed orders on 2 local manufactures for 
60 systems which they could supply, and 
on onc vender in USA for the remaining 
40 systems, after going through global 
tender ,procedure, proper evaluation of 
offers' and other relevant aspects. 

Assistance to Orissa for Schemes under 
Art icle 275 (1) 

3973. SHRl RADHAKANTA Dla~L : 
Will the Minister of WELFARB be pleased 
to state; 

(a) the programmes being implemented . 
in Orissa out of the Centrbl assistance mad,e 
available under Article 275 ( 1) of' the 
Constitution; 

(b) the detail~ of the grant.in-aid 
released by Union Government during 
t 98 S .. 86: and 

(c) whether G~vernment provide 100 
per cen t Central assistance for these schemes 
or these are in addition to State Plan 
funds? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR OOMANOO): (a) and (b). 
The programmes inlplemented in Orissa 
out of the grant-in-aid under Article 275 
(1) First Proviso of the Constitution relate 
to rehabilitation of Shifting Cultivators, 
Porest Villagers, Tribal Training-cut-
Production Centres, Residential Schools for 
Primitive Tribes and Special Compact Area 
Programme. During 1985-86 the Ministry 
of Welfare released Rs. 172.40 lakbs for 
these specific schemes. 

(c) The amount constitutos Grant.in-aid 
to the State Revenues. It forms B part of 
block grants given to the States under the 
State Plans. These, therefore, do not 
constitute an addditionality to the State 
Plan resources. 

Purchase of Products of Small Scale 
Units of Karnataka by H. A. L. 

Bangalore 

3975. SHRI V. S. KRISHNA IYER : 
Will the Minister of DEFENCE be pleased 
to state: 

Ca) whether the Hindustan I).eronautics 
Limited, Bangalore is Dot purchasing pro-
ducts of small scale units of Karnataka; 

(b) JI so, the reasons therefore; and 

(c) whether H.A.L. will purchase at 
least minor products of small scale units as 
is being done bY the Indian TeJephone 
Industries? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE PR.O. 
DUCTION AND DEFENCB SUPPLIES 
(SHill Sl1KH RAM); (8) MIs. Hidustan 
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Aeronautics Lilllited (HAL), Baoaalore 
ha.ve been purchasina products of Small 
Scale units of Karnataka State. 

(b) and (c). Do not arise. 

Programmes for Dovelopment of SCs/STs 

3976. SHRI ANANTA. PRASAD 
SBTHI : Will the Minister of WELFARE 
be pleased to state : 

(a) whether Government propose to 
coordinate at the field level through better 
planning, monitoring and corrective measu-
res the programmes for the development of 
Scheduled Castes and Scheduled Tribes; 

(b) if so, whether some policy changes 
have been made with regard to Special 
Component Plan and Tribal Sub-plan for 
Scheduled Castes and Scheduled Tribes, and 

(c) if so, the details thereof? 

THE DEPUTY rvnNIsTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) and (b). 
Yes, Sir. 

(c) For the devel"pment of Scheduled 
Castes a comprehensive strategy coosisting 
of three components Le. ( 1 ) Special 
Components Plan for the States and Central 
Ministries (SCP); (2) Special Central Assis-
tance (SeA) and (3) Scheduled Caste 
Development Corporations (SCDCs) was 
evolved and implemented during the Sixth 
Five Year Plan also with greater thrust on 
socio-economic development. of Scheduled 
Castes and to give t~e~ occupational mobi-
1i ty and economic strength. Programmes 
wil1 have to be designed to fulfil their 
minimum needs together with fiPlphasis on 
the integration of different sectoral develop-
ment programmes with clear recognition of 
the needs of the SCs. A major task in the 
Seventh Plan will be the removal of 
deficiencies in the formulation and imple-
mentation of the programmes as experienced 
during Sixth Five Year Plan. These include 
assignment of specific responsibilities to 
Collectors ;n the implementation of Special 
Component Plan programmes, communi. 
eation of disagsregated physical and financial 

tarlets to District and Block level autho-
rities, strengthening of· impJementing 
machinery, regular inspection, preparation 
of check-lists of each programmes, avoid-
ances of multiple counting of beneficiary 
families and review of progress at the 
level of the Chief Secretary and Cbief 
Minister. 

. 2. The Tribal Sub·P.lan stretcgy which 
JS a comprehensive programme for tbe 
development of Scheduled Tribes, has been 
in operation since the Fifth Five Year Plan. 
Depending on the experience of each Plan, 
the Sixth .and Seventh Plans have attempted 
to improve the planning, coordination and 
monitoring of the programmes for tribal 
development. Some policy changes re)ati~1 
to q~alification of funds for Tribal Sub-
Plan only in re1evant sectors. and non-
inclusion of capital intensive projects to .. 
wards quantification for Tribal Sub-Plan ~s 
they do Dot directly benefit the tribal 
people, have been communicated to the 
State Oovernments. Similarly, the SCA is 
to be allocated ITDA .. wise. Beneficiary 
oriented programmes are to be taken up 
for the dispersed triba]s who are not living 
in the ITDP and MADA areas. Monitoring 
formats are being reviewed and improved 
constantly. 

Ways and Means to Curtail Consump-
tion of Wood 

3977. SHRI SHANTARAM NAIK ~ 
Will the PRlME MINISTER be pleased to 
state : 

(a) whether his Ministry has found out 
any ways and means of curtailing consump-
tion of wood; 

(b) if so, particulars of substitutes 
identified, i,f any; and 

(c) the details thereof? 

THE MINISTER OF STA rB IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes, Sir. 

(b, and (c). Reduction in consumption 
of wood will be achieved throusb introduction 
of improved $tOV~8 aD~ c:b'\llas, deve)opPlcpt 



, < 

Writte" A'.I,we,8 

of fUelwJoJ efficient crematoria, electric 
crematoria, utilisation of saw milling and 
lOlling waste for briquetting, setting up 
wood gasificalion plants with captive energy 
plantations; replacement of wooden railway 
sleepers with concrete or metal sleepers 
and popularising non· conventional Sources 
of energy like bio-gas; solor energy and 
liquified petroleum gas (LPG). In addition 
government have liberalised imports by 
whollY exempting wood chips and pulp 
from the incidance af inlport duty and 
bringing it to a level of t en per cent on 
wood and timber. 

Naval Physical and Oceancgrahic 
Laboratory Project in Cochin 

. 3978. PROF. K. V. THOMAS: Will 
the MinEter of DEFENCE be pleased to 
state : 

(a) the estimated cost of the Naval 
Physical and Oceanographic Laboratory 
Project at Cochin; and 

(b) when this project is likely to be 
completed '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) The estimated cost of 
the additional technical accommodation at 
Kakanad for the Naval Phyical and Ocean-
oKr3ghic l.aboratory, Cochin in Rs. 690.77 
lakhs. 

(b) End of 1988. 

Freedom Fighters Pension 

3979. SHRI LALITESWAR'PRASAD 
SHARI: Will the Minister of HOME 
AFFAIRS be pleased to state : 

(a) the number of applications for grant 
of freedom fighters pension sent to G6vern. 
ment of India by Bihar and Uttar Pradesh 
Governments; 
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THE MINISTER OF STATE IN THB 
DEPARTMENTS OF STATE '(SHRI 
GHULAM NABI AZAOl: (a) and 
(b). Approximately 9S ,000 apptlcation from 
Bihar and 27,000 applications from U.P. 
have been received for grant of pension' 
unde~ the freedom Fighters' Pension 
Scheme, 1972 and Swatantrata Sainik 
Samman Pension Scheme, 1980. Most of 
these applications have been received direct 
from the applicants. 

During the last three Years viz., 1983, 
1984 and 1 98 S, pensioll has been sanction .. 
ed in 1346 and 694 cases from the States 
of Bihar and Uttar Pradesh respectively, 
including cases where tbe claim of sufferinl 
was that of abscondence. Record of 
sanctioned cases i~ not maintained accordinl 
to claim of suffering. 

(c) A drive has since been launched to 
process pending applications from aU States 
by 15th August, 1986 and, for this pur-
pose, special ~ trorts are being made and 
special steps taken to process the appli .. 
cations. 

[Translation] 

Aravali Hill Area under Special Hill 
Area Development Programme 

3980. SHRI VIRDHI CHANDER 
JAIN: Will the Minister of PLANNING 
be pleased to state: 

(a) whether Rajasthan Government have 
strongly pleaded to National Development 
Council and the Planning Commission for 
inclusion of Aravali Hill Area in the 
special hill area development programme; 

(b) whether the Planning Commission 
agreed to it in principle: and 

(c) if so, the reasons for delay in 
including the backward Aravali hill in the 
special hill area development programme '1 

THE MINISTER OF STATE IN THE (b) number out of these applications 
sranted pension on the basis of abscondence 
during. the last 3 Years separately; and 

MINISTRY OF PLANNING AND 

(c) the. cause of delay in granting the 
same in the remaining caSes '1 

MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PA~JA) : (a) Y,es, 
Sir. 
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'(b) and (c). An Expert Group bas been 
constituted to evolve an a ppropriate criteria 
for delineation of new hill areas and to 
prepare a list of new hill area in the 
country satisfYing the suggested criteria. 
Tbe claim of the Government of Rajasthan 
regarding AravaH bills bas been referred to 
the Expert Group. The term of the Group 
is upto the end of October. 1986, by which 
It is expected to get the report. 

{English] 

Naval Project Near Kalyan, Maharashtra 

3981. SHRI S. C. GHOLAP: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) whether Government propose to 
establish a Naval Project at Naval near 
Kalyan, Maharashtra; 

(b) if so, the details thereof and the 
estimated cost; and 

(c) whether land h'lS been acquired 
for the pr.oject ? 

THE MINISTER OF STATE IN THE 

• 

DEPARTMENT OF DEFENCE RE·' 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) to (c). Government 
approval has been accorded in August. 1983 
for the establishment of Helicopter Base at 
Kalyan (Nevali), Bombay at an estimated 
cost of Rs. 22.16 crores to meet the imme-
diate and future operational requiremrnt& 
of the Indian Navy. 16S9 acr~s of Defence 
land has also been transferred from the Air 
Force to the Navy for the Project. 

FUDctioning of Forest Development 
Corporation 

3982. DR. PHULRENU, GUHA : 
Will the PRIME MINISTER be pleased to 
state : -

(a) whether Forest Development Corpo-
ratioDs have ~tarted functioning in different 
States; and 

(b) if 80, the plan of work proposed to 
be undertaken and the allocation'therefor '1 

TAB MINlSTBR OF 81 ATE IN THE 
MINlSTR Y OF ENVIR.ONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Yes, Sir. 

,b) The work proposed to be undertaken 
by the various forest Corporations cODsists 
of elimination of contractors" agency in 
forest exploitation. setting up of integrated 
wood· based industries, collection, processins 
and marketing of minor forest products, 
development of leased forest areas through 
intensive management and extensive affore-
station, joint collaboration ventures for 
setting up of forest based industries and 
raIsing captive industrial plantations. 
Government of India have allocated a sum-
of Rs. 881.73 lakhs as equity capital to 
nine forest development corporations. 

Wastelands Development 

3983. SHRI MANIK SANYAL 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether the target of 5 million 
hectares per year of wastelands under fire .. 
wood and fodder plantations will be achiev-
ed by the Seventh Plan; 

(b) the performance for the first year of 
the Plan; and 

(c) State-wise details of areas chosen 
for this purpose ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSAR1): (a) 
The object of bringing five miHion hectares 
of land every year under afforestation is 
likely to be achieved by the end of the 
Seventh Plan, based on current estimates. 

Cb) 'As against a target of 1.40 million 
hectares, the achievement 'in 1985.86 bas 
been afforestation on 1.51 million hectares 
of land. 

(c) The programme is being imple-
mented throughout each State/U.T. The 
State-wise' tarlet and achievement is liven 
in the Statement below. 



i 3'; Writt." Answers 
t, :. 'I," " " 

SRAVANA 2%, 1908 (SAKA) 
II; ( 

Written A.nswers 

Statement 

Slale-wise targets and achievements under afforestation during 1985-86 
--~ ... ----.. -.--., .. ---._ 
51. No. State/U T. Target 

(in '000 ha.) 
Achievement 

(in '000 ha.) 

I, •• 

138 

-.• ---.. ---.-.. ~-~ ... -.---- .. --... -.... .._ .. _"._---_ ------------_-._. --- . __ ._._--- ------
1 3 4 

1. Andhra Pradesh 130.0 151.80 

2. Assam 20.0 19.80 

3. ' Bihar 7S.0 76.15 

4. Gujarat 127.5 124 .. 85 

5. Haryana 47.S 46.85 

6. Himachal Pradl!sh 27.5 33.60 

7. Jammu and Kashmir 11.5 23.35 

8. Karnataka 125.0 127.30 

9. Kerala 30.0 58.30 

10. Madhya Pradesh 175.0 175.05 

11. Maharash tra 100.0 108.25 

12. Manipur 6.0 6.25 

13. Meghalaya ().S 6.55 

14. Nagaland 9.0 13.45 

1 S. Orissa 107.1 96.50 

16. Punjab 26.35 29.50 

11. Rajasthan 41.0 47,90 

18. Sikkim 4.1. 4.10 

19. Tamil Nadu 55.0 60.7S 

20. Tripura 7.5 10.00 

21. Uttar Pradesh 162.5 177.40 

22. West Bengal 55.0 55.75 

23. A & N Islands 4.75 4.7S 

24. Arunachal Pradesh 5.0 5.1 S 
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1 2 

2S. Cbandigarb 

26. Dadra and Nagar Haveli 

27. Delhi 

28. Ooa, Daman and Diu 

29 .. Lakshdweep 

30. Mizoram 

31. Pond icherry 

Total 

Controt of Pollution by Pollution 
Control ~ Boards 

3984. DR. G. S. RAJHANS: Will 
the PRIME MINIS1 Ek be pJeased to 
state: 

(a) whether Union Government have 
given powers to the various pollution 
preventive boards in the country to take 
immedite action against the industries and 
establi,hments found creating air or water 
pollution ; 

(b) if so, the details of the powers 
liven to the various pollution control 
boards so far ; 

(c) the assistance given by Union 
Government to the pollution contro boards 
in the country ; and 

(d) to what extent the State pollution 
Control Boards in the country are able to 
keep the water aItd a;r pqllution in 
control ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS <SRRI Z. R. ANSARI) ! (a) 
Yes, ~it. 

3 4 

0.145 O.07b 

1 S 1.SS 

1.25 1.25 

1.6 2.25 

0.002 0.0125 

35.0 35.00 

0.50 0.55 

~------' ._ ---------.._ 

1404.797 1510.0385 
or or 

1.40 Million 1. S 1 Million 
hectares hectares 

(b) The boards have the power of 
entry and inspection of any industrial unit 
with in its jurisdiction refusaJ or with 
drawal of consent; and of taking the 
defancting unit to court for non-compliance 
of consent conditions or for apprehended 
pollution. 

(c) AS8i~tance to the pollution Control 
Boards is being given in the followiDI 
areas: 

(i) Water quality monitoring of 
rivers; 

(ii) Ambient air quality monitoring in 
selected citles ; 

( ".) M- . . d III anpower tralDlOg ; an 

(iv) Research and Development projects 
related to water and Air pollution 
control. 

. (d) At the instance of the Pollution 
Control Boards, out of 40S4 polluting 
industries (large and medium), 2016 units 
ba ve installed effluent treatDlent plants. 
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[ rran,IGllonJ 
Killing or Elephants in Karnataka 

Orissa and Bihar ' 

3985. SHRI SHIV PRASAD SAHU: 
Will the PRIME MINISTER be pleased to 
~tate : 

(a) whether poachers are killing inno-" 
cent elephants clandestinelY in various 
districts of Karnataka, Orissa and Bihar 
in order to acquire ivorY ; and 

(b) if so, the measures being taken by 
Government to check "he smuggling out of 
ivorY 1 

THE MINISTBR OF STATE IN THE 
MINISTR Y OP ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
There has been some incidence or elephant 
poaching for iVorY in Karnataka 'and Bihar, 
but there is no report available with the 
Central Government 3bout tilling of 
elephants clandestinely for ivory in Orissa. 

(b) The following measures have been 
taken to check the smuggling of ivory : 

(0 Wildlife (Protection) Act, 1972 
has been suitablY amended during 
tbe last session of Parlianlent. 
Under tbe provisions of the 
amended Act, no licence would be 
granted for dealing in Indian ivory 
and the exemption which was 
given to ivory from the provisions 
of the Act, is being withdrawn. 

Hi) Licencina has been introduced 
for dealing and manufacture of 
ivorY of African origin. 

(iii) Import alld re-export of articles 
made from ivory is regulated as 
per the provisions of the 
Convention on International 
Trade in Endangered species of 
Wild Fauna and FJora (CITES). 

(iv) To assist States and Union 
Territories in their efforts to 
control poachina of elephants" and 
illegal trade in ivory, a new 
J~lleme bas been farIDulated on 

50% cost sharing basis between 
the Central Government and 
States, for which there is a 
provision of Rs. 110.00 lakhs 
during the seventh plan period. 

(v) Financial assistance to national" 
parks, san'ctuaries and tiler 
reservers is being enhanced. 

(vi) Scheme on strengthening of tbe 
central wildlife division has been 
approved~ which aims at the 
control of ilJegal trade in wildl ife 
and the enforcement of wildlife 
laws, 

[English] 
Insurgency by National Socialist 

Council of Naga land 

3986. SHRI SUDERSHAN DAS : 
WiJl the Minister of HOME AFFAIRS be 
ple:lSed to sta te : 

(a) whether Government of India is 
aware of the fact that the National 
Socialist Council of Nagaland has intensi· 
fied its insurgent ,activities in Nagaland, 
Manipur and Arunachal Pradesh since the 
signing of Mizo Accord ; 

(b) the particualrs of armymen killed 
or injured and arms and ammunition looted 
by the insurgents of 'National Socialist 
Council of Nagaland during july, 1986 in 
Nagaland, Manipur and Arunachal Pradesh; 
and 

(c) the steps being taken to check 
this insurgency in the region '1 

THE MINISTER OF ST A TB IN THB 
DEPARTMENT OF INTERNAL SECU-
RITY (SHRI ARUN NEHRU): (a) 
Yes, Sir. Some increase in the iDiurgenl 
activities of NSCN has been poticed during 
July, 1986. 

(b) 11 Security Porce personnel includ-
ing 6 jawans of Assam Rifles were killed 
by NSCN during July, 1986 in the Statel 
of Nagaland, Manipur and the Union 
Territory of Aruna"ehal Pradesh. The also 
looted, 12 weapons and injured 6 SccllJit)' 
force personnel. 
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Cc) 10 order to curb the activities of 
NSCN, security' measures, have been 
$tep,ped up and vigil on the borders intcnsi, 
fted. The State Oovemments/U. T. Go"!ern .. 
meot have been advised to utilise the 
provisions of the Terrorists and Disrup-
tive Activities (Prevention) Aet, 1985 to, 
curb the activities of extremists. Manipur 
stands declared as 'disturbed area'. The 
, d istrubed are~' belt on the Ind 0-Burma 
border bas been ext cnded from 5 kms. to 
20 kms. in Nag aland and Arunachal 
Pradesh to check the infiltration of 
extremists. The State Governments of 
Nagaland and Manipur have been a~ked to 
tighten the security arrangements in banks! 
treasuri es. 

[Transiati on] 

Increase in Prices of Oil Seeds and 
other Oils 

3987. SHRI SHANTl DHARIWAL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(0) whether Government attention has 
been drawn to the increase in the prices of 
oj] seed5 and other oils due to 
tendency of speculation among vanaspati 
manufacturers; 

(b) if so, the measures taken so far to 
check the speculation in Vanaspati and to 
stabilise the prices of 'oilseeds and oils; 
and 

(c) if no measures have been tak,?n the 
reasons therefor ? 

1JHE MINISTER OF STA.TE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE M1NIS. 
TRY OF FOOD AND CIVIL SUPPLIES. 
(SHRI A. K. PANJA) : (a) The prices of 
edible oilseeds/oils have increased because 
of fall in production of oilseeds and the 
lean season. There are no reports to 
suggei;t speculative tendencie~ in resp,ect 
of vanaspati. 

(b) The tollowing steps have taken by , 
tlle Government ; 

(i) The allocation of imported edible 
oils to State/Unjon Territories 
under Public Distribution System 
has progressively been increased. 

(ii) The Slate Oovernmenrs/U. T. 
Administrations have been advised 
to procure 30 % vanaspati pro-
duced within their jurjsdiction for 
supply through Sta te NODlinee or 
through Public Distribution 
System. 

(iii) Adequate production and easy 
availability of vanaspati is main-
tained by supplying adequate 
quantities of imported oils so 
that pressure from indigenous 
edible oils is removed. 

(iv) Slates have been advised to 
intensify anti-hoarding measures. 
The States have also been asked 
to remove all restrictions on tbe 
inter-State movement of oilseeds 
and edible oils. 

(v' Use of expeller mustard/rapeseed 
oil~ permitted in manufaclure of 
vana-spati earlier to give support 
to its price, has been banned so 
that it is available in larger 
quantities for direct consumption. 

(c) Does not arise. 

Regional Imbalances in States 

3988. SHRI DILEEP 
BHURIA : Will the Minister 
ING be pleased to state: 

SINGH 
of PLANN-

to (a) the names of the States \\hich 
continued to suffer from regional imbalan. 
ces during Hle Sixth Five year Plan and 
whose development did not take place 
acording to the prescribed norms; 

(b) the steps being taken during the 
Seventh Five Year plan to bring these 
States at per with other States of the 
country ; and 
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TH8 MINISTER OF STATB IN THE 
MINISTllY. OF PLANNING AND 
MINISTER Of STATE IN THE 
M~NISTRY ~F FOOD AND CIVIL 
SUPPLIES. (SHRI A. K. PANJA): (a) 
Broadly, the State. fall into the following 
two catelories ; 

0) Special Category States (Assam, 
Himacbal Pradesh, Jammu & 
Kashmir, Manipur. Meabalaya, 
Nagaland, S,kkim and Tripura) 
which have a weak infrastructural 
and resource base. 

(ii) Non-Special CategorY States~ 
whose per capita Net State 
Domestic Product before the 
commencement of the Sixth Plan 
was lower than the national 
average. These States are Andhra 
Pradesh, Bihar, Madhya Pradesh, 
Orissa, Rajasthan, and Uttar 
Pradesh. 

The Development strategy adopted in 
the Five Year Plans is designed to reduce 
the disparities over the Plan periods. 

(b) and (cl. The steps being taken to 
remove the disparities include the 
following: 

(i) transfer of resources from the 
Central Government to the State 
Governments for meeting their 
Plan expenditure according to a 
formula which is weighted in 
favour of the backward States 
whose per ea pita income is below 
the national average: 

(in devolution of non.Plan resources 
in accordance with the award of 
the Eighth Finance Co rom ission 
which favoures the backward 
States and seeks to reduce 
disparities between the St,tes in 
addition to covering the revenue 
aap; 

(iii) Providing Special Central Assistance 
for the development of backward 
,u:ea, m tb" State, euch ~I, hill 

areas, desert areas, drou.bt prone 
areas and allo areas havins con. 
cen tration of tribaJ population: 
and . 

(iv) providioS" special incentives in the 
form of investment subsidY and 
cODcessional finance for accelera. 
ting the industrial development 
of the industrially backward 
region. in the States. 

[English] 

Supply of Sub-Standard Tea to., Indian 
Army. 

3989. SHRI RAM DHAN : WiU" the 
Minister of DEFENCE be pleased to 
state: 

..(a) whether the Tea Trading Corpora. 
tion of India supplied sub-standard tea to 
the Indian Army: and • 

(b) if 80, the action taken aaainst tho 
Corporation ? 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVLOPMENT (SHR I 
ARUN SINGH) : (a) YeS, Sir. A portion 
of the supplies received from the Tea 
Trading Corporation of India were found 
to be sub-standard. 

(a) The Matter was broulht to the 
notice of the concerned authorities and 
appropriate action has been taken alainst 
the officers of the Corporation. 

Supply of edible oil to Madhya 
Pradesh 

3990. KUMARI PUSHPA DBVI: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to Ita te : 

(a) the total quantum of edible oll 
required by the State Government of 
Madhya Pradesh in the last three yean; 

(b) the total quantum of edible oil 
actually supplied to the State of Madhya 
Pradesh under public Distribution System 
in tbol" years (Yoar-wise) ; 
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(e) whether the edible oU ,supplied to 
Yadhya .Pradotb undor Public Distribution 
System is much less 'than the State's 
actual requirement; 

(d) if 80, the steps talen to enhance 
tbe allocatiol' of edible oils from central 
pool uDder Public Dlstribution SYstem to 
Mad1)ya Prad esh ; and 

(e) the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATB IN THE 
·MINISTR.Y OF fOOD AND CIVIL 
SUPPLIES (SHR 1 A. K. PANJA) : (a) The 
demand of imported edible oils m"de under 
Pulie Distribu,tion System by the Govern-
ment of Madhya Pradesh during the last 
three oils years <November-October) is as 
uDder! 

Oil Year. 
(Nov.-Oct.) 

1983 .. 84 

1984·8S 

1985 .. 86 

Demann (In MTS) 

60,000 

62,000 

62,000 

(bl The allocation/Hftms of imported 
edible oils to/by the State of Madbya 
Pradesh during the last three oil years is 
as follows: 

Qil year 
(Nov.-Oct.) 

Allocation lifting 

......... ---..,--'------, 

198~·84 40,000 

1984-85 31,290 

t 98S-86 14.200 
(upto August 
1986) 

2(),463 

18,257 

7,303 
(upto 

31. 7.86) 

(c) The aUocation or imported edible 
oil. under Public Distributii>D SYstem is 
"upplementary in nature and is nct intended 
to mept the entire demand of fhe state as 
tbe constraints on tbe availal)Uity of foreisn 
fJ.~banlO wo:uld not permit unlimited 
import of edi~e oila. 

The allocation of imported edible oils 
to Madhya Pradesh baa been mere •• ccI. 
to 3000 MTI. in Auault. 1986 al 
apinat 1 $00 MoTa. in July, 1986.' 

LiltlDg of 'CoDtrol on Poodgrala. 

3991. SHRI HUSSAIN DALWAJ: 
Will the Minister of FOOD AND e,l VIL 
SUPPLIES be pJeaaed to .tate : 

(a) whether food production is in 
abundance this year ; 

(b) if so, the reasons to continue 
control on sale and distribution of food-
grains; 

(c) whether Union Government propose 
to lift the. control on foodgrains ; and 

(d) tbe action likely to be taken in 
tbis regard? 

THB MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE. IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES. (SHRI A. K. PANJA) : 
(a) The production of foodgrains 
during the year 1985-86 is estimated to 
range between 148.0 to 149.J million 
tonnes. 

(b) to (d). Keeping in view the food 
situation in the countrY, Many controls 
and restrictions on $tock limits. movement, 
etc. have been removed or relaxed. The 
situation is under constant review, and 
further action would be taken a~ and when 
needed. 

Atomic Power Plant in Midaapore 

3992. SHRI SATY AGOPAL MISRA: 
Will the PRIME MINISTER be pleased to 
state: 

(,) whether any final decision has 
been taken to let up an AtomIc Power 
Plant at Midbnapore district of West 
Ben .. l ; and . 



THB MINISTER OF STATE IN THE 
MINlSTRY OF SCIBNCE AND 
TBCRNOLOOY AND IN THE DEPART. 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENBRGY, ELECTRONICS AND 
SPACE. (SHRI SHIVRAJ "V. PATIL): 
(a) The report of site Selection Commi-
ttee for Eastern; and 

lb) Electricity Region, of which West 
Dengal is a constituent state, is under 
considera tion of the Government. 

Persons Killed by Terrorists 

3993. SHRI K. U. SULTANPURI: 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

fa) the number of persons killed and 
seriously injured during the year 1985 ... 86 
due to terrorist activities; 

(b) the number of terrorists killed and 
arrested' during the same perIod ; and 

(c) the details of arms and ammunition 
seized from these terrorists '1 

THE MINISTER OE STATE IN THE 
DEPARTMENT OF STArES (SHRI 
OHULAM NABI AZAD): (a) to (~). 
The information is being collected and 
will be laid ~n the Table ~f the House .... 

[Translation] 

Super Bazar Brancbes Functioning in 
Delhi 

3994. PROF. CHANDRA BHANU 
DEVI: Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state : 

(a) the total number of branches of 
Super Bazar functioning'in Delhi at present; 

(b) the detail!!; of loss incurred on pro-
fit earned by them 'during the last three 
years •. and 

(c) the numbe'r of branches of Super 
Bazar proposed to be opened during the 
Seventh Plan period ? 

t¥rltten A",weri i ";0 

THE MINISTER OF STATE IN THS 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) ! (a) 102 
beanches of Super Bazar are functioning in 
Delhi at present. 

(b) The net profit earned by Super 
Bazar through these branches during tbe lalt 
three years in as under: 

1982-83 ... Rs. 36.03 lakhs (as per 
audited accounts) 

1983-84 ... Rs. ~8.45 lakhs (as per 
audited accounts) 

1984-SS ... Rs.16.21 lakhs (as per 
a ccounts,subject 
to Audit) 

---... "'"._---"-------_._- -----
(c) 80 branches are proposed to be 

opened during S~venth Plan period. 

(English] 

Steps to Prevent Dust Pollution 

3995. SHRI P. KOLANDAIVELU 
Will the PRIME MINI'STER be pleased to 
state : 

(a) the outcome of the findings of the 
Task Force appointed to check the levels 
of pollution caused by the cement factories; 
and 

(b) what steps have been taken so far 
in order to prevent the dust poJIution 1 

THE MINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Out of 9 units surveyed, the emissions from 
2 units were found to be wtihin the pres-
cribed limits while others are in different 
stages of installing the neoessary control 
measures. 

(b) The industries have been directed 
to instal high efficiency dust collectors to 
meet the prescribed standards witbin a ,iven 
time period. 
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Scbemes from Madhya Pradesh Pending 
ClearaDce ander Forest Att 

3996. SHRI K. N. PRADHAN: 
Will the PRIME MINISTER be pleased to 
8ttte : 

(a) the number of schemes from 
Madhya Pradesh pending consideration of 
Union Oo~ernment under the Forest (Cen. 
servation) Act, 1980 as on :,0 June, 1986; 

(bl the number of schemes pending for 
more than one year and of those pending for 
more than two years; and 

(e) the number of schemes approved 
by Union Government during the last year 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) 
Thirteen cases. 

(b)" There is no case pending with the 
Central Government for more than one 
year.· However, 62 cases received in 1985 
and 119 cases received before 1985, arl;) 
being treated as closed on account of non-
submission of essential information asked 
by the Government of India from the State 
Government and not being provided by the 
latter. 

(c) 29 cases were approved by the 
Central Government during the year 1985. 

Block Level i Planning 

3997. SHRI RAMSWAROOP RAM: 
Will the Minister of PLANNING be pleased 
to state: 

(a) whether Government have under 
consideration tbe Block Level PJanning to 
solve the problems of scarcity villages; and 

(b) if 80 the deta ils. thereof 1 

THE MINISTBR OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF ST ATB IN THE 
MINISTRY OF FOOD AND CIVIL 
SVfPLIBS (SHill A. K. PANJA) : (a) and 

(b). According to the approach adopted ,in 
tbe 7th Plan, decentraHsation of plaoniDa 
is to be dODe in a pbased manner. In tbe 
first phase of decentralisation of tbe Plan-
ning prOCC3S, planning is to bo taken from 
the State level to the district level, whicb 
is a well-know"n and accepted administrative 
unit. Eventually. tbe process of decentra-
lisa tion is to be ext ended further to the 
block level, particularly for more effective . 
implementation of anti-poverty prolrammc. 
Policy Jor such decentralisation would 
appear from Severth Plan Document Vol. 11 
pages 414-415 paras 21.20 to 21.29. 

(English] 

Posts/Services Taken Out from Purview 
of V.P.S.C. 

3998. SHRI A. C. DAS: Will tbe 
PRIME MINISTER be pleased to state: 

(a) whether the Union Public Service 
Commision has repeatedly made comments 
upon exemptions of an increasing Dumber of 
posts and services taken out from tbe 
purview of the Commi~sion, made by 
various Government Departments year after 
year; 

(b) if so, the various posts and servises 
which have S(l far been taken out of the 
purview of the UPSC; and 

(c) the steps taken to check the trend 7 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GR1EVANCES AND PENSIONS (SHIt! 
BIREN SINGH ENG TI): (a) Whenever 
any posts are proposed to be exempted from 
the purview of the UPSC, the comments of 
the Commission are gcneraJJy obtained. In 
the context of a proposal of the Govern-
ment to exempt scientific posts in the 
Scientific Departments t be Comm ission have 
recently furnished their comments advisina 
against such an exemption. 

(b) The posts and services exempted 
from the purview of the UPSC so far have 
been given in UPSC (ExemPtion from 
~onsultation) Regulations, 1958. A Jist 
or the posts and tbe Departments exempted 
is Biven in the Statement below. 



Cc) Posts -re exempted from the pur-
view of the UPSC only where there are 
administrative compuliions and full justifi. 
cation for doins 10. 

Statement 

List of POlts/Servlces excluded from 
the purview of the Union Public 
Service Commission : Schedule tD the 
Union Public Service Commission 
Exemption from Consultation Regu-

. lations, 198 ,. 

(1) Posts in respect of which the 
authority to appoint is specifically 
conferred on the President by the 
Constitution. 

(2) Posts of Chairman or Members of 
any Board, Tribunal, Commis. 
sion, Committee or other similar 
authority created by or under the 
provisions of a statute. 

(3) Posts of Chairman or Members of 
any Board, Tribunal, Commission 
Commi.ttee or other similar body 
appointed by or under the autho-
rity of a resolution of either 
House of Parliament or by a reso-
lution of Government for the 
purpose of conducting any investi. 
gation or enquiry into or for 
advising Government on specified 
matters. 

(4) Posts of Heads of Diplomatic, 
Consular and other similar Indian 
Missions in countries abroad (e.B-
Ambassadors, High Commissioners; 
Ministers, Commissioners, Consuls-
General. R.epresentatives, Alents). 

(S' Posts on the personal staft' attached 
to holders ~f posts mentioned in 
items (1) to (4) above. 

(6) Posts in the Secretariat of the 
Lok Sabha and the .,Rajya Sabha. 

(7) A11 tecbnichal and administrative 
posts in or under the Atomic 
Energy Commission. 
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(8) Judicial Commissioners, Additional 
Judicial Cotnmissiorers District 
Judges, Sessions Judges, Additional' 
District J udles and AdditionaJ 
Sessions Judges in the Union 
Territories. 

(9) AJI Civil and Criminal judicial 
posts in Union Territories under 
the control of a High Court or a 
Court of a Judicial/Commi&&ion~r, 
other tban these inclUded in item 
(8 ). 

( 10) All Group C and D services and 
posts, saVe as othe rwise expuss)y 
provided in the relevant rules or 
orders governing recfJitmcnt 
thereto. 

( 11, Save as otherwise expressly pro-
vided in the relevant recruitment 
rules or orgers governing recruit-
ment thereto, any service or posts 
concerned with the administration 
of the Union Te.rritories and 
ArunachaJ Pradesh and Mizoram. 

(1 2) Posts in the Secretariat and perso-
nal staff of the President and Vice-
President. 

(12A) Posts in the Government Hospita-
lity Organisation under the Mjnistry 
of External Affairs. 

(13) National Research Professors, 
under the Ministry of Scientific 
Research and Cultural Affairs. 

(14) Posts of Consultants and Chief 
Consultant in the Planning Com-
mission. 

(1~) POlts of· Private Secretary to the 
Solicitor General for India and the 
Additional So) icitor General of 
India. 

(16) Group B Ministeria 1 posts in the 
Intelligence Bureau other than 
tb e posts of Section Officers. 

(t 7) All technical and administrative 
posts in or under-



(a) the Department of Space; 

(b) The ~pace Commission~ 

constituted by the resolution 
of fhe Government of India 
in the Deptt. of Ca binet 
Affairs No.8 3/t /72-CF dated 
the 1st June, 1972. 

(1S} All technical and administrati ve 
posts in or under -

(a) the Department of B\ectro-
nics, 

(b) tbe Electronics Camm ission, 
constituted by the Resolution 
of the Government of India 
in the Department of Cabinet 
Affairs No. 26/7110-E.C. 
dated the 1st February, 1 ")11 . 

(19) Posts of Private Secretary to the 
Speaker and Private Secretary to 
the Deputy Speaker of the Legis-
lative Assembly of Goa, Daman 
and Diu. 

(19A) Recruitlnent/promotion of Scienti-
fic and Technical Personnel in the 
Defence Research and Develop, 
ment Organisation (DRDO) under 
the Mini stry of Defence. 

(19B) All Group 'A" and Grout' 'B" posts 
in or under the C;cntral Adminis-
trative Tribunal. 

(21) Ady service or post or class of 
posts in respect of which the 
Commission had agreed that 
it shall not be necessarY for 
it to be consulted. 

Instructions from nop and T Regarding 
Service Matters 

3999. SHRI RAJ KUMAR RAt: 
Will tbe Minister of DEFENCE be pleased 
to state : 

(a) whether the instructions issued by 
the Department of Personnel and Training 
reaarding fixation of inter seniority of 
Assi!tunts recominated from the Department 

of Petrolenm with effect from tho dates 
they inldany joined the Department of 
Petroleum have been implemented;' and 

(b) if not, the. reasons thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMBNT OF DEBFNCE RB. 
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH): (a) and (b). For the 
implementation of the instructions certain 
clarifications bave been shoulht from the 
Department of Personnel and Training. 
On receipt of the same, further action will 
be taken. 

Compensa tion Pa id to July '86 Riot 
Victims of Delhi 

4000. SHRI K.ALI PRASAD 
PANDEY: Will the Minister of HOME 
AFFAIRS be pleased to state the value of 
property damagetl in incidt::"lts of violence 
in Delhi on·25,26 and 27 July. 1986 and 
the amount of compensaHon paid 80 far to 
the dependents of the decreased and to 
jnjt:red persons separately and the de'tails of 
the action taken against the culprits/anti-
social elements responsible for the 
incidents '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): Property worth 
Rs. 52,50,000 (Approx.) has been damag-
ed. Compensation at the rate of Rs. 20.000 
each has been sanctioned to the next of kin 
of six persons killed and Rs. 1000 eacb to 
28 injured persons. 63 persons have been 
arrested so far aod caSes are un~er investi-
gation. Besides, 642 preventive arrests 
have also been made. 

SeHing of Contaminated AUa' In Super 
Bazar 

4001. SHRI JAI PRAKASH 
AGARWAL: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether some branches of Super 
Bazar are sellina adulterated and contami • . 
nated aUa; 

(b) whether any branch of the Super 
Bazar was given complaints of selling of 
adulterated and contaminated atta; and 
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tel if so, action in the matter 7 

THE'MINISTElt OF'STATE IN THE 
MINISTRY OF PLANNING AND 
MIM1STBR 0F' -STATE. IN THE 
MINISTRY OF FOOD AND CIV1L 
SUPPLIES (SHRI A. 1(. PAN JA): (a) 
Thi. Dopattment baa no information about 
the ~braDchea o.f Super Bazar sellin. adulte-
rat~d and contaminated aUa. 

I (bl and (c). The Super Bazar hal in.-
formed that it has not received any 
complaint about selling. adulterated and 
contaminated atta in any of its branches. 

Retlremellt Age or ScientIsts in 
Defente Rand D Organisatiou 

4002. SURI AJAY MUSHRAN : Will 
tbe Minister of DEFE.NCE be pleased to 
state : 

(a) whether the age of retirement of 
civilian .ci.~ntist8 werking in DefeJ'lce R&D 
organisation bas been increased from 58 
years to 60 years recently; 

(b) .if so, whether there is any move to 
increase the retirement age limit of perma-
nently seconded Defence Services Officers, 
workina as' scientist in the same organi ... 

,Iation, to 60 years; 

(c) if so, when are the orders likely to 
be issued; and 

(d) if not, the reasons therefor '1 

THE MINISTBR OF STATE IN THE 
DEPARTMFNT OF DEFENCE RE· 
SBAB.CH AND DBVEBOPMENT <SHRI 
ARUN SINGH): (a) Yes, Sir. Subject to 
the condition that Scientists serving in the 
Brades lower than that of Scientist 'B' who 
are covered by tbt. flexible complementing 
scbem~, sball retire at the age of S 8 years 
if they are bolding those srades for more 
than' years. 

(b) No, Sb:. 

(cl In view of .:part (b) Quostion does 
not adto. 

(d) The terms and conditions for service 
officers are different from tbose of civilian 
officers work ina in Defence Reaear&b and 
DcvelQpment Orlanisation (DRDO). 

Functioning of Super Bazar 

4003. SHRI HAfIZ MOHO. 
SIDDIQ: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) whether Super 
staffed; 

Bazar is over 

(b) the monthly 
wise. 

wage bill·en telory-

(c) ,if so, the steps proposed to be 
taken to prune its strength; and 

(d) how much business was dono 
during 1985·86 and how much profit was 
earned and how does it tally with tho 
business and profit of 1985·85 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) 
The Super Bazar has informed that it is 
not over staffed. 

(b) The information is liven in tho 
Statement-I below. 

(c) According to Super Bazar, the 
mana&ement is fully conscious of the neod 
to keep a check 00 establbbment expendi-
ture and to that extent, they maintain 
constant watch on their establishment 
costs. 

(d) The information is given in the 
Statement·II below. 

Statement .. I 

Monthly Wale Bill of Super BGzflr 

S.No. Department/Branches 

1 

1. Central Officersl 
Ofticers 

Amount 

2 
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1 2 
--------------

2. Accounts ar.d Mini Rs. $,81,602.00 
Branches , 

3, 3 Main Depart- RI. 7,74,4' 3.03 
ment Stores 
(Conna uabt Circus, 
I.N.A .. Patel 
Nasar). 

Tota 1 Rs. 16.55,576.00 

Statement-II 

Sales 
(Rso in lakhs) 

1984-85 4432 

1985·86 663S 

Net profit after 
payment of 
Income-Tax 
(Rs. in lakhs) 

16. 21 (unaudited). 

Accounts for the 
Year have not 
been finalised. 

~~-~---------------

Trame Across the Indo-Bangladesh 
Border 

4004. SHRI SYEO SHAHABUDDIN : 
Will the Minister cf HOME AFFAIRS be 
pleased to state : 

(a) whether the Government are aware 
of large scale traffic in men and material 
including cattle across the indo-Bangladesh 
border in West Bengal; and 

(b) if so, the steps proposed to check 
such traffic '1 

THB MINISTBR rOF STATE IN THE 
DEPARTMENT OF INTERNAL SECU. 
RITY (SHRI ARUN NEHRU) : <a) The 
Government are not aware of any such'" 
larae scale traffic. 

(b) Does not arise. 
T.V. Manufacture By Big Industrial Units 

400S. SHRI AMARSINH RATHAWA : 
Will the PR 1MB MINISTER be l'leascd to 
Itl'te : 

(8) whether bil industrial units in Jodia 
have shown their interest to . establish T. V. 
manufacturiol units in the country; aad 

(b) if so, the details tbereof aDd action 
taken thereon ? 

THE MINISTER. OF STATE IN TMB 
MINISTRY OF SCIENCB AND TECHNO. 
LOGY AND IN THE DEPARTMBNTS 
OF OCEAN DEVELOPMBNT, ATOMIC 
ENERGY, ELECTRONICS AND SPAt,:B 
(SHRI SHIVRAJ V. PATIL) : (a) and (bl. 
Four MR TP Companies ha YC recently 
shown their interest to es tablish TV manu-
facturing units in the country. Out of this, 
the following two have been issued Letters 
"r Intent for manufacture of Colour Tele-
vision Sets (50,0000 nos. per annum 
each) : 

(1) MIs Dalmia Cements (Bharat) 
Limited, New Delhi. 

(2) MIs Peico Blectronics &. Blectri. 
cal. Limited, Bombay. 

Industrial Licence applications from tbe 
other two Companies are under the conai ... 
deration of Government. 

lO-Polnt Programme 

4006. SHRI AMARSINGH RATHAWA : 
Win the Minister of PROGRAMMB 
IMPLEMENTATION be pleased tos tate: 

(a) the amount given as aid to each 
State to implement 20-point Programme 
during tbe year 1985.86; 

(b) the amount utilised by each State; 

(c) whether any central team has been 
sent to each State to assess the prOll'eSI 
made in the implementation of the Pro-
gramme; 

(d) if so, the details thereof; 

(e) the names of the States that have 
achieved the tarlet and the names of States 
lbat bave not and the rea SOPI tlleref()J: 
-.0\\ 
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(f) steps taken for proper implementa. 
tion of tbe 20.Point Programnle during the 
year 1986·87 in the country as a whole? 

THE MINISTER OF PROGRAMME 
IMPLBMENTATION <SHRI A. B. A. 
GHANI KHAN CHOUDHURY): (a) and 
(b). The 20 .. Point Programme forms an 
integral part of the plans of the States. 
Central assistance for the State Pltns is 
given in the form of block loans and grants 
and not for individual schemes/programmes. 
Therefore, information about the aid given 
to the States for implementation of the 
20-point Programme during the year 
1985.86 is not available. However for 
certain Programmes like IRDP, NRBP, 
RLEGP and Bonded Labour Rehabilita. 
tion tbe Central Government provides 
additional funds to the State, for these 
programmes. A statement giving the out-
Jays provided by the Centre to each State 
and the anticipated expenditure against 
these in respect of above mentioned 4 
programmes is given below. 

(c) The Minister for Programnle Imple-
mentation bas visited Madhya Pradesh, 
Bihar. Kerala, Karnataka and West Dengal 
and held discussions with the Chief Mini. 
sters and other senior officers of the State 
Governments. Secretary, Ministry of 
Programme IIDplementation has visited J. 
and I<.. and held dicussions with the Chief 
Secretary and other senior officers. 

Cd) In these discussions the State 
~ovcrnment~ were advised to tone up 
Implementation under the items where the 
progress was Dot satj.factory. 

(c) Achiev,ements of State. under 
different items is not uniform. However 
according to the system adopted for rank-
ing the overall performance of tbe States, 
durirl 1985 .. 86 the States of Punjab, 
Rajasthan, Uttar Pradesh, Tamil Nadu 
Gujarat, Haryana, MaharaCihtra. Himacbai 
Pradesh and Sikkim achieved more than 
90% of the annual target. The perfor-
mance of the remaining States was b~low 
90% . The main reasons ror shortfall, 
reported by the States are: problems of 
land acquisition including forest land, 
shortage of funds, shostaae of construction 
m4lterial, long qt\.!stion period, identifica-
tion of old beneficiaries for second does of 
assistance, seasonal variations, inadequacy 
of inspection stuff, delayed action in formu· 
lation and sanction of schcnlcs, lack of 
sufficient trained manpower t inadequate 
infrastructure and administrative arraDgc-
ments. 

(f, The Minister of Programme Imple-
mentation has addressed all the Chief 
Ministers requesting them to take appro-
priate measures for effective. imp! ementa-
tion of the Programme and also asked them 
to bring to his notice the constraints affect. 
ing the progress where Central Oovernment 
could help. 
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AssI.tance to States for Development of 
Agriculture 

4007. SHRIMATI JAVANTI 
PATNAIK : Win tbe Minister of PLANN-
ING be pleased to state: 

(a) The amount of Central assistance 
liven to different States for the development 
of all'iculture. during the year 1986.87; 

(b) whether additional Central assis-
tance is proposed to be given to the back.-
ward and tribal populated States )ike 
Orrissa, Bihar and Madhya Pradesh; and 

(c) the amount of additional Central 
assistance proposed to b~ provided to 
those ~tates during the current financial 
year tt 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI-
STER. OF STATE IN THE MlNISTRY 
OF FOOD AND CIVIL SUPPLIES (SHRI 
A. K. PANJA) : (a) Central assistance 
allocated to different States for financing 
their Plan is given in the form of block 
Joans and grants and as such, ther.e is no 
amount specifically earmarked for the 
development of agriculture in 1986-87. 

(b) The Central assistance for 1986-87 
has been allocated to the States at the 
time of the finalisation of their Annual 
Plans. Tt,ere is no propos~1 to provide 
additional Central assistance to the States 
to Orissa, Bihar and Madhya Pradesh. 

(c) Does Dot arise. 

Janat. Type Colour T. V. 

4008. SHRI AMARSINI-I RATHAWA : 
wn tbe PRIME MINISTER be pleased to 
state: 

(a) wbethe~ there is any proposal to 
produce Janat. type colour television sets 
io tbe country as has been done in the case 
of Black and Wbite Television lets; 

(b) if 80, the details there of; and 

(c) whether any directive has been 
issued to 1 V manufacturers' in this regard 1 

THE MINISTER OF STATE IN THE 
MINISlRY OF SCIENCE AND TECHNO· 
LOGY AND IN THE DEPARTMENT OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) to (c). 
A .Tanta type Colour TV 4Iet can be consi-
dered to be a functional Colour TV set 
with minimum essential features and with-
out any extra features. 

Electronics trade and Technology 
Development Corporation (ET&T) a public 
sector undertaking under the Department 
of Electronics, under their 'Material 
Technology Brand Name' (MTB) pro-
gramme is providing help to industry to 
produce such type of Colour TV sets at 
rea:;onable cost by supplying m3terial pro-
cured by them in bulk alongwith necessary 
technology. 

Though J'10 directive has been issued to 
CTV m.\nufacturcrs the above should act a 
pace setter. 

CODlmitte to Review Administrative 
Arrangements for Rural Development 

4009. SHRI AMARSINH RATHAWA : 
Will the Minister of PLANNING be pleased 
to state: 

(a) whether it is a fact that a hige level 
committee to review the existing adminis-
trative arrangements for rural development 
has been set up by the Planning Conlmi. 
ssion; 

(b) if so, the terms of reference of the 
committee; 

(c) whether the Committee has submi.· 
tted any report; 

(d) the details of recommendati ons 
made and the acdon taken to implement 
those recommendations; 

(e) if not, by when the comrraittee is 
expected to submit its report; and 

(£) whether a copy of the report will be 
laid on the table '1 
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THB MINISTER OF 81 ATE IN THE 
MINISTRY OF PLANNINO AND 
MINISTER OF STATE IN THE 
MINISTRY OP FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) Yes. 
Sir. 

(b) A statement is given below. 

(c) Yes, Sir. 

(d) A statement contining the Summary 
of Committe's Recommendations bas 
already been furnished in reply to the Lo" 
Sabha Unstarrcd Question No. 5965, 
answered on April 9, 1986. State Govern .. 
Inents have been requested to furnish their 
comments on the receipt of which the 
matter shall be placed before the National 
Development Gouncil. 

(e) Does not arise. 

(f) Copies of the report nre already 
available in the Parliament Library 
tindexed at 309.24 (It). 

Sletement 

TERMS OF REFERENCE OF THE 
COMMITTEE: 

1. To Jeview the existing organisational 
set·up, and on going Rural Develop· 
ment and Poverty Alleviation Pro-
grammes, and identify structural 
overlaps and constraints in the inte-
gra ted delivery of services under 
different Programmes. 

2. To suggest an appropriate administra-
tive set up at the district level and 
below, which could provide an inte~ 

grated framework for decentraJised 
planning and implementation of 
these programmes. 

3. To study the role of Pancbayati Raj 
Bodies and their relationshjp "ith 
the proposed administrative set up, 
and to make appropriate recommen· 
dations in this regard. 

4. To examihe and make re;ommenda-
tions with regard to the relationship 
and workihg linkages between the 
proposed organisationaJ set UIi and 

other agencies such as voluntary 
organisations, cooperatives and finan-
cial institutions, as part of a total 
deli'Very mechanism for Rural Deve-
lopment; and 

S. To suggest arrangements that would 
best ensure an effective participatory 
role for members of the target groups 
and appropriate relationship between 
them and the organisational set up. 

Purchase of Escorts Floating Dry Docks 

4010. SHRI SANAT KUMAR 
MANDAI.. Will the Minister of 
DEFENCE be pleased to state: 

(a) whether the Indian Navy is buying 
Escorts floating dry dock and if so, at 
which cost; 

(b) where will it be pal ked; and 

(c) the estimated cost involved in its 
transport to its proposed parking site '1 

'THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMENT 
(SHRI ARUN SINGH) : (a) to (c). The 
acquisition of a Floating dry dock for A 
and N Islands, inc'uding the offer of 
Escorts floating dry dock, is being 
evaluated by the Navy. 

Separate Agency for Mining of 
PolymetdlHc Nodules 

4011. SHRI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER 
be pleased to sta te : 

(a) whether Government have at any 
stage considered the setting up of a 
sep'lrate agency for the mining of 
polymetallic manganese nodules in the 
Indian Ocean, which may tum (ut to be a 
major source ror manganese, copper, nickel 
and cobalt during the 215t centuT); 

(b) if so, the steps taken in this regard; 
and 

(c) if not, tbe reasons therefor? 



11 i Written Answef$ AUGust 13, 198(, Written Answers 112 

THE MINISTER OF STATE IN THE 
MINISTRY OF S:IENCE AND 
TECHNOLOGY AND IN THE DEPART. 
MENTS, OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE. (SHRI SHIVRAJ V. 
PATIL) : (a) No, Sir. The Government 
has Dot yet considered the que~tion of 
setting up a separate agency for nlining ~f 
polymetallic nodules in the Indian Ocean. 

(b) Does not nrise. 

(c) [t is too e:uly to consider the 
question of setting up u sepruate agency 
for mining manganese 1 adules in the 
Indian Ocean. The question will be 
considered after a particular mine site 
has been allott~d by the Preparatory 
Commission of the International Seabed 
Authority to India. 

Production of Low Cost Amorphous 
Silicon Solar Cell 

4012. SHRI SANAT KtJMAR 
MANDAL: 

SHRI LALITESHWAR 
PRASAD SHAFlI : 

Will the PRIME MINISTER be pleased 
to state the indigenous efforts made to 
commercially produce at low cost and 
utilise the amorphous silicon solar cell 
(ASC) energy? 

TIlE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND 
TECHNOLOGY AND IN THE DEPART· 
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE CSHRI SHIVRAJ V. 
PATIL) : The Department of Non. 
conventional Energy Sources is imple-
menting an integrated research programme 
for the development of a morphous silicon 
solar cells since 1983. The programme at 
present involves seVen research institutions. 
Thhe indigenous efforts so far have created 
a research b.lse in this technology and 
have already led to the development of a 
7.5 % efficiency small area cell in the 
laboratory. The Government have accorded 
high priority to development of this 
technology 11 uring the 7 th Plan. 
Accordingly the Department of Non-

conventional Energy Sources is establishing 
a pilot plant for production of amorphous 
silicon solar cells and modules. This 
facility is expected to contribute to 
the development of lower cost devices 
which can be produced commerciaJJyand 
utilised on a wider scale. 

Permission for Felling 01 Trees in 
Tirupathi 

4013. SHRI MULLAPPALLY 
RAMACHANDRAN Will the PRIME 
MINISTER be pJeased to state: 

(a) whether Union Government have 
accorded sanction for the felting of trees 
to accommodate the buildings intended for 
the Shri P~dmavathi Mahila University at 
firupathi; 

(b) whether any efforts were made to 
secure a bare site for the construction of 
th~ said university buildings; 

(c) if so, details thereof? 

THE MINISTER OF STATE IN TJ-rn 
MINISrRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI): (a) No 
Such proposal has been received. 

(b) and (c). Do not arise. 

Setting up a Separate Body to }-Iear 
Grievances of Railways I)ensioners 

4014. SHRI MULLAPPALLY 
RAMACHANDRAN Wi1J the PRIME 
MINISEER be pleased to state: 

(a) whether Government propose to 
set up a separate Body to hear the 
grievances of Railways Pensioners and to 
decide on the sport; and 

(b) if so, the steps proposed to be 
taken by Government in this regard? 

TI-IE DEPUTY MINISTER IN THE 
MINISTRY OP PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS (SHRI 
BIREN SINGH ENGTI) : (al NOt Sir. 
There is no proposal to set up a separate 
body to hear the grivevances of RailwaY 
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pensioners and to decide them on the 
spot. However. as an experimental measure 
Penston Adalats were held for the 
pensioners of the Northern Rai lway on 
1.8.1986. 

(b) Does not arise. 

Distress Sale of Whea t 

401 S. SHRI PRAKASH V. PATIL : 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether there has been any 
complaint of distress sale of wheat; 

(b) if so, whether it pertained to the 
areas which come under the State Govern-
ment operation or the Food Corporation 
of India; and 

(c) the reasons therefor ~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OP STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.K. PANIA) : (a) The 
Central Government ha ve not received 
any reports of distress sale of when t 
conforming to the prescribed specifications. 

(b) and (c). Do not arise. 

Expenditure Incurred on Inquiry 
Commissions 

4016. DR. A. K. PATEL: 
SHRI C. JANGA REDDY: 

Will the Minister of HOME AFFAIRS 
be pleased to state: 

(a) the circumstances which necessita-
ted appointment of the various 
Commissions under the Commissions of 
Inquiry Act, 1952 during the Sixth Plan 
and thereafter; 

(b) the expenditure incurred on each 
co mmission; 

(c) the time taken by each commission 
ni submission of its r~ports; and 

(d) the action taken by Government on 
the reports submitted by the Commissions 1 

THE MINISTER OF STATE IN THE 
DEPARTMENl' OF STATES (SHRI 
GHULAM NABI AZAD) : (u) to (d). The 
information is being collecled and will be 
laid on the Table of the House. 

Drug Addicts 

4017. DR. A. K. PATEL 
SHRI C. JANGA REDDY: 
SHRI AMITADH 

BACHCHAN: 

Will the Minister of \VElFARE be 
pleased to state: 

((l) whether any survey of the drug 
abuse situation amongst Youths in the 
country has been conducted; 

(b) if so) the observations and suglr;es-
tions made; 

(c) the number of drug addicts in 
India; and 

(d) the steps taken/proposed to stop 
this menace and cure the addicts '1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO) : (a) to (c). A 
study of the Drug Abuse situation amongst 
students in four metropolitan cities and 
five other towns of the country was 
commissioned in 1985. The study bas not 
yet been completed. 

(d) A variety of legal, administrative, 
we tfare and publici ty measures are be ing 
taken by the Government to counteract 
the problem of drug abuse and to create 
awareness amongst the diffcren t sections of 
society. 

Land Problems of Tribals 

4018. PROF. NARAIN CHAND 
PARASHAR : Will the Minister of 
PLANNING be pleased to Btate : 

(a) whether the P Janning Commission 
has set l'P a Committee of Experts fot 
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considering the various problems connected 
with the land problems of the tribals under 
the Chairmanship of Prof. Roy Burman; 

(b) if so, the lik.ely date by which the 
Committee will submit their report; 

(c) whether the scope of Committee 
would be extended or a new committee 
will be appointed to consider the land 
problems of hilly areas whi -b are not 
tribal in character; and 

(d) if so, the likely date by which it 
would be done '1 

THE MINISTE.R OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) and 
(b). The Planning Commission has constitu-
ted a Study Group on Land Holding 
Systems in Tribal Areas under the 
Chairmanbhip of Dr. B. K. Roy Burman. 
The Study Group is required to submit 
it's report by November 1986. 

(c) and (d). There is no proposal under 
considera tion of the Planning Commission 
to extend furtbet the scope of the Study 
Group or constitute a new Committee to 
consider land problem of hilly areas which 
are not tribal in character. 

DeJay in Completion of Projects 

4019. PROF. NARAIN CHAND 
PARASHAR : Win the Minister of 
PROGRAMME IMPLEMENTATION be 
pleased to state : 

(a) whether any priority will be 
accorded to the implementation of the 134 

projects which a·re Janinl behind the 
stipulated time over the new projects 
during the Seventh Plan; and . 

(b) if not, the reasons thereof? 

THE MINISTBR OF PROGRAMME 
IMPLEMENTATION (SH"R.l A. B. A. 
GHANI KHAN CHOUDHUR.Y) : (a) aod 
(b). The Government are already takina 
steps for minimising delays in the imple. 
mentation of the projects which are Jagging 
behind their schedule. 

Law aDd Order Situation in tbe Couotry 

4020. SHRI JAOANNATH 
PRASAD: Will· the Minister of HOME 
AFFAIRS be pleased to state: 

(a) the number of incidents of 
dacoities, loot, arson thefts, murder and 
rape which occurred in various states 
during this year and the reasons for 
increase in the number of such incidents; 
and 

(b) the efforts being made by Govern. 
ment to check them ? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL 
SECURITY (SHRI ARUN NEHRU) : 
(a) and (b). The available information is 
given in the Statement below. 

The subjct 'Public Order' is in the 
State list. Maintenance of Public Order 
which includes prevention and detection of 
crimes through the machinery of the police 
agencie~ is, thus, primarily the responsi. 
bility of the State Governments/Union 
Territories. 

Statement 

Srateme"t Showing the Number of Incidents In Various States and 
U. T. During 1986 Under Dacoillel, Robbery, Theftl, Murder altd Rape 

SI. States/Union Dacoity Robbery Thefts Murder Rape Remarks No. Territories 

1 2 3 4 S 6 7 8 

STATES 
1. Andhra Pradesh 88 116 2,402 305 62 Upto March, 1986 
2. Assam 165 ·211 2,992 241 117 Upto April, 1984 
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1 2 3 4 S 6 7 8 

3. Bihar 789 600 ',331 759 101 Upto March, 1986 

4. OuJarat 21 69 1,666 70 11 Upto 'Iauary, 1986 

s. Haryana 11 31 1,567 181 56 Upto June, 1986 

6. Himachal Pradesh 1 14 304 29 25 Up(O June, 1986 

7. Jammu and Kashmir -----Not Available---------

8. Karnataka 117 2S6 8,234 548 S9 Upto June, 1986 

9. Kerala 9 44 979 237 SI Upto May, 1916 

10. Madhya Pradesh 114 978 16,348 1,104 676 Upto May, 1986 

11. Maharashtra 186 1,119 16,465 701 265 Upto April, 1986 

12. Manipur 22 25 470 29 S Upto June, 1986 

13. Mcghalaya 12 16 171 49 7 Upto May, 1986 

14. Nagaland 14 38 271 20 S Upto June, 1986 

1 s. Orissa 89 280 3,505 210 S5 Upto April, 1986 

16. Punjab 8 61 116 221 15 Upto March, 1986 

11. Rajasthan 30 582 6,298 537 300 Upto June, 1986 

18. Sikkim 1 5 30 1 2 Upto June, 1986 

19. Tamil Nadu 24 130 1,442 448 64 Upto April, 1986 

20. Tripura 61 66 358 48 20 Upto May. 1986 

21. Uttar Pradesh 8SS 2,565 16;591 2,066 414 Upto April, 1986 

22. West Bengal --Not Available------

UNION TBRRl10RIES 

23. A and N Islands 4S 8 Upto May, 1986 

24. Arunachal Pradesh 6 9 70 13 1 Upto April, 1986 

25. Chandilarh 3 270 S 2 Upto May, 1986 

26. D and N Haveli 1 3 27 S Upto June, 1986 

27. Do1h! 11 102 5,9S8 131 54 Upto June, 1986 
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1 2 3 

28. Goa. Daman &, Diu 1 

19. Lakshadweep 

30. MiLoram 

31. Pondichery 2 

AUGUST 13, 1986 

4 

31 

9 

6 

s 

S62 

1 

108 

342 

6 

10 

17 

8 
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7 8 

S Upto June, 1986 

Upto June, 1986 

19 UPto June, 1986 

2 Upto June, 1986 ------------------------ ------- .. ,-----~---,---,,- -,---- , 

NOTE :-

1. (-) Dash stands 'NIL' information. 

2. The figures 3fC based on monthly crime statistics. 
and may be treated as PROVISIONAL. 

-----,,---
Deployment of para-military forces 

in Delbi 

,4021. SHRI AMAL DATIA: Will 
the Minister of HOME AFFAIRS be 
pleased to state the total number of 
para-military forces deployed in the Union 
Territory of Delhi from October 1984 t to 
June 1986, month.wise, categorywise, 
break up '1 

THE MINISTER OF HOME AFFAIRS 
(S. BUTA SINGH) : Information regar-
dina deployment of para-military forces in 
Delhi from October J 984 to June 1986 is 
furnished in the statement below. 

Statement 

Para-military forces deployed in Delhi 
during the period from October 1984 to 
June 1986. 

Year and 
Month 

1 

1984 

October 

November 

December 
1985 
January 

CRPF BSP ITBP 
(in coys) (in coys) (in coys) 

2 

27 
55 

44 

44 

3 

2 

3 

4 

3 

1 

February 

March 

April 

May 

June 

July 

August 

September 

October 

November 

December 

1986 

January 

February 

March 

April 

May 

luno 

2 

36 

2S 

28 

2S 

3S 

29 

40 

38 

47 

41 

41 

40 

46 

4S 

38 

S8 

4S 

-------------. 
3 

1 

3 

7 

1 

4 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 

3 
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Research on Development of 
Vebicle 

4022. SHRI YASHWAN1RAO 
OADAKH PATIL: Will the PRIME 
MINISTER be pleased to c;tate : 

(a) whether the Council of Scienti .. 
fic and Industrial Research bas undertaken 
the development ('f a vebicle for transpor-
tation of masses in the country; 

(b) if so, the main features of the 
vehicle; and 

(c) when the designing and development 
is likely to be completed? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY. ELECTRONICS AND SPACE. 
(SHRI SHIVRAJ V. PATtL): {a) No, 
Sir. 

(b) and (c). Do not arise. 

Issue of Pattas to Agriculturists in 
Aand N 

4023. SHRI MANORANJAN 
BHAKTA: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) wheth:r the A & N Administration 
have issued 'pattas' to all the agriculturists 
in the Union Territory of A[Jdaman and 
Nicobar Islande; 

(b) if not, when they are going to 
complete issuance of 'pa ttas' to the agri. 
culturists; and 

Cc) if not, reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 

GflULAM NABI AZAD) : (a) No, Sir. 

(b) and (c). The A & N Islands Land 
Revenue and Land Reforms Regulation, 
1966 does not envisage issue of pattas. 

UPSC Examination for Derence 
Services 

4024. SHRI MANIK REDDY: Will 
the Minister of DEFENCE be pleased to 
state : 

(a) the number of candidates who 
passed the UPSC exam ina t ?ons (or Defence 
Services were rejected at medical exanlina-
tion with their State-wise break .. up; and 

(b) the number of candidates who 
were rejected after medical examination 
first time and who appeared for review and 
how many passed the test, on appeal, 
indicating State wise number of rejected 
candidates and those who paS5cd on 
appeal 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE. 
SBARCfl AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) and (b). The statisti. 
cal information about candidates who 
passed the UPSC examination for entry into 
Defence S'ervices for the Courses whicb 
commenced during and from 1982 to 1985. 
and who were rejected by the Special 
Medical Boards (SM.Bs) and by Appeal 
Medical BO'lrds (AMBs), is given in the 
statement below. 

No State-wise data on candidates 
rejected by the Medical Boards is main. 
tained. 
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Commercial Exploitation or Dlsalination 
Technique 

4025. SHRI SANAT KUMAR 
MANDAL: Will the PRIME MINISTER 
be pleased to state the steps, if any, taken 
to exploit new techniques for commercial 
desalination of brackish water in the country 
and the results 'lchieved therebY so far "1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH .. 
NOLOGY AND IN TIlE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND 
SPACE. (SHRI SHIVRAJ V. PATIL, : 
The Department of Ocean Development has 
taken steps to promote new techniques for 
commercial desalination of brackil!lh water. 
The technology of revcr~e osmosis developed 
by the Central Salt and Marine Chem~cals 
Research Instilute, Bhavnagar is being 
used by the Bharat I-Ieavy EJcc~rical Ltd. to 
establish desalination plants. Two plants 
capable of producing 50,000 litrcs of 
potable water per dlY have been installed, 
onc in Tamil Nadu and the other in Andhra 
Pradesh. The plant in Andhra Pnldesh 
is being upscaled to 100.000 litres 
capacity per day. Other technologies for 
commercial dcsal'nation include multi. 
stage flash distillation developed by the 
Bhabha Atomic Research Centre and e1ectro-
dialysis de~eloped by the Defence Rese,uch 
Laboratory, Jodhpur. 

Drive Against Unlicensed Arms and 
Their Manufacturers 

4026. SHRI VIJAY N. PATIL: Will 
the Minister of HOME AEFAIRS be 
pleased to state : 

(a) whether Union Government have 
asked the State Governments to launch a 
special drive to confiscate unlicensed arms 
and take action against their illegal mcinu-
factore in view of highly dangerous activities 
of terrorists; 

(b) if so, the details thereof; and 

(c) the reaction of the State Govern-
mcnts with sepecial reference to tho~e of 
Punjab, Mizoram and Manipur ? 

THE MI~ISTER OF STATE IN THE 
DEPARTMENT OF' INTERNAL SECU-
RITY (SHRI AR.UN NEHRU): (a) Yes. 
Sir 

(b) The States/Union Territories were 
advised inter.alia to take the following 
steps: 

(0 Permises licensed to manufacture 
arms should be adequately check-
ed. Effective surprise checks with 
regard to utilisation of raw 
materials, installed capacity of the 
n1achinery, power consumption and 
sta tement of a ccounts with a view 
to assess whether the maeufactu-
ring exceeds the licensed capaci ty 
or whether the firm is engaging 
itself in unauthorised manufacture, 
should be carried out at frequent 
in tervals. 

(ii) Frequent surprise checks of licen-
sed dealers by law enforcement 
agencies should be ensured. 
Surprice checks should not take 
the shape of routine verification 
and these should be made more of 
effective; 

(iii) Setting up of appropriate machinery 
to collect intcllig~nce with regard 
to illicit manufacture and traffic-
king in arms and ammunition. 

'c) Varrious S~ate Governments/Union 
territories including those of Punjab, 
Manipur and Mizoram have jnformed that 
they have initiated requisite measures in 
this regard. 

Committee for Implementing Plan 
Targets 

4027. SHRI NITY ANANDA 
MISRA: Will the Minister of PRO. 
GRAMME IMPLEMENTATION be pleased 
to state: 

(a) whether GOvernment have appointed 
an advisorY committee to advise Govern-
ment about better implementation of the 
Plan targets; 

(b) if so, whether this committee has 
since given any suggestions and jf so the 
details thereof; 
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(c) whether the SUSlcstions giveo will 
be acvisory in nature and if so whether the 
Centre and the States will again ba'le to 
consider them; and 

(d) if so, how this is going to be 
eft'eetive '1 

THE MINISTER OF PROGRAMME 
IMPLEMB~TATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY) : (a) The 
Government have constituted an Advisory 
Council on Project Imp~ementationt 
headed by Shri Ratan Tata, for 
aSslstmg the Ministry of Programme 
Implementation in tackling major 
issues concerning project implementation, 
and in parti,:ular, to advise the MinistrY on 
(a) improvement in project implementation 
systems and (b) organisational development. 

(b) 1 he Advisory Council has not so 
far given any suggestions. 

(c) Does not arise. 

(d) Does not arise. 

Incentives and Rewards to Go\'ernment 
Employees 

4028. SHRI V. TULSIRAM: Will 
the PRIME MINISTER be pleased to 
state : 

(a) wheth~r Government propose to 
give incentives and rewards to Government 
employees for improving the working in 
offices by quick and efficient disposal of 
work; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER. OF STATE IN THE 
MINISTRY OF HOMB AFFAIRS (SHRI 
P. CHIDAMBARAM) : (a) and (b). Fourth 
Central Pay Commission. in their Report 
submitted to Government, have made cer-
tain recommendations in this regard. The 
Report .is under e"aminntion by the 
Government. 

lTrans lation] 

Training nud Technical Centres to Bring 
People Above Poverty Line 

4029. DR. CHANDRA SHEKHAR 
TRIPATHI: Will tbe Minister of 
PLANNJNG be pleased to state: 

(a) whether Government have proposed 
to open any scheme to provide financial 
assistance to States to open training and 
technical centres to bring people above 
poverty line; aud 

(b) if so, details thereof? 

THE MINISTER O.F STATE IN THE 
MINISTRY OF PLANNING AND 
MINJSTER OF STATE IN THE 
MINISTR Y OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) : (a) 
and (b). At present. und'!r the scheme 
of Training of Rural Youths for Self-
Employment (TR YSEM)~ rural youths in 
tbe age group 18·35 from IRDP beneficiary 
families are trained to aquire and upgrade 
skills for taking up self. employment ventures 
so as to enabl e them to cross the poverty 
line subsequently. Under' the scheme, 
Grant-in-aid is given for developing training 
infrastructure to the institutions capable of 
imparting training to rural youths in anY 
vocation leading to self-employment. The 
grant-in.aid to central institutions/agricultu-
ral unh'ersities/institutions in UTs in cent 
percent by Central Government and to 
others on a matching basis (50 : 50) by the 
Centre and the State Govcrnlnents. 

During the Seventh Plan, a new scheme 
to develop composite Rural TI aining and 
Technology Centre (CR. TTC) in each district 
as nodal institution for training :md techno-
logy disemination in district us a whole is 
envisaged. Such centres are to be developed 
around existing Industrial Training Institute 
(lTI's), polytechnics etc. The objective is to 
ensure benefits of the technology to the 
target group. 

[English) 
Sampat Committee Incenth'cs Scbeme 

4030. SHRI BANWARI LAL 
PUROHIT : Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleas¢d to 
state : 
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(a) whether the Mabarashtra Govern-
ment have requested the Union Government 
to revise the Sampat Comlnittee Incentives 
Scheme; and 

(b) if so, the reaction of Union 
Government thereto ? 

THE Mlt',aSTER. OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER. OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A.. K. PANJA) : (a) 
Yes, Sir. 

(bJ The incentive scheme is under 
review by an Inter Ministerial Group set-up 
by the Government for this purpose. 

Sub·Contracting of Fabrication Work 
of Platforms by MS'tagoD Dock Limited 

4031. SHRI Y. S. MAHAJAN 
Will the Minister of DEFENCE be ple:1Sed 
to state : 

(a) whether a contract was awarded to 
Mazagon Dock Limited by Oil and Natural 
Gas Commission for the fabrication work 
of platforms; 

(b) whether Mazagon Dock Limited 
subcontracted a substantial part of the 
fabrication work to SELCO Shipyard 
Private Limited, Singapore, which has 
since gone into liquidation; 

(c) if so, whether delivery of eleven 
platforms schedule in 1983 and 1984 has 
not yet been completed; and 

(d) the reasons therefor and measures 
taken or proposed to be taken to avoid 
recurrence of such delays in future ? 

THE MlNISTER. OF STATE IN THE 
DEPARTMENT OF DEFENCE 
PRODUCTION AND DEFENCE 
SUPPLIES (SHRI SUKH RAM) : (a) 
Yes, Sir. 

(b) Sub'contracting is an essential part 
of any industrial activity resorted to only 
where considered necessary and cost-
effective and in respect of items for which 

the equipment and services in requisite 
quality are not available within tile country. 
MIs Mazagon Dock Ltd. placed an order 00 
MIs SBLCO, sub-contracting the fabrication 
work of 6 helidecks of 5S0 MT only as 
against the total fabrication work of 11 
platforms of approximate weight of 30,000 
MT to be delivered durInl the workins 
season 1983-84 and 1984·85. At the 
time of placement of order, MIs SELCO 
was a member of a big industrial group, 
viz. PAN ELECTRIC CO. Subsequently, 
MIs SBLCO went into liquidation by end 
1985. MIs Mazagoa Dock Limited 
cancelled the orders on SELCO in early 
1986 after encnshing the bank guarantee. 

(c" and (d). Out of 11 platforms 
scheduled for delivery during working 
season 1983.84 and 1984·8S 7 platforms 
have already been delivered. Although 
delivery of the remaining platforms have 
slipped to some extent, the delays are, 
however, not attributable to the late 
completion of helidecks ordered on Mfs 
SELCO. All possible efforts are made in 
consultation with the concerned agencies 
to ensure that cost and time overruns are 
avoided or reduced. 

Lack or Financial Support from 
Developed Countries 

4032. SHRI PAR ASRAM 
BHARDWAJ Will the PRIME 
MINISTER be pleased to state: 

(a) whether Government have voiced 
their concern over the lack of financial 
support from developed countries to many 
specialising agencies dealing with Science 
aAd Technology which had seriously 
hampered their woik; 

(b) if so, whether Government have 
sought substantial fin,ncial contributions 
for this purpose from developed countries; 
and 

(c) if so, the details resardinl India '8 
efforts in this regard '1 

THB MINISTER OF STATB IN THB 
MINISTRY OF SCIENCE AND TBCHNO. 
LOGY AND IN THE DEPARTMBNTS, 
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OF OCEAN DEVELOPMENT. ATOMIC 
ENERGV, ELECTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) Yes 
Sir. 

(b) and (c). The cotributions to be 
made by tbe developed countries were not 
for individual countries, but for the United 
Nations Fund for Science and Technology., 
India had expressed ih concern, as a 
member of tbe developing countries, who 
are all concerned about the lack of 
financial commitment from the developed 
countries towards the proposed UN 
Financing System for Science and 
Technology. 

[Translation] 

Setting op a Sagar Mill in 
Muzaffarnagar 

4033. SHRI AKHTAR HASAN 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether sugarcane is produced in 
abundance in Muzaffarnagal', District of 
Uttar Pradesh; 

(b) whether the existing sugar miHs are 
not able to utilise entire quantity of sugar-
cane as a result of which it goes waste; 

(c) if so, whether Government would 
consider the question of setting up a sugar 
mill in Muzaffarnagar; 

(d) if so, by wbat time; and 

(e) if not, the reasons therefor '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
Yes, Sir. 

(b) There are 5 sugar mills existing in 
Muzaffarnagar District of Uttar Prade~h, 
having a daily instal1ed cane crulibJng 
capadity of 10865 tonnes. Taking a 
normal season duration of 1 SO days and 
the daily cane crushing capacity of 1 O~6S 
tODDes, the total quantity of cane required 

to be crushed per annum by these mUla 
w~rks out to 16.3 Jakh tonnes. Against 
this, these factories ha vc crushed only 
13.83 and 12.54 lath tonnes of cane 
during 1984'85 and 1985-86 seasons, 
respectively. Therefore, there is no 
wastage of sugarcane because of its Don-
utilisation by the sugar factories. 

(c) and (d). Do not arise. 

(e) The question of setting up another 
sugar mill in District Muzafi"arnagar shall 
arise only after the existing sugar milia get 
adequate supply of sugarcane for a normal 
season duration. 

[English] 

Force on Minorities to Learn Ass.mese 

4034. KUMARI MAMATA 
BANERJEE: Will the Minister of HOME 
AFFAIRS be pleased to state: 

(a) whether Union Government are 
aware that the minorities in Assam are 
being forced to learn the Assamese 
Language, 

(b) whether the Government consider 
that this step is in consonance with the 
spirit of the Assam accord; and 

. (c) if so, the reaction of Union 
Government thereon and the steps proposed 
to be taken, if any? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
OHULAM NABI AZAD) : (a) Accordin, 
to the information, available with this 
Ministry, the Secondary Educat ion Board, 
Assaln issued a circular on 28 th February 
1986 tnt'king study of Assamese Janlu8ge 
compulsory as third language at the 
secondary stage of Education in all non. 
Assamese medium schools in tbe State. 

(b) This issue has not been a part of 
the A,ssam Accord as such. 

(c) The matter bas been taken up with 
the State Government who have stated 
that in view of the protests from Cuchar 
District and Barak Valley and area', 
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inhabited by Bodo tribals. diseussions are 
beina undertaken with linguistic and ethnic 
ar,oups, edllcationists. Sabitya Sabbas to 
evolve ao acceptable formula. 

Infrastructure Development in Tribal 
Areas 

4035. SHRIMATI JAYANTI 
PATNAIK : Will the Minister of 
WELFARE be pJeased to state: 

·Ca) whether Oovernment propose to 
introduce a centrally sponsored scheme 
for the infrastructure development in tbe 
tribal areas; 

(b) if so. the details thereof; and 

(c) the steps taken proposed to 
expedite the impll!mentatioD of the above 
proposal in each tribal populated State? 

THB DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE <SHRI 
GIRIDHAR GOMANGO) : (a) No, Sir. 

(b) and (c). Questions do not arise. 

Steps to Control Pollution Caused by 
Paper Industries 

4036. SHRI V. SOBHANADREES. 
WARA RAO: 

DR. T. KALPANA DEVI : 

Will the PR IME MINISTER be pleased 
~o state: 

(a) whether Government propose to 
;:onduct any surveY to assess the pollution 
caused by paper industries in the country; 
and 

(b) if so. the guidelines the Central 
Control Board propose to lay down to 
check the pollution caused by such 
industries in order to preserve the ecological 
balance and healthy environment '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : (a) A 
survey has already been conducted to 
assess the pollution caused by paper 
industries. 

(b) Minimal National Standards and 
time frame for control of pollution in a 
pbased manner. have been laid down by 
the Centra) Pollution Control Board. A 
Task Force has also been set up to monitot 
the imp'ementat ion of the standards within 
the given time. 

[Translation] 

Arrest of Drug Pedlars in Delhi 

4037. SHRI AKHTAR HASAN : 
Will the Minister of HOME AFFAIRS be 
pleased to state : 

(a) the nunlber of charas, opium and 
smack pedlars arrested by police of various 
police stations in Delhi during the period 
from January 198.5 to 30th June, 1986; 

(b) the name of the Police Station 
where maximum number of such cases have 
been detected; 

(c) whether a number of people are seen 
roaming in Gole Market area under the 
influence of charas and smack; and 

(d) if so, the steps taken or proposed 
to be taken by the local police to deal 
with the drug pedlars and consumers '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): (a) 3187 such 
persons were arrested by Delhi Police 
during the period from January. 1985 to 
30th Jun:, 1986. 

(b) Police St ation Pahar Ganj, Delhi. 

(c) No, Sir. 

(d) Does Dot arise. 

[Euglish] 

Activities of Prepak in Manipor 

4038. SHRI ANANnA PATHAK : 
Win the Minister of HOME AFFAIRS be 
pleased to· state: 

(a) wbether Government are aware of 
the activities of tbe People's Revolutionary 
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Party of Kangleipak (PREPAK) which 
bas started regrouping to step up its 
subversive activities in Manipuf vaney; 

(b) if 10, the details thereof; and 

(c) the steps so far taken by Govern-
ment to curb their activities rz 

THE MINISTER OF STATE IN lHE 
DEPAR.TMENT OF STATES (SHRI 
GHULAM NABI AZAD) : (a) and (b). 
The Government had received reports 
about the attempts at regrouping of 
PREPAK towards the cnd of December, 
1985. However, there :ue no recent 
reports in this regard. 

(c) The State Government of Manipur 
was asked to take steps to prevent any 
attempt at regrouping by PREPAK 
elements. The f\.lcitai organjsations viz. 
People·s Liberation ArnlY (PLA), People's 
Itcvolutionnry Purty of Kanglcipak 
(PREPAK), Kangldpak Communist Party 
(KCP) and their allied bodies have been 
declared as 'Unlawful' under the Unlawful 
Activities (Prevention) Act, 1967, vide 
Notification dated 18.10.1985. The 
State Government have been requested to 
utilise provisions of the Terrorists and 
Disruptive Activities (Prevention) Act, 
1985 to curb the activities of extremists. 
Para-military forces have also been placed 
at the dispo3al of the State Government. 

As a result of counter-insurgency 
measures, 1 S Prepak extremists were 
apprehended during the year (upto 10th 
August, 198(». 

Land Rendered Waste Due to Faulty 
Irrigation and Mining Practices 

4039. SHRI ANANDA PATHAK 
Will the PRIME MINISTER be pleased Lo 

state : 

(a) whether Government are drawing 
any plan to check such land as is being 
rendered waste every year due to faulty 
irrigation and mining practices; , 

(b) the details of the plan drawn up; 

(c) the estimated land so rendered 
waste annuaUy; and 

(d) the results achieved so f'ar from 
such plan? 

THE MINISTER OF STATE IN THB 
MINISTRY OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSAR.I) : (a) 
to (d). Information is being collected and 
will be Jaid on the Table of the House. 

Reservations for Backward Classes 

4040. SHRIMATI BASAVARAJBS· 
WARI : \Vill the PRIME MINISTER be 
pleased to state : 

(a) the percentage of reservation ot 
backward classes in the Union Government 
employment; 

(b) how the percentage in tbe Union 
Government employment compares with 
the percentage in State Government 
employment; 

(c) if the percentage varies much with 
the States and between the States inter se, 
what steps Union Governnlet have in view 
to bring about uniformity; and 

{d) if not, the reasons tberefor 1 

THE DEPUTY MINISTER IN THE 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS <SHRI 
BIREN SINGH ENGTl) : (a) There is 
no reservation in the Central Government 
for "backward cla~ses" other than 
Scheduled C~stes aod Scheduled Tribes. 

Cb) to (d). In view of the above, the 
question of comparison with State Govern-
ment Employment does not arise. 

There is no proposal to bring uniformity 
amongst the State~ in the matter. How" 
evert the Home Minister bad aderessed 
Chief Ministers in May, 1985 to maintain 
status quo on reservations for Other Back. 
ward Classes in States till such time as 
national consensus is evolved, on the 
question of reservations. 
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Utlllaa'tioD of .Talents of Able 
BodIed '!x-Ser,lcemtD 

4041 • . SHRI 
Will the Minister 
pleased to state: 

P. M. SAYBED 
0'( DEFENCE be 

(a) whether Ooverom ent propose to 
utilise the talents of the able bodies ex-
servicemen; and 

(b) if so, the deteils thereof and the 
time likely to be taken to implement the 
scheme' 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RB~EARCH AND DEVELOPMENT 
(SHRt ARUN SINGH) = (a) and (b). It bas 
always been the Government's e'J1deavour to 
utilise the talents of the able-bodied ex-
servicemen in various activities/areas by : 

0) re-emJ)loyment in Ruitable jobs in 
Government. Public Sector Under-
ta1cingc:;, Ranks, etco and 

(ii) inducaHon into police, para-
military, Peace-keeping and Pro-
tection Forces. 

This is a continuous process and po 
time frame can he laid down. 

Appointment of Scientisfs in DRDO 

4042. SHRI AMAL DATTA: Will the 
Minister of DEFENCE be pleased to state! 

( a) tbe total number of Scientists of 
category 'B' and 'C'recruited in Defence 
R.esearch and Development Organisation on 
ad-hoc basis during 1he years 1983·84 and 
1985 livinl break up according to State of 
orlain; aod 

(b) out of these recruited on ad·hoc 
basis, how many have been selected for the 
permanent absorption and bow many have 
heen actually absorbed after the expiry of 
the period cf ad·boc appointments? 

THB MINISTER OF STATE IN THE 
DB.PARTMENT OF DEFENCE RESE. 
ARCH ANO DEVELOPMENT (Sf-lRI 
ARUN SINGH) : (a) and (b). The required 
information i. indioa1ed in the statement 
given below. Data pertaining to the state 
of origin o( Scientists are not being main-
tained as these recruitments are on aJI 
India basis. 

year 

StatemeDt 

Number 
of Indivi. 

duals 
appointed 
on adhoc 
basis 

Out of 
(2) number 
selected 
for regular 

appointment 

__,_. -
Out of 

(3) num-
ber actu-
ally appoi· 

nted on 
regular 
basis 

,0- •••• _. _____ _ 

Scientist 'D' 

1983 82 

1984 210 

1985 100 

1986 13 
(upto 31.7.86) 

Scientist 'C' 

]983 3 

1984 8 

1985 7 

1986 
(upto 31.7.86) 

53 

118 

61 

10 

2 

6 

s 

Working of .Heavy Water Plants 

S2 

176 

60 

10 

2 

6 

5 

. 4043. SHRI CHINTAMANI JENA: 
Will the PRIME MINISTER be pleased to 
state : 

(a) whether almost all the heavy water 
plants are Dot working satisfactorily and 
their output is very low; 

(b) if so, the reasons therefor; 

(c) the steps being taken to improve 
the working of the heavy water plants; and 

(d) the measures taken to' improve the 
fUDctioning of thcseplants or to e$tablish 
more plants to increase the Production of 
heavy water to meet the requirement? 
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THB MINISTUR OF ST ATE IN THE 
MINISTRY OF SCJENCE AND TECHNO· .. 
LOGY AND IN THE DEPARTMENTS 
OF OCEA'N DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE, 
(SHRI SHIVRAJ v. PATIL) : (a) No, Sir. 
The performance of the Heavy Water 
Planti; at Baroda, Tuticorin and KOla during 
the first qU'utet of this yeor have been 
quite satisfactory. 

(b) Does not arise. 

(c) While steps are being undertaken 
constantly to improve production in all the 
plilnts, in the case of Talcher after revnm .. 
ping and modifications, the production will 
depend on quantity and duration of availa-
bility of synthesis gas from the Fertilizer 
Plant. 

(d) The output from the present plants 
will be sufficient to meet the immediate 
requirements of heavy water for the nuclear 
power programme Three more projects 
a t ThaI. Manuguru and bazira whi,h are in 
various stages of implementation will 
guarantee availability of heavy water fvf 
subsequent power stations. 

Control Over Floods Through Space 
Technology 

4044. SHRI BALASAHEB VIKHE 
PATIL : Will the PRIME MINISTER be 
pleased to state: 

(a) whether with the advanced space 
technol()gy developed in the country it is 
possibb to make a timely forecast about 
th~ danger of floods; 

(b) jf so, the details thereof; and 

(c) whether this technology has been 
put to test and if so, with what results? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH· 
NOlOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVElOPMENT, ATOMIC 
ENERGY, ElECTRONICS AND SPACE, 
(SHRI SHIVRAJ V. PA'nL) : (u) and (b). 
The capability for better forecasting of the 
danger of floods has vastly improved with 

the advance of scien.ce and technology. In 
parti~lar with advances in space technology 
there are a numbor of elements which will 
contribute to a bettet and more timely 
forecast of floods. These include' obtain .. 
ing of meteorological cJoud picture frem 
weather satellites which improve accuracies 
of prodiction of rainfall in particular 
regions, use of remote sensing to imprOve 
methods of wutershed ch~racterjsation' and 
llse of Data Collection Platforms for 
obt~ining data about rising water .. levels in 
rivers. In addition, remote sensing data 
can also give a better idea about snow 
conditions and to a limited extent about 
contribution to water run·off from snow-
melt ing. While technologies related to 
Data COllection Plalforms arc getting very 
close to the operational stage, the experi-
mentation to more accurate rainfalll'elaliny 
prediction over small regions, water-shed 
ch:lTacterisation, snow-melt rnu-off etc., are 
st ii 1 in the expi!rimental stage. Till all these 
elements are well tested und:r ditT!!rent 
conditions lnd integrated models arc, arriv(d 
at, it will not be possible to have a very 
satisfactolY forecast about the danger of 
floods However, with some of the data 
which are available from the abJve sources, 
it is possible. to a limited extc;nt t to fote-
cast possible floods. 

(c) Many of the tcchnologicC11 elements 
ore bdng put to test with dat", from lNSAT 
meteorological imagery, data from USA's 
NOAA satellite which is bemg received in 
India and remote seDsing data obtained 
from USA's l,l) dsat Satellite etc. ]ndia 
Meteorological Department UMD) is utilismg 
the cloud imageries receivt!d from INSAT .. 
IB for prediclion of bcuvy rainfall in 
advance caused by cyclones and other 
severe weather systems. These input s nre 
very useful for issuing flood wurning in 
affected areas. 

Ceiling on Edible Prices 

t!045. SHRI BALASAHEB VIKHB 
PATIL : Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to slate: 

(a) whether Government propose to fix 
c~ilir.g on the edible oil prices as reported 
in the Business Standard d,Hcd 29 May, 
1986; 
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(b) if so, tbe details thereofi 

(c) the effect of ceiling on edible oils 
prices on Vanaspali aod refined oils sold in 
the retail market; 

(d) the extent to whicb the common 
consumer in the country win be relieved of 
the pressure of high prices thfreof; and 

(c) the arrangements mude to ensure 
adequate and smooth supply of edible oils 
to the manufactures for manufacture of 
vanaspati ~nd refined oils ~ 

THE MINISTER OF S1A'IE IN THE 
MINISTRY OF PLANNING AND MINI-
STER Of S1 ATE IN 'THE MINISTRY OF 
fOOD AND CIVIL SUPPL1ES (SHRI 
A. K. PANJA): (a) No, Sir. 

(b) DoeS not arise. 

(c) and (d). No ceiling has been fixed. 
The prices of refined oils sold in open 
market depend on indigenous oil prices and 
consumer preference. Imported edible oils 
at fixed prices ure aHot i ed to the van as-
pati industry through State Trading Corpo-
ration so that van:l!lpati is available at 
reasonable prices to consumers Imported 
refined edible oils are supplied to consumers 
through Public Distribution System at 
moderate prices. No imported oils ate 
supplied to private refiners to be sold in 
'open market. 

(e) Adequate arrangements have bC,!D 
made by Slate Trading Corporation to 
supply imported edible oils to van8spati 
industry. 

(Translation] 
Steps to Stop Extinction of Raji Tribe 

in U. P. 

4046. SHRI HARISH R;\WAT: Will 
the Minister of WELFARE be pleased to 
state : 

(a) whether Govhrnment have identified 
and estimated the number of Raji families 
thing in Pithor~garh and other triba.l 
districts in Uttar Pradesh; 

",lllen Allswer, ~04 

(b) if so, the total population of this 
tribe; 

(c) whether their population has been 
constantly decreasing for the last few yeaTS; 
and 

(d) jf so, the steps taken/proposed to 
save tbe tribe from extinction? 

THE DEPUTY MINISTER IN 1HE 
MINISTRY OF WELFARE <SHRI 
GIRIDHAR GOMANGO): (a) to (d). As 
per the suaveys conducted by the Directo-
rate of Harijan and Social Welfare, Uttar 
Pradesh in 1978 and 1981, the population 
of Raji Tribes in Pithoragarh Di!!'trict was 
341 and 37 J constitulirg 8S and 92 (anli. 
lies respectively. As per 1 $ 71 Census, the 
popUlation of Rajis in Pithoragarh Distrh ... t 
was 226 The above trend shows an 

. increase in their population. The total 
population of the Raji Tribes as per 1971 
Census in the districts of Uttar Pradesh is 
given in the statement below. Population 
figures of 1981 Census are not available. 

Special progranlmes are being imple-
mented for the Rajis as a primitive tribal 
group in Pithoragarh District; and Special 
Cenhal Assistance is made available for the 
programmes. 

Statelnent 

Statement JI10wing the population of Raj; 
Tribes as per 197 1 census in the J)istricts of 
Uttar Pradesh. 

State/District 

1 

UTTAR PRADESH 

Debra Dun 

Pithoragarh 
Na;oi T~\l 

M tlzaffarn agar 

Bijnor 

Agrn 

Population of 
Raji Tribes 

2 

1,9J8 

44 
226 

119 

! 

4 

51 
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-,_ ... _"--_ ..... _--_ .. ,_ --.-, ..... ,~ ... " ....... ~ ----
1 

K.anpur 
Allahabad 

Kberi 

Gonda 

Varanasi 

Cbamoli 

Almora 

Moradabad 

Budaun 

Rnmpur 

Bareil1y 

Shahjahanpur 

Saharanpur 

Merrut 

Buland Shahr 

Etah 

Fatehpur 

Mirzapur 

2 

23 

117 

47 

4 

30S 
13 

348 

9 

286 

8 

S2 

36 

S5 
1 

17 

13 

Inch'sion of Certain Castes in the List 
of SC~leduled Castes/Scheduled Tribes 

4041. SHRl HARISH RAWAT: WiJl 
the Minister of WELFARE be pleased to 
state : 

(a) whether Uttar Pradesh Government 
have recommended for inclusion of Kutha-
liya, Bora, Oandarv ,and Anwal ca stes in 
the list of Scheduled Castes and Sch.!duled 
Tribes; and 

(b) if so, the action taken by Govern. 
ment in this regard? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE <SHRI GIRl. 
DHAR OOMANOO): (a) and (b). The 
comments received from the Government of 
Uttar Pradesh reaardin& inclusion of any 
caste Itribe{community in the list ot Schedu-
lrd Castes and Scheduled Tribe s caPJlot be 

disclosed in the public interest. However, 
the proposal is being considered ~Iong with 
similar other proposals in the context of 
the proposed comprehensive revision cf the 
lists of SC"heduled Castes and Schhduled 
Tribes. Further, amendment in the existing 
lists of Scheduled C:.lstes and Scheduled 
Tribes can be done only through nn Act of 
of Parliament in view of Articles 341 (2) 
and 342(2) of the Con'ititution. 

Decision of JCM about Packers Work .. 
ing in Army Ordnance Corps 

4048. SHRI HARISH RAWAT: \Vill 
the Minister of DEFENCE be pleased to 
state : 

(a) whether the Board of Arbitration 
(JeM) constituted by Labour Ministry has 
given a decision on 1 November, 1985 
about the 'Packers' working in Army Ord-
nance Corps of the Min istry; 

(b) the steps taken or proposed to be 
taken to implement this decision speedily; 
and 

(c) the time by which this decision is 
likely to be implemented? 

THE MINISTER OF SrATB IN THE 
DEPARTMENT OF DEFENCE RE. 
SEARCH AND DEVELOPMENT (SHRI 
ARUN ~INGH) : (a) Yes, Sir. 

(b) and (c). The matt er is at a very 
advanced stage for a final deccsion. 

rEnglish] 

Indigenous Production of 5th Generation 
Computer 

4049. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MINISTER be 
pleased to state: 

(n) whether Government intend to 
constitute on expert group to help develop· 
ment of an indigenous fifth generation 
computer; and 

(b) if so, the detai's thereof 1 
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THE MINISTER OP STATE IN THB 
MINISTRY OF SCIENCE AND TECHNO. 
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DBVEI;OPMEN1, ATOMIC 
'ENERGY ~ ELECTRONICS AND SPACE 
(SR~ 1 SHIVRAJ V. PATIL): (a) Yes. 

Sir. 

(b) The Department of Electronics has 
launched ,cKnowledgd Based Computer 
Systems/Fifth Generation Computer 
Systems" (KBCS/FGCS) pr,ject during 7th 
Plan period to carry out research and 
development in the frontier areas of 
computer eneigneeering. Tho project aims 
at developing and gaining expertise in the 
field on (KBCSfFGCS by research, design 
and development of proto-type of such a 
system and applying this technology based 
solutions to major socia·economic problems. 
Under this project 6 nodal c"ntrcs are 
being established with Tata [nstitute of 
Fundamenta1 Research, Bombay, National 
Centre for Soft- were Technology, Bombay, 
Indian Satistical Institute, Calcutta, Indian 
Institute of Science, Bangalore, Indian 
Insittute, of Technology, Madras and 
Department of Electronics to carry out re-
search and development ;n the identified 
thrufit areas. The specific areas in which 
research and development will be carried 
out will include Artificial Inteiligence, 

. Pattern Recognition, Computer vision, 
Natural Language Processing, Speech ~ 

Analyses, Functional Languages, Expert 
Systems, Computer Architecture. 

Seminar on Science Popularisation 

4050. SHRI SATYENDRA NARAYAN 
SINHA: Will the PRIME MlNISTER. be 
pleased to state : . 

(a) whether a seminar on science 
popularisation sponsored by the Department 
of Science and Technology was held in 
Delhi on July 19-20, 1986; 

(b) if so, the details of the recommen .. 
da tions made; and 

(c) the steps taken by Government to 
implement th~m ? 

THE MtNISTER OF STATB IN THE 
MINISTRY OF SCIENCE AND TECHNO .. 
LOGY AND IN THB DEl'ARTMBNTS 

OF OCEAS DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(~HRI SHIVRAJ V. PATIL): (a) Yes Sir, 
a seminar on ,I Chal1enges of 'Science 
Popularisation" was organised by Lot 
Vigyan Parishad In Delhi frOID 19.20 July 
1996. Department of Science and Techno-
logy gave financial assistance for this 
seminar. 

(b) Recommendations have not been 
received rroln Lok Vigyan PUI ishad, .. he 
Organisers. 

(c) Does not arise. 

Reduction in Prices of Wheat for 
Distribution Through Fair Prices 

Shops 

4051. PROF. P. J. KURIEN: Will 
the Minister of FOOD AND CIVIL 
SUPllLIES be pleased to state : 

(a) whether it is a fact that Government 
hlve decided to reduce the prices of wheat 
for distribution through fair price shops in 
the country; 

(b) if so, the details thereof and rca-
sons therefor; 

(c) whether Government also propose 
to reduce the corresponding prices of rite 
for distribution through fair price shops; 
and 

(d) if so, the details, if not, the 
reasons therefor ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FLANNINO AND 
MINISTER OP STATE IN THE 
MINISTRY OF FOOD A'ND CIVIL 
SUPPLIES (SHR[ A. K. PANJA) : (a) No, 
Sir. 

(~ Does Dot arise. 

(c) and Cd). No such proposal i8 under 
c:oDsideration. '".' . 
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Pumping of More Wheat and Rice into 
Market for Distribution Through Fa ir 

Price Shops 

40S1. PROF. P. J. KURlEN: Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government propose to 
pnmp more wheat and rice into the market 
for distribution through fair price 'hops; 

(b) if so, the details thereof; 

(c) whether it will deplete the buffer 
stock of wheat and rice; and 

(d) if so, the measures proposed to 
make good the depIction of the stock? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
and Cb). Allocations of both wheat and 
rice from the Central Pool to the various 
States/Union Teritories for the public dis~ 
tribution system bave been considerably 
liberalised as indicated below: 

(In lakh tonnes) 

Allotments during January to August 

1985 
--., ... _- ... _-- ... "'----_ ... - " .. ,--------

Rice 

Wheat 

47.17 

53.54 

1986 

63.53 

61.11 

(c) and (d). No, Sir. The present Jevel 
of stocks with the public agencies is in 
excess of the requirements under the buffer 
stocking policy. 

Approval to Mada Proposals 

4053. SHRI RADHAKANTA DIGAL: 
Will the Minister of WELFARE be pleased 
to state: 

(a) the number of Modified Area 
DeVelopment Approach proposals of Orissa 
pending clearance with his Ministry; 

(b) when Government propose to clear 
these proposals; and 

(c) the financial provision made for 
Modified Area Development Approach 
Programmes in Orissa for 1986.87 ? 

THE DEPUfY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) No proposal 
of the State Government of Oriua on 
Modified Area Development Project is 
pending for clearance with the Ministry. 

(b) Question does not arise. 

(c) The provision made for 1986·87 is 
Rs. 181.94 Inkhs. 

Families Assisted under ERRP Programme 
in Orissa 

4054. SHRI RADHAKANTA DIGAL : 
Will the Minister of WELFARE be pleased 
to state: 

(a) the de,ails of the quantum of funds 
diverted from Special Central Assistance 
for Scheduled Castes and Scheduled Tribes 
to Economic Rehabilitation of the Rural 
Poor Programme in Orissa during 1986.87; 
and 

(b) the number of families assisted under 
ERRP programmes in Orissa duriDI 
1985·86 ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
GIRIDHAR GOMANGO): (a) A sum of 
Rs. 633.14 lakhs for Special ComponeDt 
Plan and Rs. 2048.67 lakhs for Tribal Sub 
Plan have been tentatively allocated by the 
Government of India to Orissa by way of 
Special Central Assistance for the year 
1986-81. Out of these amounts the State 
Government have allocated Rs. 260 Jaths 
for the development of Scheduled Castes 
and Rs. 300 lakhs for the development of 
Scheduled Tribes under B.R.R.P. Pro-
gramme. 

(b) 10,520 Scheduled Castes families 
and 14,443 Scheduled Tribes families were 
assisted under E .R.R.P. Programmes or 
Orissa during the year 198'·86. 
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Appro,.) to Schemes for DevelopPJent 
of Scbeduled Ca.te8!S~he.ulecl Trilles 

4055. SHRI R.. M. BHOVE : 
Will tbe Miniater of WELFARE be pleased 
to stato : 

(a) whether Governdl0nt of Rajasthan, 
Maharashtra and Madbya Pradesh bave 
lubQlitted any schemel for the integrated 
deVelopment of Schedut ed Castes and 
Sebeduled Tribes in their respective States 
ror the year 1986.87; 

(b) if so, the details thereof includinl 
tbe estimated cost; and 

State SCP Outlay 

(b) ~hetber the same have beea 
approved by Governme~t ? 

THB DBPUTY MIN1STER. IN THE. 
MINISTRY O,F WELFARE (SHR.I 
GIRDHAR GOMANOO) : (a) Yel, Sir. 

(b) and (c). The various schemes in the 
Special Component Plan and tbe Tribal 
Sub-Plan provide for an Integrated De'lClop. 
mont of Scheduled Castes and Scheduled 
Tribes. Tbe outlay. under Special Compo. 
nent Plan and Tribal Sub-Plan, as proposed 
by these three State Governments for tbe 
year 1986-87 and as approved by the 
Planning Commission are as under : 

(Rs. in crores) 

TSP Outlay ---------Proposed Approved Proposed Approved 

Rajasthan 82.78 69.29 82.~4 51.08 

Mahar asbtra 57.38 The State Oovt. 104.67 The State GOVl. 
advised to revise advised to re-
SCP Outlays up. vise TSP Outlay 
wards. 

Madhya Pradesh 76.66 

'aelUtles lor lalat Ie at Master Control 
Faeillty at Hassan 

4056. SHRI'V. S. KRISHNA IYBR : 
Will the PRIME MINISTBR be pleased to 
state: 

(a) wbether the bulkings equipments 
and otber inrrastructural facilities have 
been provided at Malter Control Facility 
at Halsan for INSAT.IC; 

Cb) whether buildinp. equipment, etc. 
will be ready before launching: and 

(0) the amount earm'8rked during 
1986.81 for construction of buiJdin81 at 
Master Control Facility at Haslan ? -

THB MINISTER OF STATE IN THE, 
MINISTil Y OF SCIENCE AND TECHNO .. 
J..OGY AND IN THB DEPARTMBNTS 

upwards. 

76.66 22S.35 225.35 

OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
<SHRI SHIVRAJ V. PATIL) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) Rs. 5.63 Lakbl. 

Kasaa Atomic Power PlaDt 

40'7. SHill V. S. KR.ISHNA IYER : 
SMRI THAMPAN THOMAS: 

Will the PRIME MINISTER be pleased 
to state: 

. (a) the amount required to complete 
the Kajla Atomic Power Plant; 

(b) the amount so far apeDt on this 
Atomic POwer Plaoti 
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(,). the time it will be commissioned; 
IDd 

(d) whether Government will provide 
more funds to complete the plant before 
schedule? 

THB MINISTER. OF STATE IN THB 
MINISTRY OF SCIENCE AND TECH· 
NOLOGY AND IN THE DEPARTMBNTS 
OF OCBAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE. 
(SHRI SHIV RAJ V. PATIL): (a) The 
two units of Kaiga Atomic Power Project 
are estimated to cost approximately rupee 
six hundred crores at 1984 prices. 

(b) About rupees nineteen crores have 
been spent 10 f"r towards carrying out site 
investigation and advance procurement of 
lonl delivery items of equipment. 

(c) The two units are expected to be 
commissioned in 1994. 

(d, Adequate funds will be provided to 
complete the project as per schedule. 

Titanium Dioxi_de from Indian Rare 
Earth 

4058. SHRI N. DENNIS: Will the 
PRIME MINISTER be pleased to state 
whether the Indians Rare Earth Mineral 
Sands processed at the Indian ·Rare Earths 
factory at ManavaJakurichy, Kanya }tumari 
district are to be utilised for the prepara-
tion of Titanium Dioxide and other finished 
products by Bett ing up a factory tbere 
instead of exporting these processed minerals 
sands to foreign countries where they are 
converted into Titanium Dioxide and other 
costly materials? 

THB MINISTBll OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE. 
(SHR.I SHIVRAJ V. PATlL): The 
products of Mineral Separation Unit of the 
Indian Rate Earths Limited at Manavala-
kurichi in Kanyakumari District is at 
present utilised for production pf Titanium 
Dioxide and other finished products by 
Domestic Processing PJams depending upon 
tbe indilenouB demand. 

Backward Areal io Tamil Nadu 

40S9. SARI N. DENNIS: Will the 
Minister of PLANNING be pJeased to 
state : 

(a) the places which arc classified 8S 
backward areas in Tamil Nadu ; and 

(b) the follow up action taken by 
Go~rnment for their speedy industriali-
sation '1 

THE MINISTER OF STATE IN THB 
MINISTR Y OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTR. Y OF FOOD AND CIVIL 
SUPPI .. IES. (SHaI A. K. PANJA): (8) 
According to the book "Incentives for 
Industries in Backward Areas" published 
by the Ministry of Industry in April, 1984-
the following areas have been identified 
as industrially backward areas in Tamil 
Nadu: 

Category' At 

(No Industry district! 
Sub-regions districts) •.••••••••••••••••••• Nil 

Category'B' 

Three 'areas' ITracts comprising 33 TaJuks : 
Area I : Comprising 12 Taluks (including 
Sub-Ta Iuks) viz" RamanthapuranJ, 
Mudukulathur Sivaganga, i'armakudi, 
Thiruvadani, Karaikudi and Thirupathur 
tala (from Ramanathpuram district) 
Malur Taluks (from Madurai district 
Pudukkottai, Thirumayam, Alamgudi and 
Ku1tbur Taluks (from Puddukottai dis-
trict). 

Area II : Comprising 11 taJuks viz. 
Dharampuri, Palacode, Hosur; Dankani-
hoktah, Krishnagiri, Uthangarai, Barur 
(from Obarmpuri 4istrict) Tirupattur. 
Vaniyambadi, Vellorc; Wallajapet (from 
North Arcot district). 

Area III: Comprising 10 taluks viz. 
Aruppukkottai, Sattur, Virudbunapr. 
SrivHIipalhur, Rajapalayam (from West 
Ramanathapuram of Ramanathapuram 
district) Tbirumanlalam, Usilampatti, 
Nilakoibai, Dindigul and Vedasandur from 
Madurai district}. 
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Catelory IC' : 

Dhannapuri (exctud'ng Dharmapuri, 
·Palacode. Hosur, Dhenkanittah. Krishnagiri, 
Utbanlararai and Harur tatuks), Kanya. 

. kumari. Madurai (excluding Meluf, 
ThirumanplalD, Usilampatti, Nilakothai, 
Dindilut and Vedasandur To luks), North 
Arcot (excluding Tirupathur t Vaniyam· 
badi, Vellur Wallajapet taluks) Ra manath':l-
puram (excluding R~man:lthapuram, 
Madblculatbur, Sivaganga, Parmakudi, 
Thiruvadani, Karaikudi Thirupathur, 
Aruppukkottai, Sattur, Virudh.unagar, 
Srivillipathur, Rajapalayanl tl1uks) South, 
Ar~(·t, Tbanjavur, Thiruchirapalli, Paddu-
kkottai, (excluding Puddukkottai, Thiru-
mayam. Alamgudi and Kulathur ts luks). 

(b) For speedy industrialisation of 
these districts, a number of incentives! 
concessions like Central Investment 
Subsidy, Transport Subsidy, Infra-structural 
Subsidy, Concessional Finance, Priorit.y in 
the grant of iudustrial licences/DGTD 
Registrations, facility fer supply of 
machiinery on hire-purchase to small scale 
units, exemption from income-t~x etc. are 
provided. 

The districts included in Category 
'B' ar ~ eligible for investment 
subsidy, of 15 % subject to a maximum 
of Rs. 15 lakhs. Category 'C' districts 
arc eligible for investment subsidy of 10% 
subject to a maximum of Rs 10 lakhs 
Industries set up by MRTP/fERA 
companies are not eligible for subsidy in 
Cate&ory 'C' districts. Financial assistance 
on concessional terms is available to all 
the distritts in Category 'B' & 'c' indi-
cated above. Blocks/Taluks/Urban 
Agglomerations Extension of Townships, 
etc. in Categories '8' and 'C' districts 
where the level of investment has exceeded 
Rs. 30 crores on 31.3.1983 will not be 
eligible for further subsidy or concessional 
finance. However, concessiona1 finance 
would be available for small sca1e indus-
tries. 

Doubts Regarding Achieving Sevente 
Plan Target 

4060. SHRI N. DENNIS : 
SHRI SRIVALLABH PANI. 

GRAHl: 
SHRI H. B. PATIL : 

Will the Minis,er of PLANNING 
be pleased to state: 

(a) Whether a study conducted recently 
by the Economic and Scientific Research 
Foundation has expressed doubts about 
achievement of Seventh I-Ian growth 
t:ugets unless continuous drift in produc" 
tivity as reflected in the rising capita'l 
output ratio is reversed: 

(b) whether the observations of the 
s.aid study have been gone into by Govern-
ment and if so, the reaction of Govern-
ment in the matter; nnd 

(c) the steps taken/proposed in this 
regard ? 

TIlE MINISTER OF STATE IN THE 
MINISTRY Of' PLANNING AND MINI-
STER OF STATE IN THE MINISTR Y OF 
FOOD AND CIVIL SUPPLIES (SHKI A. 
K. PANJA) : (a) to (c). The Economic 
and Scientific Research Foundation 
Federation House, New Delhi-I 1000 1 
has published a study on "Capital Output 
Ratio in the Illdian Economy". The study 
has pointed out that the Seventh PJan~s 
growlh target is becoming increasingly 
untenable due to the continuous drift in 
productivity of the economy as reflected 
in the upward thrllst of Capital.Output 
Ratios (CORs) and incremental Capital 
Output Ratios (lCORs). The study has 
further pointed out that input.output 
relationships emerging frorn prevailing 
Patterns of Production and techniques 
resulted in prolific use of Capital-input as 
per unit of real output. The study also 
indicated that COR steadily rose from 
1950-51 to 1982-R 3 while leORs rose 
fn."'Inl 19.~O-51 to IJ74-'i5 but declined 
later upto 1982-83. The study identified 
posible sources of higher CORs and IeORs 
as tardy and time-consuming implen1enta-
tion of major projects, difficulties in 
putting plants on commercial basis, 
sustenance of sick and dilapidated units. 
increasing &ubsidics, infrastructure b~tt)ene
cks etc. 

Planning Commission apPointed. a 
Working Group on Analysis and Measure .. 
nlent of the Incremental Capita) output 
Ratio in Public and Private Sectors in' the 
Seventies which submitted its report;o 
1985. As per this report the 1 COR at 
the aggrcg~te (for public and private 
Sectors togetber)· did not show any incre4tS~ 
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or decrease but that for public sector 
showed a declining trend. Thus the r car 
expressed in the studY cannot be accepted. 
It is important to mention t~at the leOR 
of S in Seventh Five Year Plan is a little 
hisher than leOR. realised in the Sixth 
Plan. but is lower than the trend value of 
5.S. The lower value is expected to be 
realised because of the emphasis on 
efficiency which is a crucial part of the 
Seventh plan strategy. 

Titanium Factories 

4061. SHRI N. DENNIS: Will the 
Minister of DEFENCE be pleased to 
sta te : 

(a) \\'hether Government propose to 
set up Titanium factorirs in the country; 
and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE-
ARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) and {b). Technology 
for large scale production of titanium 
metal has b:!en established by Defence 
Research & Development Organisation 
(DRDO). The technology demonstration 
plant has a cap~city of 100 tons per 
annum, Setting up of production industry 
based on this technology is current Iy being 
explored by DRDO. No decision about a 
suitable site or an appropriate agency has 
been arrived at. 

Allotment of Imported Edible oil to 
. Orissa 

4062. SHRI ANANTA PRASAD 
SETHI: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) whether it is a fact that Union 
Government have made an allocation of 
55,740 tonneS of imported edible oi's to 
Stat es and Union 1 crrit ories f oc hsuc 
through the public Distribution Systenl 
during June 1 ') 86 ; 

(b) If so, whether it has be(.'n in 
addition to usual quota ; and 

(c) jf so, the details regarding the 
imported edible oil quantity allotted to 
Orissa? 

TJ-IE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES. (SHRI A. K. PANJA): (a) 
and (b). An allocation of 55,740 tcnnes 
of imported edible oils was made in June, 
1986 for public Distribution 'System as 
ogainss the allocation of 49,940 tonnes 
in May, 1986. 

(c) The allocation of imported 
edible oils to Orissa was increased to 
1500 r..1T in June, 1986 as ~lgainsl 700 
MT in May, 1986 which has further be~n 
increased to 3,000 MTs. in August, 1986. 

Difficulties Faced by Freedom Fighters 
Due to Short Time for Submitting 

Applications 

4063. SHRl NARSING SURYA-
WANSHI : Will the Minister of HOME 
AFFAI RS be p1eased to state: 

(a) whether auy steps/measures have 
been taken by the Government to overcome 
the difficulties faced by the Frecdonl 
Fighters in respect of HnH:' limit which is a 
shorter duration for submitting formsl 
~pplications, ~lcquiring of jail certificates 
and other relevant documents from State 
Governments particularly where the 
ir.volvement is more than one State etc; 
and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STETES (SHRI 
GHULAM NADf AZAD): (a) and (b). 
Nearly one and half years, time was given 
to apply for pension foth under the 
Freedom Fighters Scheme, 1972 and 
tho liberaJised Swatan'rata Sainik Sam man 
Pansion Scheme, 1980. White inviting 
appiications under these two Schemes 00 
stipulation was made that a particul~'r 
movcm'ent was recognised or unrecognised. 
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Acquiring of Private Lanch la Port 
Blair 

4064. SHRI MANORANJ AN 
BHAKTA: Will the Minister of HOME 
,AFFAIRS be pleased to state: 

(a) "bether in Port Blair city in 
Andaman and Nicobar islands. private 
lands bave been acquired by Government 
for public use ; 

(b) if so. total area acquired and from 
whom acquired ; 

(c) whether the acquired land was 
utilised for public purposes or allotment to 
private institutionlindlviduals; jf so, 
reasons thereof; and 

Cd) whether the Jand owners were paid 
due compensation if not, the reosons 
therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
OHULAM NABI AZAD): (a) to (d). 
l'be information is being conected and 
will be laid on the Table of the House. 

Establishment of Navionics LabJralory 

4065. PROF. K. V. THOMAS ~ Will 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government have taken 
any decision to establish a Naviooics 
laboratorY ; 

(b) if so, whether it will be established 
in Kera)a ; and 

(c) what win be the cost of this 
project? 

THE MINISTER OF SrATE IN THE 
DEPARTMENT OF DEfENCE RESE-
ARCH AND DEVELOPMENT (SHRI 
ARUN SINOH) : (a) No, Sir. 

(b) Does not arise, 

(c) Does not drise. 

2Ihl.al. Naval Acade.,. III lCeral. 

4066. PROF. K. V. THOMAS: Will 
the Minister 01 DBFENCE be pleased to 
state: 

(a) the prOlre&s made in tbo construc-
tion of Ezhimala Naval Academy io 
Kerala ; . 

(b) the total cost of the project; and 

(c) the time by which the academy' will 
start functioning? 

THE MJNISTER OF STATE IN THB 
DEPARTMENT OF DEFENCE RESE .. 

: ARCH AND DEVELOPMENT (SHRI 
, ARUN SlNOli) : (a) Approximately 2500 
acres of land has been acquired and 
construction of boundary wall i. in 
prOlreS6. 

(b) Approximately Rs. 100 crQres. 

(c) The Academy is expected to start 
functioning in about six years from the 
date of commencement of civil works. 

Casual Workers In Cocbin Naval Base 

4067. PROF. K. V. THOMAS: Win 
the Minister of DEFENCB be pleased to 
state: 

(a) how many casual wor kers are in 
Cocbin Naval Base ; and 

(b) steps/proposed to be taken to 
make them permanent ? 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESE. 
ARCH AND DEVELOPMENT (SHRI 
ARUN SINOH) : (a) 540. 

{b) A proposal for creation of a 
fairly large number of civilian posts on .a 
regular basis has been taken up. However, 
i" could not be finalised because of tbe 
current ban on creation, of posts. 
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Atoale Power Pla.t In Ke.rala 

4069. SHRI SURESH KURUP : Win 
the PR I ME MINISTER be pleased to 
state ~ 

(.) wbether there is any propolal to 
set up an Atomic Power Plant in Kera1a: 
and 

(b) if so, the details thereor, 

THE MINISTER. OF STATE IN THE 
MINISTRY OF SCIENCB AND TECHNO. 
LOGY AND IN THE DEPARTMBNTS 
OF OCEAN DEVELOPMBNT, ATOMIC 
BNBRGY, ELBCTRONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL) : (a) and (b). 
Tbereport of Site Selection Committee 
for Southern Electricity Relion, of 
which Kera la is a constituent state. is 
under consideraiion of the Government. 

Pakistanis Sta,lng in India Without 
Visa 

4070. SHRI THAMPAN THOMAS 
SHR! LAKSHMAN MALLICK: 

Will the Minister of HOME AFFAIRS 
be pleased to state : 

(a' the number of Pakistani nationals 
in India as at preseot; 

(b) tbe number of Pakistani national 
residinl in India without proper visa; and 

(c) if so, state the steps taken to 
deport tbese Pakistani nationals who are 
residing in India without proper visa? 

THE MINISTER Of STATE IN THB 
'DBPARTMENT OF INTERNAL 
SECURITY (SHRI AR.UN NEHRU): 
(a) to (c). DuriDg 1986 (upto 30.6.1986) 
91.229 Pat nationals visited and 84,11 S 
left lod... Arrival and departure of 
foreianers includiol Pakistanis is a 
continuous procell. It is, therefore, 
difDcult to live exact DQmber of Pak 
nltionall wbo are Itayin, without viaa. 

Action is taken under the Foreigners Act, 
1946 against aU those Pak nationals who 
are found to be staying in India illegally. 

Shltting of Oftlf:e of DJrectorate of 
Naval Designs 

4071 SHaI THAMPAN THOMAT: 
Win the Minister of DEFENCE be pleased 
to state: 

(a) whether office of the Directorate 
of Naval pesigns is being shifted; 

(b) whether the proposed new place 
has not been duly approved by the Delhi 
Development Authority; 

(c) the Place where the Directorate is 
to be settled? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE 
RESEARCH AND DEVELOPMEN i 
(SHRI ARUN SINGH) : (a) and (b). 
Alternate permanent accommodation for 
the office of the Director Genera) of Naval 
Designs is being considered but no firm 
decision as to the location has been taken. 

(c) Does Dot arise. 

Performance About 20·Point 
Programme 

4072. SHRI S. G. GHOLAP : 
SHRI PRAKASH V. PATIL: 
SHRI SOMNATH RATH : 

Will the Minister of PROGRAMMB 
IMPLEMENTATION be pleased to state: 

(a) whether 'West Bengal is Jeading in 
the implementation of all Schemes under 
the 20-Point Programme; 

(b) if so, details thereof; 

(c) whether the assessment was mado 
on the figures furnished by the Government 
of West Dcolal or an independent assess-
ment was mado by tbe Centre; and 
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(d) whether Union OO'iernment will 
introduce and test checks on the spot to 
see that the funds allocated by the Centre 
actually reach the poor and if so, Govern-
ment·s reaction in this regard '1 

TfIE MINISTER OF PROGR~MME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHARY, : (a) No, 
Sir. 

(b) Does not arise. 

(c) The assessment was made on the 
figures furnished by the Government of 
West Rengal as no independent agency 
exists in the Centre for this purpose. 

(d) In the case of assistance provided 
under Integrated Rural Development 
Programme ORDP) concurrent evaluation 
of the beneficiaries on a rotating sample 
basis has been introduced since October! 
November, 1985. Further, senior officer.s 
of the Government of India visit the 
States for on-the-spot checking of the 
figures so that the benefits really reach 
the poorer sections of the population. 

Bhagwanpur Nandi-Gram Project 

4073. DR. 
Will the Minister 
pleased to state: 

PHULRl3NU GUHA 
of PLANNING be 

(a) whether funds for the works to be 
undertaken under Bhagwanpur N andigram 
master plan have been released; 

(b) if so, the time by which the 

execution of work will start; and 

(c) if not, the reasons thereof? 

THE MINISTER. OF STATE IN THE 
MINISTRY OF PLANNING AND MINI· 
STER OF STAlE IN THE MINIS1RY OF . 
FOOD AND CIVIL SUPl'LIEL (SHRI A. 
K. PANJA): (a) Flood Control and 
Drainage, being a State subject, the funds 
required for undertaking a project have to 
be met entirely from the State Plan. 
Central assistance is however, given to the 
State in th~ form of block. loans and 

grants, which is not reJeased to individual 
projects. H,owevcr t in the approve~ 
sectoral outlay for the 7th Plan in respect 
of Flood Control nnd Dc,ainaae programme 
of tht State of Rs. 10.5 crores, the State 
Government bas indicated a provision of 
only RI. 25 Jakhs for the Bhagwanpur 
Nandigram scheme in the 7th Plan and no 
outlay was indicated in the Annual Plan of 
1986"87. 

(b) and (c). In view of repJy for (8) 
above, reply to (b) and (c) does not 
arise. 

Afforestation in Karnataka 

4074. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : WiJI 
the PRIME MINISTER be pleased to 
state the detai1s of the areas in Karnataka 
brought under afforestation of firewood, 
small timber and bamboo . .5Pecies ? 

THE ft.tINISTER OF STATE IN THE 
MINISTR Y OF ENVIRONMENT AND 
FORESTS (SHRI Z. R. ANSARI) : The 
information in respect of the VII PJan is 
being collected and will be placed on the 
Table of the House. 

Preservation of Plant Resources and 
Promotion of Wild Life 

4075. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Will the 
PRIME MINISTER be pleased to state: 

(a) whether Union Government have 
set up nature projects in different states 
for the preservation of plant resources and 
promotion of wild life; 

(b) whether any such nature project 
has been set up in Kalnataka State; and 

(c) if so, when and what steps have 
been taken by the nature project set up in 
the State' of Karnataka to preserve and 
protect tbe valuable plant resources and 
wild life includinl the rare species ? 

THE MINISTER. OF STATE IN THE 
lt11NISTRY OF ENVIRONMENT AND 
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FORE'S'TS (SHRl Z. R. ANSAR.I) : (u) 
to tel. Nature Reserves (National Parks 
and Sanctuaries) are set up by the Sta:e 
Oovernmcn~s under tbe Wild Life 
(Protection) Act, 1972. Wild Hre includes 
both plants and wild animals. 

,r Accordinl to the available information, 
tl1ere are 19 Nature Reserves (3 National 
Parks including 1'jger R.eserve and 16 
Sanctuaries) in the State of Karnata'ca. 
Under this Act, protection is provided fot 
preservation of plant resources, and wild 
life includ ing the rare species. 

Internal Committee on Losses of Fel 

4016. DR. A. K. PATEL: Will the 
Minister or FOOD AND CIVIL SUPPLlES 
be, pleased to state : 

(a) losses suffered by the Food 
Corporation of India under various beads 

Year 

1982·83 

1983 .. 84 

1984-84 

Total purchase 
plus sale. 

312.78 

319.00 

295.14 

The accounts for the year 1985·86 and 
for the current year have not yet been 
finalised. 

(b) Yes, Sir. 

(c) The recommendations of the 
Committee for bringing efficiency and 
economy in the operations of the Food 
Corporation of India are briefly as ,under:-

(1) Rationalisation of movement and 
reducing incidence of freight. 

(ii) I.eduction in the strenith of 
la'boar/statt. 

(iil) Closure of uneconomical god-
own. and purchase centres, 

in each of the last 3 years and the current 
year; 

(b) whether an Internal Committee was 
appointed to look into the working of the 
F. C. I.; and 

(c) if so, details of the observations 
and suggestions' for improvements and 
Government's reaction on each suggestions 
to check such losses in 1986-87 "1 

THE MINISTER OF 81 ATE IN THE 
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI A. 
,K. PANJA) : (a) The losses of foodgrains 
are accounted under, two heads namely 
(i) storage and (ii) transit including 
voyage. The losses incurred by the Food 
Corporation of India during the last 
3 years are as under: 

(Qty. Lakh MT) 

Total 
loss. 

Percentage of loss to 
total purchase plus 
sales. 

7.40 2.37 

6.74 2.11 

5.72 1.94 

(iv) Fixation of norms for unayoid .. 
able transit and storage losses. 

(v) Fixation of responsibility 01\ 
officers for lapses. 

(vi) Providing escorts during move-
ment of foodgrains. 

(vii) Intensifying surprise check') at 
depots. 

(viii) Simplification of depot accounts. 

The recommendations are in 
process of implementation. 

the 
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Lfakhlg or MiDistri_/Depar,tlDeD~S, 
, With Com_'uters 

4017. Dil. Q,."S. RAlHANS : Wilt 
the PalME MINISTER' be pleased 'to 
atate : 

. ) 

{a> whether Government have seen 
the Dews item captioned Ministries to be 
linked by Computers' in the Indian Express 

, dated 22nd j'uly, 1986; 

(b) if so, full details in this regard 1 

(c) whether a final decision has since 
been taken to link Government Ministries} 
Departmeots with computer4l; and 

(d) to what extent the performance of 
MiniattiesfDepartmcots will be boosted ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DBVELOPMENT. ATOMIC 
ENERGY, ELEcrRONICS AND SPACB 
(SHRI SHIVRAJ V. PA TIL) : (a) Yes 
Sir. 

(b) The Government of India bas set 
up the National Information Centre (NIC) 
in the Department of Electronics for 
auistioa Ministr~s/DepartmeDt8 of the 
Government of lndia in organising and 
developing information systems. In 
pursuance of this, NIC installs he 
neceuary computer hardware, develops the 
required computer software, develops and 
maintains databases, assista in computer. 
aided analysis of data and gives training to 
Government officials and staff in computer 
and systems analysis methods. 

During the first phase NTC installed 
25 computers in various Government 
buildings in Delhi connected to a latle 
bOlt computer in the form of a network. 
It developed more than 1 SO databases for 
the Central Government Depa~tments. In 
the second ph~se, this network called. 
NICNBT, iii beinl expanded at rCliooal 
lovel with super/large mainframe computers 
located at Delhi. Puno,' 8bubaneswar and 
Hyderabad. In addition, the network .will 
have -mini/super-mini computers situated 
in the Stat'. capitals aDd. some otber 

importaQt c,itiea. It i. '. pro~, ,to 
. conncct theso COOlputcrl . tbro~'&b 
satellite communic,adon ."tem'. : It is 
propOsed to just',U Imaller computers at 
the district levol. Initially •. 100 district. 
will be covered with small, oomput,rs 
connected to micro' earth at ati on.. This 
will be di.tri~ted uniformlly over the 
entire country. Small computers ita ot~r 
districts win be added prolreuively .1 ttle 
need is felt. Tho r:aiODtl leVel and 
State' level computers win be installed by 
the end 0' 1986 and the district level by 
the end of 1981. 

(c) Yes Sir. 

(d) The computer network·, wouJd 
facilitate the MJnJ'trieslDepartment. to 
exchange timely and accurate inlor. 
mation. This will facilitate the Ministries 
to compare and correlate information! 
performances in much faster and accurate 
way. It wHJ enable to monitor the 
performances and identify lacunae. These 
would facilitate the Government to find 
more cost-effective solutions to tbe various 
problems and situations. 

[Trlllldtttlon] 

Arrest of foreigners withoat ,Isas 

4078. SRR! PARASRAM BHAR. 
DWAJ : Will the Minister of HOME 
AFFAIRS be pJeased to state : 

(a) the number of foreigners, without 
their vilaS, arrested by Government durin. 
the last six months in Jammu and Kalbmir, 
Oujarat. Rajastban, Punjab and Kera)s 
separately; 

(b) the numb~r of Pakistani citizens 
out of them; 

(c) whether lome of the Paki,tani 
citizens have been found to be 'enaaaed in 
communal riots and violent and bl'utal 
activities; and 

(b) if 80, the' remedial steps taken by 
the Government in 'this rellrd ? 

THB. M1NlSTBIl OP STATS IN THE 
DBPAl\ TM8NT Of IN't'Bl\NAL 
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ssCutUTy'(SHRt A'R.UN NE'HltU) : (a) to ',(a)~' lofortnation is "eint collected and 
win be laid 0,0 the Table of the House. 

ADo •• I1.ree PIa.taUon Programme 

40'19. SHRI PARAsaAM BH,AR-
DWAJ Will the PRIME. MINISTER 
be pleased to state: 

la) whether in connection with annual 
tree plantation programme, Government 
have received certain recommendations of 
the "Study Team on Firewood" apoointed 
by Planninl Commission; 

(b) if so, the details thereof; and 

(c) the progress mad~ in this regard 
during the past three year, years-wise ? 

"THB MINISTER ,OF STATE IN THB 
MINISTkY OF ENVIRONMENT AND 
'FO&EStS <SHRI Z,R. ANSARI): (a) and 
(b). Yes, Sir. The, repOrt of the Fue)wooc1 
Study Committee, reloased by the Planning 
Commission in Marth. 1982. bad reco. 
mmended stepping up the aDDuai fuelwood 
plantation programme upto 1.S million'" 
hectares per year during the n,ext 10 years 
to meet the 'projected fuelwood needs, by 
developing fuelwood farming as a major 
agro"forestry farming system. 

(c) Afforestation under the 20 Point 
Programme includes a major component of 
fuelwood trees. The detai1s of achieve-
ments during the last 3 years i c. 1983.84. 
to 1985-86 (includiog the distribution of 
seedlings under the Faem Forestly Compo-
nent) are as follows :. 

------------------------------------------------------------------
Year Total afforestation 

Seedlings ~quivalent 
Farm Forestry 

~o. of "'Equivalent 
in lakhs. in million ba. seedlings area in miJJiOD 

distributed ba. 
in lakhs. 

1983-84 24171 1.21 11866 0.59 

1984·85 26366 1.32 12751 0.64 

1985.86 30201 LSI 13913 0.69 
-~~----~----------------.--------.------

* 2000 seedlings is nationally taken as equivalent to one 
hectare. 

Colleetion of Empty Shell of Bombs 
From Areas near Military 

Flrlea Ranges. 

4080. S.HRI SHANTI DHARIWAL: 
Win tbe Minister of DEFENCE be 
pleased to stated : 

(a' the system followed in regard to 
collection of ,empty shells of bombs frOQl 
the areas near to military firinl ranges; 

(b) whether any incidents of collet-
tion of shells by chHdern have come' to 
light several· ,times~ 

(c) tbe llumber ,of accidents resulting 
therefrom wbich came to the notice during 

the last three years and action taken by 
Government so far in this matter; and 

(d) if no action has been taken, the 
reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (SHRI 
ARUN SINGH) : (a) to (d). During prac. 
tice firing, shells explode in the target area 
breaking up into small metal fralments 
which are scattered oover a very larl~ area. 
Its collection by tbe Army is not considered 
to be COit effective. However, as far as 
possible, unexploded shells and grenades arc 
ide·ntified and detonated. 

There have been incidents of childl en 
entering to the firing range area for calloc-
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tiOft of metal 8.er~p. unautboriacdly. Som~" 
times accidents. do oC(;ur when they conec~·· 
unexploded shell, and grenades. Dutjng 
the Jast ·tbree years. 23 accidents lovolvina 
civilians including chitdren were reported. 

All possible measures are taken to 
ensure that civilians including children do 
Dot enter the range area during firing. But 
as tbo. ranle areas are vast, it is not alwaYI 
possible to prevent cntlY of civilif.lns after 
firing has taken place. 

Exodus of Hindus from Pakistan 

4081. SHRI SHANTI DHARIWAL: 
Win the Minister of HOME AFFAIRS 
be p)ensed to state: 

(a) whether Government are aware of 
the large scale exodus of Hindus info India 
via Rajasthan border; 

(b) if so, the steps taken so far to 
deal with the situation and the arrange. 
ments made for their rehabilitation, and 

(c) if not, th~ reasons ther~f(lr 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECURITY 
(SHRI ARlIN NEHRU): (a) No large 
scale exodus of Hindus into India via 
Rajasthan border has come to the Dotke of 
the Government of India recent Jy. 

(b) and (e). Does not arise. 

[English] 
Aff.restation sehemes in Billar 

4082. sHat RAM BAHADUR 
SINGH: 

SHRI YOGESHWAR PRASAD 
YOGESH: 

Will the PRIMT MlNISTER be pleased 
fC state: 

(a) whether .'Bihar Government have 
submitteed any plans or scheme,s for 
afforestatioD; 

(b) it so, the details thereof; .and 

(c) .how much area is propOsed ·to .~ . 
taken up for attorestat.ion in Bihar 'd~r:anl'· 
the Seventh Five Year plao period t. 

TIlE MINISTER OF ST A TB IN THB 
MINISTRY OF EN·VIRONMENT AND 
FORESTS (SHRI Z. R. ,AN.SARl) : (a) 
No, Sir. 

Afforesta tion i~ a State Subject and the 
Slate Government is competent to prepare 
and implement afrorestati'on schemcs/plan~ 
using the secteral Plan outlay for the fores· 

'. to' sector and allocation under the centrnl1y 
sponsored schemes. 

(b) Does not ,,~risc. 

(c) Bihar Govcrnnlcnt has proposed to 
afforest 2,81,800 ha. of wasteland 6040 
K.M. strip plantation during the VII Five 
Year Plan. Details are as under :-

TYPE Area (in ha.) 

I. Degraded forest land and 
village commonlands 
under afforestation sche-
files, NREP and RLEGP. 99000 

2. Private land, through 
farm forestry. 1,60,300 

3. Government wasteland. 22.500 

4. Strip plantation along 
canals, roads and Rail .. 
wayJine. 6,040 Knls. 

Shifting of Firing Practice Range 
Gujarat to Rang of Kutch 

, 
4083. SHRJ DIOVIJAY SINGH: 

Will the Minister of DEFENCE be 
pleased to sta te whether Government pro-
pose to shift firing practice range near 
Tikar, Gujarat 10 areus in the Rana of 
Kutch further away from human habitation 
to check untoward acciderts ? 

TflE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RESEAR.CH 
AND DEVELOPMENT (SHRI ARUN 
SINGH) : There is no proposa,l to shift the 
field firing rUPle near Tikar. 



, 2O-Po,lnt proaramme in Kar Defaka 

40,,4. SHRI H.B. PATIL : 
'SHlI NARSING SURYA· 

WANSHl: 

Will the Minister of PROGRAMMB 
IMPLEMENTATION be pleasf.~d to statc : 

(a) whether Central Govcrnment have 
made any study regarding the progress 
made in ,relation to the imple,mentarion of 
the 20.point Programme in Karnntaka; 

(b) if so, whether the implementntion 
of the 20 .. Point Programme in Karn~taka 

is far from satisfactory; nnd 

(c) if so, whether Union, Government 
have written to the Government of Kama-
taka to accelerate the pace of implemen" 
tatien of the Programme ? 

THE MINISTER OF PROGRAMME 
IMPLEMENTATION (SHRI A. B. A. 
GHANI KHAN CHOUDHURY) : (a) Yes, 
Sir. 

(b) No, Sir. 

(c) Minister of Programme Implemen-
tation has written a Jetter to Chief Minis-
ters of all States including Karnataka poin-
ting out items under which the States' per-
formance was not satisfactory and advising 
them to speed up their performance in 
those items. 

Special Schemes for Development 
of Consumer Cooperatives in 

Urban areas in Se,'enth plan 

4085. PROF. NARAIN CHA~D PARA· 
SHAR : Will the Minister of FOOD AND 
CIVIL SUPPLIES kindly refer to the ans-
wer given to Unstarred Question No. 1148 
dated 7.3.86 regarding sp~cial scheme for 
development of consumer cooperatives in 
urban areas in Seventh plan and state: 

(a) tbe reasoos for providing no special 
assistance under Centrally Sponsored Scbe-
mes for development of Consumer Cooper~· 
tives in the urban nreas for setting up of 
few outlets during the Sixth Five Year plan 

Written A"swerJ .:.t.J4 

period of the States of Himacbal Pradesh, 
Man,ipur, NagaJand, Tripura t Sikkim Dod 
the Union Territories e.<cept Delhi; and 

(b) whether these States would be given 
necessary assistance during the Seveoth Fire 
Year pllo ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND MINI. 
STER OF STATE IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI 
A. K. PANJA) : (u) Under the Centrally 
SpDnsored &cheme for Development of 
Consumer Cooperatives in Urban Areas, 
assistance is provided for sctting up of 
retail outlets on viable projects wen! recei-
ved from these Sta test Union Territories for 
such assi~tancc. However, financial assis· 
tance has been provided under the Scheme 
for rehabilitation of the State Federation in 
Nagaland during 1984.85. 

(b) Yes, Sir. Manipur and Alunochal 
P1Clde&h have been assisted during the 
current Five Year Plan. All the Statesl 
Union Teritories have bc\!n impressed upon 
by the Unicn Department of Civil Supplies 
to take alivantage of the Central Sector 
Scheme tor strengthtning af cooperative 
consumer movement. 

Projects Pending Forest CJearance 
LD 'J amil Nadu 

4086. SHRI P. KOLANDAIVElU 
Will the PRIME MINISTER be plCBtied 
to state : 

(a) whether proposals for forest clea-
rance for constructing dams and laying of 
roads in Tumii Nadu have been receivod by 
Union Government; 

(b) whether many schemes arc nol 
being implemented in time due to the delay 
in givinS forest clearance; and 

(c) the reasons for the undue delay 1 

THE MINLSTER. OF STATE IN THE 
MINISTRY OF ENV lI~ONMENT AND 
FORESTS (SHRl Z.R. ANSARI) ; (a) 
Yes, Sir. 

(b) No, Sir. 

(C) Do,es not arise. 



.R~essi~n iq Flo~r Mill aNslr)' 

4'.0.81. SlilU P _ K.OLANDAIVELU i 
W ill tn~ MllllSt.e[ of FOOO AND 
Cl VIL ::'UPPLla~ be pleased to state :. 

(a) whether the Flour Mill lradustrY is 
in rCCC$Slon; .and 

(b) if so, tbe steps proposed to' mate 
tbe industry viable '1 

THE MINISTER Of STA TB IN THE 
MINISTRY OF PLANNING AND MINI" 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CiVIL SUPPLIES. (SHRI 
A.I<., PANJA): (al : No, Sir. 

(b) Docs not arise. 

Salary of Fariuhy Members of Institutes 
Engaged in Training of Grade 4 A' Officers 

4088. SHR.I ANAND SINOH: Will 
tbe PRIME MINISTER be pleased to 
state : 

(a) whether the Prime Minister bad 
instructed the various Ministries for an 
increase in the gross salarY of faculty. 
'members of the Ins~itutes engaged in train· 
ing of Grade 'A' officers and above; and 

(b) if so, the action taken by the 
Ministries in this regard ? 

THB DEPUTY MINISTER IN THE. 
MINISTRY OF PERSONNEL, PUBLIC 
GRIEVANCES AND PENSIONS lSHRl 
B. S ENGTI): (8) At the instance of 
the Prime Minister, guidelines were issued 
by this Ministry to all tbe Ministriesl 
Departments of the Ocivt. of India for 
gaot of incentives to tbe faculty of train. 
ing institutions under their control. A 
copy of this Ministry's O. M. No. 
120 17/2/86.Trg. (TNP) dated 7th February, 
1986 issued in this connection is laid on 
tbe Table of the llousc .. 

[Placed in Library. See No. LT·3t17/86~] 

(b) Orders have already been issued by 
this Ministry in respect of the lal Bahadur 
Shastl'i .. National Academy of Ad·ministra· 

tion. Mus80ario. Und .• tbt. ·O~M. ~,citc'd 
above" the Ministd~fr' .Departments o·r the 
Oovt of' lndia J\av~ to keep,'tbil Ministry 
informed of·the a·cHon 'taken in this re.ard 
from time to time. ·So· far, tbil Ministry 
has been intimated 'of the issue of order. 
by the Deparlmcmt of .,Post., Miniatl')' of 
Communications io pursua.Dce of the luide· 
linc:s coqtaioed in 0 M. cited above. 

Assessment of Reser ..es, of.Madpne.e 
Nodule. in Indiaa Ocean 

4089. SHR.IMATI JAYANTI PAT-
NAIK: Will the PRIME MINJSTER. be 
pleased to state : 

(a) whether any assessment has been 
made of tbe prc!sent reserves of manpeese 
nodules in Indian Ocean; 

(b) if so, the extent of present reserves 
of manganese nodules accordins to the 
latest e.stimate; 

(c) whether Government have any pro-
posal to adopt modern mining technololY 
for the exploration of these manlancac 
nodules in the Indian Ocean; and 

(d) if so, the steps taken in this 
regard ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO" 
LOGY AND IN THB DEPARTMENT OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(&HR.l SHIVRAJ V. PAT1L): (a) Yes, 
Sjr. 

(b) The present reservFs or manganese 
nodules. in the. Indian Ocean are estimated 
to be 0.1 S triJ lion tonnes. 

(c) and (d). Modern technology rOt 'he 
exploration or mall'anese nodules in tbe 
Indian Ocean is already beiDa uSed. .Steps 
towards ·developina. modern mining techno-
logy would be taken up aflcr a particular 
mine site bas been allotted by ~he Prepara-
tory Commiasion of th(: International Sea-
bad Authority to India. 



" 'Securify Belt Aloa, the B,or'er 

409'0. 'DR', B,. L. SHAILESH : WiU 
tbe M4\iater of HOME AfFAlkS be 
pleased to state,: 

GoVernment itself. It has under.~ken a 
number of trairiiD" programmes for the 
Government and other organisa tions' in the 

,usc of computers. It is also assisting the 
State Government in identifying areas where 

('a) whetber Governmeo't propose to 
create a lecurit)' belt on the entire Indo-
Pak land border as well as in the North-
Bait; 

(b) if lOt, when it will be implemented? 

, computeri$ution will have maximum bene-
fits. The Centre also has initiated activities 
for the'development of software for export.. 
National Informatics Centre also has set up 
its Eastern Regional Cell at Bhubaneswar 
and has initiated development of Informa. 
tion Systems for the States. 

Acquisition of Modern Aircraft for 
Coast Guard (c) whether it will be IU8rdtd only by 

the deployment of central forces; and 4092. SHRIMATI IAYANTI PAT-
NAIK: Will the Minister of DEFENCE 

(d) the step' beinl taken to speed up· be pleased to state: 
action in the matter? 

THB MINISTER OF HOMB AFFAIRS 
(S. BUTA SINGH): (a) to (d). The 
matter i. under examination for the lodo,-
Pak lard border. 

Development of Computers 

4091. SHRI HARIHAR SOREN: 
Win the PR.IME MINISTER be pleased to 
state: 

(a) wbether Government have taken 
steps for the use and development of 
computers in different States; 

(bi whether Computer Application 
Centre bas been set up in Orissa; and 

{c) if 10, tbe details of specific works 
undertak.en by Computer Application Centre 
let up in Orissa , 

TAB MINISTER. OF STATE IN THE 
MINISTRY Of SCIENCE AND TECHNO- . 
LOGY AND IN THE DEPAR.TMENTS OF 
OCEAN DBVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHIVR.AJ V. PATIL) : (a) Yes. Sir, 
Government bal taken steps for'tbe use and 
,a,plication of, Compu~er" in different 
State,s. 

(b) Yea, Sir. 

(e) Tho Compoter AppUcatioD Centre 
10 Or .... b .. · beoQ .tt .ep by tho Otilta 

(a) whether Government have a pro-
posal to strengthen tbe Coast Guard to 
help the authorities !o:., check smuggling; 

(b) if so, the specific steps taken for 
acquisition of new, modern and sophisti-
cated aircraft (or the coast guard; and 

(c) lh e other steps taken to expand and 
strengthen the coast guard? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF DEFENCE RE. 
SEARCH A"ND DEVELOPMENT (SHRI 
ARUN SINGH) : (0) Yes, Sir. 

(b) Sophisticated and modern aircraft 
have recently been a(quired for the Coast 
Guard. More modern aircraft 3re beiDI 
acuqired for the Coast Guard to strengtben 
its aerial surveillance efforts. 

(e) In addition to (b) nbove, new 
ships/vessels fitted with modern al"d 
sophisticated systems are also being induct. 
ed to exp~nd the force level of the 
Organisation. Expansion of the Coast 
Guard Organisation is also ensured by 
settinl up of additional District Head. 
quarters, Stations, Air, Enclave and Air 
Stations all along the Coast of India. 

Lieensing Macbanism (or Integrated 
Sugar Project 

4093. DR. B. L. SAILESH : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to stl:te : 
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(8) wh~\ber b.is Ministry is evolvinl an 
alternativ¢ licensing tnllcbanism by which 
integrated SUI.U ,projects could be set up 
in the country; and 

• b) if 10, the broad outlines of the ,pro-
posed scheme to boost integra ted sugar 
plant.s and the various spherea it is expect ed 
to cover? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND. 
MINISTER OF ~TATE IN THE 
MINlsrRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
No, Sir. 

(b) Does not arise. 

[Tr4"dation] 
'Progressive Use of Hindi in Ministries 

4094. SHRI CHINTAMANI JENA: 
Win the Minister of HOME AFFAIRS be 
pleased to state: 

(a) whether the Official Language 
Department issues annual progr'lmmes 
regarding progressive use of Hindi every 
year; 

(b) whether under tbis programme, 
Ministries/Oepartments have to in~pect at 
least to offices every year to ensure 
progressive use of Hindi there as per tbe 
targets laid down in t his regard; 

(c) if so, the number of offices inspect .. 
ed by each Ministry during the Jast three 
ycars; year-wise; and 

(d) whether any Ministry/Department 
has not complied wi th these instructions ? 

THE MINISTER OF HOME AFFAIRS 
(s. . BUTA SINGH): (a) and (b). Yes, 
Sir. 

(c) a.nd (d). In the Annual Programme 
for t 986.87, wbich bas been forward to aU 
the Ministries/Departments of Government 
of India, a new proforma for furnishing 
quarterly info~ation relating to the pro. 
Ireslive wse of Hindi bas been prescribed. 

Ministries/Departments are .now· required to 
s.¢od information reaurdina inspections of 
their n ttached and su·bordinate offices by 
them to Dtpartmen't of Official Laoillaae 
for security. Such information was not 
being collected in tbe Department of Offi~ial 
Lanausle in the past. 

[E",li~h] 

Use of State Embleu:s In Stationery 

4095. SHRI DJNESH &INGR: Will 
the MinistC'r of HOME AEFAIRS be pleased 
to state : 

(a) whether there are any rules 
regarding the use of State Emblem by the 
Central Government and the State Govern-
ments; 

(b) whether design, placement and 
colour area also fixed for usc of the emblem 
in stationer!; and 

(cl which is tbe aleney to ensure 
adherence to the rules and to prevent its 
misuse? 

THE MINIS1ER OF HOME AFFAIRS 
(S. BUTA SINGH) : (a) Orders resarding 
the use of State Emblem by the Central 
Government and the State Governments 
have been issued. 

(b) Y es, Sir. 

(c) The use of State Emblem for the 
putpase of any trade, bu;;iness, call ins or 
profession or in the title of any patent, or 
in any trade mark or design, \\ ithout the 
prior permission of tbe Central Government, 
is an offence under the Emblems and Name.s 
(Prevention of Improper Use) Act, 1950. 

Profit/Lo,selln Super Bazar 

4096. SHit I HAFIZ MOAD. 
StDDIQ : Win the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) whether overhead expenditure of 
SUPer Bazar is far too excessive when com-
pared with Kendri)'a Bhandari 
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(b) if so, the details of tb'c overhead 
eXpCllses of Super Bazar \'luring the last 
three years head .. wise with annual sales turn 
over' and profits earned during these three 
year. separately; and 

(c) steps taken to tone up the function-
ing of Super Bazar ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MJNITSER OF STATE IN THE 
MINISTRY OF FOOD AND CIV1L 
SUPPLIES (SHRI A K. PANJA) : (a) The 
overhead expenditure of Super Bazar, when 
compared to Kendriya Bhandar, is slightly 
higher but not too excessive as could be 
seen from the statement given in Statement .. I 
below. 

(b) A Statement showing the details of 
sales, overhead expenses and profit earned 
by Super Bazar is given in the Statement-II 
below. 

(c) . Super Bazar has a regular pro-
gramnle of its expansson by openiDI 
branches. In addition, it runs 7 J mobile 
vans including fruits and vegetable vans to 
cover arear. where there is no regular branch 
of Super Bazar. Self·service system is beiDI 
extended to more and more branchea 
wherever feassibte. It has streamlined its 

purchacse policy.according to which it has been 
making purchases directly from the manu-

facturers and obtain the best terms. It has aJso 
streanl1incd its personnel policy by revisin. 
the service and conduct rules of the emplo. 
yees to ensure greator efficiency and to 
safeguard the interests of the employees. It 
has intT oduced a ttyslenl of regul~r inspec-
tions of its branches to check the availability 
of essen1ial items and incidence of 'stock 
out t

• ' All these measures have resulted in 
increasing sales turnover which were Rs. 
39.09 crores io 1983-84; Rs. 44.32 crores 
in 1984·85 and Rs. 66.35 crores in 
1985 .. 86. 

Statement-l 

1981·82 
Super Kendriya 
Bazar Bbandar 

Super 
Bazar 

10 82 .. 83 
Kendriya 
Bhandar 

(Rs. in lakhs) 

Super 
Bazar 

1983-84 
Keodriya 
Bhandar 

Sales 2340.92 444.00 2826.07 617.38 3909.09 946.54 

Total 214.69 61.04 255.71 6 t .04 

Income (9.17) (13.75) ('').05) (9.89) 

Total 195.50 41. 77 419 .68 41.77 

expenditure (8.35) (9.41 ) (7.17) (6.77) 

Net 19.,9 19.27 36.03 19.27 

idcome <0.82) ( 4.34) (1.28) (3.12) 

N.B. Figures shown in brackets are perc~ntage to Sales. 

---~ .~-'~ _ ... __ . __ ... -

1 

Sales 
Cross profit 
Milc. Receipt 

total 

1981 .. 82 

2 

2340.92 

169.72 

44.97 

214.69 --+--

Sta tement .. ll 

1982.83 

3 

2826.07 

205.24 

50.47 
..-. __ ---............... 

255.71 ---

337.13 87.75 . 
(8.62) (9.27) 

278.68 56.22 
(7.13) (S .94) 

58.45 30.52 
(1.50) (3.33 ) 

Audited Figures 
(Rs. in ] akh) 

1983.84 

4 

3Q09.09 

287.9S 

49.18 

337.13 
............... _ .......... 
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,Total expenditure 

(a) Batabliabment 

(b) R.ent 

(c) Interest 

,(4) Others 

Net profit 

2 

195.$0 

11 %.67 

16.18 

23.19 

43.46 

} 9.19 

Licences to vea/vep 

4097. DR. B. R.. SHAILESH: Will 
the PRIMB MINISTER be pleased to 
atate : 

(a) wbether Government propose to 
inue licen.ces to the manufacturers of VCRs! 
VCPs in the country; and 

Cb) ir so, the nafles of the applicants, 
the capacity, location of the proposed units 
and details of their foreign col1aborations ? 

THB MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS OF 
OCEAN DEVELOPMENT, ATOMIC 
ENERGY, ELECTRONICS AND SPACE 
(SHRI SHlVRAJ V. PATIL): (a' and (b). 
Government had invited applications for 
manufacture of VCRs/VCPs from interested 
entrepreneurs. Oovernment bas yet to ta ke 
a final decision in this regard. 

Senas Opening In Delhi 

4098. SHill SYBD SHAHABUDDIN : 
Will the Minister of HOME AFFAIR.S be 
pI eased to state : 

(a) tbe particulars includiol estimated 
Itreolth of the various Senas that are 
operatina io tbe Union TerritorY of Delhi. 

(b) whetber any of these Senas or 
Members tbere of ba\1e been involved in 
dot Ins or socia) violence in any forPl; and 

\: I 

3 4 

219.68 218.68 

130.89 162.61 

17.71 1'.S6 
15.43 14.54 

SS.6S 83.97 

36.03 58.45 

(c) whether Government bave any pro~ 
posaJ to ban these Senas or at least to ban 
the carriage of potentially murderous 
weapons in public by their members? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATES \SHRI 
GHULAM NABI AZAD) : (a) The follow-
ing Seoas have come to the notice of Delhi 
Police: 

Name (If tbe Sena 

1. Rasbtriya Hindu Shiva 

Estimated 
strength 

Sena 500 

2. Hindu Shiv Sena 200 

3. Adam Sena 3000 

(b) Some members of one of t.he Senas 
,were involved in a caSe of riotiol. 

(c) Action will depend upon tbe activi. 
ties of such oraanilation. 

Ratlonallsfnl Procedures of Formula tiD, 
Anoual Plans 

409~. DR. B. S. SHAILESH: Will 
the Minister of PLANNING be pleated to 
state : 

(a) whether the Plaoninl Commission 
have a pro'pola) to streamline the process 
rel.tin. to the formulation or the annual 
plans of the States and 'Onion Territories; 
,and .. , 
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. (b) if ,so, the broad outlines of the 

prop"$l and when it is likeJy to be imple" 
mented' 

THE. MINISTER OF STATE IN THE 
MINISTR. Y OF PLANNING AND 
MINIS1'ER. OF STATE IN 1HE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHill A. K. PANJA): (a) 
Tbere i. DO such proposal at preaent. 

(b) The Question does not arise. 

Recrultmeat Ollces in Bibar 

4100: SHRI SYED SHAHABUDDIN: 
Will the Minister of DEFENCE be pleased 
to state: 

(a) the number of ]awans recruited 
from Bihar during 1985-86; 

(b) the location of permanent recruit-
ment offices in Bihar; and 

(c) the names ot other places in Bihar 
visited by Ilecruitment Teams during tb. 
last three years together with the number 
of persons who applied and who were 
recruited in each such p1ace? 

THE MINISTER. OF STATB IN tHB 
DEPAR.TMENT OF DEFENCE 
R.ESEARCH AND DEVELOPMBNT· 
(SHRI ARUN SINGH): (a) It will not be 
in the public interest to disclose tbe infor. 
mation. 

(b) There are five recruiting offices in 
BihJr at Danapur Muzaft'arpur, Ranchi, 
Oaya and Katihar. 

(c) Details of places visited during the 
last three years are indicated in the 
~tatement below. It wHl, however, not be 
in the public interest to disclose the infor-
mation regarding number of applicants and 
those recruited. 

Statement 

NameofBRO Places visited 

-------------------------------------- -------------------------
RO (HQ) 
Danapur. 

BRO, Rancbi 

BRO, M uzaffarpur 

BRO, Gaya 

BRO, Katibar 

Oaya, Bbagalpur, Mukhama, Oopal Oanj, Naiaeda, 
Mungher, Aurangabad, Newada, Bhojpur, VCishali, 
Siwan, Saran. 

Oumla, Palamu, Singhbhum, Lobardaga, Dhanbad. 
Giridih, Hazaribagh. 

East Champaram, Begusarai, Sharsa, Gopal Ganj, 
West Champaran, Madhubani, Sitamolhi, Siwan, 
Chhapra, Samastipur. 

!t.ohtaJ, Palamu, Nawada, Gaya. Aurangabad, 
Nalal~da. 

Dumka, Oodda, Monger, Devghar, Khagaria, 
Madhopura, Sahrasa, Khagaria, Devp8r, Dumka, 
Oadda, Bcgusarai, Monger, Bbagalpur, Sabibg8o;. 
Sabana, Madhopura, Begusarai, Saharsa, DeVlbar, 
Sahibaanj. 



Statehood t" Arunachal Pradesh, Goa 
and POlldlcberry 

4101. P:ROF. NARAIN CHAND 
PARASHAR: 

SHRJ KAt .. I PRASAD 
PANDEY: 

Will t,be Minister of HOME AFFAIRS 
be pleased to state : 

(a) whether Government have consider-
ed tbe demand for the grant of Statehood 
to Arunachal Pradesh, Goa and 
P ondicherry; 

(b) if so, the decision taken by 
Government on these demands; and 

(c) if not, the likely dale by \\<hich a 
decision will t.e taken keeping in view of 
the decisIon to grant S\3tchood to 
Mizoranl? 

THE MINISTER OF 5TATE IN THE 
DEPARTMENT OF STATE (SHRI 
GHULAM NABl AZAD): (a) to (c). 
Suggestions for grant of Statehood to these 
Union territories are ~ing received from 
time to time. These are considered keeping 
in view the totality' of circu(1ls tances and 
other relevant factors. 

Misuse of LTC by Employees of Delhi 
Municipal Corporat inn 

4102. SHRI SYED SHAHABUDDIN : 
Will the Minister of HOME AFFAIRS be 
pleased to sta te : 

(a) whether Government are aware of 
the reports that over 5500 cmp)oYo!es of 
tbe· Municipal Corpor~tion of Delhi have 
drawn nearly Rs. 1 S crore under the 
Acheme of leave TraveJ Concess ion by 
;ubmitting false vouchers; 

(b) whether it is a fact that the C orpo-
ration· has decided not to take any action 
agaist such empJoyees but to permit them 
to refund the amount taken by them 
without e~en charging any interest; and 

(c) whether the concessions will upply 
to current LTC advances taken for the 
previous years which w~re subsequently 
relularised 1 

Wrltt,n A"'.',8· 2'48 

THB MINISTER OF STAtE IN THE 
DePARTMBNT OF 'STATE (SgRI 
GHULAM NABI AlAn): (a.) and (b). 
Yest'Sir. 

(c) The current advance wilJ be pro~ 
cesscd as per luI es. 

Eviction Operation in Assam 

4103. SHRI ABDUL HAMID: Will 
the Minister of HOME AFFAIRS be pleased 
to state: 

(a) whether Government are aware of 
large scale eviction of Indian citizens 
belonging to minority communities going on 
in Assam without n1 aking alternative 
arrangements; 

(b) whe;:thcr the Government have 
received representations from vurious 
organisution jn Assam about illegal and 
arbitrary eviction operation in Assam; 

(c) whether the Government have taken 
up the matter of eviction and making alter-
native arrangements with the Government of 
Assam; and 

(d) if so, details thereof 1 

THE MINISTER OF ~TATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD): (a) to (d). A 
l'umber of representations from various 
organ;satiol~s in Assam, including those 
from minority communHie~, have been 
received, complaining of eviction operations 
being undertaken by the State Government 
of Assam. The State Govel nment with 
whom the matter was taken up have stated 
that action to prevent encroachment of 
Government lands in Tribal Belts and 
Blocks is beiDg enforced in accordance with 
the relevant ch\use of the Assclln Accord 
and the unauthorised encroachers, irrespec" 
tive of their c~ste and community, are being 
evicted os per law in force. However, the 
State Government have been impressed upon 
to evoive remedies which may be fair, pro-
per and just all sectioDs of the society. 
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'arally.Broaflht Above Poverty Line in 
Delbi 

4104.· SHRI KUNWAR RAM: Will 
the Minister of PLANNiNG be pleased to 
state : 

(a) tbe number of fumilies below 
poverty line in Delhi us in the beginning 
of Sbtth Plan; 

(b) the steps taken during Sixth Plnn 
to raise them above poverty line; 

(c) the number of f;lmilics cut of them 
which crossed the poverty Hnc; and 

(d) the steps proposed to ra ise the 
remaining families above the poverty line? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 

Programme Unit 

MINISTER OF 8T ATE 1 N THE 
MINISTRY OF FOOD AND (IVIL 
SUPPLIES (SHRI A. K. PANJA): (a) 
The estimate of number of families below 
the poverty line only for Delhi in the 
beginning of the Sixth Pive Year Plan is not 
available. However, based on the 32nd 
Round of Household Consumer Expcndi! ure 
Survey by the N. S.S, O. the number of 
persons below the poverty line jn Delhi in 
the year 1977.78 was 9.7 lakhs. 

(b) Besides, other development pro-
grammes, a number of dIrect anti.po\erlY 
pl<'grammes were in operation in lndia. 
including Delhi, viz, the Integrated Rural 
Development Prognnnme (lRDP), National 
Rural Employment Programme (NREP) 
and Rural L~Hldless Employment Guurantet 
Programme (RlEGP) which aim at assisting 
the rural p(lor to enable them to cross thg 
poverty line. The target 8tld achievements 
of these programmes in Delhi in the Sixth 
Plan are indicated below: 

----,_,---- ----------
Sixth Plan (1980 .. 85) ---- .... _--------

Target Achievement 
----------_ .. _-------_._-- ... _--_ .. _----------_._ 
1. IRDP No. of Families Assisted 15000 16845 

2. NREP Lakh Mandays Employment 
Generated 

0.90 0.40 

3. RLEGP Lnkh MandaY5 Employment 
Generated 

0.10 0.20 

---------~----.----... --.--.--~ .. -. 

(c) The estimate of persons below the 
powerly line only for Delhi at the cnd of 
the Sixth Plan is not availabJe. However, 
on the .basic; of 38th Round of Household 
Consumer Expeflditure Survey by the. 
N.S.S.O, the number of persons below the 
Poverty line in pelhi in 1983-84 was 7.7 
lakhs. Thus, 2 lnkh :persons crossed the 
poverty line in Delhi between 1971 .. 18 and 
1983 .. 84. 

(d) Besjdes, the overall' development 

strategy, the poverty aJIeviation progrnmmes 
in operat ion in the SiXlh Plu n are being 
continued at an accelerated pace in the 
Seventh Five Year Plan. No specific State" 
wise targets have been fixed for these pro .. 
grammes ;n the Seventh Plan ~.S a \\ hole 
but only annuul targets for Ihe rc"pective 
aonual plans. In so f:1£ as Delhi is concern-
ed, the targets and achievements in the 
first 2 years of the Seventh Plan Le. 
1985.S6 and 1986-87 arc indicated below: 
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Proaramme Unit 1985.86 t 986·81 ----_._--
Tarlet Achievenlcnt Target Achievement 

,. ---, , "",,.,--_ .... _,---_--
1. lROP No. of families 

assisted 1293 1882 5100 161 

2 t NREP Lakh mandays 
e,mployment 
generated 

3. RLEGP Lakh mandays 
employment 
generated 

0.60 

0.58 

0.28 

0.32 

(upto 8.7.86) 

2.28 0.09 
(upto June, 1986) 

0.24 0.08 
(uPto June, 1916) 

------------------.... --.- . _._----... ..._,.,._. -.. ~ _ .. ....", ... 
Ordnance Factory in Bihar 

410;. SHRI G. L. DOGRA : : 
SHRI P. NAMOYAL : 

Will the Minister of DEFENCE be 
pleased to state: 

(a) whether Government propose to set 
up an ordnance factory at Bariyardhih Mor, 
Bihar to remove unemployment and poverty 
and for development of the area; and 

(b) if so, by wben ? 

THE MINIStER OF STATE IN THE 
DEPARTMENT OF DEFENCE PRODUC-
TION AND DEFENCE SUPPLIES (SHRI 
SUKH RAM) : (a) ard (b).· In connection 
with the likely setting up of an otdnance 
factory, some State Governments, i~luding 
Bihar. were approached for offer of suitable 
sites. Government of Bibar have offered a 
few sites, including one in MarkacLo, 
Hazuibagh District. These sites are being 
evaluated, aJoDawith otbers, in accordance 
with the prescribed procedure. 

[English] 

Patients Discbarged From Ta la Cancer 
Institute 

4106. SHRI J~NAK. RAJ GUPTA : 
Win the PRIME MINISTER be pleased 
to ,state: 

fa) wh:ther some of the cancer patients 
of Tata Cancer Institute in Bombay have 
been discharged; 

(b) if so, the reasons thereof; 

(c) the alternative arrangements made 
for their treatment? 

THE M1NISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH. 
NOLOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERGY, ELECTRONICS AND SPACE. 
(SHRI SHIVARAJ V. PATIL) : (a) Tata 
Memorial Centre is a National Centre for 
Research, Education and Comprehensive 
care of cancer patients. A larae number 
of p3tients are admitted and discharged 
everyday in the normal course. 

(b) and (c). Does not arise in view of 
(a) above. 

Uttar. Khandl Movement in Eastern 
Region 

4107. SHRI NITVANANDA MISR.A : 
Will the Minister of HOME AfFAIRS be 
pleased to state: 

(a) whether a- Uttara Kbandi move-
m~nt is brew ing ill the Eastern resion of 
the country to carve out a distinct unit 
comprisinl Darjeelilll, lalpailurl and 
Koochbehar; I 
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(b) if 10, wbat is tbe nature of tbe including a proposal to reduce tbe number ' 
mov.ementj of judles in eacb Tribunal from 3 to I. 

I'" The proposal is u'Dder consideration. 
,(c) GovernmeDt's reaction in this 

reaard? 

THE MINISTER OF STATB IN THE 
DEPAR.TMENT OP STArBS (SMal 
OHULAM NABI AZAO) : (8) Yes, Sir. 

(b) and C c). Accordinl to the infor-
mation received from the Government of 
West Benlal the Uttar Khand Oal haa been 
demanding a formation of a separate 
Kanltapur State coveriog sonle area of 
West DenIal and also the recognitio~ of 
Kamlapuri laolu8ge. The demand of 
the Uttar Khclnd Oal is mainly for tbe 
betterment of Cooch ... Rajbanshi ,ommunity 
and seeks certa in socioecononlic benefits 
for them. The Central Government and 
the State Government are seized of the 
matter. 

Amendmeat 01 the Illeial Migrants 
(Determioatlon by TribuDals) Act, 1983 

4108. SHRI ABDUL HAMID: Will 
the Minister of HOME AFPAIa.S be pleased 
to state : 

(a) whether the COD stitution of the 
Tribunals set up under the illegal Migrants 
(Determination by Tribunals) Act, 1983 
is beiDa changed b)' reducina the number 
of judles from 3 to 1; 

(bl if so, tho reaction of Government 
thereon; , 

(c) whether ASlam Government is not 
renew,inl the contract made with judae 8 
of Tribunals recruited from nutside Assnm: 
and 

(d) if so. 'the reactioD of Government 
thereto ? 

THE .MINISTBll OP STATE IN THE 
DBPARTtAENT OF STATES (SH,Rl 
OHULA,M NABI AZAD) : (a) and lb). In 
pur_co of tbe Allam. Accord. the State 
Oovernm.nt of Aa18:m have IU'IOIted 
ceJtain amendm,enta to the Incp1 Mi&la.nta 
(Determination b)' Tribunala> Act, 1983, 

(c) According to information available, 
the Assam Government have not renewed 
contracts of ou t side judges on expiry of 
the term. 

(d) The matter has been taken up with 
the St'ilte Government. 

Care of Destitute Children 

4109. SHRI JAGANNATH 
PATTNAIK : Will the Minister of 
WELFARE be 'pleased to state: 

(a) whether, there is no private resi-
dential home for taking care of the mentally 
retartded children in Delhi: 

(b) whether the keeping of a mentally 
retarded child under the exclusive care of 
a well established institution helps the 
child and parents alike; 

(c) whether Government propose to 
seek ca.operation of psychologists, 
ps)chaitrists, neuro-physicians and surgeons 
for giving parents proper guidance and to 
organise workshops for their benefits; 

(d) whether it is a fact that Govern-
ment-run institutions are a1most asylums 
for destitutes as they lack the family 
atmosph,:re; 

(e) if so, the reaction of Government 
in th is regard ? 

THE DEPUTY MINISTER IN THE 
MINISTRY OF WELFARE (SHRI 
OIRDHAR OOMANGO) : «(\) No, Sir. 
Some voluntary organisations are running 
residential homes for mentally handicapped 
children in Delhi. 

(b) Well established institutions are of 
help to mentally handicapped children but 
they cannot be substitutes for parental 
·carc. 

(c) Such cooperation is, by and large. 
8vilable ,in Government institutions. Wen· 
oJpniaed private institutions also bave 
'\l~h 1D\llti-oisciplinary staff. 
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(d) No. Sir. 

(e) Does not arise. 

Damage ofSular ift PCI Godown in 
Mabar.sbtr. 

4110. SHRI D. B. PATIL : Will the 
Minister of FOOD AND CIVIL SUPPLIES 
be pleased to sta·te : 

(a) whether sugar worth about Rupees 
2 crores has been damaged because of 
rain on 12 July, 1986 in front of godowns 
of Food Corporation of India Ltd. at 
Kalamboli, Tebsil PanveJ, Distt. Raigad, 
Mabarasbtra; and 

(b) if so, details thereor ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. PANJA) (a) No 
Sir. 

(b) Does not a rise. 

Steps to Curb Industrial Pollution 

4111. SHRI MOHANBHAI PATEL: 
Will the PRIME MINISTER be pleased 
to state: 

(a) whether Go"ernment have decided 
to ban the setting up of certain industries 
in and around cities/towns to check air and 
water pollution; 

(b) whether any guidelines have been 
issued for obtaining Permission of the 
Department of Environment before setting 
up industry; 

(c) if so, the details thereof; 

(d) what instructions have been issued 
for the industries which have already been 
established in the thickly. populated area 
fot adopting anti-pollution mea41ures to 
check further pollution? 

THE MINISTER OF STATE 1N 'fRE 
MINISTR.Y OF ENVIRONMBNT AND 

FOREsrs (SHR.I Z.R.. ANSARO : (a) Tn.: 
Gov~nnlent bave decided to restrict the 
settinl up of pol1utins industries in aDd 

, around cities/town'). 

(bJ and (c) Yes Sir. The luideJiael 
cover: 

-industrial siting criteria; and 

-preventive and control measures for 
air and water pollution. 

(d) These industries have to instal 
necessary anti"poJlutiC'n measures to meet 
the standards prescribed under tbe Water 
{Prevention and Control of Pollution} Act, 
1974 and the Air (Pre\oention and Control 
of Pollution) Act, 1981. 

Ofl'take of Rice by States Under Public 
Distribution system 

4112. SllRI MULLAPPALl:. Y RAMA· , 
CHANDRAN: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state : 

(a) the average offtake of rice by the 
States under the public distribution system 
for the years 1984 .. 85 and 1985-86; 

(b) which are the first three States with 
the highest offtake of rice during 1985-86 
and name the three States with the lowest 
offtake during that period; and 

(c) whether any efforts have been 
made to determine the causes for the low 
offtake of rice under public distribution 
system by some of the States; if so, detaila 
of findings ? 

THE MINISTER. OF STATE IN THB 
MINISTR. Y OF PLANNING AND 
MINISTER OF STATE IN THB 
MII'ISTRY OF POOl) AND CIVIL 
SUPPLIE.S (SHKI A. K. PAN'JA): (a) 
The averase Offtake of rice by the States! 
Union Territories under public distribu,tion 
system was 4.49 lakb tonnes per month 
durill8 1984-:85 and 5.04 lath tannes per 
month dudn, 1985-86. 
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(b) Tbe three States with the highest 
Gfftake of rice during 1985·86 were 
Kcrala, :Andbra P,radesh and West Bengal 
and tbose with tbe lowest Offtake were, 
Dadra and Nagar Haveli, Lakshdweep and 
Punjab. 

(c) The Offtake of rice by the States! 
Union Territories depends on a number of 
factors such as requirement of the Public 
Distribution System in tbe State and its 
coveraae, stocks already available with the 
State Government, availability in the open 
market etc. 

Acquisition of Silicon Technology 

4113. SHRI C. JANGA REDDY 
Will the PRIME MINISTER be pleased to 
state: 

(a) whether in December 1985, 
Government had received reports tbat the 
indigenous silicon, bad been certified as of 
very high quality i.e. of the electronic 
grade, by several laboratories including a 
US laboratory; 

(b) if so, reasons that prompted 
Government to pay in Feb. 1986, 
16,75,000 US Dollars to Hemlock of 
USA for the ~acquisition of silicon 
technology' • 

(c) the justification of this and an 
earHer payment of 6,10.000 US dollars to 
the .,ame foreign company, even wben 
sdmples of Indian silicon of high grade 
were being available in the country itself; 

(c) the manner in which production 
of higb grade silicon has benefited by these 
payment'l; and 

(~) when were the decisions for pay· 
ment was taken and at what level? 

THE MINISTER OF STAtE IN 'IHE 
MINISTRY OF SCIENCE AND TECHNO-
LOGY AND IN THE DEPARTMENTS 
OF OCEAN DEVELOPMENT. ATOMIC 
ENERQY,, SLBCI'ltONICS AND SPACE 
(SHRI SHIVRAJ V. PATIL): (a) to (c). 
In the period 'November 1984 to January 

198 $, Del'artment of Non-Conventional 
BneflY Sources had forwarded to Depar't. 
ment of Electronics copies of reports OD 
tests carried out by labora tories illCludiol 
one in US, on the 'PolYSilicon supplied·· by 
Mettur Chemicals, from their pilot reactor. 
These reports would indicate that tho 
material could be suitable for photovolta'ic 
and some electronic devices. Takins into 
consideration these reports as well as 
reports' of experts/scientists who had visited 
the Silicon pilot plant, detailed analysis 
was pr~senled to the Government on the 
status of silicon activity at Mettur Chemi-
cals. Government's decis'on as informed 
to Rajya Sabha on 14th March, 1985 is 
as follows: 

"The Government have taken the 
d.ecision to enter into an agreement 
with the Hemlock Semiconductor 
Corporation, USA after a car.eful 
assessment of the present stage of the 
techno-economic viability and cost 
effectiveness of the indigenous1y 
developed process. At the same time 
the Government will give the fullest 
support to the effort for the develop-
ment of indiaenous peoress on a 
commercial scale, and the investment 
decision in regard to the National 
Silicon Facility will be taken only 
after evaluating the results achieved by 
the production unit of 25 TPA being 
set up by the Mettur Chemicals·t

• 

The know·how fee as per Agreement 
with MIs Hemlock Semiconductor Corpora-
tion of USA is US $ 6 7 million. In 
March, 1985, 10% of know-how fee j.e. 
US $ 6,70,000 was paid on taking Agree-
ment on record. In February 1986, 25 % 
of know-how fee amounting to US $ 
16,75,000 was paid on receipt of proceu 
package. 

Metkem Silicon Ltd. have set up 'heir 
production plant and have reported that it 
is in regular operation since June 198'6. 
The product from this planl obtained 
during regular operation will be evaJuat cd 
for its acceptability by device man u· 
facturers. As informed to Parliament on 
March 13, 1986, theteafter indigenou sly 
developed process by Mottem Silicon win 
be examined from the view point of techno. 
economic viability and cost eif"tivcnesa. 
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(d). As a result of these, payments. 
Pepartment of Electronics have aCQuired 
Process ,know-bow and basic ,eDlineerina 
documents, rot settina up of an industrial 
t)laot ,lot the manufacture of ultra hiah 
purity p,oly'ilicon 0,' 100/100, tolltlca per 
IlDDUID"atartina from basic raw material. 
of matalJurlical grade silicon, hydrogen 
and chlorine. Tbi$ informati(lD WQuid 
also be, available to R. and D institutions 
wholly funded bY Government of India, 
for further work on strategic and sensitive 
material of blab importance, for future 
imiu.trial development. 

(e) The decision for payment to 
Hemlock Semiconductor Corpn. as pet 
Technical Al1'eement was taken at tbe 
appropriate level in February 19115. 

U •• peat Amount of Special Central 
Assistaace 

4 114. SHRI RADHAKANT A 
DIGAL : Will the Minister of WELFARE 
be pleased to Ita te : 

(a) the unspent amount of the Special 
Central Assistance released to Orissa for 
Scheduled Tribes during the Sixtb Five 
Year Plan; and 

(b) whether the actual. of the utilisa-
tion of the released amount have been 
duly verified 'I 

THS DBPUTY MINISTER IN THE. 
MIN I STR.Y OF WFLFARE (SHRI 
GIIlIDHAR GOMANOO> : (a) Durin& 
the Sixth p,lan period, against the allocation 
of Special Centra.l Assistance amountioa to 
Rs. 66'6.37 lakhs for the Tribal Sub-Plan 
proll'ammes in the Orissa State Govern-
ment have reported provlsiDnal expenditure 
of RI. 6601.24 lakhs. 

(b) The expenditure figures booked by 
the Accountant General have not been 
reported by the State Government. 

Subml •• lon of Report. by Inquiry 
Commisslonl 

411 S. SHill RAM DHAN : Will 
tbe Minlater of HOM.£! AFFAIRS be 
plealed to atate : 

:(a) wbicb or the· COrAminiaas 
appointed uQder· the· CommissioDs . of 
InquirY Act, 1952 durinl· the laat. Bv. 
yeara did not . submit their reports witbio 
the period stipulated orisinally; 

Cb) how many Commissions have been 
Itopt aJive for more than three years; and 

(c) when tbey will complete their 
work? 

THE MINlSTER. OF STATE IN THE 
DEPARTMENT OF STATES (SHRI 
GHULAM NABI AZAD) : (a) to (c). Tbe 
information is being collected and will be 
laid on the Table of the House. 

NOD Lifltlog of Foo.taraiDs by 
State. 

4116. SHRJ V. TULSIRAM Will 
the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state : 

(a) whether State Governments are not 
lifting the food-grains allotted to them for 
public distributi'on; 

(b) if so, tbe names of the States which 
have Dot lifted the fuU quantity of food· 
grains all\)tted to tbem toaether with tbe 
reasons putforth by them for not lifting; 

(c) whether Governlncnt have fixed 
some time limit for the States to lirt tbe 
faodsrains, if 80, details thereof ; and 

(d) the extent to which non.HrUns the 
foodgrains by tbe States win affect the 
common man in his daily Ufe ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND MINI-
STER OF STATE IN THE MINISTRY OP 
FOOD AND CIVIL SUPPLIES. (SHRI 
A. K. PANJA): (a) The overall offtake 
of foodarainll by the States/Union Territo-
ries for public distribution &Yltem durinl 
the period January, 1986. to June, 1986, 
is about $ (;" of tbe quantities allocated. 

(b) Bxceptio. A'odbta Pradoah and 
AndamC and NicQbar Islands,. the 
offtake in respect of \llriou. Statesl 
UTa durin. the above period waf 



below tbe allocations, Reasons for non-
littio, of full allocated quantities are Dot 
iQ4i~ted ,by the Stated/UTs. 

(c) Yos, Sit;...the allocations from the 
Central Pool fOr public distribution system 
are valid for about 45 days from the 25th 
of the succediDI montb upto the 10th of 
tbe monfh subsequent to the month of 
al1ocatioD. 

(d) Lifting by the State Governments/ 
Union Territories is generally commensu-
rate with their actual requirements. 
Further, the allocations of food grains from 
the Central Pool are onJy supplemental to 
the open market avai1ability. 

Production of Elible Oil 

4117 . SHRI RANJIT SINGH 
GAEKWAD: 

SHRI K. KUNJAMBU : 

Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a)" the target of edible oil production 
in 1986-87 against its estimated require-
ment; 

(b) whether over Rs. 1000 Crores worth 
of edible oi1a were being imported by India; 

(c) whether such a huge import is a big 
drain on our foreing exchange reserve, and 

(d) if so, steps taken .Jr proPo,sed t~ be 
taken to achieve self-sufficiency In edIble 
oilseedS aI'd the year of target 7 

, THB MINISTBR OF STATB IN THE 
MINISTIl Y OF PLANNING AND MINIS .. 
TER OF STATE IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI A.K. 
PANJA) : (a) A target of production of 148 
lakh toones of oilseed$ has been fixed by the 
Ministry of Alriculture for the oil year 
1986.87 (November-October). 'B~ed ~n 
tbese laurel the production of ed1ble OIls 
durin, 1986.81 i. estimated at 41.30 lakb 
tODDes. 

(b) and (c). burina the current oil year 
the edible oUs imPorts upto 30th June, 
1986 (8 months) were worth approximately 
as. 234.10 CloreS. 

(d) From 1984-85. a Nat'ional Oilseed. 
Devolopment Project is in opc.ratiOD io 
potential distri~ts of J 7 States of carry, out 
the development of oilseeds. This project 
is beinli continued durin. the entire seveoth 
plan period and a tar&et of 180 lakh tonnel 
of oilseeds production has been fixed (or 
tbe terminal year of the seventh plao 
(1989-90). Under the National Oilseeds 
Development Pogramme, assistance is pro-
vided on critical inputs in order to induce 
the farmers to take UP Oilseeds cUltivation 
on a large scale. A Technology Mission on 
oilseed production has also been set up. 

5-day week system in union 
territories 

4118. SHRI MULLAPPALLY 
RAMACHANDRAN: Will the Minister o( 
HOME AFFAIRS be pleased to state the 
names of the Union'rerritories which have 
introduced a five-day week system for their 
employees? 

THE MINISTER OF STATE IN THE 
DEPARTMENT' OF STATES (SHRI 
GHULAJ.VI NABI AZAD) : Five·day week 
system 'have been introduced in aU the 
Union Territories. 

Sick Sugar Mills of U.P. 

4119. DR. CHANDRA SHEKHAR 
TRIPATHI: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state: 

(a) the number of sick sugar mills of 
Uttar Pradesh taken over by Government 
during tbe last five years indicatiDI tbe 
names of such sick mills of Basti district 
out of them; 

(b) whether the condition of these miUa 
has deteriorated further after tbeir take 
over by the Oovernmeti 

(c) if so, whether Government have 
investigated the reasons for further deterio-
ration of the condition of these mills; and 

(el) if so. the details thereof and if not 
the reasons therefor 1 



· 1HE MIN1SfER OF STATE IN THE. 
MINIs-rRY OF PLANNING AND MINlS-
TER. OF STA~ IN THE MINISTRY OF . 
FOOD AND ClVIL SUPPLIES. (SHB.I 
A.K. PANSA) : (a) No s"':k sugar mill of 
Uttar Pradesh was taken OVer by the 
Central Government during last. five years. 

(b) to (d). Do not arise. 

Resettlement of VIllages Evacuated 
Quder Hoshiarpur cantonment 

Scheme 

4120. SHR! PARASRAM BHAR-
DW AJ : wm lhe Mini&ter of DEFFENCE 
be pleased to state the total number and 
names of villages which are proposed to be 
evacuated under Hosiliarpur Cantonment 
Scheme alongwith the details of compen· 
sation to be paid to them and resettlement 
plans for them ? 

THE MINISTER OF ~TATE IN THE 
DEPARTMENT OF DEFENCE RE-
SEARCH AND DEVELOPMENT (5HRI 
AIlUN SINGH): Action is in hand to 
select a suitable site fOf tbe military station 
at Hoshiarpur i~' consulation with the State 
Government. It is, tHerefore, Dot possible 
at this stage, to furnish the rcquisted 
details. 

Anti-oational forces in North·East 

4.121. SHRI LAKSHMAN MALLICK: 
WiJJ the Minister of HOME AFFAIRS 
be pJeased to state: 

(a) whether some anti.national forces 
ate at work in tbe North-East, West Bengal 
and Bihar with demallds for separate 
States; 

(b) if so. the details thereof; and 

(c) !be steps taken to safeguard the 
unity and irtegrlty of the country 1 

THB MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU. 
R,ITY (SHRI ARUN NEHRU): (a) 
to (c). According to available information, 
tbe extremist groups in the Slates of Tri-
pura, Nagaland and Manipur nnmely, 

Tripura National Volunt('ers~ National 
Socialist Council of Ne.galand and Meitci 
Extremist Groups have been indu!ging in 
,ccessiooist activities, 

There are fissiparouJ and divisive de-
m~nds for creation of a serarate Jbarkhand 
Slate in certain areas of Bi~ar, West. Bengal 
Orissa and Madhya Pr2d esh. There was 
also a demand for an independent Kolban 
State by the Kolhan Raksha Sangh. In 
West Bengal, the GOl kha National Libera-
tion Front has started an agita lion in the 
Darjeeling area for the creatjon of Gorkh~. 
Jand. The (i overnment is in touch witb .. the 
State Governments concerned and appro. 
priate steps are b~jng taken to safeguard 
.he unity and integrity of the country. 

New Strategy to Combat lcrrorism 

4122. SaRI BANWRI LAL 
PUROHIT : Wjll the Minister of HOME 
AFFAIRS be pJeased to state: 

(a) whether Union Government have 
planned to evolve a new strategy to combat 
terrorism. which is prevailing in different 
parts of the country and particularly in 
Punjab 1 

(b) if so) the detaiJs thereof; and 

(c) to what extent the new strategy wi! r 
instil confidence amongst citizens in the 
country? 

THE MIN1STER OF HOME AFFAIRS 
(SHRI DUTA SINGH): (a) to (c). The 
Government have taken various step~ to 
deaJ with terrorist activities. These steps 
include enactment of laws, giving powers 
to the law enforcing agencies to take legal 
action and Ddministrative measures )ike 
streamlining of intelligence set UP streng. 
thening and modernisation of' police 
arrangements in Punjab and other States 
and on borders and providing of assistance 
of para-military forces to State Govern. 
ments. Government will spare no efforts 
to contain and eradicate terrorism. 

Nepali speaking People of India 
called Indian domiciled Gorkluu 

4123. SHRI ANANDA PATHAK: 
Win the Minister of HOME AI:'FA1RS be 
plepsed to state! 



<.) wbotbe.t the 'Nepali speaking people 
of India who are Indian citizens by birth 

. are called Indian Domiciled Gorkhas and 
recorded accordingly; and 

(b) if so, the reasons therefor? 

THE MINISTER OF HOME AFFAIRS 
(S. DUrA SINGH) : (a.) and (b) No, 
Sir. However, according to information 
available with the Government t for the 
purpQse of recruitment, to distinguish bet-
ween Nepalese Gurkhas who are recruited 
in the Indian Army ex.Nepal and those who 
are recruited from India, the Gurkhs 
domiciled in India are called Indian domi-
ciled Gurkhas. 

Recommendation of Jag Mohan 
Reddy Commission on Communa I 

Rio s 

4124. PROF. MADHU DANDAVATE : 
Will the Minister of HOME AFFAIRS be 
pJeased to state: 

(a) whether the Jagmohan Reddy 
Commission appointed after 1 969 riots in 
Oujarat had nl'lde significant recommenda-
tions to prevent communal riots; 

(b) if so, the salient features of those 
recommendations; and 

(c) what steps have been proposed by 
Union Government to the States to imple-
ment these recommendations? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF SfATES (SHRI 
GHULAM NABI AZAD) : (a) and (b). 
The major recommendations for the Jag 
Mohan Reddy Commission includes review 
of the educational system al)d the text-
books with a view to promoting (he feeling 
of national integration ~nd communal har-
mony; voluntary adoPtion of secular code 
of conduct by political parties, religious 
leaders and the press; imposition of puni-
tive taxes in the communal riot prone areas; 
aPP01ntment of Riot Commissioners to 
coordinate the efforts of various law enfor-
cing agencies during the disturbances and 
streamlining the administrative, police and 
intelligence machinery so 3.S to ma kc them 
an effective Jnsrument for preventing and 
controlling the riot situations. 
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(c) In the light of the recommendations 
of this Commission as also of similar other 
Commissions and the recommendations of 
the National Integration Council. the vari-
ous State Governments were addressed to 
take appropriate measures. However, 10 
1980 a detailed set of 8uideJifles for dfec .. 
dve control of communal violence was 
prepared and circulated for adoption to 
various State Governments/Union Territory 
Administr!uions. In the light of the fur. 
ther experience gained by tbe Government, 
these guidlines Were reviewed and revised 
and re-circulated amongst nIl the State 
Governments/Union Territory Administra .. 
t i 0 n8 in 1 9 8 5 • 

Development of Islands in (;anga 
Sagar and Sindhu Sagar 

4125. SHRI C. JANGA REDDY: 
DR. A. K. PATEL: 

Will the Minister of PL4.NNING be 
pleased to state: 

(a) the Dumer of Islands in Ganga 
Sagar and Sindhu Sagar respectively 
where there is no habitation; 

(b) whether Government arc consider-
ing to development these islands from 
defence as well as security and tourist 
point of view ; 

(c) if so, the details thereof; and 

(d) if not, the reasons thereof? 

THE MINISTER. OF STALE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OF FOOD AND CIVIL SUPPLIES 
(SHRI A. K. PA ~JA): (a) Information 
is being collected. 

(b) to (d). Thhre is a proposal to 
construct a Yatrika at Ganga Sagar. Tbe 
State Government has informed that they 
will make SUitable land available at 
Ganga Salat for conttruction of Yatrika. 
Bhartiya Yatri Avas Vik~s Samiti bas been 
informed to take further action for c(Jn· 
struction of Yatrika. 



The security requirements for the 
defence· of the Island Territories in the 
Ganas. Sapr and Siodhu Saaar are kept 
in view while drawioJ up the defence plans~ 
It would not be in public interest to 
disclose the details of such defenco 
plans. 

FabricatioD of Advanced Licht Heli-
~opter 

4126. PROF. P. J. KURIEN tWill 
the Minister of DEFENCE be pleased to 
state: 

(a) whether Government propose to 
commenc~ the fC\brication of the advanced 
light halicopter ; 

(b) if so, the special features thereof; 

(c) the expenditure likely to be 
incurred on it; and 

(d) the likely data of its addition to 
the defence forces 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OP DEEENCE PRO. 
DUCTION AND DEFENCE SUPPLIES 
(SHRI SUKH RAM); (a) to (d), MIs 
Hiodustan Aeronautics Limited (HAL) 
have undertaken a project for the design 
and development of an, advanced light 
bc1icop~er at a total estimated cost of RS. 
94.87 crotes at 1982-83 Price level. The 
helicopter is expected to be productionised 
in early 19908. It will not be in public 

, interest to disclose further details about 
the project. 

[Translation] 
Seearity Guards for Public Represeata-

tives In Deihl 

4127. SHRI MOOL CHAND DAOA : 
Will the Minister of HOME AFFAIRS be 
pleased to state: 

(a) the number of public representa. 
. tives livins in Delhi and not holding 

important posts' who hlve been provided 
with securilY g~ards ever since the spread 
of'terrof'lsm and k.illing of innocent persons 
started in Punjab; 

'(b) tbo, t.otaJ amount SpeDt 'thoreoa 10 
far and .ince when the public ropresenJa. 
Uvea have been ptovidcJ witb security 
anards; 

(a) whether Government would find 
out 8S to how many pnblic representa ... 
lives actually requiro the sorvices of 
security guards to Protect their person; 

(d) whether Government are aware 
that aome persons are m'susinl the security 
guards ; and 

(e) if so, the action beinl taken against 
them? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STATE (SHRJ 
OHULAM NABI AZAD) : (a) 62. 

(b) The approximate expenditure on 
account of pay and allowances of Security 
Guard is R~. 6,78,180/. per month. 

(c) Regular reviews are carried out in 
consultation with Intelligence Bureau to 
assess the seeurity requ iremcnts for these 
public representatives. 

(d) No such c( mplaint has come to 
the notice of the Government. 

(c) Does no t arise. 

[EIIglish] 

Wages of Casual Labour In Gover.-
ment OBlees and UadertakiDI. 

4128. SHaIMATI BIBHA GHOJH 
GOSWAMI: 

SHRI BASUDEB ACHARIA: 

Will the PRIME MINISTER be pleased 
to state: 

(a) whether it is a fact that almost all 
Government offieea and uDd~rtakinl8 
employ casual labour OD daily rates of 
walts which aro far below the scale rate 
of Wage Bo"rd Award ; 

(b) if 80, wbethet .. Government are 
proposing to live t'bem equal wale in 
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aCQprdanco with tbe directives 0f the 
SuPreme Co\lrt judlernent resardin& Squal 
pay fqr.\EcJ.ua,l Work: 

(.:) if Dot, the reasons therefor; and 

(d) wbe~et Government prop~le to 
relularlse tbelt services after Six months' 

THE DBPUTY MINISTER IN THE 
, MINISTR Y OF PERSONNEL. PUBLIC 
GlllBVANCES AND PENSIONS (SHRI 
B~ S. ENGTI) : (a> Casual workers on 
daily waaea are employed in a number of 
Central Government offices and public 
sector enterprises. The rates of daily wages 
of unskilled casual labour in Central 
Government offices in Delhi/New Delhi 
are fixed by tbe Ministry of Labour. 
These are Dot subject to a~y Wale Board 
Award. Rates of daily wages of casual 
workers outside Delhi/New Delhi are 
loveroed by tbe notification') issued by the 
respective State Governments. 

(b) to (d). Tbe implications of the 
Supreme Court judgement delivered on 
17.1.1986 on the writ petitions filed by 
Shri Surinder Singh and another Vs. 
Enginecr in Chief, CPWD & otbers are 
under examination of the Government. 

Import and Export of Foodgralns 

4129. SHRI NITYANANDA MISRA: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to state: 

(a) whether Government had to import 
food items durinl J 984, 1985 and 1986; 

(b) if so, the quantity of each item 
imported durin. the same period; 

(c) whcther these items were imported 
on the basis of a reciprocal export 
of lodian foodarains or other Indian 
loodl; 

(d) if 10. the detaill thereof; 

(e) whether in view ·of 1000 burve. t of 
food crop., Government would take 
viloroul step. to ,c~clerat' exports; 
and 

\f) if so, the results achieved in relard. 
to eachJood crop? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE MINIS-
TRY OP FOOD AND .CIVIL SUPPLIES. 
(SHRI A. K. PANJA): (a) and (b'. 
A quantity of 3.S0 Jakh tonne. of rice was 
contracted for import in 1984. No wheat 
ot rice was however, imported durins 1985 
and 1986 so far. 

(c) No, Sir. 

(d) Does not arise. 

(c) aud If). Export of Basmati rice is 
on OpCl" General Licence (00 L). Govern-
ment have also allowed export of limited 
quantity of wheat and wheat products and 
non-basmati rice. Agreements have been 
eotered into for sale of 30,000 tonoes 
of wheat to Nepal, 50,000 lonnes to 
Jordan and 1,10,000 tonnes to O.P.R. 
Korea. 

Compensation to Victims by Manufac-
luring Units 

4130. SHRI RANJIT SINGH 
GAEKWAD : Will the PRIME MINISTER 
be pleased to state: 

(a) wh~ther there is a proposal to 
make it incumbent on manufacturing 
units, particularly those 4ealing with 
hazardous chemicals and processes, to take 
out public liability policies on the lines of 
third party insurance in case of vehicles in 
order to ensure adequa te compensation to 
the victims in case of any unfortunate 
accident like the Bhopal gas tragedy, 

(b) if so, action Government propose 
to take in the matter; and 

(c) if not, the reasons therefor? 

TAB MINISTBR OF ST ATE IN THE 
MINtSTR. Y OF ENVIRONMENT AND 
fORBSTS (SURI Z. R •. o\NSARl) : (a) to 
(e). The'matter is under examination. 
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[Tr4ft'sla t Ion] 

Master Plan-to Deal Witb Desert 
Problem 

413,{. SaRI SHANTI OHARIWAL: 
Will the Mini.ster of PLANNING bp 
pleasqd to Ita te : 

'(a) whether Oovermeot have received 
any long .. term master plan from 'Rajastban 
Government for approva 1 to deal with tbe 
problem of desert in the Seventh Five 
Year Plan which involves an outlay of Rs. 
560 crores; 

(b) if so, whether State Government 
have also requested Central Government 
to give the same Central assistance for 
solving tbe problem of desert as is made 
available to hill areas for development 
programmes ; 

(e' if so, the action taken by Govern. 
ment so far on the proposals of Rajasthan 
Government ; and 

(d) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTR.Y OF PLANNING AND 
MINtSTER OF STATE IN THE 
MINISTR.Y OP FOOD AND CiVIL 
SUPPLIES. (SIIRI A. K. PANJA) (a) 
and (b). Yes, Sir. 

(c) During the Sixth plan the Desert 
Development Programme was a Centr .1I1Y 
S"onsored Scheme with 50:50 sharing 
as between Centre and State. Rajasthan 
Government had suggested Central assis-
tance on the pattern of hill area9 develop-
ment programme tHADP)' j. c. 90 % 
grant and 10% loan for desert develop-
ment in the State. As against this, the 
CentrallY sponsored Scheme of the Sixth 
Plan for desert development has been 
converted into a 100 % Central scheme 
during the Seventh plan. 

The proposal of Rajasthan Government 
for 'Rs. 560.21 crores included item 
like setting up of I'nge and medium 
industries and certain areas which do 
Dot presently form a part of desert 

development programme. They have bOftD 
intimated that the main activities ,of the 
desert development programme whould 
be confined to sa nd dune stabilisation, 
shelter belt plantation, conltruction of 
around water sources besides ancilliary 
activities like rural electrification for 
energiaing of tubewel1s and pumps to 
meet water supply requirments for 
livestock and human population of desert 
area. An amount of Rs. 190 crores 
fapprox) is likely to be aJlocated to 
Rajasthan for desert development out of 
a total allocation of Rs. 24 S crores under 
the programme d~ring the Seventh plan. 

(d) Question does not arise. 

[English] 

NCDC Assistance for Consumers 
Stores, Port Blair 

4132. SHRI MANORANJAN 
BHA KTA: Will the Minister of FOOD 
AND CIVIL SUPPLIES be pleased to 
state ': 

(a) whether Union Ouvernment assist 
the Cooperative societies (financially) 
through National Cooperative Development 
Corporation, if so, the amount sanctioned 
for the consumers stores ill Port Blair A&N 
Islands ; and 

(b) the total amount asked for and 
sanctioned against each scheme '1 

THE MINISTER OF STATE IN THE 
MIN1STRY OF PLANNING AND MINI· 
STER OF STATE IN THE MINISTRY 
OF FOOD AND CIVIL SUPPLIES (SHRt 
A. K. PANJA): (a) and (b). for 
Supplying essentia 1 consumer goods in the 
rural areas. financial assistance is provided 
under a central sector scheme to the 
primary agricultural credit societies through 
the NCOC. In addition, NCDC provides 
assistance for this programme from its 
own funds to the cooperatives for under 
taking rural consumer a.ctivities. A State-
ment showina the usistance given by 
the Central O,over,nment/NCDC to the 
consumers, Port, blair A&N Islands ,is 
siveD in the Statement below. 
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Statement 

Statement 0/ assistance asked and sanctioned to the ConJumer Cooperative storel, 
Port Blair. 

Name of the Scheme 

1. Centra By Sponsored 
Scheme for develop· 
ment of Consumer 

. Cooperatives in 
Urban Areas. 

2. ~CDC spensored 
scheme for 
distribution of 
conscmer goods 
in Rural Areas. a) 

b) 

Year 

1973-74 
1974-' S 

1980.81 
1981-82 

1986-87 

Amount sanctioned 
(Rs. in lakhs) 

10.00 
8.84 

5.60 

11.46 

Purpose 

Working capital loan. 
Share capital loan. 

. Purchase of trans-
port vehicle and con. 
struction 'of godown. 

(as against Rs. IS.73 
lakhs asked for) 

Constructi on of sho-
ps-cumgood wns. 

c) 1986-81 NCDC has reported that the total ffnancial 
assistance amounting to Rs. 27.806 lakhs 
asked for by the store for conversion of two 
fishing trawlers into cargo vessels has not 
been agreed to. 

---~-.--.. -.---,--------------- _....-------. 
ProJeet Proposal by Indian Farmers 

Fertilisers Cooperative 

4133. SHRI K. V. SHANKARA 
GOWDA : Will the PRIME MINISTER 
be pleased to sLate : 

. (a) whether Indian Farmers Fertilisers 
Cooperative has drawn up ~ sev~n year 
project proposal for afforestatton In ten 
State1 ; 

(b) the details of the proposal and 
whether these have been approved: 

(c) i r so, the names of the States 
where the schemes will be implemented 
and by what time; and 

(d) the steps taken to implement the 
same '? 

THE MINISTER OF STATE IN THE 
MINIS fRY OF ENVIRONMENT AND 
FORESTS (SHRI Z..,. R. ANSARI) (a) 
Yas~ Sir. 

(b) The salient detaii~\ of the project 
proposal are given in ",he Statement 
given below. 

~ \ ;' 

(e) The States tentativelY id.entifita in 
the Project proPosal are A~dbra\Pradesh, 
Bihar, Oujarat. Karnataka, Madhya 
Pradesh. Maharashtra, Orissa, Rajasthan, 
Uttar Pradesh and West Benlali. The 
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final selection of the Sta~es will be q)ade 
after detailed techno-economic feasibility 
studies. 

(d) The physical and financial feasi-
bility of the project is under examination. 

Statement 

t. Objectives of the Project : 

To allgment production of timber! 
fuelwood by creating plantations over S 
thousand hectareS in each Sta te during 
the Project period. The project thus 
envisages the creation of plantations of 
the order of 5 ° thousand hectares. Each 
project site <SOOO hectares) would be 
divided 'into 7 blocks, each with an area 
or 715 hectares. On e such block will be 
planted each year, thus completing 5000 
hectares in 7 Years. Fuelwood/timber are 
proposed to be planted in the ratio of 
70:30 (3500/1500 ha.). 

2. Project Period : 

The project period is for seven 
years. The production of fuelwood/timber 
ig expected to commence from the eighth 
year. 

3. Implementing Agency: 

IFFCO Farm Forestry Coopera. 
tives will be organised in each State. The 
beneficiary farmer members will take up 
tree planting on their lands. 

4. Area Selection: 

The criteria would be (a) potential (or 
developing farm forestry (b) availability of 
dry land and other non-cultivable land, 

, .. preferably in tribal belt, where appropriate 
technology could be applied and (cJ where 
the local community leaders will be 
receptive to tb~ cooperative approach to 
farm forestry. 

,. . Methodol'!IY: 

The Core Cell at IFFCO Head Office 
will select a 'project l1'oup' at each or the 
10 project sites. This sroup will be 

, 
headed by a ·Project Executive' and will 
coordinate the atrorestation of 5000 ha. 
involving 200. to '250 villaaes formed 
into about 65 to 85 cooperative Societies, 
Over a period of 7 years. Each y.ear 
approx. 10 to 12 such Societies win be 
formed. Each cooperative Society will be 
assisted by a 'village guide', who hi 
selected from within the community and 
will be paid an honorarium of Rs. 300/. 

• .0 400/. tJer month!' The project groUP 
Nwill also have 3·4 Extension Officers', who 
wilJ assist 3 village guides each. The 
Extension Officer and the village guide 
together will be actively coordinating the 
activities of the society. 

6. Production ,stlmates: 

The annual estimated production from 
the 8 th year to the J 5 year il as under:. 

Fuelwood 

Timber 

Fodder 

7. Financial E~tim&jtes : 

20,000 MT 

8,500 M'F 

1 S,OOO MT 

The tentative project outlay is Rs. 
4 S.30 crores. Accr.-rding to IFFCO, the 
financial resources are proposed to be 
mobilised through equity from Government 
of India and IFFCO, Government subsidY 
of 20 per cent and longterm Joans from 
financing institutions. No finaocial 
commitment has been giVen by the Union 
Government for implementation df the 
project. The financ ial and phYsical 
feasibility of tbe project proposal is under 
examina tion. 

8. FintJnclal Returns: 

The first 11lock of 115 ha. in each 
project site comes to maturity after 7 
years of its. life. It is estimated that the 
yield will be at the rate of 60 MT Iba. 
of th, fuel wood as well as of the tioiber 
and the prices assumed ure RI. 300/MT 
for fuelwood and Rs. 100/Mr for timber· 
Thus, the returns estimated are Rs. 180 
laths/block. Siece, one block comeS to 
maturity every year, these returDS of Rs. 
180 lakhs are expected every year from 
8tb year onwards. The harvested bJo,k, it 
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assumed to 'be replanted as soon as it is 
harvested. It' is assumed that these 
costs or re-planting and further mainten-
ance of trees will be met from the income 
generated from the harvested blocks. 
After meeting these costs, the profits per 
project site win be appro". 1'00-1 SO 
lakhs per year, 8th year onwards 

9. Financial Indicators : . , 

It is calculated that internal Rate of 
Return (lRR) will be 14 %' and Net 
Present Value (NPV), calculated at 9 % 
(Cost of capital), is Rs. 42.29 lak.hsl 
project site ot S 000 ha. The investment 
will be paid back within 4 years (by 11 th 
year) from the year of income generation 
{(rom 8th year). The accumulated profits 
after interest and loan repayment will be 
Rs. 346.7 lakhs/project site of Rs. 3,467 
lakhs in the total area of 50,000 ha. by 
15th year. 

10. . Distribution of earnings: 

fhe net cash generation (profits after 
interest and loan replacement) will he 
disiributed at the rate of 6 % to the 
~hare·holders and the rest is kept as 
retained earnings. 

Sale of Outdated and Substandard Dry 
Cells 

4134. PROF. RAMKRISHNA MORE: 
Will the Minister of FOOD AND CIVIL 
SUPPLIES be pleased to stat~ : 

(a) whether attention of Government 
bas been drawn to the Press report appear-
ing in the "Indian Express" dated S July, 
1986 regarding selling of not only sub-
standard dry cells by the manufacturers but 
even outdated cells as the date of manu-
facture is not indicated on the product 
thereby exploitinl the customers; and 

(b) if so, the measures contemplated by 
Government in the matter 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF PLANNING AND 
MINISTER. OF STATE IN THB 
MINISTRY OF' FOOD AND CIVIL 
SUPPLIES (SHRt A. K. PANJA) : (a) Yes, 
Sir. 

(b) Since tbe subject is dealt with by 
more than one depa1'tments/agonci~1 or tbo 
Government, on inter':'Ministerial meetini 
has been called at ,t.be 'Minister~s level to 
consider the entire matter for giving appro-' 
priatc protection to tbe consumers. 

.. 
Identification of People for Supply of 

'SpeciaUy Subsidised' Rice .' 

4135. SHRT C. JANOA REDDY: 
DR. A. K. PATEL: 

Will the Minister of FOOD AND 
CIVIL SUPPLIES be pleased to state: 

(a) the procedure accordiDl'to which, 
persons for !specially subsidised' supply of 
rice and wheat, are iden~ified in di1ferent 
States/Union Territories, and how the 
qu aotum of subsidy is decided, keeping jn 
view the degree of poverty of each family; 

(b) how it is ensured that the ignorant; 
in far-off hilly/tribal areas are not leftout 
and 

(c) what are the rates of the subsidised 
rice and wheat for the customer and how 
do they compare with the normal rates "I 

THE MINISTER OF STATE IN THE 
MINISTRY OF PLANNING AND 
MINISTER OF STATE IN THE 
MINISTRY OF FOOD AND CIVIL 
SUPPLIES (SHRI A. K. P ANJA) : (a) and 
(b). The entire popuhHon Jiving in the 
Integrated Tribal Devc]opment Project areas 
and the tribal majority States/Union Terri-
tories of Meghalaya, Nagaland. Arunachal 
Pradesh, Mizoram, Dadra and Nagar Haveli 
and Lakshadweep is covered under the 
scheme for supply of rice and wheat at 
specially subsidized prices. 

The retail distribution in the areas 
covered is arranged 'by the respective' State 
Governments/Union Territories through 
their public distribution sYstem. 

(c) Under the scheme. wheat is required 
to be supplied to the beneficiaries at Rs. 
1.50 per kg. and ,common rice at Rs. 1..8$ 
per kg. The normal retail prices of food. 
grains under the pubJic distribution system ' 
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aie, however, fixed by tbe State $3overn .. 
, ments/Union Territories on the basis of 

Central issue pri::e of Rs,. 1.90- per kg. for 
wheat and Rs. 2.31 for cOl1)mon rice. 

Sp-ecial Pay to Bank and Pc.bUc Sector 
Employees Posted ill North .. East 

h Region' 

4136. SHRI SUDARSAN DAS : Will 
the PRIME MINISTER be pleased to 
state: 

(a) whether it is a fact that an cate-
gories of Central Government Employees 
posted in the North-East Region are entitled 
to a speCial pay; 

(b) if so the reasons for not paying 
special p~y to'the employees of Nationalised 
Banks and other Public Undertakings posted 
in the 'North-East Region; 

(c) whether Government are considering 
any proposal to introduce a scheme of 
special pay as incentive fo~ employees?f . 
Banks and public undertakIngs posted 1n 

Nortb.East Region; and 

(c) if so, the details thereof? 

THE MINISTER OF STAlE IN THE 
MINISTRY OF PERSONNEL, PUBLlC 
GRIEVANCES AND PENSION,S AND 
MINISTER OF STAlE IN THE 
MINISTRY OF HOME AEFAIRS (SHRI 
P. CHIDAMBARAM) : (a) No, Sir. 

(b) The question does not arise. 

(c) No, Sir. 

(d) The quef:tion does Dot arise. 

12.32 brs. 
• 

PAPERS LAID ON THE TABLE 

Notifications under Central Reserve 
Police Force Act 

[English] 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF INTERNAL SECU.' 
B.ITY (SHRI ARUN NEHRU): I beg to 

lay on the Table a copy each of the follow .. 
ing Notifications (Hindi and EnlHsh 
versions) issued under section 18 of the 
Central Reserve Police Force Act, 1 949 : 

(1) The Central Reserve Po lice Force 
(Amendment) Rules, 1986 pub-
lished in Notification No. G .S.R. 
548 in Gazette of India dated _ the 
26th July, 1986. 

(2) The Central Reserve Police Force 
(Amendment) Rules,. 1986 
pub1isbed in [Notification No. 
G.S.R. 569 in Gazette of India 
dated the 2nd August, 1986. 

[Placed in Library. See No. L T -30428/6.] 

Statement re: Reviell' and Auoual Re-
por~ of General Insurance Corp()ration 
of India, Uombay for (be Y car ElldJng 
31.12.85, United, India Insurance Co., 
Ltd., Madras, etc. for tbe Year Ending 

3J.12.85 

THE MINISTER OF STATE IN 1HB 
MINISTRY OF FINAN"CE (SHRI 
JANARDHANA POOJARY): I beg to lay 
on the Table a copy each of the following 
papers (Hindi and English versions) under 
sub-sect ion (1) of section 6194\, of the 
Companies Act, 1956 : 

(1) (j) A statement regarding Review 
by the Government on the 
working of the Genera 1 Insu-
rance Corporation of India, 
Bombay, for the year ended 
the 31st December, 1985. 

(ii) Annual Report of the General 
Insurance Corporation of 
India, Bombay, for the year 
ended the 31 st December, 
1985 along with I AUdited 
Accounts and the' comments 
of the Comptroller and Audi-

. tor Oen era) thereon. 

[Placed in Library. See No. LT-3043j86.) 

(2) (i) A statement regarding Review 
by the Government on the 
working of the United India 
Insurance Company Limited, 
Madras, for the year ended 
the 31st December, 1'985. 



(ii) Annual Report of the· United 
India Insurance Company 
Limited, Madras. for the 
year ended the 31 st December, 
1985 along with Audited 
Accounts and the comments 
of the Comptroller and Audi-
tor General thereon. 

[Placed io Library. See No. LT.3044/86.] 

(3) (i) A sta tement regarding Review 
by the Government on the 
working of the Oriental Insu-
rance Company Limited, 
New Delhi, for the year 
ended the 318t Decenlbcr 

Iff 19 8S. 

(ii) Annual Report of the Oriental 
Insurance Company Limited, 
New Delhi, for the year 
ended the 31st December, 
1985 along with Audited 
Accounts. and the comments 
of the Comptroller and Audi-
tor General thereon. 

[Placed in Library. See No. LT·3045j86.j 

(4) (i) A starement fl.!garding Review 
by the Government on the 
working of the New II~dia 
Assurance Company Limited, 
Bombay, for the year ended 
the 31st December, 1985. 

(ii) Annual Report of the New 
India Assurance Company 
Limited. Bombay, for the 
year ended the 31 st 
December. 198 S along with 
Audited Account, and the 
comments of the Comptroller 
and Auditor General thereon. 

[Placed in Library. See No. LT-3046/86.] 

----
SHRI BASUDEB ACHARIA (Bankura): 

On a point of order, Sir. Sir, today there 
is a strike by the newspaper workers. 

Mr. SPEAKER:l Th~te is,no point of 
order. I am not going to allow that ••• 

(I nterruptlons) 

182 

MR. SPEAKER: There is no .,oint 
of order. You can give sometbingdse. '" 
You can come under R\.lle 377. 

SHRI BASUDEB ACHARIA: You 
have not allowed 317 also. 

. MR. SPEAKER: You nligbt have' given 
It todGY. We will allow it tomorrow. . 

SHRI BASUDED ACHARIA : I wanted 
to raise it to day. 

MR. SPEAKl1R 
tomorrow. 

I will allow you-

SHRI BASUDEB ACHARIA: Tbe 
strike is today. 

MR. SPEAKER: Tomorrow I will 
allow you. 

PROF. MADHU DANDAVATE (Raja. 
pUI) : I am rising on a point of order ..• 

(InterruptioIJ ,) 

PROF. P. J. KURIEN Odukiu): 11 
persons died in my constituency ... 

MR. SPEAKE R: One minute. Mr. 
Dandavate. 

PROF. MAURU DANDAVATE: On 
a point of order regarding the very function-
ing of this House. I Bind that the Times 
of India 011 the 3rd of August announced 
that one Cabinet Minister on the basis of •.• 

MR. SPEAKER: You have given me 
a motion on which 1 have already giVen 
mY ruling earlier. You have given me tbe 
~ame thing. This time ) ~ave forwarded it 
for comments. 

PROF. MADHU DANDAVATB. Do 
you know, Sir, what issue I am raising? 

MR. SPEAKER: 1 a m not asking. 
I have already done it. Professor, you 
know the reason. I will do whatever is 
required of me. 
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PROF: MADHU DA.NDAVATE: You. 
do not allow procerlural matters to be dis-
cussed in t he House. Please let me know 
your Tuling I have given a privilege 
nolice ... 

MR. SPEAKfR: My ruling is, I have 
already taken action; I have written; and I 
have asked for the facts. 

PROF. MADHU DANDAVATE: 1 
take it that You hove kept the matter . \ 
pendmg. 

M!t. SPE A.Kl!R: Yes, that is how it 
can be. 

PR.OF. P. J. KURIEN (ldukki): Sir t 

he is monopolising the Zero Hour. We are 
also Members, .• 

PROF. MADHU DAHDAVATE: I 
am seeking clarific1tioD. 

MR. SPEAKER: There is no Zero 
Hour. 

PROF. P. J. KURIEN·: The House 
must know that 45 persons have died in 
Kerala and 11 in my constituency due to 
heavy 'rains and floods. You do not want 
me to raise it ? 

PROF, MADHU DANDAVATE: 1 
want your rulinS, Sir. 

MR. SPEAKER: I have given it, 

PROF. P. J. KURIEN: Please allow 
me, Sir. In my own Constitutency .•. 
(/ n t e rrup t ions) 

MR. SPEAKER: Do not shout, Prof. 
Kurien. I will listen to you. First let mc 
say something ..• 

PROF. P. J. KURtEN: I want to say 
with folded bands, .• 

MR. SPEAKER: I am already in 
sympathy with you, Prof. Kurien, because 
there are floods and 40 people have died. 
And you want to raise this question. You 
live it to me. I ""ill consider it. 

PROF. P. I. KURIEN: Please ask 
the Government to rush the assistance 
immediately, and there' should also be '8 
discussion. 

SHRI SHANTARAM NAIK (Panaji) : 
As a result of the ruling of .the Supreme 
Court, anybody can refuse to sing tbe 
National Anthem on religious grounds. 
Therefore, the law has to be amended. 

MR.' SPEAKER: 1 will see. 

PROF. P. J. KURIEN: Sir, will you 
direct the Oovernment to rush the assis-
tance? 

.. 
MR. SPEAKER: I will do whatever 

I deem fit. 

SHRI SURESH KURUP (Kottayam): 
The farmers in Kerala are suffering. 9,000 
acres are under floods. 4S people have 
died. 

1\11\. SPEAKER: Tbat is what I have 
alreadY done. You also give it. We will 
consider. I have already done once. But 
I have got no quaJIl16 about it. I can do 
it later on also. I will ask the Government 
to do something about it. 

SHRI DINESH GOSW AMI (Guwabati): 
I have also given notice. I want to make a 
submission ... 

MR. SPEAKER: No. You give me 
$ome other motion. Then I will allow. 

SHRI DINBSH GOSWAMI: I have 
already given. 

MR. SPEAKER 
motion. 

. That is not the 

saRI SA~FUODIN CHOWDHARY 
(Katwa): In Delhi, the newpaper workers 
are observina strike .•• 

MR. SPEA.KER 
allowed under 377. 
repeat it. 

1 have already 
You do not have to 
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SHRI SAIPUDDIN CHOWDHARY ! 
Why is Government not interferins. '1 

KUMAR.l MAMATA BANE'RJEE 
(Jadavpur) : Thousands of freedom fighters' 
cases are pending due to inefficiency of 
officers Government mus·t take proper 
action. 

MR. SPEAKER: Papers to be laid. 
Shrimati Sheila Diksbit. ' 

PAPERS LAID ON THE TA'BLE-
CONTD. 

Statements Showing Action Taken by 
Government on Various Assurances, 
Promises, etc. During Various SessioDs 

of Lok Sabha 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS \SHRLMATI SHEILA 
DIKSHIT): I beg to lay on the Table the 
following statements (Hindi and Enalish 
versions) showing the action taken by the 
Government on various assurances, promises 
and undertakings by the Ministers during 
the various sessions of Lok Sabha : 

(1) Statement No. XIII-Thirteenth 
Session, 1983. Seventh Lok Sabha. 

[Placed in Library. See No. LT-3047/86.] 

(2) Statement No. XVI-Fourteenth 
Se,sion, 1984. 

(Placed In Library. See No. LT·3048/86.] 

(3) Statement No. X-Second Session, 
1985. Eighth Lok Sabha. 

(Placed in LibrarJl. See No. LT-3049j86.] 

(4) Statement No. VII .. Third Sessions, 
1985. 

[Placed in Library. See No. LT-30S0/86.] 

(s) Statement No. VI· Fourth Session. 
1985,. ~ 

[Placed in Library. See No. LT-3051/86.[ 

(6) Statement No. II-Fifth Session, 
1986. 

(Plaeed in Lib.lary. See No. LT-305l/86.] 

----

Welfare 01 Scheduled 
Caste, and Scheduled 
Tribes 

11.36 hrs. 

COMMlTTEE ON THE WELFARE OF 
SCHEDULED CASTES AND SCHEDU. 

LED TRIBES. 

Action Taken Statement 

[En,lis"] 

SHRI K. D. SULT ANPURI (Simla) : 
I b~g to lay on the Tab1e a copy each of 
the following statements (Hindi.and Eng1ish 
versions) of the Comnlittee on the Welfare 
of Scheduled Castes and Scheduled Tribes: 

(i) Statement s'howing action taken by 
Government on the recommenda-
tions contained in Chapter I and 
final replies in respect of Chapter 
V of FortY-Second Report (Seventh 
Lok Sabha) on Educational faci .. 
lities for Scheduled Castes and 
Scheduled Tribes in Medical 
Colleges under the control of, or 
aided by Central Government.' 

(ii) Statement showing action taken by 
GOVf,rnment on the recommenda-
tions conta~ned in Chapter V of 
Forty-Third Report (Seventh Lok 

, Sabha) on Educational facilities 
for Scheduled Caste and Scheduled 
Tribes in (i) Indian Institutes of 
Technology and (ii) Central Univer-
sities. 

(iii) Statement showing action taken by 
Government on the recommenda-
t ions contained in Chapters I and 
II and final replies in respect of 
Chapter V of Forty-ninth Report 
(Seventh Lok Sabha) on Reserva-
tions for» and employment of 
Scheduled Castes and Scheduled 
Tribes in Oil and Natural Gas 
Commission. 

(iv) Statement showing action taken by 
Oovernmen t on the recommenda-
tiona contained in Chapter I of 
Fifty-ninth Report (Seventh Lot 
Sabba) ,on R.oservations for, and 
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employment 9ft Scheduled Castes 
and Scheduled Tribes in Defence 
Services. 

(v) Statement showing action taken by 
Government on the recommenda-
tions contaioed in Chapters I. 11 
and III of First Report (Eighth lok 
Sabha) on socio-economic condi· 
tions of Scheduled Castes and 
Scheduled, Tribes in the Union 
Territory of Dadra and Nagar 
Ha vcli. 

(iv) Statement showing action taken by 
Government on the recomtllcnda-
tions conlaine~ in ChaptersJ and 
II and fina~ replies in repect of 
Chapter V of Third Report tEighth 
Lok Sabha} on Benefits provided 
to Scheduled Cast est and Schedulec\ 
Trit?es in Coope raive Sector. 

12.36i brs .. 

• COMMITTEE ON ABSENCE OF MEM-
BERS FROM THE SITTING OF THE 

HOUSE 
Minutes 

[English] 

. SHRI MADHUSUDAN. V AlRALE 
(Akola): I beg to lay on the Table Minutes 
(Hindi and English versions) of the sitting 
of the Committee on Absence of Members 
from the &ittiogs of the House held on the 
5th August, "1986. ' 

COMMITTEE ON PRIVATE MEMBERS' 
BILLS AND RESOLUTIONS 

. Twenty-Third Report 

[English] 

SHRI M. THAMBI DURAl (Dharma-
puri): I beg to present the Twenty-third 
R.eport <Hindi and English versions) of the 
Committee on Private Members' Bills and 
RQsolutions. 

12.37 brs. 

DevelopmentfDeficienc)' 
Charges ill R-elpect 01 
'Resident/a'l Plots Allotted 
by D.D.A. to Cooperative 
Housing Societies in 
Trans-Yamuna Areas 

PUBLIC ACCOUNTS COMMITTEE 

Fifty-Fifth and Fifty·Sixth Reports 

[Englijh] 

SHRI E. AYYAPU REDDY 
(Kuroool) I beg to present the followina 
Report-s (Hindi and English versi0ns) of 
the Public Accounts Committee: 

1 FiftY-Fifth Report on Customs 
Receipts-Short Levy due to 
Misc]assification-WooJlen Waste or 
Wool. 

2. Fifty-Sixth Report on Loss on 
Procurement of Lac. 

COMMITTEE ON GOVERNMENT 
ASSURANCES 

Sixth Report 
[English] 

PROF. NARAIN CHAND PARASHAR 
(Hamirpur) : I beg to present the Sixth 
Report (Hindi and English versions) of the 
Comm ittee on Government Assurances. 

12.38 brs. 

PETITION RB. LEVY OF 
DEVELOPMENT I DEFICIENCY 
CHARGES IN RESPECT OF 
RESIDENTIAL PLOTS ALLOTTED 
BY D.D.A. TO COOPERATIVE 
HOUSING SOCIETIES IN TRANS 

YAMUNA AREAS 

[English] 

SHRI lAI PRAKASH AG-ARWAL 
(Chandni Chowk): I beg to present a 
oetition signed by Shri K. L. Chuah and 
others of Delhi regarding levy of develop-
ment deficiency charges in respect of 
residential plots al)otted by Delhi Develop-
ment Authority to Cooperative Housing 
Societies in the 1rans-Yamuna areas 
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CALLING ArrB~nQS TO 
MATTER OF URGBNf PUBLIC 

IMPOR'fANCB 

rEngUsh] 

Situatioll Arising out of Large Scale 
Advanees Made by Banks to Reliance 
and Other Industries Against Security or their Own Shares/Debentures C 

DR. CHINTA MOHAN (Tirupathi) 
Sir, I call the attention of the hon. 
Minister of Finance to the following 
matt~r of urgent public importance and I 
request that he may make a statement 
thereon :-

"Situation arising out of the huge .. 
scale advances made by banks to 
Reliance and other industries against 
the security of their own sharesl 
debentures and the steps taken by the 
Government in that regard. ,~ 

SHRI S. JAIPAL REDDY (Mahbub. 
nagar) : Sir, one submission ..• 

MR. SPEAKER : No submission is 
allowed. 

SHRI S. JAIPAL REDDY : We 
wanted that issue to be discussed ..• 

MR.. SPEAKER No question. 
Whatever is allowed is allowed. It cannot 
be questic..ned. There are no other rules 
for it. 

SHRI S. JAIPAL REDDY: This is a 
very important matter. 

MR~ SPEAKER: That is why I put it 
down. 

(Interruptions) 

MR. SPEAKER : Not allowed. What. 
ever the Member is saying is irrelaven t. 

(Interruptions) 'A- * 

Public Importance 

MR. SPEAKER : That is why I put it 
down, otherwise I would not have done it. 
Mr. Minister to make the statement. 

THE MINISTER OF STATE IN THB 
l\llNISTRY OP FINANCE (SHRI 
JANARDHANA POOJARY): Mr. Speaker, 
Sir, The Reserve Bank of India carried out 

I a quick scrutiny of the accounts of several 
companies connected with MIs Reliance 
Industries Ltd, which had obtained credit 
facilities from banks againts r;harcs/deben. 
tures of that company. The report of the 
Reserve Bank of India was laid on the 
Ti.lb!e of the House on 24th JuJy, 1986. 
Pursuant to the preliminary findings, ItDI 
in exercise of its powers conferred under 
section 35 and 35A of the Banking Begu-
lation Act re .. d with Section 36 thereof and 
all other po~ers vested in the RBI under 
the sa id Act has &.:t up a Committee on 
14.7.86 with the following terms of 
reference : 

(i) to enquire into the cirumstances 
cOlm~ct~d with the aforesaid ad. 
vances made by various banks 
during the year 1985 ,gainst the 
secur ity of securities of sharesl 
debentures of Reliance Industries 
Ltd. ; 

un to determine whether or not in 
Inaking the aforesaid advances the 
banks or any bank had acted in 
conformity with normal banking 
praclices and procedul'es and, in 
particular. with the direction and 
guidelines issued by the RBI from 
time to time for regulating grant 
of advacnces against the security of 
shares/debentures; 

(iii) tn determine whether the aforesaid 
adv:lnces were sanctioned within 
the powers of the respective sanc-
tioning authorities and whether 
there were any irregularities Ot" 
impropriet ies with respect to such 
advances; 
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(Shri lanardhan Poojary] 

(iv) 

(v) 

to consider whether it is necessary 
to modify or supplement the exis-
ting directions and guidelines of 
the RBI for regulating bank ad-
vanees against the security of 
shares/debentures keeping in view 
the interests of the banking system 
as ,also trade and industry: and 

to consider any other relevant 
matter which may be referred to 
the Committee. 

The Committee has been asked to sub" 
mit its R.eport in two months. 

DR. CHINTA MOHAN : Sir, I am 
very happy that we have a very sincere and 
dYnamic minister to look aftee the bank ing 
affairs. But due to wron g economic direc-
tions and undesirable and unhygienic econo .. 
mic" policies our country is lagging very 
much behind Everyday we can see a lot 
of inequalities being done to poorer and 
weaker sections of the society. 

I have come here neither as a pro-Relia .. 
nee O"lan; nor as an anti-Reliance man. 1 
have come here to discuss in detail what 
the Government is doing for these indu-
strialists in particular. To may mind it 
appears that Reliance is only a 1980 
phenomenon. 

When I look at it, before 1980 it was 
only a modest company which did not have 
much of a capital. When I cut open and 
see, the industry in 1970 had got a capital 
of Rs. h 2 crOles. In the Year 1984-85 it 
had risen to Rso 57.41 crores. When 1 
look at the total1oans, the working capital 
t, nd the share capital, in the Yeaf 1976 .. 77 
it was Rs. 33 crores. But today it is about 
Rs. 735.68 crores. 

Coming to the sales, it is a very 
laudar,le and praiseworthy thing that the 
chairman of the Company was able to 
muster much sales in the country and also 
outside. 1 he previous snles in the year 
1976 was about Rs. 67 crores and . tody it 
has gone upto 10 times and stands at Rs. 
60S crores. 

Coming to the taxes, people 
outside say that the have paid so 
mcch taxes with all their judi-
cious tax systenl and careful systems 
they have come to a stage of zero taxation. 
In the year 1985 they have paid about R.s. 
20.50 crores and the sa les tax was about 
1.29 lakhs. 

When you look at the Reliance· affairs 
in 1980 they have called for the debentures 
and there they have decided series I. 11, III 
and) V in non-convertible debentures. They 
have raised about Rs. 71 crores and from 
convertible debentures Rs 1 S crores. When 
you look at in 1984, I do not know 
how the Government have permitteed - I 
do not know which Finance Minister but, I 
think, it is the Congress Government-them 
conversion of this non-convertible deben-
tures into equity. 

In the year 1984 when Indiraji was the 
Prime Minister two letters of intent were 
given to the Reliance Company. At that 
time the Minister for Industries who was 
some times ex-Minister of Andhra 
Pradesh gave two letters Qf iatent 
to manufacture petro-chemical units, 
namely, PTA and MEG. These two petro-
chemical units are supposed to be started. 
Mr. Venkataraman, Secretary bas reco. 
mmended the letter with the condition that 
this p~.uticular company should not make 
any institutional finance in the country. At 
the same time they have stipulated some 
rule saying they should try some public 
shares and NRI money and some Joans 
(rom outside India. In Msrch 1985 Mr. 
Ambani came out with a statement that he 
will raise capital to the tune of Rs. 670 
crores with public shares, NRI loans and 
foreign bank loans. After that this intelli-
gent Ambani a big industriaHst raised about 
20 companies. This is what the indus-
trialists in "the country are now doing. He 
was able to raise some 20 companies. As 
per R.eserve Bank of Indian repo'rt about 
17 banks came forward and gave !oans 
against securities. For loans against secu. 
rities as per RBI rules the debt.equity ratio 
should be 2! 1 but this company with all 
their influence and connivance of the offi-
cials was ab~e to get loans worth Rs. 108 
crores from 16 nationalised banks. J wiJl 
live the details of tbe banks. . Tbo Bank 
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of Baroda gave Rs. 2S crores. The canara 
bank gave about Rs. 12.2 crores. The 
Bank of India has given R~. 9.7 crorese 
Some fareian bank also gave. Like that 
he was able to get Rs. 111 crores from the 
banks. From the NRI he was able to get 
RI. 1 S 8 crores. In total he was able to 
saise Rs. 270 crores as non-convertible 
debentures and Rs. 10 crores as equity 
shares. I do not know what happened a 
little "later. The Reserve Banks of India 
hJS given a directive saying that the banks 
should not give an further loan for the anti'" 
social companies, non-productive compa-
nies and also sp~culative companies. Even 
after this directive 'he Deputy General 
Manager, B~\Ok of India has given about 
Rs. S crOfes collecting about Rs. 50 lakbs 
from different branches around Ahmedabad 
to this particular industry. 

In the same way, Mr. Pai of Canara 
Bank gave a loan of Rs. 755 lakhs. I want 
to know, why the Government has given 
promotion to Mr. Pai, who \las there in the 
Cannra Bank, from the post of Deputy 
General Manager to the post of General 
Manager, after sanction of this 10.ln. 1s 
the banking sector re~lly working for the 
betterment of the poor people of this 
nation 7 As a matter of regular practice, 
the industrialists in this country are 
collecting so nluch of funds in the nanle of 
different companies and are, in fact, 
looting the public money. 

MR.. SPEAKER: Please conclude now. 
,You have takeD a lot of time. 

DR. CHINTA MOHAN : Finally. I 
would like to know, whether the sanctiun 
of loans by differ~nt banks WLS regular or 
irregular. What is the factual position in 
relard to the sanctioning of loans to Relia-
nce companies '1 What are the Reserve 
Bank, the Finance Minister and Prime 
Minister doing in this respect? How many 
lAS officers and Minister are having shares 
in this? You have recently appointed a 
Committee consisting of three persons in 
the Reserve Bank. How many of these 

. Public Importance 

three persons have got sbares in this? H·ow 
many people from. outsid India are there ? 
How many of the top bureaucrats h~ve 
been keeping money in banks outside India 
in the form of non-resident Indians? That 
is what leads to generation of black money 
In the other companies, ) ike Bombey 
Dyeing ..•... ** 

MR SPEAKER : It will not go on 
record. I have already given you fifteen 
minutes. 

Shri Saifuddin Chowdhary. 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : Mr. Speaker, Sir, it is good 
that the so-called 'oan mcla Minister is 
here to reply. Today, the subjc;!ct matter 
of the calling attention ·is the situation 
arising out of the large sca1e advances 
made by banks to Reliance and other 
industries against the security of their own 
sh:ues/debcntures and the steps taken by 
the Government in that regard. 

First of all, 1 Inake myself cleat tha L 

I totally object to the way our financia 1 
institutions and blnks are inclined to give 
loans to big houses. There is a great 
discrimination in giving loans to these 
people, and in giving loan to the middle 
class people and the poor ,eople, the 
unemployed and others. On that ground, 
I put my objections on record. 

The question is 'hat not only Reliance 
secured advances and lOlDS against their 
own shares and debentures-if that is 
unlawful, the Minister has to tell us--, 
but whether any action was taken to cbeck 
it. The allegation is th~t they used that 
money for speculative purposes to purchase 
their own shares and debentures In that 
regard certain revelations have been made 
by the RBI in their interim report;· of 
course, that is subject to the fioal report 
and thereafter we can make our own 
conclusions. 

The Minister has to tell us whether 
Reliance were given loan throuab their 

-------------------------------------
**Not recorded. 
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various inves!ment companies to purchare 
tbeir own shares and debentures which is 
violative of the RBI rules A time bound 
enquiry is need1!d. 

MR. SPEAKER: Tb:lt is time-bound. 

SHRI SAIFUDDIN CHOWDHARY : 
I would like to know whether he wou Id be 
reiterating that they should give their 
report according to the time, because 

. otherwise this kind of prolongation and 
delay will again vitiate the atmosphere 
and bring a bad name not only to the 
industry but also to the Government and 
the publi~ instituti(\ns. That is very 
important. lhe allegation came around, 
1 believe, middle of may ;lnd so much 
time has already gone. The interim report 
is again s\\bject to the final report. 

Another poiet that comes to my mind 
is that accolding to the allegations. they 
fioatcd a numbt!r of fictitious compJ.nics to 
secure loans. I would like to know the 
procedure that is there for the GOVCIT01ent 
to check the antecedents of the investment 
companies. Did the Reliance float these 
companies and were they given loans a.nd 
advances without checking their 
antecedents? 

Now, we know things about Relinnc~. 
But all the big business houses are 
practising the same things. How is that 
Sir '1 Bombay DYeing COlnpany Limit\.:d 
bas 55 such investment companies and 
almost all have the 8'lroe address, i. e. the 
parent address. ORKAY has 16; ViP 
Group 12; Mafatlal 26 and Goenka 12. 
Even the Birias also have them. And 
Tatas too. They also take loans frool the 
Banks. In Nagpur Tatas have closed 
down Empries Mill. More than Rs 50eO 
croces are heJd up with the sick uhits. It 
is comnlon knowledge to everybody that 
these sick units are subsidiaries of the big 
houses. They take money, telling that 
they are going to revive these s;ck 
industries, but siphon off th c money to 
other nre'1S and keep those industries 
perennio 11y sick. And in this, the banks 
are also in league with the companies and 
they are draining our previous money by 
aivinS it to the big business houses. 

Public .lmp(Jrta"c~ . 

, An article published in the RBI 
Bulletin, July 1986 iS1;ue gives the per-
formances of the financial and investment 
conlPanies for the year 1982·83. A study 
was done for 307 companies and 38 of 
them are share trading companies. They 
got bank loan' and their declared intention 
is shore trading. When they get loans, they 
purchase' shares. Knowingly, how did 
they allow this 1 I would like to know 
whether you are going to put a ban on 
floating such kind of companies by parent 
houses. You have to put a ban on this. 
Why do they require such kind of an 
investment? 

Now let us come to the question of 
RIL. So much has been said and so much 
has come in the press about this. I want 
to know as to how many big loans were 
advanced to them in the past. And what 
was their record of repaying the loans? 
Did they adhere to the schedule? If not, 
then knowingly why did You not take 
a c\ ion or why did you not check up 
properly before giving this It. ind of big 
loans to them again? This is another point 
to which the Minister should give an answer 
cl ~arJy. 

So far as wh~~t is given in the RBI 
Report is concerned,. it applies to Reliance 
a~ much as it app~ ies to the Government, 
to the Bank offi ci.a Is , and Management. 
What is there? The business activity of 
almost aJl the companies who applied for 
10ans on behalf of Reliance is stated as 
'trading in yarn, fabric, shares and 
securities'. The purpose of the loan is 
generally stated a!S 'for working capital or 
for purchase of shares or for purchase of 
shares and debentures of RIL'. 1n the case 
of Canara Bar.k, although in the loan appJi .. 
cat ion the purpose is staled as 'for working 
capital', the bank had sanctioned it for tbe 
purpose of subscribing to the debentures of 
RIL. How is that 1 '{hese companies have 
applied for working capital. But when 
the loan gets sanctioned, it turns tbe other 
way round and it is given as purchasing 
of shares. Who are in league with whom? 
This has to be told properly. 

Now we see the condusion made by 
the Interim Report. The RBI Guidelines 
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mentioned that the ad ,,'anced against shares 
should be' for produ.ctive pU:Poscs and 
these bave not been complied with by the 
Banks which advanced l~rge amounts of 
loana to the companies connected with the 
RIL. That has to be probed. 

I want. to know one thing In OUf 

motion, other industries are mentioned. I 
also request the Minister to toke certain 
big houses and set up a commission to 
inquire into the affairs of their financial 
matters. What are they doing with public 
money? 'fhey are suck ing the nluney of 
our people and who are helping them? 
( just want to tell you about one instance. 
These Companies, Bombay Dyeing and 
Reliance, tbey were good brothers and 
now they are at each olher's throats. 

13.00 hrs. 

MR.. SPEAKER Now, they are 
brothers and they are a t each other '8 

throats. 

SHRI SAIFUDDIN CHOWDlIAR Y : 
It seems like that. Though the proverb 
S'lyS croco does not eat crow meet but 
these capitalists do it. We have to gO 
into everything and everybody. Now, I 
want to know whether it is a fact that 
some time ago, PT Five State Investment 
Company-a subsidiary of Bombay 

\., Dyeing-has borrowed over Rs. 25. crores 
in foreign exchange to invest in Indonesia 
and all has gone sick and the money lost 
The loans came f1'om India-Indian 
Overseas Bank and Syndicate Bank. I 
want' to know whether it ie also a fact 
thal the Bombay Dyeing has issued non-
convertible debentures work Rs. ~ crores, 
concluded on June 28th flouting the 
Clause of the previous issue of debentures 
such as mortgage cover, maintenance of 
adequate profit, maintenance of power as 
required to pay the debenture interest. I 
want to know whether NusH Wadia and 
Sons 8~cured Rs. 6.07 crores loan from 
the Nationalised Banks (Union Bank and 
State Bank Jed Consortium). Nusli Wudia, 
invested bulk of this loan in the shares of 
Bombay Dyeins and six other companies. 
I want to know whether the Government 
will investisate into tho matter, whether 

Public Importance 

,it is a fact that Bombay Dyeing, a Public 
Ltd. Company is totally controlled by 
NusH \Vadia, a Private Ltd. Company 
whose sharcholding is entirely foreign with 
1argest share held by Nepal bas( d Company' 
(I) Viswa Byapar Pvt. Ltd., (2) l.ekha 
Kiran Investment Concern Pvt. Ltd. Who 
nre these Lc~ha Kiran and all, the l\1inistcr 
may kindly teJ1, U~. 

MR. SPEAKER : Mr. C)lowdhary, 
you have become a good Lekha l<QI'. 

SHItI SAIFUDDIN CHOWDHARY • 
lIow is it that this Nusli Wadia, a British 
Natioaal is allowed to carryon the entire 
export trade of the Bombay Dyeing? Now 
it reveals thilt lhese inner squabble of these 
HOllses is destroying the business climate 
of the < counuy and the Govcrnnlcnt with 
their private mind are helping this kind of 
degencr~tion of our ecc.nomy. So a 
through Inquiry into the conduct of all 
these houses is very much required 

With these words, 1 conclude. 

!vIR. SPEAKER : Mr. Cho\"dhuty, 
one thing is revealed to me. At Icust 
being a Chowdhury, 1 thought that you 
must be weak in mathematics and 
ecollomics, but you are doing perfectly. 

Shri Zuiuul Bahser. 

[Trans/ation] 

SHRI ZA.INUL BASHER (Ghuzipur) : 
Sir, I am veIY weak in arithlnalics and 
economics. 

AN HON. MEMBER: Who, you? 

SHRI ZAINUL BASHER: Yes, sir, I 
have an open mind in this matter. 

Mit, SPEAKER: One must a Jways 
keep the mind open. 

SHRI ZAINUL BASHER Mr. 
Speaker, Sir, two things have emerged. 
RepOC1& of irregularities (;ommitlcd by 
Rel.iance industry have appt'arcd in the 
press and m"Kazines and the pref,S has 
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brought the irregularities before the people 
in the public interest. I t is a good thing 
that the' Reserve Bank has constituted a 
(:ommittee to look into the matt:r as bas 
been stated in the statement and the 
committee is examining the matter from 
different angles But there are some 
doubts in our mind It may be due to 
the riva1ary among the big corporate 
Houses. The Reliance industry has made 
spectacu)dr proaress and this might have 
beea done deliberately to harass and harm 
them. 

Mr. Sp\!aker, Sir, [ would like to quote 
the 'Patrio\' n~wspap~rs which is not 
regarded as a supporter of big business :-

[Englisll] 

"It appears that th~ main object of 
the current campaign of witch bunting is 
to create an environment of suspicion, 
distrust and hostility about Reliance among 
decision-makers, in the bureaucracy t among 
bankers and the public at large &0 that 
Reliance is disabled· from raising funds from 
the public, its project in hand are stalled 
and sanction of new project is delayed or 
stopped aitoge'her. The objective app~ars 

, to be to paralyse the company aJtogether:' 

[Translation] 

This has been said in this newspapaer 
and this is a paper whicb C'lnnot be 

'" regarded as the supp=>rter of big business 
community. This apprehension should not 

. be taken lightly True you are making 
investigation and you should make 
investigation. That a~pect is before us 
and the other aspec~ is also before us. 
Ten years back the turnover of Reliance 
industry was Rs. 91 lakhs and in 1985 
it rea cbed to Rs 111 crores. As I have 
already said this is a spectacular progress. 
In spit, of this if action is taken the 
ReJi.lnce industry will suffer a set back 
and face a lot of harassment at the time 
of investigation. But you can imagine 
what will be the plight of more than 
38.000 depositors and investors on 
account of this action. The shares of 
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Reliance are falling constantly in the 
shares market and there is panic amonl 
the shareho1der.. We have to keep tbeir 
interests in mind and also the interests of 
Reliance industry are not to be igoored. 
There is pa nic in the Reliance industry. 
The QJvernment must protect their 
interests Let the investigation go on but 
it is not proper to live so much publicity. 
I-Iad there been no. mala fide intention, 
such thir.g would have been published only 
once or twice. Time and again it is said 
that Reliance is indulging in smuggling and 
fraud and it is cheat ing the people. Such 
type of publicity has created panic amona 
the depositors. investors and shareholders, 
They have been demoralised. 

Mr. Speaker, Sir, of course, Reliance 
industty has adopted a new strategy. It 
has conected funds from the inarket from 
the middle class people. Previously, big 
people used to take loans from public 
sector banks and build their huge empires 
but Rel-mnce did not adopt such a method 
and it deserves credit for it. I would praise 
Reliance that it has raised funds from those 
middle class people wh.) want to take 
benefit of their money by investing it in 
shares This has benefited Reliance andit bas 
made progress, The shareholders also got 
sizable dividend and profit. .•.. . (Interrup· 
tions) 

[EngliJhJ 

SHRI S JAIPAL REDDY (Mahbub. 
nagar) : I am on a poht of order. Wh~t 
are the question being framed? (/nterrup .. 
,lions) 

[Transla tion] 

SHRI ZAINUL BASHER: What are 
you saying Reddy Sahib 1 Mr. Speaker 
Sir, thi ~ time should not be counted in 
the time allotted to me. 

SecondlY~ 1 would like to say that as 
our friend Saifuddin Chowdbary bas said, 
if .Reliance has committed a wrong thing, 
it IS not along which hal done so. Other 
big tndustrial houses in this country have 
also committed similar inegularities. As 
has been stated, bank loans· have been 
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provided to other companies also Other 
companies have allo lot loans by 
mortl_aioa shares, debcnturls in the way 
Reliante haS'lot loans. 

MR. SPEAKBR : You mean all are 
sailinl in the same boat. . 

SHRI ZAINUL BASHER! We have 
come to know about a lot of irregu· 
larities committed by BombDY Dyeing. 
They are as fl)llows : 

[English] 

,. t. "Over-invoicing of second.hand 

Malter of Urgent 
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April 1985, but baJance sheet 
manipulated otherwise, and thus 
cheating the Government, pu bUe 
and shareholders. 

By capitalising revenue expenses of 
the order of R~. 26 crores Bombay Dyeing 
has inflated the net block of the DMT plant 
without adding any assets. SubsequentlY, 
Bombay Dyeing has taken further loans 
against the infllation assets. 

Investment and trading companies 
siphon off funds of Bombay DYeing through 
Nepal. 

DMT 'Plant. [Translation] 

2. Defaulted on its peymeD t of 1.12 
corporate tax (Yet Government 
gave permission to issue non· 
convertible debentures). 

3. Nowrosjee Wadia and Sons, a 
private limited company of 
Wadia and Scindia, had total 
contro) over Bombay l>yeing and 
thus depriving the 33,OOO.odd 
shareholders from their due 
returns. 

4. Flouting the clauses of the previ-
ous debenture issues, the Bombay 
DYeing Company had floated 
issue of 8 crores non-convertible 
debentures. The clauses flouted 
are : 

(t) Mortgage cover 

(2) Maintenance of adequate 
profits and 

(3) Maintenance of coverage 
required to pay tbe deben-
ture interest. 

S. M,anipulation of profit and Joss 
account of the year ending 
September 1985. Bombay Dyein. 
bad Written to Government that 
,ommer(fiaJ P~oduc:t1op 'Ulfted In 

Investigation must be conducted in their 
C:1 se also. 

MR. SPEAKER: Inquiry should be 
instituted against all difaulting companies. 

SHRI ZAINUL BASHER: Now I 
would like to put some questions in 
half a minute. 

MR. SPEAKER : Put questions. What 
were you doing till now? 

SHRI ZAINUL BASHER: Was the act 
of companies beloging to Reliance Mannge-
ment and other companies taking loans by 
m(lrtaging shares and debentures illegal '1 
Whether only the companies of Reliance 
Management took such loan or other com-
panies had" also taken such Joan? The 
report of the Indian Express has put the 
loan figure at, Rs. 1 0 J .83 crores whereas 
in the report submitted by the Finance Mini-
ster recently to the Reserve Bank, the toan 
gieeD by the Government has been bhown 
as Rs. 59.26 crores. May I know which 
of these two statements is correct? Whe-
ther the names of the 16 banks given by 
Indian Express and t he amount shown 
against their n~mes are correct? In the 
report of the I nd ian Express it hal 
been said that . these companies had 
taken loans by ruortgaing' 'ft series 
debentures. Is this true? Beside. 
Reliance, bow much Joan was taken by 
Bombay Dyeing and other Companies by 
Jll()lt,aginl shaf~s ~nd dQbent\1res ? 
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SHRI C. MADHAV REDDI 
(Adilabad) : 1 heard with careful attention 
the speeches and the questions raised by the 
hon. Members. There is lot of confusion 
about all these matters in spite of the fact 
that there was a question in Rajya Sabh'l 
and a question here in Lok Sabba and lot 
of inform'ltion was also given by the Fina-
nce Minister on the issue. I do not want 
to take time of the House by going into 
that. But I woul d like to put a few ques-
tions which are relevant. But before I do 
so, I wou.ld like to paint out, 3S I have 
been telling this Hou5e often, that all 
this has happened because of the liberal 
policies of the Government being pursued 
for the last two years. The buoyant n\arket 
was exploited by the big business and now 
it has been proved that the surplus moneY 
which w~s available with banks, with the 
people and with everybody went to certain 
unproductive channels. This was my charge. 
The episode of this company and other 
companies prove that the direction to which 
our economy was moving, was not the right 
direction and that the buoY3nt nlarket WJ.S 
responsible for this sort of siphoning of 
funds. I arn happy that the Government 
of India has asked the Resevl! Bank of 
India to set up a high power committee. 
And that high power committee is going 
into aU these aspects which have been 
asked her~. 1 do not know the eX3ct size 
of the r¢mificJ.tions. The comnlittee is 
going into the aspect whether the Reliance 
Industries Ltd. has taken loans of Rs. 59 
crores to purchase the shares and deben-
tures of whether the loans were taken for 
other productive purposes. If they have 
taken the loan for the ·purchase of shares 
and debentures, then certainlY it is highly 
objectionable and they should be pUl1ished. 
But, supposing, that is not SOt then the 
share-holders should Dot suffer. My friend. 
Me. Zainul Basher has saId rightly that the 
real victims are the shareholders and . the 
debenture holders. Th: value of their 
shares is going down day by dlY. It may 
be that they nlay suffer huge losses because 
there may be a distress sale. I· am very 
happy tbat the Bomb.lY Stoct Exchange has 
now prohibited forward marketing of the 
sbares. But tbat is not enousb. The peo .. 
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ple who are hold in, the debentures and 
shares, they are now sufJ'erina. This should 
not take too) ong. The Enquiry Committee 
which has been set up must ~ubmit its 
report by 15th of September. They have 
been given two months time. They shoUld 
not take more than two months to submit 
their report. There should not be any 
extension. We would not like any exten-
si ')n in this matter. 

Secondly, ttc loan which has been 
taken has been misused. They have 'been 
siphoned off by the Reliance Company. 
What is the present position 1 Out of R s. 
S9 crores how much loan has been repaid 
so far as 011 date? What is the loan repaid 
by the company? If not, what has happe· 
ne d to that 1 Is the Government going to 
recaIJ the loan if it !s proved that the Joan 
was not used for which it was given and 
the objective has not been served? 

I would tik.! to know, is the Govern-
ment of India going to look into the other 
atpects of the matter '1 Is Government of 
India going to set up another Committee 
or is the existing Committee going to see 
that the other complnies which had indul-
ged in similar act i vites or even wor'ie tban 
this, will be brought to book? Are you 
going to investiga ie that 1 

When this question was put to the Fina-
nce Minister, he observed we are not here 
for a wild goose chase. 

It is not 80. I have given a complaint 
ag'linst several other companies who are 
indulging in this type of practice. I would 
like to know what action is goinl to be 
taken on this partic\liar complaint and I do 
not W,\ut any ·excuses because you can 
always say-well it all appeared .in the news-
paper and we do not take cognis~nce of 
wbat appears in the newspaper. But "that 
is the main thing on which the waole. thing 
started. So much information is available 
with tbe Members of Parliament. Every 
Member is getting truck. load' of material. 
EverY day, from all sides, all material we 
are getting. It is very difficult for us to 
discretn and to find ()ut what is ri&ht and 
what is wronl. 
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Sbri Vishwanatb Pratap Singh is known 
for his intearity and bonesty. 1 hope be is 
going to 'eparate water from tbe milk and 
he is 10iOJ to tell us what is true and what 
is not. 

SHR,l BHATTAM SitlRAMAMURTY 
(Visakhapatnam) : The Call Attention 
Motion refers to the large scale advances 
made by the banks to Reliance and other 
industries. Reliance has been given favou-
red tre9tment at the hands of the Minister. 
In his own reply he has referred to R.eliance 
only and n'ot to the other industries. He 
has not touched the other industries- What 
is the reason? Is it the attitude that the 
Minister wants to deal with a particular 
group of industries'? Is it proper '1 

It is on the basis of the Reports of the 
Indian Express and Financial Express that 
the MinistrY instituted an enquirY. There 
is nothing wrong about it. What is the 
Government machinery doing? Are they 
sleeping ~ Only when the daily papers 
publish the report the Governmct wakes 
up. Prior to it, it does not act and it does 
not go into the matter. After the publica-
t ion of the report, the Government appoints 
a Committee and does all sorts of things. I 
would request the minister to consider this 
aspect also. 

, In the Can Attention Motion, it is very 
clearly stated-the Bank advances loans to 
the Reliance and other industries against 
security of their own shares, What are the 
steps taken by the Government in that 
regard? 

May I know whether advancing loans 
against the security of shares and debentures 
was devised exclusivel)' to flavour the 
reliance manalement companies? May I 
know whether some otherbig firm! and 
comp'lnies were not advancing loans against 
security of sbares and deb,entures 'l If 
loan is liven to R.eliance, is it the normal 
practice ? Is it or is it not done jn the 
case of various firms and companies who 
come within the ambit of this Can Attention 
Motion ? Sir. on the ... 20th, the Deputy 
Governor, RBI, addressed a circular 
Jetter to all the scheduled banks. It 
says: 
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We have come across recently several 
instances' where banks have sanctioned 
substantial credit facilities t.) many 
companies and firms 'for the purchase 
of shares and debentures. 

Sir. he says, we have come across 
several instances. Not only Reliance. 
But several instances have been brought to 
the notice of the Oovernment. The RBI 
Deputy Governor says this. But no 
reference was made to any of these firms 
by tbe Minister. I have nothing to speak 
particularly favouring Reliance. If they 
are wrong, hang them up; take stringent 
action against them. You have to see 
whether they are wrong or they are not 
wrong. You will have to ve,rify and look· 
into it. This Relhnce incident is only 
the tip of the ice .. berg. There are several 
skeletons in the cupboard. There is some-
thing wrong with the administration of 
the banks. And therefore, why not a 
House Committee be constituted to go 
into the whole question ? Let them SO 

. into all the fr'iuds committed by various 
public sector natiollal ised banks. Let them 
go into the matter how the officers and 
the man~gement of private firms are in 
league with each other to defraud the 
nation of crores of rupees. Let a 
Committee of tbe House be constituted to 
gO into tbe matter. It is otherwise difficult 
for him to take the entire burden on him-
self alone. I want to tell one thing to 
the Minister. Several things were 
published in I»everal reputed weeklies 
against Bombay Dyeing etc. It is not 
morely about Reliance. About Reliance 
I don't hold any b.rier for tbem. But I 
may point out why no word is said by tho 
Minister about Bombay Dyeing. Is it 
because one of the Union Ministers has 
financial and business interest in Bombay 
Dyeing as was published in such weekHes ? 
In several sectoins of the Press, one of 
tbe Ministers of the Union Government 
was alleged to have flouted the FERA 
regulations. He was associated with 
Bombay Dyeing which is coming under 
his protective wings. I am not rererrinl 
to all the points raised' by my friend Mr. 
Jaipal Reddy in this behalf. Therefore, 
when such a situation develops in Bombay 
Dyeing that matter requires to be dealt 
with equally in a firm manner. 
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Sir, 100 Members of Parliament-as 
per the Press Report-have presented a 
Memorandum to the Prin'lc Minister to go 
into t.he affairs of R.eliance which has 
siphoned off' 100 crores of rupees. What 
is the action taken? Is any enquiry being 
instituted into the matter 1 What are you 
going to do about it ? May I know whether 
YOU received any such memorandum '1 If 
80, what is the action to be taken? A 
Cal enquiry is stated to have been 
instituted against Reliance company for the 
leakage of import policy and duty-bik.e 
Oft the import of' PTA If that is so, 
what has happened to that report? Will 
that report be . placedon the Table of the 
House '1 

The hon Minister has stated that Loans 
may be recalled. if they are not used for 
the purpose for which they arc gi ven . I 
want to know whether any su~h instance 
(of recalling of the loan) has come to your 
notice 'I If so, may I know whether any 
proce,dings were instituted to recall the 
loans under such circumstances. The 
Chairman, RIL (Reliance India Ltd.) has 
stated that not a single F Series debentuJ;es 
w~re held eitber directly or indirectlY by 
his family. What I want to know is thj~. Is 
this a fact 1 Why not you rna ke the position 
clear? I wish to know about it. Let the 
hon. Minister reply to a1\ tbe points 
r:a ised by me. Thank you. 

THE MINISTBR OF STA TB IN THE 
MlNISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY) ~ Sir, I am 
thankful to the hon. Members for giving 
me an opportunity to come before them 
and to supplement what we have stated in 
tbe Parliament, both in Rajya Sabha and 
Lok Sabba. 

Sir. You are aware of the fact that 
this h"'s been answered once in this House 
al50. That was Starred Question 26. The 
reply was given in detail. The han. 
Member, Shri Reddy has stlted that there 
is a lot of confusion created and we should 
clear 'it. Tho bon. Member. Dr. Cbinta 
Mohan and allO tbe hone Member Sbd 
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Zoinul Basher in the be,ioDiDI of their 
Iilpeeches made it very clear tba-' there 
should not be any witcb .. buntinl and t,he 
Government shouJd be fair and . impar tial 
and we have to go into all aspects. Here 

, the Government has made it very clear 
that we are Dot &oing to suppress a'oy,bins 
from the Parliament and will not support 
or win not witch-bunt anybody, but when 
the high level Committee has been 
appointed with the clear objective of 
going every aspect that bas been raised 
not oo)y today, but earHer also raised in 
the press and at other places ai\'ing some 
material, all these thinss should be Jooked 
into. Por that purpose, Sir. a high level 
committee bas been appoint,ed. 

AN HON. MEMBER : Is it for 
R eHance or ..• 

SHRI JANARDHANA POOJARY : 
I will come to all aspects. Pleases bear 
with me fot some more time. (Interruptions). 
Sir, so far as the R.eliance is concerned, 
a high level committee has been appointed 
and we are wniting for its report aod 
when the report comes before us, we will 
take appropriate action. If there is any 
violation, definitely we will take action 
against such people and also jf there is 
no violation, if they are innocent, then we 
are not going to take any action against 
innocent people also. At the same time, 
guilty persons will not be allowed to go 
scot free. This is the thinking of the 
Government. This has been made very 
clear. (Inlerruptions). bir, here as the hon. 
Members wanted; I fee I this type of 
justice ..• 

MR SPEAKER : They want to know 
about other companies also. 

(/"terruptions) 

SHRI JANARDHANA POOJARY 
You are not allowing me to speak. Why 
should there be this anxiety ? 

(/nterrllptlons) 

[Tran.sla tlo1l] 

SHRI BAR.ISH RAWAT (Almora) 
Since the committee bas been appointed, 
it should be asked to--
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MR. SPEAKER: You have already 
made your point. Why are you 
in terrupt in I ? 

SHRI BAR.ISH RAWAT Mr. 
Speaker, Sir, we seek your protection. 

[ £",11,11 1 
SHR.I JANAROHANA POOJARY 

I appreciate the anxiety of the hon. 
Members. 

AN HON. MEMBER Why llre you 
shielding ..• 

SHRI JANARDHANA POOJARY : 
Sir, for the information of the hon. 
Members we are not shielding anybody. 
(Interruptions). Sir, I will fir5t come to 
their anxiety as to what we are going to 
do about it. We have not spared any 
person We ar ~ not going to spare any 
person if they violate it. I am just 
bringing to the notice of the Hon. Members 
that not only we are going into to the 
reports that have appeared the Press, if 
the Members are having some more 
materials they can pass them on to us and 
if specific instances are brough t to our 
notice we will order investigation. We will 
not spare any per~on if found guilty. For 
that I am requesting the Hon. Members 
that if th~y are going to seod some 
materials to u~, definitelY we will order an 
inquiry and we will look into it. 

SHRI BHATTAM SRIRAMA-
MURTY : Why don't you constitute a 
Committee of the House '1 

SHRI JANARDHANA POOJARY : 
We arc not constituting it.' So far as 
violations and other things are concerned, 
the. Han. Member is a knowledgeable 
person. let us not delink the authority of 
the Reserve Bank of India. Let us place 
trust in the authority of tbe Reserve Bank 
of . India. When they place their report 
and when they come with their findings, if 
there is anything which calls for action, 
definitely we will take action. At that 
·time if there is any violation and if there 
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is an element of criminality involved', if 
req uired, we can live it to CDI and to 
police also. 

SHRI ZAINUL BASHER: I have 
given some information about Bombay 
Dyeing. Wh1t is he going to do about 
it ? 

MR. SPEAKER : That is wh~t be bas 
said tbat he will tlke action on whatevor 
you have given. 

(Interruptions)·· 

MR. SPEAKER : Mr. Vishnu, you 
are not allowed. 

(Interruptions) 

MR SPEAKER : Mr. Zainul Basher, 
he has already announced that he will 
take action against anybody found guilty. 
He b:ls already said that. 

SHRI JANARDHANA POOJARY: 
For taking action our Hon. Members can 
supply the information. 

SHRI ZAINUL BASHER 
already supplied. 

I have 

SHRI JANARDHANA POOJARY : 
Please don't get excited. You know that. 
You place your hands on y('ur heart and 
say whether the Government bas gone back: 

, from taking action against any perllon 
found to be gu illY. 

13.33 hrs. 

[MR. DEPUTY SPEAKER in the 
Chair] 

The action of the Government is very 
clear and we are fighting against corruption, 
we are fighting against lethargy, we are 
fighting against' inefficiency. It is within 
your knowledge that we, are not goinl to 
side with any person and there will Dot be 
any witch·hunting also. This is the 
assurance 1 am loing to give. 

(Interruption,) 
,---

.. *Not recorded. . 
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MR. DEPUTY SPEAKER : Order; 
please. MR. Datta Samant, why are you 
standing? I have Dot allowed anybody. 

(lnterruption~)· .. 

SHRI JANARDHANA POOJARY : 
With your permission I would say that 
some allegation bas been made by the 
first speaker that with the help of a 
Minister loans have been given. I refute 
the charle. The Hon. Member himself 
has said in the beginning what is the 
int'egrity of the Ministers in the Finance 
Ministry ~ So, I refute the charge that 
bas been made here. 

So far as Bombay Dyeing and other 
things are concerned, I have already 
replied. 

(Interruptions) 

MR. DEPUTY SPEAKER : He has 
said that he will take action based on 
that. 

(Inferrnptions) 

DR. CHINTA MOHAN: Has anyone 
of the members in that Committee 
appointed by the Government got shares 
in anyone of these companies '1 

SURI JANARDliANA POOJARY : 
If you kindly go into the terms of reference 
it ;8 very clear. It is said ,that even the 
impropriety wilJ be looked into, including 
that of Ministers. Don't worry. 

SHRI SAIFFUDDIN CHOWDHARY: 
I asked several questions including a very 
relevant one and that is what is given in 
the Press about Reliance. 

MR. DEPUTY SPEAKER: fIe has 
said that he will inquire. Inquiry is going 
to be conducted. The have already formed 
the Committee. They will find out. He 
has said that he will take action. 
(lnterruptio"s) 

--------_ .. _---
* *Not recorded. 

13.35 br •• 

BOSINESS A DV.ISOR Y COMMITTEE 

TwentY·Seventb Report 

[Engli~hJ 

THE MINISTER OF ST ATE IN tHE 
MINISTR.Y OF PARLIAMENTARY 
AFFAiRS <SHRIMA'l1 SHEILA 
DIKSHIT) : Sir, I beg to move : 

"That tbis House do 'aaree with the 
Twenty-Seventh Report of the Business 
Advisory Committee presente<l to the 
House on the 12th August. 1986". 

MR. DEPUTY SPEAKER : The 
question is : 

"That this House do agree with tbe 
TweDty .. ~eventh Report (If the Business 

'Advisory Committee 'presented to the 
House on the 12th August, 1986". 

The Motion was adopted 

[English] 
13.35i brs. 

MATTERS UNDER RULE 371 

(i) Demand for television station/tele-
vision relay station in Kanya ({"mari 
district. 

SHRI N. DENNIS (Nagercoil): Provi-
ding television facility to the people of 
Kanyakumari district in the long standing 
wish and anxiety of the people of this area. 
Now thjs part is left out and isolated 
without teJevision facility. People here 
have been representing for long for this 
facility. Commissioning of TV station at 
Trivandrum did not improve the situation 
in Kanyakumari district. Not only that it 
is not visible but the programmes of the 
Trivandurm TV station are mainly in Mala-
yalam and they are arranged to suit the 
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tastes of the ,people of Kerala. Next option 
would' be tbat they have to witness the Sri 
Lankan Tamil programmes which won't be 
palatable to the people of our country. 
They too are no:t clear and visible. 

So, Oovernment may be pleased to pass 
early orders for the conlmissioning of a 
telc\lision station or realy station in Kanya-
kumari district of Tamil Nadu at the 
carliest. 

[ Translation] 

(ii) Demand for opening a railway Zonal 
offite in Bihar. 

PROF. CHANDRA BHANU DEVI 
(BaBia) : Mr. Deputy Speaker, Sir, there 
are nine railway Zones in the country and 
every zones has been placed under one 
General Manager. A proposal for opening 
a railway zone in Bihar has been under 
consideration for the last ten YC:1r but no 
decision has been taken· on it so far. As 
far as the railway traffic is concerned, Bihar 
hat; a distinct place due to its population 
and natural wealth. In the absense of 
Railway Zonal office in Bihar, proper deve-
lopment of the railway traffic in that region 
is not taking place. The Railway employees 
have to face administrative difficulties also 
which can be removed a zonal office is ope-
ned there. The fa i Iwo y zonal office can be 
opened in Danapur near Patoa where the 
D.R.M, headquarters of the Railways have 
been functioning for a long time or it can 
be openo!d in Barauni-Gathlara where Rail. 
way has vast Jand and the biggest goods 
yeards of Asia. The most suitable place 
fot Railway Zonal office bf north Bihar will 
be Barauni only. 

In would, therefore, request the hon. 
Railway Mi ... ister to consider the propo$al 
in depth and give early clearance for open-
ing Zonal Office there. 

(iii) Demand for alloting waste lands on 
lease to Harijans and tribals in 
Morena district of Madbya Pradesh. 

SHRI KAMMODILAl JATAV· 
(Morena) : Mr. Deputy Speaker, Sir, the 
Vijaipur and Karha] development blocks of 
the Morena district of Madhya Pradesh are 
hilly areas •. Lakhs of acres of Jand is lying 

Motters dllJer j 14 
Rule 377 

waste there. The Madhya Pradesh Govern-
ment have failed to undertake atrorestation 
there as a result the invirOllment of the 
region 'is polluf,ed. This area is inhabited 
mostly by harijans and adivasis. I would 
like to request the Government of India 
to allot the foHow ~and to Harijans and 
Adivasis on lease and su~~ saplings' of 
teak, mango, shisam, cash_l1ulbcrlY to 
them for plantation so that Ii'stand:.lrd of 
Ii ving of the poor it:: !a ised. 

(ETt8lishJ 
(i\') Demand for Government '5 dropping 

tbe proposal, if any, to increase stao-
dard rent of accommodation for 
go,'ernment employees following imple-
mentation of Pay Commission Report. 

SHRI MAHENDRA SINGH (Guna) : 
The reports in a section of the Press that 
the GQvernmcnt is considering enhancing 
the standard rent of stuff houses tor 
Government employees, following the 
report of the Pay Commission are causing 
widc!;pread concern. The proposed hike in 
rent will take away whatever little the Pay 
Commission has promised to the badly.off 
Government servants. Any such proposal 
would be very legitimately resented and the 
Government should refrain from taking such 
a decision. 

[Trans tation] 

(v) Demand for drawj~g up a Scheme 
in consultation with Archaeological 
and ,other departments for appoint-
ment of a high level committee for 
development and preservation of 
cultural heritage of Matbura and 
Vrindaban. 

SHRI MANVENDRA SINGH 
(Malbura) : Mr. Deputy Speaker, Sir, it is 
unfortunate that Mathura and Vrilldabln. 
the native of Krishna and a sacred place of 
pilgrimage are being neglected. Earlier the 
milk and curd were available in abundance 
there but now there is even shortage or 
water. The streets of Muthra and Vrinda. 
ban, where Radha-Krishna performed their 
'ras lila~', are today full of dirts ar~d,refusc' 
The holY water of Yamuna, which was 
ambrosia of the feel of Lord Krisbana and 
reminds us of the peerless smell of the holy 
body from ahe time immemorial is now 
turning into a dirty nuUab full smell. 
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Not only Jruhans, but laths of pilgrims 
and visit.ors rrom all corners or the world 
visit Vdndaban every year. They feel 
alonised to see tbe dilapidated condition of 
parikrama approaohes and of tbe ancient 

. places of Wknage in Brijdbam \\·hich 
burts their ·tllfliou! fell ings. 

"~I • I wou},1suggest that for the protection 
and "reservation of the ancient culture. falk 
music, . forest, circumsbulation way of 
Matbura and Vrindaban and for tbe p:'eser-
vation of the character of the Yamuna. a 
hiah level c·ommittee may be formed invol. 
vinl the Arcbaeological, Environment, 
Porest, Tourism 80d irrigation departments 
to prepared a comprehentive plan for this 
purpose. 

(vi) De~and for running DeIhl Purl 
. Expreer;S dailvand ratlonallsing time 
scbedllie of Nilacbal Express. 

SHRI BRAJAMOHAN MOHANTY 
(Puri) : Delhi-Puri Express is now running 
as a super-fast train and the time bas been 
restored to original schedule. But it should 
run from Delhi to P:,lfi and back every day 
so that convenient and speedy travel can be 
possible. The Bhubaneswar is the State 
Capital. It needs immediat e communica .. 
tion with Delhi, the National Capital. So 
1 request the Mipister of Transport to 
immediately introduce the running of Puri 
Express from Delhi to Puri and back on all 
the days of the week and it may be exa-
mined if the running time can be reduced 
by 2 to 3 hours so tb~t it can assure more 
easy communication. 

The time schedule of N Bachal and 
Utkal Express has been abnC'rmatly increa-
sed. Utkal Express loes by Western Orissa 
and provides travelling facility for S districts 
of Orissa. But now-a·days on account of 
increa.e in time schedule it is very much 
inconvenient to travel in tbe said train. I 
would urge upon the Railway Minister to 
restore the normal time schedule that W1S 
previously operating and to rationalies tbe 
travel so tbat travel from Puri to Delhi and 
back will not be that difficult. 

The time schedule of Nila~hal Bxpl'eg 
from Delhi to Puri and back needs to be 
rationalised. 

(vii) Need for allocating s8mclent fuucl.·ror 
Tambaram-Chioa1epat railway doubl-
ing work. 

DR. S. JAGATHRAKSHAKAN 
<Cheoaalpattu) : It is disheartening to note 
that the pace of work of Tambarem 
Chingteput railway doubling work is comple-
tely at a standstill with the result the main 
purpose of the project is defeated. Only a 
token provision of Rs. 1 Jakh was made 
initialJy for the project. The project was 
santioned by the Railway Board at an esti-
mated cost of Rs. 3.53 crores and the 
injtial idea was to go ahead with the project 
at lOP gear. It was understood that ror 
want of sufficient funds, the project, work 
has been suspended and the people of the 
district and the State as a whole has been 
much agitated and d:ssatisfied. The doub· 
ling work has to be taken up in hand 
immediat)y to help speed up the trains on 
this important line which cater to thousa-
nds of office-goers and college students and 
tr1ding public. Henc~ the urgent need is 
to allocate sufficient funds immidateJy so 
that the important doubling work of 
Tambararn.Chingleput is taken up and 
completed without furtder delay. 

(vIIi) Demand for lifting ban on recruitment 
so that Verts manuracturlng an it of 
Ordinance Clothing Factory at Avadi 
Is Commissioned. 

DR. A KALANIDHI (Madras 
Central) : Sir, the Ordinance Clothing Fac-
lOry at Avadi, Madras, Tamil Nadu is 
manufacturing clothes (pants, Shirts, etc.) 
for military personnel. The workers of the 
above factory are doing their beat without 
going for strikes; etc. The present Vice-
President of India while he waa Defence 
Minister sanctioned a ve'st unit, that is, 
manufacturing Baniyaen for .the defence 
people. Now the materials have Come. 
Machineries were purchased and kept idle. 
The recessarry manpower is not sanctioned 
in view of the Policy of ban on recruitment. 
Unless and otherwise this ban is removed 
there is no scope for tbis Baniyaen factory 
to be commissioned. Moreover I under-
stand that 20 crores materials work stitched 
outside by livinl contract to private parties 
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while the factories at Shahjah"\npur, Kanpur 
and OC.F, Av.adi were lood in completing in 
liane. This bas resulted in great apprehen-
sion in the minds of workers in all the fac. 
tories at Shajabanp:ur, Kanpur and Avadi, 
Madras. Hence J request the Central 
Government to intervene immediately to 
stop aivina private contracts and also 
remove the ban on recru itmen ls r Of at least 
on 'onloins projects', so that the, vest 
project at OCF AV8di, Madras can be 
implemented by proper sanction ina of the 
adequate staff. . 

(Ix) Demand for opening of, Bank of 
Mabaralhtra Branches 10 Orissa 
during the current finaneial year. 

SARI CHINTAMANI PANIGRAHI 
(Bhubaneswar) : Mr. Deputy-Speaker, bir, 
the bank of Maharashtra is one of the nine-
teen major nationalised commercial banks. 
Soon 'after nationaJjzation~ alJ the major 
commercial banks undertook expansion 
programme and opened their branches in 
different States. In Oriss 1, aU the nineteen 
llatioo:Jlised banks except the Bank of 
Maharashtra have opened their branches. 

There are nearly 150 officers from 
Orissa serving in this Bank and they are 
deprived of their posting their entIre service 
period in their home State where they can 
serve the Bank in a much better way. 
Besides, Orissa is a backward and under-
banked State where this Bank should have 
representation in the developmental work 
maintain its nationalized status. 

Further, .customers of this Bank having 
business links with Orissa are facing prob-
lems for remittance of funds and other bank-
ing services as a result of which their busi-
ness is hampered. This also advefsely 
affects customers eervice nnd also profita-
bility of this Bank, Opening of few branches 
at lesat in State capital Bhubaneswar and 
other cities like Cuttak, Puri, Rourkela, 
Sambalpur, Berbampur would certainly 
extend the next work of the bank at 
national l~veJ aod improve the Jevel of 
ancillary custDmer service of the Bank. As 
the Bank hat already one Divisional Office 
in Calutta. thero will be no problem as such 
for controlUDI the branches to be opened 
in Or~.a. 

Development) 
Amdt. Bill 1986 

As such, I urae upon the Government' 
of India to open the branches of tbe Bank 
of Maharashtra in Orissa during the current 
financial year. 

13.47 brt. 

MINES AND MINERALS (REGULA. 
'fION AND DEVELOPMENT) 

AMENDMENT BILL 1986 
CONTD. 

[English] 

MR. DEPUTY-SPEAKER: The House 
will now take up further consideration of 
the Mines and Minerals (Regulation) and 
Development) Amendment Bill. 

Shri E. Ayyapu Reddy to contrnue. 

SHRI E. AYYPU REDOY (Kurnool) : 
Sir, the growina jmpoltance of mineral 
development, natjona~ and international, is 
not reflected properly in the allocations 
made in the Seventh Plan. Minerals and 
development of minerals is basic for the 
development of industries. The total 
allocantion made in the Seventh Plan under 
the heading of Industry and Minerals is 
3785.88 crores. However, it is not know 
how much of this amount is going to be 
allocated for mineral development. 

We had introduced the Mines and Minerals 
(Regulation and Development) Act in 19$ 1. 
The Act has been in force for a number of 
years and in the implementation and work-
ing of this Act, certain difficulties and cer-
tain lacu.nae were noticed. We expected 
that the present amending Bill would clear 
aU those controversies and lacune which 
were noticed in the implementation of this 
Act. 

The mo;t important controversy which 
bas arisen recently is that the States which 
are rich in minerals have been askina for 
more revenues to be derived from the mln .. 
rall in the States. It is but a natura J 
demand that they should aspire tJ let mot. 
l'e&O\\rces frQ~ tile mino",1', 



3 t 9 Altius and AlifUlr.ls 
(Reg u In tiD" and 
Development) , 

AUGUST 13, 1986 Milles aNI MI,,~,..18 320 
(Rtgulotion and 
Development) 

Amdt. Bill 1986 
(Shri B. Ayyapu Reddy] 

That is why they have been' pressing for 
a revision of the roya1ty. A study group 
was appointed t9 submit a report wjth 
regard to these royalties in November 
1984. Unfortunately. we are not in a posi. 
tion to read this report of the StudY GroJp 
as it has not been placed or the table of 
the House. What ever it may be, it was 
felt that it was necessary to revise this sche-
dule of royalties so that those States which 
are hungry for revenues from these 
minerals would be satisfied. As there was 
delay in revising the royalties, some of the 
States have taken recourse to the taxing of 
minerals under the heading of "Taxes on 
Mineral Rights9

' which finds a place as Item 
SO in List 11 of the Seventh Schedule of 
the Constitution. Sonle of the States are 
resorting to this taxing under this item, 
which reads like this : 

"Taxes on mineral rights subject to any 
limitations imposed by Parliament by 
law relating to mineralY development." 

Item 2 3 in List 11, i e. the State List, 
reads: 

"Regulation of mines and mineral 
developnlent subject to the provisions of 
l.ist I with respect to reguhition and 

development under the Control of the 
Union. " 

After the passing of the Mines and 
Minera Is Development Act, States do not 
possess any power to make any law under 
Item 23 of List II of the Seventh Schedule. 
In 1 964, the Supreme 'Court sturck down 
tbe Orissa local Act, which imposed casses 
on minerals because it held that the entire 
field of mineral developluent has been ta ken 
away by the Union Government under its 
powers. Now the States are finding that it is 
not possible for thenl to levey any cess on 
the basis of Item 23 in List II ,nd they are 
now resort ing to levy taxes on the basis of 
Item 50. Some the States are leveyins 
taxes on this basis. There is a rider 
added to this Item SO, Which says that the 
States are having these power subject to any 
limitations imposed by Parliament by law'. 

I Now, that is where the controversy requires 
to 'be resoled by Parliament" 

Amdt. Bill 1986 

The principle of royalty was introduced" 
so that there should be uni Cormity in tbe 
development of minerals throughout the 
States. If States are allowed to levy 
their own taxes on their mir~ erals, it would 
certain ly lead to very many difficulties and 
there will cirtainly nC't be any uniformity 
throughout the country. I.f a particular 
item is to be taxed by a particular State 
under its powers to Jevy taxes on mineral 
rights, then ~bere will not be certainly any" 
uniformity because each State will go on 
levying taxes according to its own 
necessities. If a particular mineral is 
available in a particular State, but the 
industry is located in a different State, it' 
may not care to find out whether that 
industry would survive or not. But it 
may go on imposing taxes on the mineral 
available in that State. That is "why for 
the sake of uniformity, these royalty rates 
have to be revised. This point must be 
made clear as to when they are going to 
revise the royalty rates. The Union 
Government has also to take a clear stand 
on whether the States have got any further 
right to impose taxes independently and 
individually on the basis of Item SO of 
List II. Now, Sir, these rights on nljnerals 
were not there in the Government of India 
Act 193 S It has been contended tbat 
some of the holders of the mining leases 
have challenged tbe rights of the States to 
impose taxes because their contention is 
that imposition of royalty and the passing 
of the Mines aDd Minera) Development 
Act ha& takeD away the right of the 
individual States to impose taxes. 

Now, these matters have entered into 
the arena of controversy, whether these 
individual States have lot rights to impose 
taxes on minerals or not~ That is now 
pending before the Courts. It is this 
controversy that n:quires to be cleared by 
the Union Government. What is the 
stand of the Union Government? Is the 
Union Government of the opinion that in 
spite of the fact that it fixes royalties and 
revises roya Hies, individual States can also 
impose independently taxes on mineral 
rilhts. If t.hat is the stand, it may be 
made quite cleat. Otherwise, if tbe Union 
Government makes its stand quite clear 
on that aspect, tlleo it will be left to tbo 



321 "M,.~;,W,M,l.r"'8 " (R.,.,..,..,(tMIl ' 'SMVANA 21. 190," (SAI'~)' 141M' tIIId MIMI." ' 32" 
<it.,,,IoI,. tJlftl ' 

IHlfel'Ihnelli)' " , 
A."'.~': "Ull',B6 

indivktUal; Stat.' to ,'I~,' taxel on ,their 
own, OIl tbo' minoral. which are available 
My owl\ sUllutioQ is lbat, it . will ,'not be 
conducive to alliformity because tbe 
purpote of havin, a uniform royalty will 
be destroyed if individual States are allowed 
to lev" theIr own taxes on tbe minerals. 
Min«at ,riabt itself means a . daht which is 
not owned' by tbe I,cates, but by persona 
other than the States. . Unifcrtutately, 
this bat not been realised and the States are now taxing on, the basis of roya)ty. 
When this item wa'8 introduced in 1950, 
we had Part B States, we had Zamindars, 
Jagirdars, Lambardars who were owning 
mineral rigbts. This item was meant to 
be taxed by citizens who had independent 
mineral rights. Now, it has become an 
anachronism that nobody is owning mineral 
rights, No citizen is having mineral 
rights. Mieeral 'rights are vested in the 
States. In all the States, the mineral 
rights are owned by tbe State'. Therefore, 
the question of the States ••••••. 

THB MINIS fER. OF STEEL AND 
MINBS (SHRI K.C. PANT) : I would like 
to ask him, how he &9' the mineral 

, rights to Ii'on ore mines in Goa 'l 

SHRI E. AYYAPU R.BOD¥ : As a 
matter of -fact,#: so for as these mineral 
rights are concerned, unless this document 

." of title which confers oriainaJ rilhts, 
clearlY states that they own the mineral 
rights t . it tS the States whi.cb confer those 
rights. Individuals will not be bavinl the 
mineral dahts. If Item, l' is' confined 
only to individuals, then there is no 
diftlculty at all. But what is happeninl is, 
even tboulh tbe State itse'lf is ownlnl tbe 
mineral rights, it is taxinl the holders 
of the mines on tbe basis of royalty. There 
are very few cases-very exceptional 
cases-where individual citizens' own 
minotal rilht&.· ,They are very insigoificant 
also. Tbere(ore. '~bi8 position bas to be 
made clw that. tbe toyahy fixed shall be 
deemed to include mineral rilbts a110 or 
there" must . be.' ,A I proviso" to tbo., schedule 
of rO),1.\ity . ~hat 1)0' State ,hall be entitled 
to levy any tax ()D mineral, mine. which 
are own,e~ '·bJ tb.o, Slace i~.elf and, wbi~h 
ar, Dot ow.oe4 W 8Q ,individual. ' That wall . 

I' J. ',~ , _ '.":1) ,_ 
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clear the' eontrover.y; ,Then tbe difticult, 
is that in some States, tbeir own mineral 
rilht8 will .be affected. That i. one tbe 
imPortant controveraies which I require 
the hOD. ,Minister to clear on the eve,of 
Ptlssin8 of this Act.: Sir, my D,elt 
suuestion is, the Centr'll Gover'nmne,t is 
exerc is ina , its revisiona} powers under 
Section 30 of the Act. Most of tbe Statel., 
while accepting or rejcctiDa the minial 
lease or tbe pro.pectin. lease. are not 
paSlinl speaking orders. The Central 
Government is saying that th: rc visions 
are preferred against deemed rejections, 
apiast silQnt orders, orders which do 'not 
say anything. Even after the revisioni 
are allowed,' the Central Government is 
not passing speaking orders. 

4.01 br •• 

[SHRIMATI 
In the ehGir] 

BASAVARAIESWARI 

It is, therefore, essential tbat in the 
framiDI of the rules at least, Cc;otral 
GOVCl'IlID«lt makes it clear that it is 
obligatory for the States to pass speaking 
orders, and that there shall be ootbin, 
like a deemed rejection. Kindly give a 
period of Jimitat~on within which they 
must pa ss the speak in. orders. This will 
a void a lot of unnecessary Jitisation and a 
lot of sbuttliDI of bolders of mining leases 
rushina and coming to Delhi and filin, 
revisiors against these so-caUed deemed 

" rcjec~ionl. 

10 the imp' emntation of this Act, our 
experience is that the State-owned 
Corporat.ions are not work ina satisfactorily. 
There is any amount of provision in the 
Act to entrust i the exploitation and 
extraction of minerals to the State-owned 
corporations. It is a very lood ideal. I 
am in full all'eement that the mine.,..), 
should be owned by the State, and mUlt 
be exploited by a State aacncy. But, 
unfortunately, our experience. aaya ti' •• t 
these corporations which are maanod by 
bureaucrats arc generally aDd c08Itantly 
runnina into IOlses, and where a private 
entrepreneur can extract ODe' tonne of ore 
with Jls. 101., our State-owned corpor~tioQ.~ 
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rtetuire ,RI. 3'01. to extract the .ame 
. quantity of ore, because of bureaucratic 
deaURIS and overhead charaet. Therefore, 
there is .no alternative for us, except to 
regulate private entrepreneurship in 
exploiting thoic minerals. It will not be 
in the natioD11 interest to discourage 
private, entrepr.oeurship. Unforiunately, 
I am cominl to that oonclusion after 
,tuctyin. tbe performance of these ,Stat,e-
owned corporations. There is a new 
provision in the new Bill viz. that it is 
open to tbe State to notify that certain 
areas have to be exploited only by the 
public lector; and after the issuance of 
tbis notification, DO public sector company 
exploits tbe mineral. There are instances 
wbere certf in areas inlve been frozen for 
tae last 10 or 1 5 years, and where no 
Stat~ cqI'Poration hal Qorne forward 
to take a lease and exploit them. That h 
why one or the amendments which 1 have 
lQIIelted ia tbat whon a State Government 
iasuel a notification sayina that tbis is 
oeceseaI'Y,' for lexploiHnl it be a State-
owned corporation. at )eut if within a 
U-ree-year period it i, not in a position to 
exploit it, or .tart mininl operations with. 
ill a period of three yearl after the issuance 
o.f a notification, the notification' mUlt be 
deemed to bave been vacated. aDd private 
fDterPrise mUlt be permitted to come and 
exploit it~ .' 

As it is, now in tbe Act you have 
provided tbat wbere a mining lease-holder 
is not able to exploit the minin, lease 
within a period of one year, his Jease will 
be liable to be cancel1ed. (Interruptions) 

DR. KR.UPASINDHtJ BHOI rose. 

SHill B A YY APU llBDDY : Please 
4oo't interrupt me. (interrnption,) 

SHill C. MADHAV REDDI 
(Adilabad): Mr. Bhoi, if you 'Want to alk 
aoy question, you can ~o it. Mr. Reddi 
will yield, 'tuUi you can ask. But why tbit 
runnini commentary f . 

MR. CHAIRMAN : Let Mr. Ayyapu 
Reddy apeak. 

Amdt~' Bill 1986·· 

SHill C. M.ADHAV B.BDDI : Madalli 
Cbairman., don't allow anybody to ha ve 
luCh l'llDnioa commentary. I . am not able 
to 'hear tbe vioce 01 any own .. collea:luc 
beret 

DR. KRUPASINDHU BHor <Samba,. 
.pur) : If you are so much enthuaiaatic, 
why ar, you intenupting me ? 
(/nterruptIOlls) 

SHill E. AY'YAPU REDDY: If Mr. 
Bhoi is not able to understand me, J am 
prepared to answer him. 

MR.. ·CHAIRMAN : If any hone 
Member wanta clarifications, be caD let 
up and let tbe pcrmiasion of the Chair. 

DR. KRUPASINDHU SHOI : I am 
suppOrting hUn- The other lentJeman is 
unnecessarily sayinl 10 many thqa. 

SHRI B •. AYYAPU ~BDDY : The Act 
provides tbat tbat mining lease-holder must 
start the mining operations within a period 
of at least one y. after the &rant of the 
leaie. If he does Dot do 10, he wU'l attract 
penal conseq~ences of tbe mining lease 
being cancelled. Similarly" the same test 
mav Dot be adopted with relard to the 
public sector corporations. When you 
issue a notification tbat a particuJar area 
is r:quired by a public sector undertaking, 
tbat must be exploited at least within a 
per lad of three years. If that is Dot done, 
naturally the notification must ·be deemed 
to have been cancelled and it must be open 
to the private enterepreoeurs to come into 
it. 

The other important chanlc which bas 
been broulh"t into this is in the Pirst 
Scbedule. Here you have added 12 more 
items to the First Schedule. I welcome 
the new additions to the First SQbedule. 
You haYe included certain important 
minerals Uke batYtes, b'auxite, etc. Bu t 
YOu bave also included in that limestone 
but with '. rider; tbat mean •• Ibne'8tone, 
except when it- 'is used- in kUns for tbe 
manufacture of lim'e as buUdinl material. 
Centent is aJso used for buildinl purposes. 
Limestone ls' allO burnt' iD kiln, . for 
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buildin, ""rpclCs. Certainly that will 
be excluded from the Pirst Schedule. On 
the cont'tary, l have sUllested an amend-
ment that Ihnestone used for manufacturing 
cement must alone come in the Pirst 
Scbedule and other limestone, which is 
used in countty kiln and for other purposes, 
wbich is not even 10 per cent of the total 
consumption of Jimeston. must be left out. 
The wording that it must be used except 
for buHdinB purposes win lead to lot of 
contJoversy. because a limestone owner 
will not be in a position to control for 
wha t purpose tbe burnt 1 i me win be used. 
'1 hese are m1ny grjdes of limestone-
superior grade limestone, medium grade 
limestone and limestone used in cement 
industrY. It is the limestone which is 
used in the cement industry, that bas to be 
taken into the First Schedule, because 
that is the item which is paying lot of 
royalty .and the Sta te Governm~nts are 
anxious to take much revenue from the 
limestone. ' 

With reaard to premature termination 
of leases, there 1 have' sUlgested that the 
holder of tbe mining lease,' wherever such 
a premature termination on takes place,. 
must ba ve the tight to get compensation 
as may be determined by a district judge, 
because we ourselves give hiro a mininl 
lease and after he makes investment, for 
reasons ·extrcneous to him if mining lease 
is terminated, certainly that p~rson who 
bas made tbe investment must not be made 
to suffer. 

The point whether the Sta te Govern-
ments have lot the right to- levy taxes 
apart from royalty must be made quite 
clear. ' And· revisin, tbe:se royalties, views 
of the State Govornments may. be called 
for and the requiremonts of the State 
Governments may be ta~eD into considera-
tion. Por examp1e. in fiXing the royalty, 
You have tbted the 'to'Yalty of coal from 
Sioahreoi at Rs. 3/. '\\hereas you have 
fixed' royally of coal from Assam and 
other place at . R t. ·7 and more. Somo of 
thole dis~repeneies may be avoided in 
fi·xin& tbe roya;ty. 

A,nd,. Bill 19B 6 
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SHRI K. N. PRADHAN (Bhopal): Mr. 
Chairman, Sir, J suport tbe Bill introdu.:ed 
by the bon. Minister because we have made 
a siani6cant prolress in the Beld of minerals 
during the Jast few' years. New mineral 
deposits have been discovered and th., 
miner.ls have assumed immense importance 
in our national economy. 

The State Governmenls had been stre .. 
ing these point' durin& t}le last few years 
and the Mineral Advisory Council had al80 
recomr.oended suitable amendmepts in the 
Ja w to meet the present requirements 
because the Act of 19 S 7 has not beeD 
amended since 1972. The 'proposed amend. 
ments aro defiinitely commendable because 
they will spend up the mineral development 
programmes and help in preventing pollu-
tion. 'It is now felt that these operations 
will increase pollution. The lease deed 
ther~rore, can be terminated, even before it. 
expiry. The lease. ~ystem has also b~eD 
simplified. Tbe requirements of approval, 
certificate etc., have been dispensed with 
now. 

Despite these good points, ' I would like 
to draw the attention of the hon. Minister 
towards certain other things. The upper 
most need is of proper sar ety arransements 
in the mines. We should take lesson from 

. the accidents that occured durins .tbe la,t 
few years.' For example, the. Chasnala 
accident sbudders us even today. We should 
see that such accidents do DO't recur. 
SimilarlY, child-labour should be banned in 
the mines. The mines are biply labour 
oriented Workers work hard and take 
risk of their lives. It is, therefore, necessary 
that they get social and economic justie •• 
1t is necessary to provi\.le them the facilities 
of housing, drinkioa watar, bealth and edu .. 
catiOJl 'for their children. ' . , ",' 

Sitnilarly, as pointed out by 80' bOll. 
Member. it' is necessary to reVise· the' rat! .• 
of royalty. It is' provided u.odcr section "9 
of the Act th_t royalty rate Iran be' reVttld 
in every four yeafs but it has not beon 
t'tvised since 19'8-79. It is trUet bafa 
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stuc)y aroup was appointed in 1984 but il ~ 
is sad not to take up revision even after 8 
yean aaainlt the stipulated I)eriod of four 
year •• ' The study IfOUP was appointed 
after a Japse of six Jean but decision is Dot 
taken for 2 to 3 years on it recomm:nda-
\i.ons. Non-tevlsion of the rates creat es so 
many problems for the States. 

They are many institutions of the 
Central Government wl1icb bave not paid 
the huae amounts of royalty and cess to the 
State Govc'rnments. The arrears should be 
paid immediately. We not only bave larae' 
POPUl1tiOD but we are unable to control it. 
UDemployment problem is there and. half of 
our population i8 livinl below poverty line. 
Under· the ci.rcumstances, minerals potential 
is most important for ,providina employment 
and' earnin" and the Government should 
pay more attention 'towards it. So long as 
we 'do not formulate a Jonl term policy in 
this regard we shall not be able -to make 
use of our mitteral wealth. 

We should not feel contented' only in 
exploitation of minerals. We mu~t also 
aet up industrial units based on the mineral 
available. Such units should be sct up on 
priority basis in the areas ,where minerals 
are found. 

Madhya Pradesh bas always been in-
justiced. EverY body knows that. a sponge 
'ironcplant in Bastar and a pel1itisation plant 
In BaUadUa can be set up. 

One more important aspect is that we 
b.ve to pay 'special, a tteotion towards the 
hurdles that may come in the pay of mine-
'ral development programmes. Our present 
torett Jaws will definitely create obstruc-
tions.' 'We are all aware of the fact that 
due to the Forest laws many of OUf irril'-
tion schemes and electricity schemes are 
Iyiol incomplete. R.oad constructions, 

J 

drinkinl water schemes and otber develop-
ment- schemol are held up. EvetY citizen 
of tbe country reels tbat fOtcsts should be 
protected and more and more treeS should 

,be planted, and there should be certain 
I ,uidelines for cuttina of forests. I 
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The proposals received rr()Ol . tbc State 
OovernDlents should be cO~li,dcl'ed O~ tbe 
basis of thoae lUidelines and it sbould not 
be kft to the. discritioD of' officers 8.nd 
clerks. The number of tr.ees to be planted 
must also be specified. Policy formulation 
in tbis respect is the responsibility of the 
'Forest Departnlent. If we have 'to develop 
our minerals, we have to formulate tbe 
policy accordins to the Forest Laws. And 
after bavina a uniform policy based on 
certain principles our entire national re-
sources can be utilised for tbe prosrels of 
the country, for strengthening our economic 
position and for eradication of unemploy. 
ment. The prosress bf tbe country is only 
possible if we prepare ourselves and the 
forest department accordingly. With these 
words I welcome this Bin. 

SHRI VIRDHI CHANDER JAIN 
(Batmer) ! Sir, I support the Mines and 
'Minerals,Amendment Bill J 986 introduced 
in the House. I t is a progressive Bill aJ;ld 
the amendments proposed in it are very 
welcome. 

The minerals can playa major role in 
our national economy. We have made 
significallt progress with our mineral re-
Sources, But the remote areas, border areas 
'and desert areas have not yet been explored. 
'The Geological Survey of India has conduc-
ted survey of various areas but it has not 
surveyed the remote areas for wan,t of 
communication and transportation facilities. 
The jeeps can reath remote areas. We 
must. make use of them and survey these 

~ 

areas allo. 

The Clause 4 (A) i. the soul of the DiU. 
Barlier we stressed the need of development" 
only but DO~ we ,are facina the prob1tm of 
environment aJ~o. If we make ~develop· 
ment without having cbeck on POlh,IUOD, 
that development will lead us to destruction. 
So, in view or.it, we welcome tbe proposed 
amondmenta. 'Earlier th e provision relard. 
inS ~be protect ion of environment was not 
tbere. Now tbe hon. Minister hiS inc11Jded 
this in. thie Bill which is a laudable Itep. 
Under tbe prepoled provision tbe licence 
~an be tetminated in case it i$ ,ausi.,1 
poll':ltion or eifectiril en~ironment., ,,' , 
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, Seeo,D4Jy., it, .. al&o provides for the 
p.uuiahmcnt. IUc,al mlnioa and unlawful 
minio. ba've be~n made cognizable offences 
with two y:ars imprisonment. t think that 
even this provision' is not bard enough. In 
additjon ,to cOloizable offence it should.also 
be mad,e non-bailable offence. Only throuih 
sucb' stringent provisions can the illegal 
miniols be stopped. fbe illegal and un-
l,wful mining are .OiDI on in the 
constituency of our bon. Member Shri 
Vyas Ji and al~o in Kota. The illegal and 
unlawful minings are still going 00. There-
fore. I welcome this provision but it should 
be made more stringent. 

'Lime-stone has also been included in 
the First schedule. We 'will have to think 
over n. Lime stone is used iQ building 
constr~ction f.S well as in cement factory. 
We do not have any objection if it is 
included for cement factory but we have 
objection to the inclusion of lime stone for 
building construction. It should be taken 
note of. 

The mineral ligrA'e is found in abun-
dance in our area. The Geological Survey 
of India Minerals Corporation have been 
working in this area for the last, four years 
and five crore metric tonne of lignite has 
been exploited. We want that the pace 
of this work should further be accelerated. 
During Seventh Five Year Plan we want to 
set up a 500 MW power, House based on 
this lignite to meet the power requirement 
of Rajasthan which is facing th~ power 
shortage. 

Resources should be mobilised to 
intensify the efforts of the Minerals Corpo-
ration and the Oeological Survey of India 
which' are already on the job., Its project 
report should be' prepared so that the 
power bouse can be constructed ther;e. The 
lime atoDe found in Jaisalmer district il '99 
per cent pure but its mining bas not been 
atlrted till "DOW. Even big industries have 
not been eltablished there. It is not ccnnect-

.. ed by any 'tailway line. Crores of tonnes 
of lime atone )yina ther~ has not been 
eXploited for want of railwlY link. Its 
proper utitisadon can ensure deve!opment 
of '\lodcve1opcd district of JaisaJmer. 
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Jaisalmer' diatrict is a no industry 
district but we have not received and benc-
fit of it. All the mineral found in our 
region are not properly exploited. . . 

Rockphosphate has also been discovcr~d 
in Jaisalmer but its qualilY.is inferior. It can 
be utilised after purificatson nnd benefica-
tio.n. So rockphospbate should be minded 
and beneficated. 

With these words I support the BiU. 

SHRI YOGESHWAR PRASAD 
YOGESH <Chatra): Mr. Chairman, Sir. 
I cons(atuiate the hon. Steel and Mines 
Minister for introducing in public interest 
in this House, this Bill which has been 
pending since 1972. It is a pragmatic step 
in the direction of development of mines 
'and minerals. 1 welcome this Bill. 

The hon. Minister has not introduced 
this Bill in a hurry. This important legis-
lation has been brouaht before the House 
after it has beet:! discus::;cd with various 
c;dmmittees, Mineral Advisory Committee 
'and ~oncerhed State Governments. The 
hone Minister has made a mention of it in 
his introductory remarks. This Bill will 
help in speeding up the implementation of 
mineral development programmes. 

The mineral based industries can playa 
vital role in the growth of our economy and 
can make our future happpy and prospe-
rous. The Union Government shall get aU 

,these powers after the amendment of the 
Mines and Minerals Act, 1957. PreviouslY. 
this was not included in this Act. The 
special feature of this BiU is that it will 
remove a11 tbe impediments comins in the 
working of the Geological SurvC'y of India., 
the Indian Bureau of Mines and Atomic: 
Centres. 

The most important amendment is that 
of Sectio~ 4 (a) which wiJI he.lp in control • 
ling poJlution and ftoods and ensure 
conservation of forests and preser,ation 0'·, ' 
soil Besides, we will be abl: t(\ ntakc 

,leasing and licensing methods more piacti-, 
cal for the benefit of the country. 
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Mr. Chairman, Sir, after the minina or 
minerals, the land becomes uselcas. There 
are about 700 mioes of different minerals 
in Bihar, There is no such mineral which is 
not available in this State. Mine.rals like 
copper, iron, mica, c~al, graphite and 
bauxite afe a\ailabJe in adundaoce. The 

, exploration of these minerals leav~ behind 
heaps of debris and deep pits. These lands 
sbould be utilised. These minerals are 
usually f~und in our dense ·forests. Jungles 
in about 4 lakh hectares have been destroy-
ed for minina and related activities. The 
State Government in return earnsa bout Rs. 
3S0 crorC's only in the form ,Of royalty for 
which we have to pay a big price. Bihar 
and Bengal suffer losses of Rs. 3,5000 crores 
on account of these activities. I would 
request the hon. Minister to evolve same 
balanced formula in this connection. It 
will be very sad if the nation does not get 
proper returns from these large scale opera. 
tions on the lands of harijans and tribals, 
So, it is verY necessary to convert these 
useless mines into fish breeding pooos, 
forests and agricultural land. 

Sir. instead of establishing an aluminium 
factorY in north Bihar, iOOO tonnes of 
bauxite is transported daily to the neighbou-
ring West Bengal. The bauxite of Bihar 
is beina sent to a factory in 8t:l0ther State 
'and there is no bauxite b'lsed industry at 
the place of its exploration. However, the 
bOll. Minister has seen the danger of hostile 
voices due to regional imbalance and bas 
turned' it into national interest. 

I want to impress upon the bon. 
Minister that like 1he Its 190 crore low. 
temperature carbonisation plant set up io 
Dbanukoni in Bengal, a cosl based plant 
cao a l80 be set up in Bibar for the benefit 
of the people of Bihar. Now, I want to 
invite the attention of hon· Minister of some 
important issues of Hazari Baah region. 
'Valuf\ble mineral like fireclay is not utilised 
due to the minining of coal. The C.l L. 
is making no use of 400 million tonnes of 
china clay. Eithor it is tbrown or contractor. 
hnv it at the rate of clay. ~ requ'est the 
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bOD~ Minister to take note of it aJI\'l ensure 
that mblcrals in Babar are , utilised' 
·properly. 

Darnodar river in Dhanbod relioll baa 
become hiably polluted. Us wat.:r bas 
become b'ack due to pollution The' water 
is not potable and not ,ood even for 
batbing. Recently, the Bibar HiBb Court 
bas held that' this reaion is not covered 
within the definition of coal. But the Bihar 
Government ha.s included tbe relioD withia 
tbe definition of coal. 

With these words 1 support the Bill 
introduced by hon. Minister. 

SHRI SYED SHAH ABU ODIN 
(Kisbansanj) : Madam Chairman, I have 
gone through the Bill that is before us and 
I must say at the vety oulset that I 

,. certainly expected much more compreben-
sh'e and competent Bi 11 considerinl the 
high regard in wbicb I bold the hon. 
Minister of steel and Mines. 

" 

I r I may say so, the hon. Minister of 
State for Steel and Mines herself comes 
from Bihar, the State which has 10DI 
nursed a sense of grievance on the question 
of royalty for tbe mineral resources, which 
is not unknown to her and I expected 
tbat the Bill would provide a . litt1e more 
generously for the States which produce 
the bulk of the mineral resoutces of ~he 
country. 

THE MINISTER OF STEEL ,AND 
MINES tSHRl K. C. PANT) : She tak,cs a 
national "jew of the matter. 

SHRI SYBD SHAHABUDDIN ! 1 
mean about the royalty. She has been 
sent b~ the people of Bihar. (Int,rr"ptit1n.) 

Madam Cbairman, 1· fiod that under 
the definition in clause 2. (a), ,.ftet,. 
mentionioa a number of . Government 

'agencies and, the Department' of. tbe 
·Governm'ent, suddenly we find a mention of ,.oo'Yernment company, the Mi~eral 
Exploration Corporation Limited. 1 Bnd 
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t_is lO~cwhat incoDlfucnt. I tbouabt that 
the Department, of Mines itself should be 
me~tionn4,S here which' of course, always 
hal.' the opti.o~ of a~tinl. tbrou .. b any 
corporation or any company that bas been 
set up. Perhaps that would be more in 
Ih~e witb tbe overall concept that .8S far as 
commercial operations are concerned, no 
distinction should be made between public 
sector and private sector. 

In Sec. 3 o,f tbo Bill the foUowio'g 
worda have been used in the very first line 
of :tbe proposed amendment-line 1 S : 
tafter consultation with the State Govern-
ment'. We know bow' the word 
'~ODIuJtatioD' has been inter-preted. 
Consultation has been 'reduced to a 
formanty I think the State wh'ch owns 
tbe miner,1 resources has a right to mote 
than consultation. Therefore, the appro. 
prlate word should have 'i.n alreemcDt 
with' or 'with tho concurrence of'- not 
just 'in consultation with'. I allO find 
IOmetbina which is ratber, ihall we say, 
impolite. On the one hand it is said that 
the Central Government under certabt 
circumstances may request the State 
Government and on the other hand it 
lays dowD 'upon receipt o,f such request 
tbe State Gove-roment sball make ao 
order'. Now, I find there is something 
incoosruent. The request is put very 
politely but it Jays down that once it 
receives tbe request, it has no option and 
it hal to act upon it. I also, know that 
UDder the prioclplO$ of interpretation the 
wQrd 'may' is sometimes interpreted as 
'shaU'. But certainly "certain propriety 
should be maintained in a piece of 
leaislatioo that comes before Parliament. 

In part 2 of 'he same clause I find 
aometbiftl intereatinl. There is a proviso 
which lay' that after bavins prematurely 
tcnniaated the lease-for good r~son. I 
have no doubt-it can be alsi.oed in 
fa'You:r 01 a IOVCfnment company. It has 
DOt laid down anytbJo. with regard to 
remedY.. tbe d.h~DCies tba t were 
obSel'Yecl in the previous operation which 
-bas led to, pollution, which baa led to the 
erosion' of tbe natural 'environment and , . 
iowldl bas ted to 8o(t~iDl, eto, etc., and 
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which has constituted a danler to public 
health or safety or buildings, etc.-nothinl 
is mentioned whether the Dew le.see or 
the new licensee is und,er any obligation to 
correct tbose . deficien(ies. The State is 

. given an absolutely free band. You can 
prematurely terminate the Jease for any 
reason ypu like and then hand it over to 
a Government co~pany. I do not think 
this is very fair. I do not think this is' 
the intention of the Government and jf the 
intention ought to be that if the lease has 
been prematurely terminated for reasons ' 
mentioned here, then in tha t case the mew 
lessee or the new licensee shall be obliged 
to work under conditions which are laid 
down and which 8re prescribed and which 
would remedy the situation. That should 
be laid down. 

Then I find some typing error. From 
line 43 upto the next'" paae I would say it 
has really no relationship ... (]nterrilptiQns) 
I am told this bas b~en corrected. 

Now, I come to a very interestinl 
aspect. Sec. 5 of the principal Act is 
sought to be substituted and the 
major change brought about is that tbe 
prescription that an applicant, for a 
prospecting licence or a mining lease shall 
produce an income·t3x clearance ,certificate 
is removed. Not a word has been said in 
the Objects and Reasons of this Bill as to 
why this condition is beiDI taken away. I 
think it is a very useful condition tbat a 
person, whether a natural person or a 
1 ega) person, ought to be in the clear as 
far as income tax is concerned. I think 
that is a very natural condition for. the 
award of a mining lease or a mininl 
licence. That condition bas now been 
removed. I would like the Minister to 
explain why it is beinl removed. I would 
think for any company to apply fOl a 
licence, a prior condition s~ould be that 
it is in good standi1l8 with the tax 
authorities. 

Then I come to tbe very important· 
part-that is clause 8-Set. 9 of ·tbe 
principal Act which relates to royalty aDd 
which is a major issue, is being souaht to 
be 5ubsthufed. Now royalty has 'aJm:OIt 
become a political issue and it is lime that 
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we. 81'Ply our mind to this problem which 
can have certain implications for Ccntre-
State relations. We are aware of the 
political discontent in many parts of the 
country that for the wealth which is n~t 
renewabl~, which is lost ·for ever once it IS 
taken and extr_8cted, d.ue compensation i.s 
not being recci~ed by the State concerned· 
Under our S)'$tem the State is the owner 
of aU that lies in the loil and or in the 
sub·son. That is why it is paid a royalty. 
It would be totally different. if the whole 
concept of royalty was taken a way :. if 
we bad said 'no' ell the mineral. resources 
belong to tbe Union and no royalty is to 
be paid to the States. The· problem is 
that neither the original Act nor the last 

, amendment Jays down any guideline on the 
basis of which the roya1ty of a particular 
mineral is to be fixed. The law lays down 
in an ad hoc manner a particular rate of 
royalty and loes on to change it from 
time to time. I would have liked a 
comprehensive 'Bill which the Minister had 
promised us earlier in his ffply to the 
Parliament which could have contained 
,orne ba8i~ g?idelines for the ~etermination 
of the intnnslc value of a mmeral on the 
basis of which tbe royalty would be fixed 
from time to time. A demand has been 
made which is gaining momentum all over 
the country that instead of roalty being 
pegged to the tonnage it should be pegled 
to the market value. It may be difficult to 
determine the marke·t value! but I guppose 
over a period of time one cou.ld work out 
an average market value either af \he 
pithead or at the beneficiation point .and 
as ,the value goes up because of inflationary 
pressures or on . account of a particular 
mineral being more in demand then the 
royalty should also ptoportionately go up 
otherwise the entire difference due to rise 
in prices is being, if I may say so, taken 
away by tbe centre. 

Now in many cases the licensee happens 
to be the Central Government. 'Then, in 
fact, the licensee is makiol the prof;lt a8 ~ 
company and 00 share of that- profit is 
comiDI to tbe .State. . This a.ppliet to coal ' 
and petroleum. Equ'ity· 4emands that' a 
lessee abou'" not determino tbe terma.of 
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lease. Here in mOlt ca~ tbe,· .... , as, 
well as lbe licensc.e ii' the Cel1bil Goyern-
ment and it is tbe lessee. tbe licon8Oe who . 
is determinin8 ftom time. to time . what the 
lessor should received as royalty. . 

Sir, mineral values have sk)f-rocketed 
~n the country 'and yet wben Iloo'k at lOme 
of the important mineral. Uke e~J,· mica, 
irOl,.ore, manaanese, etc. 1 find tbat even 
tbe 4"year review rule was neVer observed 
in practice. The royall,' rate of coal was 
revised in 1981. In respect of Mica and 
Iron--ore in 1975 and 1978 respectively. 
And what a revision. The revision was' 
from Rs. 2 . .5 to RI. 7 per tontle in resPect 
of coal: from Rs '2 8 to Rs. 4 in respect' 
of Mica and froni Rs. 1 to RI. 1 'sO ia 
respect of Iron-ore. These ·values are 
very small with the result that the interme 
of the States from theae mineral resources 
is coroinl down. Therefore, I plead that 
the Bin should introduce the principle 
whereby the average pit·head value of 
mineral shon Id be determined over a period 
of time and every three . years on the basis 
6f this averale value tbe loyalty should be 
enbanc·cd. 

Lastly I am aware of tbe economic 
argument as to where the processing should 
take plaee. As.sam can always say that 
all the crude must be refined in Assam but 
Assam cannot consume aU the refined 
products. Therefore, the competinl 
argument can be that Jet the refininl takes 
place closer .0 tbe place of consumption. 
So, there is au economically optimum 
choice for the Joca~ioD of a secondary Or 
tertiary plant can take place but sUreJY."as 
far as the location of a concentration, plant 
is concerned -what is called a beneficiation 
plant-why cann't, it be located as close 
to the mine .bead as possible.. That· can 
be done. It w.ill reduce the cost OD' 
transportation. Iutead . ·of . tran8POrtiu 
tbe iron-ore as.· it' i, yoU win tranapoft 
or.ly the cODCC'Dtratod iron-ore as. pellet, . 
or ,slurry which win.1O Ittailbt to tho steel 
plant wherever it milbt be located,. I •• 
not askin, for a mo,mcot that all .the Itell 
plant. shoUld be. l~te4 ill Bihar, ,.I ... 
only uk:i~1 that all "be iron~ore eon_ntta-
~ion shopld .. to plJc~ hi !liber.· 1 tb.' 
that is ~bo least we oan la),. 'In. ,tllo eD4~ 
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1 would like . to refer to one thina more. 
We expected a lot, from the Srivastava 
Commi tt ee. but 1 am sorry to say that the 
report of the Srivastava Committee on the 
basis of which some of the recommenda. 
tions have been incorporated in this 
Bill has not been very latisfactory and 
that dissatisfaction has been expressed in 
a number of trade journals. I am sure. 
the hone Minister knows about it. I would 
only requ~st him to be fair and generous 
to all the ~te. and Union Territoriea and 
not think of filling up his own coffers 
onlY· 

'II [Translation} 

. SHRI MAHENDRA SINGH (Guna) : 
Mr. Chairman, Sir, the Mines and Minere.1s 
Amendment Bill under discussion in the 
House is a comprehensive and progressive 
measure :lnd I support it. There has 
been consid~rd.ble development in the field 
of miniDI in 0....,.. country since 1912. 
Extensive exploitation of mines hav.e., been 
done and this Bill bas been introduced 
with a view to remove. the problems, 
difficulties and bottlenacks in this field. 

Sections 4, 7, 8, 9 and 16 of this Bill 
contai~ very good provisions and I welcome 
them also. Specially, secli.on 4 prohibits 
the unscientific way of mining which caused 

''I~adverse effect on ecology. According to 
the present law, the miningloase can not 
be terminated on the basis of euvironment' 
and ecololY, but tbe present Bill empowers 
the Government to terminate the lease if 
the minina operations adversely affect the 
surroundiol ecology. It win greatly help 
in improving the ecoloaical balance. I 
welcome tbe powers granted to States 
under section 15. At tbe same time I 
would IUliest that sucb arrangements be 
made as would ensure maximum returns to 
mineral pr('4ucina States. The provision 
for punishment is contained in section 16. 
J, would request the Minister to make it 
more strin.ent~ 

1 a180 welcome tbis Bill on the around 
that proyl.~ons have been incorporated in 
it takina into consideration the SU&g~8tions 
,mado bY tho Mioorala Advisor)' CouDcil 
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and State Governments. "The passing of 
this Bill will certainly help in improving 
the ecology but we have also to keep in 
view the human aspect. 

There is a possibility of a larae number 
of workers becoming jobless if lease of any 
mine is terminated or the work stalled for 
some reasons. Arrangements must be 
made (or providing them with alternatjve 
employment before taking any sUdh action. 
For example, in my constituency, Shivpuri. 
where there are a number of nlin 2S. the 
Ministrv of Environment and Forests has 
sUlgested the closur ~ of those mines' which 
are causing environmental pollut.ion.· If 
these mines are closed then hundreds of 
workers working in those mines would be 
rendered jobless. Therefore, I would 
request the Government that the workers 
working in the Shivpuri mines should be 
provided with alternative employment 
before the mines are closed. ,The human 
ac;pect must {?e considered before taking 
any such decision. The workers in the 
mines are exploited to such an extent that 
in the Bhatti Mines, which are located 
10 kms away from Delhi, 6 people were 
killed between the month ·of January and 
March. Even the reports of some of the 
vbtims have not cume out as yet. There-
fore, it is my request that proper safety 
arrangements must be made in this regard. 

Again, a comprehensive national 
mineral policY shou1d be formulated. It 
should, interalia, provide for the ~xploitatioD 
of all kinds of minerals in the country and 
minimum export of raw materials so that 
the country could benefit from mineral 
wealth. We must ensure protection of 
environme"lt in mine areas. Steps sbould 
be taken to plant trees around mined 
areas to protect ecology. Mining 
operations should be discouraged in those 
areas from where people are liJCely to get 
uprooted. ' Arrangements should also be 
made in advance for the resettlement of 
tbe perslns displaced. The policy should 
also provide afforestation of areal where 
mininl is done to keep the vegitation of 
thtse areas intact. 

Sir, 1 WOUld like to conaratulate the 
boP. Minister for tbe· research. work done 
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by the Coun,il of Scientific and Industrial 
Reteareh on the mininl environment. The 
Central Mining R.esearch Station, Dbanbad 
hal brouaht out a booklet which bas been 
ma4e available to us, which contains a' 
number of sugsestions in regard to the 
improvement of environments. It says: 

[Bn,lbh] 
"Mining activities cause land 
degradation, landsl ides, soil erosion, 
water pollution due to acid min" 
drainage, toxic pollutants and bydro. 
logical as well as air pollution due to 
dust, noxious gases and noise. These 
also cause ecological imbalance due to 
deforestation which is fhe reason for 
damage of wild as well as acquatic 
life and sociological chaoges,It 

[Translation] 
The findings of the Central Mjning 

Research Station should be kept in mind 
while formulating National Mineral PoliCY. 

R. and 0 is essential for planned 
development and maximum provision 
should be for this purpose. 

Madam. I come from Madhya Pradesh 
which bas an important role in the 
production of minerals in our country. 
34 % .of the total production of dolomite 
in our country comes from Madhya 
Pradesh. Similarly, it 'produces 33 per 
cent of copper, 28 per cent of coal. 20 
per cent of b:iuxite; 20 per cent of 
manganese and 10 per cent of rock. 
phosphate, In 1984, Madhya Pradesh 
produced minerals worth Rs. 859 ('rores 
which is 21 per cent of the total production 
of minerals in the country; barrins 
pefroleum and las, and this is a significant 
contribution. The Centre should, there-
fore, spend more and more on mining and 
keep in mind the progress of the State. 

Madam, Singrauli and Korba in 
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benefit a8 it sbould act .. Therefore. I 
would sUlgcst that National Tbermal 
Power Corporation should set up 
production centres in tbcse areas and 
spend maximum fund. Alain, iron ore is 
produced i.n large quantities in BaUadiia in 
Bastar district in Madhya Pradesh. The 
entire ore is exported to Japan which 
dumps it in the seas. We should not 
allow our mineral exports to fall. We 
must pay greater attention to this keeping 
in view the future prospects. 

Reports regarding irregularities and 
corruption in the Mineral Exploration 
Corporation, which is a public Sector 
Unit, bad appeared in 'Jansatte· dated 
19th July, 1986, I would like to draw 
the attention of the bon. Mhlister towards 
thiS, because it.is a public enterprise. The 
irregularities should be enquired into 80 
that the people come to know about 
the action taken against them, and the 
culprits should be given exemplary 
punishment. With these words 1 support 
and wet come the Bill. 

SHRI VISHNU MODI (Ajmer) : 
Madam, I congratulate the bon. Minister 
and the Minister of State and officials of 
their department for introducing 'the Mines 
and Minerals· Regulation Development 
Amendment Bill in this House. As has 
been stated in the statement of objects and.}1 
reasons that since there had not been any 
amendment in the Act since 1972, the 
need for such an amendment was being 
felt. It is a welcome measure. I would 
also congratulate the hone Minister for 
providing for pre-mat,ure termination of 
leases in view of the acute ecolosical and 
pollution problems in the country. 1bis 
clause was in corporated in 1972 but at 
that time tho problems of ecolOlical 
imbalance and pollution were nO,t as 
lerious as they are today. 

Madhya Pradesh produce tarae quantity of 
,oa)" but tbe State is not. .eHina at much 

Madam. I agree with Syed Sbababu-
ddin in regard to lthe termination of leases. 
The provision of premature termination 
of lease on tbe grounds of invironment 
and pollution hazards and transferrin. it to 
the Central Government obvious), raises 
some 4ou'bts. Do ')'00 want to cSt" the 
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ecological and pollution issue to the level 
wbere Government can will fully canetl 
the Jeale on these grounds? You can 
occupy the mines on that pretext, and the 
pOO'f mine owner cannot even move tbe 
court becau .. e-,' you would do this on 
ecololy .. pollution grounds. In this way, 
be will never let justice. Therefore, 1 
would like to impress upon the Minister 
not to compromise in any event an ecolollY 
and pollution. 80, this clause must be 
closely looked into and omitted. 

1 would also like to congratulate the 
Government for covering eleven minerals 
under Schedule 'A' and for conceding 
that 'limestone and dolomite are the basic 
raw materials used by our steel, chemica) 
and fertilizers industries. So it is proper 
that you have brought them under 
Schedule • A' 

I come from l~ajasthan. I have some 
apprehensions in regard to minor mineral 
I'eases. What would happen to those 
leases, which are granted for the mining 
lime stone of cbemical grade and steel 
grade after this Bill becomes an Act 1 
This should be clarified. Will such lease 
be terminated with the enactment of this 
Bill, or will they be renewed '1 This is an 
important point which must be kept in 
mind while enacting this measure. 

The system of survey approval had 
remained a mere formality. It is good 
that Government has realised this. With. ' 
drawal . of the provisions of income. tax and 
survey also welcome because both of ' 
these were delaying provisions and were 
of no usc. 

A little 'doubt bas arisen from what you 
have said in the objectives: 

[E",llsh] 

"A number of CommfUees have 
stressed the necd for amending certain 
provisions .of the Act witb tbe object 
of removing bottle-necks and promoting 
speedy dev~lopment of mineral based 
industries State Governments and 
representatives of. trade and industry 
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have in formal forums like the Mineral 
advisory Council as well as in other 
forums, expressed the desirability of 
taking a rresh look at the various 
provisions of the Act with a view to 
m:l king them more effective and 
development oriented. H 

[Translation] 

I think it was the Mineral Advisory 
Board meeting in which I was also present 
which was called by Shri Sathe. The 
amendments brought before the Advisory 
Board have not been considered seriously. 
Section 5 says 

[English] 

"In Section 6 of the Principal 
Act, in Sub-section (i) in the opening 

. portion, the words "in any State" 
shall be ommi tt ed. " 

[Translation) 

You have kept the limit of 10 Kms. 
But think of a particular industry. I cite 
an example of cement industry. Suppose 
it has acquired expertise in cement. It can 
have ,a limit of 10 Kms in Andhra Pradesh, 
in Karnataka, in Bihar or in any other 
State. but, by the using the term ~any one 
State' you have restricted the industry to 
10 Kms in one State only. 1 think this 
will not benefit the industries. The 
Council perhaps did not discuss this issue 

. at a11. 

If you tell the trade and industry that 
you want to restrict it to 10 Kms. tben I 
think no one will agree to it. 

I want to invite your at~ention towardd 
an~ther point also. You have done retion-
alisation of period. You give original 
lease for 20 years for nn industry with aD 
investment of Rs. 100 crores which is 
renewed twice for a period of 20 yearl 
each. Now you have reduced this period 
to 10 years and the total period bas been 
made 40 years. The heavy industry,' the 
mineral sector, is in the state of b'encfica-
tion. To my mind, this cut in the lease 
period will lead to lower investm ent in 
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and slower development of mining sector. 
The statement or reasons 'a.nd objectives 
which you have brought is contrary to 
these things I hope you will keep this in 
mind. 

Kautilya ,has also sa id that the mineral 
weallb is the mai n source for the resources 
of any country. Our country is backward 
but it is trying to forge forward. I hope 
during your Ministership, ther'e will be 
greater exploitation of our' minerals and 

~ we will be able to mobilise more resources 
from the mineral weallb for our eCOnOQ1Y. 
But by cutting the lease period, will you 
be able to augment investment in mining 
sector? Restriction or the lease-period is 
a welcome step but an industry which 
starts after 40 years, takes 3 to 4 years 
gestation period, After 40 Years the 
investment will go waste. So win you 
consider the industry for fresh grant '1 
The reduction of the period of revisun of 
rOY!llty from 4 years to 3 years, is also 
a good ~tep. The Stetes will get good 
chance to nlobilise their reeources. You 
have redt1ced this period from ,4 to 3 
years. But when this period was four 
years, did the Central Government ever 
revise it after every four years '1 Now 
you have provide that certain percentages 
of the royalty will automaticalJy increase 
in three years. Your Ministry and the 
states will not now have to do tbe 
exercises, which they had to do in this 
regard. 

15.00 brl. 

Mining-plan was discussed in the 
,Mineral Adviso_ry Board. This,is a good 

thing that information r eaarding dos and 
dontts about explo itation of minerals will 
be avaUabie in advance. Now a question 
arises as to whetber the minerals which'· do 
not come under schedule 'A' will also 
require tbe approval of Government of 
India 1 Tbe when more powers for the 
States are being sought you want tbat 
permi.ssion fot exploring min~tal wealth 
should be sought from Government of 
India. I fee'J that this is not a riabt step. 
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You want to, anatcb the powers of tbe 
State Governments under the Millinl 
plan. You' will have to cODsid'er it 
seriously. Do you think that your 
technical perlons will be able to formu late 
Mining plan or Action plan relardinl 
minerals which arc the national wealth? 
So, you will have to ponder whether yoU 
want to give powers to Sta tea or con-
centrate them in Government of India. 
You will also have to consider a bout 
lanting the lease for minina. 

So far as the question of export of 
minerals is concerned, the va Iue added 
export wi)) be more gainful,' I give' you 
an in~tance. lhere is a mineral called 
'Phalase-Par'. and is iound in the shape 
of lanlps. If we export its powder, it 
will not only provide more employment 
but also earn more foreign exchange for 
the country. 

In the last meeting of the consultative 
committee you had said that you woui"a 
give your attention to the question bf 
marbal deposits beina exploit cd . by 
states. But nothing has been do'ne, . in 
this regard. 

I wish to conclude with this hope 
and conviction that you will ensure 
greater exploitation of minerals and also 
clarify t in your reply the misundcrstandina 
regarding snatching of powers of State 
Governments. 

SHRI OAMODAR. PANDEY (Hazari. 
bagh) : Mr. Chairman. Sir, the bill which 
has been just brought in the House, docs 
not have much scope for discussion but 
still it is Dot as comprehensive as it 
should have been. The Bill' has been 
brought to meet the need of the bour and 
I welcome it. 

It was only in oui countlY tbat 
mining operations are allowed to 
be carried out even by deslroyinl 
thick jUDlles. The country bad t 0 pay 
heavy price for i1. Tbday, the destru cto n 
of forests is causing immense Joss 'to 1he 
country. We "n know that people are 
experiencina drouabt lomewhcre and 
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Hoods at BDother places. Many countries 
of ,be would bave already banned the 
destruction or the ·natural wealth in the 
name of mineral exploralion. 

15.06 bts-

[SHRI VAKKOM l>URUSHOTHAMAN 
In the ella it] 

Now you have made a provision that 
for exploting minerals it would be necessary 
to keep tho forests inteet. Although this 

. arran&ement has come very late yet it is a 
welcome step. 

A point has be",n m.lde that affore-
station will be made at the same 'Place or 
a t the place to be specified by ·Government 

It also has been said that money 
shall be paid in lieu therof. The first two 
points are all right but the third point 
in\'olvinl money will prove disastrous. 
J would like to caution the hone 
M inistef that some people would pay a 
meagre sum for the land and the wood s. 
Should we treat it as compensation '1 If 
we treat it as compensation for the loss 
of natural wealth, it will prove very 
harmfull for the country. I want that h')o. 
Minister should elude this point fronl 
the Bill. There should be no provision of 
money in it. It should be incombent on 
the miners to have afforestation inplace 
of forests 8l"d plant trees in place of 
trees. We should immediatelY implement 
the system which Is in vogue all over the 
world. This was very necessary and aU 
people had accepted it There had been 
a coo.~aDt demand for it. Tha t is why 
thi' Bill has been brought in the ·House. 
I welcome this Bill. 

Sbri Sbahabuddin has ,made many 
good points. He said that inclusion of 
the Minera) Exploration Corporation in 
the Bill bas created some coufusion. For 
his information I want to tell him that 
the M'ineral Exploration Corporation 
docs not' undertake mining work, ,it only 
doc.; toe exploring work. It just indicates 
the sUe and lives th·e detaiJ~d information 
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about the possibility of the minerals there. 
It dOes not undertake any commercial 
exploration of mines. Therefore, the 
exemption given is quite justified. But to 
my mind you should not have given 
exemption to State, Deparlnlents . of 
Mtning and Geology, which theal selves 
undertake the Mining work ....•.••••.• 

SHRI K. C. PANT: It says that: 

[English] 

"The Direct;on S' of Mines and 
Geology' of any State Government by 
whatever name called." and there 
comes the Mineral Corporation 
Limited. 

'lTranslation] 

SHRI DAMODAR P.i\NDBY: I was 
saying that the exemption given to the 
Minerals Exploration Corporation was 
justified. "But the exemption given to the 
States may cause loss because many 
States do departmental mining. If they 
are given exemptions they will not be 
accountab'e and will think that they have 
no liabiliry. 

SHRI K. C. PANT: Should we not 
giVe them '? 

SHRI DAMODAR PANDEY: No, 
you should not, who-so-ever does th~ 
commercial exploitation of the minerals, 
be it a State or the Centre, should not 
be given any exemption. This is my 
suggestion an.d I hope that you will 
consider it. 

All Members have spoken about 
royalty. But 'whatever we say you 
neglect it and give weightage to your' points 
(\01y. You fix royalty on tonnc basis and 
never evaluate it taking into account tbe 
intlation. A royalty of Rs. 2.50 was given 
20 to 25 years ago which has been raised j 

to Rs. 1 at present. How do we aSSess the' 
prices of coal and Minerals? It is assessed 
on the basis of their prices. The States' 
can get some benefit by the royalty. But 
if we go on making it thnnes based than 
States will always be looser,' be it Biha.r. 
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Madhya Pradesh, Rajasthan or a part of 
West Bengal, where some mineral wealth 
IS found. 9 I per cent of the .' mine,-,ls are 
found in tb.,se States. These S\atcs, 
mainly depend In mineral . weahb. In 
Bibar one third of the tota I minerals of 
the nation is found. Unless you determine 

. royalty on cost, they will go on sufIerinl. 
I want you to give this aspect due con-
sideration. 

, 
So far as the question of ab.)lishing 

the lease is concerned, perhaps most of 
tht bon. Members hlve, out of ignorance 
spoken against this or hlve pleaded for 
more extension. To the best of my 
know.lejge and the knowledge of the 
Hous e a number of licences are issued in 
the name of prospecting. And, they do 
expJorat ion in the name of, prospecting 
and also exploit it commercially. For 
years together they go on extracting 
mineral wealth and say that they are only 
doing exploration. You might recollec.t 
that m lny years ago, wbile replying a 
question in this House it wa s said the 
production of kinite in the country was 
nil but the same year it was exported in 
thousands of tonnes. There was no pro-
duction 1>ut . it wal exported and also 
utilized in the country_ The same was the 
posL ion about sjIiminite. A factory was 
set up at tbe sile of the sylim]nite for 
name s~ke but it was being expotted to 
Germany. Thus; the pro~uclion was nil 
but tbe export ran in·to thousands of 
tonnes. No action was taken asainst the 
people who committed such frauds. So, 
if some exploration is being done 
Government much fix a limit for it and 
if tbe explorers do not comply with it and 
also do·not exploit it commercially, tban 
their exp toration licence must be con-
celled. 

The other steps apart fronl thi.;, are 
very welcome. 1 support inclu~ion of 
bauxite, kinile, lime-stone and other 
principle minerals in the first schedule. 
Previously they had not been included in 
the first schedule and they had not assumed 
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such inportance.' The production of lime 
stone has now increased may folds and its 
importance has also increased. So it 

. was very necessary to put it in the first 
schedule' and it haa accordingly been 
incorporated in it. I support thi. BiB. 

[English] 

SHR I ANIL BASU (Arambagb) : I 
thank you for allowing me to part icipate in 
the discussion on the Mines and Minerals 
(Regulation and Development) Amendment 
Bill, 1986. 

The parent Act of 1957 was amended 
some time in the year 1971 .. 72. This 
amendment has been brought forward ill 
this House after 14 years since it was 
amended las~ time. I must say that it 
would be be,ter if we eQuid discuss a com-
prehensive Bill on our minera1s, because, 
as you know, our country has got vast 
deposits of various type's of minerals like 
iron-ore, MangaRese, copper including lold 
and other valuable minerals. These mino" 
rals cannot generate wealth unless they are 
located, surveyed and economically exploi-
ted. That is why, I feel that it would be 
better if we cou Id discuss the dra ft nat ional 
mineral policy whIch is under the consi-
deration of the Ministry. This will also 
could have boen brought forward along 
with that policy so tbat we could discuss 
the whole aspect of mineral weaJ th in the 
country simultaneously. Unfortunately, 
that draft national mineral policy haa Dot 
been brought before the House. 

I must thank the han. Minister that he 
has brought this legistation which is rather 
a welcome gesture on tbe part of the Mini. 
stry because there are 80 many prolI'c.sive 
clauses in .tho Bi 11 which should be 
welcomed. 

We have achieved a spectacular SUcceS8 
in exploring the minerals. The objectives 
of assessmcn~, conservation and' exploration 
of the -minerals of the country arc vested 
wilh various organisations. One is the 
GeoJolical Survey of India. They under-
take the aeolosical survey of tbe minerals 
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in order to identify and locate the deposita 
of ft1inerals. Later, irf the yeAr t 972 the 
Mineral Exploration COfp.oration was set 
up to bridge the lap between tbe visible 
deposits of minerals and their eventual 
exploration. There are so many welcome 
measures in this Bill which bas been brought 
here. 

. I should confine myself mainly to the 
environmental and the geological aspect 
which hal been luken into consideraticn in 
tbis Bill. It haa been stated in the Bill 
that while granting licence to a lessee, the 
mining plannina abould be sUbmitted by the 
lessee who wants to get a licence. He h'lS to 
submit a minina planining to the authority 
for letting a licence. It is a new and a 
welcome feature because 10 much of indis'" 
criminate mining is loing on in our ccuntty 
destroying the whole enVlf onment and 
ecology of the country. 

10 Himachal Prad~sh, as you know, the 
beautiful evironment there has been com-
pletely deatofYed due to indiscriminate 
mining in that region It is unfortunate for 
us tbat a Bin passed by the Himachal 
Pradeib Government b':\s been sent to the 
Union Government for assent of the Presi-
dent but that Bill has been sent back to the 
State Government for necessary corrections. 
There were some spelling mistakes in some 
words in that Bill. In 1983 that Bill was 
sent back by tbe Union O..,vernment to the 

< Himachal Pradesb Government for necessary 
correctioDs but since then three years have 
palled and no correction h~s been made. It 
is reported in the Press tbat due to tbe 
pressure of the mineral lobbies of the 
Hima~hal Pradesh. the State Government is 
not lending back the BlU for assent of the 
President. bow proves hwo pl'werful is 
the mineral lobby in different. parts of 
the country. They are ta-king all advantages 
of the lacunae of the law ana indiscriminate 
miniol is takiDI place in different parts of 
tbe ·country. 

In the State of Bibar, a lot of indiscri .. 
minate mining has taken place in the mater 
-of coal at time of the private .ownership of 
eoal·miae •• In Jbaria town tbere is ~ eeveJ'e 
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danger of the whOle town Il)ing down be .. 
cause the entire coal has been taken' out 
there and no earth {jlling has been done. 
Recently the Government of India have 
come out with a schcms to protect the 
town of Jharja but in the case of Ranignnj 
coalfield, the town of Raniganj is also· in 
danger due to subsistence. There also the 
Central Government shou Id come forward 
-to help and protect that ar.ea • 

In clause 5 of the Bill, it has been pro .. 
posed that foreigners should be alJowed to 
explore minerals of our country if they have 
got 40 per cent of the equity ~barcs. That 
means~ if 60 Per cent of the equhy shares 
are or Indian nationals and 40 per ccnt of 
the foreigners, they will be allowed to ex-
plore mincnls of our country. It is not 
good that foreigners should be allowed to 
explore the minerals of our country. Accor-
ding to FERA, the highest c'eHing is 40 Per 
cent for the fc'reigners. < So, in the pro-
posed Jegis)ation that highest ceiling has 
b~en kept. J would' like to say that more 
strin&ent measures should be taken in the 
case of forejgners aDd the Minister may 
impose more restrictions in the proposed 
legislation. 

We are exporting minerals to different 
parts of the world. ' We are eXPorting iron 
ore to Japan and olher countries alsu. The 
quantity of export is increasir.g day by day. 
At the end of the decade we will be expor-
ting40 million tannes of iron ore to different 
countries. At the end of the Century it 
will be 60 million tonnes. We know that 
we are in need of foreign exchange But 
while exporting our minerals we should 
take into consideration the deveJ opment of 
our country also, the requirement of OUt 

country also Only. exporting mineralS, with. 
out taking into consideration the proper 
planning as to how to use mineral) for the 
future development of the country win 
cause danger and damage. Only earDin, 
of foreign exchange will do nothing. 

fhe poilu of roalty has been raised by 
tbe members flom both sides. I am in 
agreement with Shri Shababuddin 'hat it 
abo \lId be increased. Under Sectiotl 9 
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the assessment period should have been 
reduced to three . years instead of four 
years. But. notbizig tangible would be achi. 
eved. The States have been deprived of 
their share of royalty. It is a very 
important issue. T~e Royalty should Ie 
assessed on the value of the mineral. 

Frei,ht equal/siltlon: Some important 
minerals are brought under this policy while 
others are kept outside it. I would like 
to ask whether he is brinaina all minerals 
of national importance under it. You are 
imposing it in the case of coal but not in 
the case of minerals of other national 
importance. This is hampering the interest 
of tbe States in the Eastern Region. With 
these words I welcome the Bill and I 
request the hone Minister to come with a 
comprehensive Bill after introduction of the 
proposed national mineral policy. 

[TranslQtion] 

SHRI ARVIND NETAM (Kanker) : 
Mr. Chairman, Sir, I welcome this Bill. 
This Bill should have been brought much 
earlier. Minerals have very important role 
in the development of tbe country and for-
tunately we have larg. deposits of minerals. 
We used to exploit 24 minerals before 
independence, up to the year 1947. We 
are now exploiting as many as 64 minerals 
Take for instance coal. In t 9 SS, we used 
to produce 19 million tonnes of coal and 
now we are producing more than 1 SO 
million tonnes The production of iron-
ore has increased from 4.7 million' tonnes 
to about 42.2 million tonnes. In this way 
we can say that we have made tremendous 
progress in the field of exploiting minerals 
in the country. It seems that this Bill hal 
been brought particularly keeping it' vitw 
the environment. It is natural and tbe hone 
Minister bas brought this Bill in keeping 
with the demand of the time. I consider 
clause 4 .. A of the Bill as the most-important 
'clause. In this clause the ecology, environ-
ment and pollution have been taken care 
of. It bas been provided in the lUll that 
if violation takes place the Jease C"D be 
terminated prematurel~. Just now ababa-

t 
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buddin Sahib and some other hOD. MembeR 
ha ve laid whether the le.ase is to be aiven 
to Rome Government 88ency or Corporation 
after the termination of private ~arty lease. 
In that case I would like to know whether, 
in case the corporation or the Government 
agency violates the condition the termination 
will be applicable to them qlso ? In the Bill, 
you have made provision Jor punishment allO. 
Tbe original Act has a provision for imptilOn-
ment for one year witb a fine of Rs. '.000/-. 
Now the term of the imprisoment haa been 
enhanced to two yea~s with a' fine of Rs. 
t 0,000. I think it is insufficient. You 
have been miser in providing sufficient 
punishment in th'e BiB in view of escalating 
incidence of thefls in the country. Wi tb 
thi, punishment, tbe theft is not goinl to 
stop. You will have to make the punish-
ment more stringont. 

You have indicated that a national 
mineral exploitation policy w ill be brought 
before the House very soon. I would like 
that this national policy should be brought 
before the House at the earliest and the 
aspect of environment should also be borne ... 
in mind while farming this policy. Now 
there i4l the problem of implementation of 
the provisions of protection and punishment 
included in this Bill. How will you imple-
ment them because a number of State 
Governments are involved. Will a separate 
Committee or body be constituted for pro. 
per j mplementation of the provisions made 
in the BiU? With these observations I 
support the Hill and conclude. 

PROP. NiRMALA KUMARI 
Sl:tAKTAWAT <Chittorgarh) : Mr. Chairman . ' . Sir, I support the Mines and Min~nl8 
(Regulation and Development) Amendment 
Bill, 1986 which has been introduced just 
now and I would also like to congratulate 
the hon. Minister for bringing for the first 
time amendment to. the Act to improve the 
environment and save the monuments and 
to conserve the natural wealth in the 
couotry rrom beinl destroyed. Thh BiU 
win definitely check the unscientific and 
illelal miniDI. Minirals play an important 
role in the development of the C~uDtry 
because all the in dust, ies and employment 
aro lQiniral based. The ,deVelop_t anp , 
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ateppiOI up of tbe production of minerals 
arc important sta,le~ of the develoment of 
the countrY. The Government have moved 
forward in this direc,tion and I' would 
convey my contratulations for it. 

The Bin provide for pre·matur termi-
nation of mining in case the conditions are 
violated ' This will definitely improve the 
poor conditions of the environment in the 
country. Besides. it is a·...welcome step that 
you have included minerals of national 
importance in rhe First Schedule. 1 would 
allo like to welcome the progress made in 
the process or modernisation or mines. 

The land of Rajasthan 'has vast depo~its 
of different kinds of minerals. Many short-
comings exist in the exploitation of mine-
rals. ParticularlY 1 would like to say about 
my constituency where, in the mining of 
limestone by Birla Cement Factory, the 
aspect of en\ironment has been neglected 
tota. Hy. The historical monuments have been 
damaged. In this coonction, I wrote a letter 
to the Prime Minister as ~'el1 as to you. But' 
I regret to say that in the reply given to 
mo, you said, while quoting a reference of 
the Rajasthan Government that no histori-
cal mOJ1Unlenls have been damaged. I 
would like to produce facts along with the 
photographs that Chittorgarh is such a 
historical place. 

Mr. ,Chairman, Sir, I would like to give 
that photo to the hone Minister through 
yo~ and say that thrre are monuments of 
brave men and women at different places' in 
Chittoraarh where they fouaht wars and 
shed their blood ,but your Department is 
damalin, all those monuments- I have got 
proof in sllPport of my contention and 
would like to live it to tbe hon. Minister 
beca~~ you have said in reply to my Jetter 
t bat no monument b'\s been changed there. 
As an elected representative or that Consi-

tuency, I wou1d request you to set the 
whole situation assessed and see in what 
way the old historical monuments are being 
damaled and in what way the tivers are 
beiDa dUI up reaultinl in soil erosion and 
floods in .• he area. It bas dist,oca ted the 
pOfmallifc there, 
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Bcaides, I would like to say. that parti. 
cular)y in BhiJwara and Chitt orgarh, ,ill ciai' 
mining is taking place on a large scale. 
Vyasji represents Bhilwara and Begon is 
such an area in my constituency" Chi ttor-
garh, where illegal mining is taking place 
on large scaJe .... _ .(lntsrrupnions) ., Vyasji 
does not undertake mining there ..••.•••• out 
there is no check on min ing there. Wbat 
1 mean·to say is that all the illegal mininl 
is being under at the bebest of the officiaJ. 
of the Mining Department. If no check is 
put on such activities, the whole natural 
environment wiJJ be destroyed and also the 
Government will lose rOYllty which they Ict 
from that area and whatever improvement 
you want to bring about there, win not 
take place. So, there is need to pay atten-
tion in this direction. There are 23,000 
mines in Rajastban at present but the 
contractors there have joined hands to 
violate the labour laws. Labour Jaws are 
flouted there and exploitations of labourers 
takes place on large scale. They are not 
given any kind of facilities. As those areas 
are in the extreme interior where there are 
no roads and other facilities available and 
officers of you department and other Jabour 
officers cannot reach there. With the result 
the labourers exploited. This should be 
checked without delay_ 

No attention is paid towards mines 
safety particuJarly in the areas of Bholpurf 
Sawai Madhopur, Karo1i1 Kota anc Chittor-
garh of Raj~sthan. Sir, I have just started 
speaking, ..••..•• Besides, you have fixed 
period in the Bill for renewal of leases. I 
would like to we)ome this step. Ramaanj 
Mandi is such a region in my constituency 
where there are a large number of lime-
stone mines. Besides, there are dolomito 
mines also in that region.. There the laws 
pertaining to environment are being flouted 
grossly. Mines have been dug up,· and 
miner~ls have piled up there with the result 
no vegetation is grown and- no conlinial 
atmosphere is, created. If you order sur-
vey for that area, you will come to know 
how the laws ire being flouted. This 
snould be checked. Sir, notbing has been 
doen for the development of minerals found 
mainly in Ra jasthan •.. , .' ••• 
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MR. CHAlllMAN: Please cont1ude. 

PROP_ NIRMALA KUMARI 
SHAKTAWAT: J waat two minutes more. 

'Mil. CHAIRMAN: No, DO, J am 
sorry.' Please conclude. 

PIlOF. NIRMALA KUMARI 
SHAKTAWAT: Within one minute I will 
c()Dclude. 

rr:_<f'tJ!f.sl" ,'on] 

Zinc is found in Agucba and super zinc 
.smelter is proposed to be set up tbere but 
'nothing hal been done in this respect. 
,Similarly, the proposal in reprd to 
CbaDderia is on papers till now. 

You have Dot made any provision for 
~k phosphate. .It is available in abun. 
daode in Jbaman Kotla Dear Udaipur but 
it is not beinl' utilised. Similarly. )ianite 
is also found in abundance in Rajasthan 
"ut nothing it' be ina done to exploit it .. 
Therefore. I urge the Government to pay 
attention towards theso areal 10 tbat the 
minerals available there can be exploited. 
The proposals for the development of 
minerals available in Rajasthan are on 
papers only. 

[~IJIII'h] 

MR. CHAIRMAN: Please resume 
your scat. Dr. ,PhulreDu Guha to speak. 

rrrtillda t ion 1 
PR.OF. NIRMALA KUMARI 

SHAKTAWAT : It may be Super Zink 
Smelter or exploitation of rock phosphate 
n Chanderia and Cbittorgarh or it may be 

'iertiliser plant or the Thermal Power you 
fl1lust look into all those thin8S. ' 

[English] 

MR. CHAIRMAN : Notbina more 
will 10 on record. Please resume )'O\1f aeat. 
Don't waste time. 

1)".10''11#11') 
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PROP. NIRMALA K.UMARI 
SHAKTAWAt: The lill introduced in tbe . 
House is a we]come measures aod I support 
it. With these words I codcludc, 

·SHIlI OIRDHAltJ lAL VYAS 
(Bhitwara) : . Mr. Chairman, Sir. SU1'er 
Zinc Smelter should be set up at Rampura 
Aaucba. 

PROF. NlRMALA KUMARt 
SHAKTAWAT: Mr. Vyas, you are inter. 
rupUnl me. You should speak on your 
turn. 

SHRI 01R.DflARI LAL VYAS : J am 
not interruptinl you, I am addressing the 
Cha.ir. 

[£,.,Ibll] 

DR. PHULRENU OUllA (ContaO : 
Mr. Chairman, Sir, I co upliment the hon. 
MioistCf for bivins brouabt this compre-
hensive and progressive Bill. I welcome 
the BiU and I wholeheartedly support tbe 
Bill. 

Nature haa atored enough wealth in tbe 
bed of our countrY, and the earth. Mineral 
resourCeS of a country play a very importaat 
role in the development of that country. So, 
we expect that all the minerals which ate 
stored in our country will be explored in 
course of time and our country will pro-
tress. There lere 24 minerals which werc 
produced before· independence. It is a 
matter of great satisfaction tbat in 1986, 
at tbe moment, 64 minerals arc belDI pro· 
duced in our country. It is the oil that 
has made the Gulf count riel ve'Y rich., Our 
country is ver)' rich in mibera1s and we have 
Dot yet beet! abl~ to elplore all the mineral 
resoUrtes that are with us. No doubt, 
much bas been done. But atil) much more 
remains to be explored. 

A s per the ~Kistinl rule, leases cannot. 
be terminated Oft the considerationa of 
environment aDd eCQ).oIY. Bved if the 
minto. operations iftterfero in the eco1oaical 
and envirollmental .epects. the G6\,crnment 
baa DO rilht or .1s Dot empowered $<) 'rat to 
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terminate the mineral Jeale. But after 
passinl the BiU. it can be done and it is a 
very welcome movement. 

. We are an aware that mineral industry 
is one of tb.e verY important industries in 
our country. Three.fourths of tbe earth 
surface are ocean wher·. valuable .mineral. 
.,re av,Uable under the sea· bed. I am sure, 
India should try and take neCCSS81Y action 
so that these III incral, will be taken 0 ut 
soon. By anlendin. section 8 of the Act, 
the period of miniollease is being reduced. 
The punishment for those who flout the 
Jaw bas been increased. The period of 
imprisonment has been increased from one 
year to two years and the amount of fine 
from Rs 5000 to Rs. 10,OnO. 1 am sorry 
in tbis context because the fine mentioned 
is very small and the priod of imprisonment 
is also not adequte. I suggcst that the 
period of imprisonment may be increased 
to, if not 5 year., at least 3 years. And 
Rs. 10,000 is nothing to these biB people. 
The mineral magnates' and the mining giants 
have crores of rupees amassed by exploiting 
the people of our country and exploiting 
tbe workers of the country. I . would request 
that a fine of at least Rs SO,OOO should be 
imposed. If tbey know tha t they will be 
fined Rs. SO,OOO. and they bave to go to 
the; rison, thcn they will be a little cautious 
bel ore trying to exploit the people and flout 

~ the laws. I would ,uggo&t that whenever 
a perlooe ftouts tbe law, whoever he may 
be wbether he is a rich man Of a biB man-
it does not matter-be should be sent t~ 
the prison. Uuless we take that attitude, 
these people will always try to Oout t.he 
la w as they are doing for years. I come 
from ,0 area where ther.e are mlp8tes of 
minel'1l11 and mininl fields. You 10 aod 
see \heir houses and see bow much thtY 
spend. 11 is a wonder. . With that experi. 
ence 1 sUllest that imprisonment should be 
there and they should know that there will 
be DO IIlt·iDa, away except loiD' to tbe 
jail. 

The lease period hal been reduced from 
30 year.s to 20 years and the renewal period 
is also reduced to 1.0 years every year. 
That is "also a very welcome feature. I 
support it. 
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I' am also very glad that non.ritizm. 
should not be given take mining leases. 
Gre,Uer 8tr~ .. s should be laid on the aspect 
of the conservation of the mineral re .. 
sources. 

My last reque~t is througb YOU to tbe 
Minister that a long term mineral polity is 
needed in the country. It is overdue ,and 
I woold request through you th~ h~n. 
Minister to come to this H<lus'e with a long. 
term mineraj. policy. ' 

With these words, I suport the Bill. 

SHRI NARAYAN CHOUBBY 
(Midnapore): I also, Jike all my other 
colleagues, at the outset welcome this BiU. 
Many things have been spoken. 1 have 
very little time at my disposal, So I would 
only concentrate on 2 or 3 points. 

The Bill is good. Bu tit has been 
brought a bit-not a bit, but too late. Of 
coune, you can :iay 'better late than 
never'. 

The question of environment of this 
country is. reaUy very precarious. I am 
sure our hon. Minister has gone through 
the article which has appeared in the lijtest 
INDIA TODAY depicting the conditions of 
environment in the country. The jungle cove-
rage of today is not more than 10% of the 
country's soil and the photographs which 
bave been printed there of the Ore a t 
Himalayas are really deva$tating photo· 
graphs. Not a green tree can be seeD even 
on the Himalayas. So it is too late end 
much dam~ge has already been done to 
our environment. Anyhow if this Bill can 
step in and . can enforce and tbese people 
who exploi t mineral resources like a butcher 
killing the anima Is should be stopped and 
1 will be thankfull if something can be done 
in t11a t r t,sard. 

The mineral reSOurces are generaJiy 
found in tbe remote areal of the country, 
far away from the urban areas and far 
away from the areen belt where we grow 
crops like paddy, wheat, etc. They are 
mostly tribal areas and it is tUbal wealth. 
Many 01 our members includina member-
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froin the, Congress Party b'\ve stated that 
attuaUY in the'c, reilons there is no law. 
Attuaily what is said in Hindi "JlSKt 
LATH I USKI BAHA:NS"-it is that which 
is loins on· •. 

PROF. N. O. RANOA (Guntur) 
There, Bihar is the worst offender. 

SHRI NARAYAN CHOUBBY: The 
condition is very bed. Labour laws only 
exist ,on paper. Labou'r Officers never visit 
the area and the poor tribal workers are 
exploited the maximum. The muscl e men 
of the owners rule the entire area. They 

'are hand-in.glove wIth the police hnd the 
la bour officers. 

1 would like to request poth the Hon. 
Ministers Sitting in front of me that as 
Mahatma Gandhi' had Bharat Darshan you 
kindly see with your own eyes at least 
lome areas of Bihar, . Madhya Pradesh, 
Rajasthan and see what is the reality going 
on in those arelS wh~re mineral resources 
are located. 

(Tralulation] 

I would say' that you do not visit us. 
Whenever you go there , you stay in banga ... 
lows and attend reception parties and come 
back. You accompany me and I shall 
take you to such localities. 

THE MINISTER OF ST ATE IN THE 
DBPAR1MENT OF MINES (SHRIMA11 
RAM DULARI SINHA): You are very 
well aware that I meet the workers of all 
the unions. It would have been better if 
yOU bad said it· after studying the facts. 

SHRI NARAYAN CHOUBEY: What 
happen tbereafter 'l '[be matter ends 
there. 

SHRIMATI RAM DULARI SINHA: 
Then the work in done in a proper way. 

{Engll~h] 

SHRI NARAYAN CHOUBEY: She is 
bappy that everything is fine and fairplay 
is going on in the minerals belt. I don't 
agree with her on this proposition. 

M,,,,, a"J Mi,.,rai, 3'(}" 
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Anothet point I would like to make, 
which bas been madc"by all my friends t is 
regarding the royalty .. The royalty should 
not be ou the tonnage basis. Our States 
a15.0 should get their due share. Central 
funds must be enriched-no dou~t. But tbe 
State funds of Bihar, Orissa, Rajasthan and 
West Bengal and all other states should 
also be replenished. I simply am in common 
voice with them that it should not be on 
tonnage basis hut it should be on the basis 
of fluctuating price at the pit.head. 

Anol.her point that I would like to make 
is with regard to equalisation of freights, 
as bas been said by my friends. Actually 
the eastern states of Bihar, West Bengal, 
Orissa and Assam are suffering from this 
policy." We are bearing from the Govern-
ment that they are considering to brinl 
changes so that it can be done on an equal 
footing with other areas since the last two 
or three years. I would like to enjoin 
upon our Minister to move this thing in the 
C~binet t'lO that quick decisions can be taken 
on thb:. 

The last point that I would like to 
make is regarding some areas in Zharia 
coal belt. Did; knows that they are 
burning for the last 50-60 years. . Because 
they are owned by the private managers; 
they dl) not take care of anything From 
SO to 70 years some of the co,.1 areas ~re 
burning. We are losing much coal and 
there is a great danger in the entire area. 
Government have recently taken some steps 

-to put out fire in some of the mines. It is 
a very costly"affair. But they have taken 
steps. 

Some of the areas are sjnking, because 
previously the private owners did Dot ob .. 
serve any rules and regulations regardinl 
how to preserve their mines. Ti'ey did not 
fill up gaps with sand.· Zharia is t.inkins, 
Rani Ganj is sink ins. There are big town-
ships and crores and crores of rupees and 
manufactured goods and assets in these 
tOWDS have all "een sinking. Some people 
are thinking that the entire Rani Oanj win 
be shifted to the other side of the J>amodar 
if no action is taken now. So, I would 
request you to kindl)' see that O·overnment 
intervens in this matter. ' 
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Witb these words· I would asain 
welcome this 8ill and I hope tb'1t sine" 
India i. a country. having resources' of 
minerals of many types in huge qua.ntity, 
mUlt have a 10Dg term programme and 
policy. I hope our Government will bring 
forward a Bill in tbis regard immediately. 

SHRI SRIBALLAV PANIGRAHI 
(Oeogarh) : Mr Chairman, Sir, I r:se to 
support this· Mines and Minerals tRegu· 
lation and Development) Amendment Bin, 
1986. It is a good Till with some 
welcome features brought forward by wa y . 
of amendment to this Act. 

This Act was last amended in 1972 
and meanwhile 14 long years have elapsed 
wi th Jot of developments ha ving taken 
place all around. Oreat strides have 
been nlade in the fieJd of mineral develop-
ment also. New discoveries have been 
made and the Mineral Advisory Council 
bas also given some valuable suggestions. 
Pu. ther as is understood from the 
preliminary re~arks of the hon. Minister, 
the state Governments have also been 
consulted in the matter and as a result of 
all (his the present Bill bas besn placed 
before this House for amending this Act. 

I congratulate the Government parti. 
cularly the hun. Minister for Mines for 
havin, brought forward this Bill to bring 
the Act in tune with the f3st changing. 
socio-economic situation of the country. 

The BiB has several welcome features. 
It is intended to simplify the procuedure, 
namely, to reduce the period of procedures 
for the grant of prospecting licences and 

. mining leases. It Jays much emphasis on 
scientific . deve1op~ent of our mines and 
also protection of ecological balance. 1 he 
seriousness and sjDc~rity of the Government 
are really reflected in this Bill. This 
sincerity and seriousness ,for maintenance 
of ecological balance and· protection of 
environment is reaJly reflected in this piece 

. of lesilation. Again, Sir,· for illeg.al,' 
mining and also for violating the provisions 
in connection with this ecologi~l 
maintenan~e even the licence could. be 
cancelJed or withdrawn, There .are such 
strin-sent measures provided in this Bill. 
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But while appreciating the measures 1 
am constrained to observe also that the 
Bill is still short of the requirements of the 
situation. We have done a Jot in this 
field of !nineral development bu t much 
more remains to be done. Ours is a 
country which is rich in minerals. Our 
economic d\!velopment and the success of 
our poverty eradication programmes 
depends on how best we can purposefully 
exploit this wealth which is in plenty in 
this country. It is irony of fate' that 
inspite of our ~eing rich in mineral s we 
still remain a poor nation in the world. 
Now 11 new minerals are going to be 
added to Schedule I which has certain 
national importance. 

Sir, after 37 years of Independence 
and also about 35 years of planned 
derelopment it is a mattcr of regret that 
we are yet to have a comprehensive well .. 
thought out national mineral policy at our 
hand. I would r\!quest the bon. Minister 
to kindly come forward in the national 
interest with a National Mineral Policy as 
elrly as possible. Whit e formulating such 
a policy, the speeding up of tnining 
activities which arc upper most and are of 
great signjficance from the point of view 
of economic development of the country 
has to be kept in mind and our' concern 
for ecqlogy and environmenta) protection 
shoulct also be kept in mind. There has 
to be a balance between the two and a 
happy compromise between the two. In 
the national interest, we have to explOit 
the mines and have also to preserve our 
ecology and tnvironments. 

Today, the mineral development and 
mining activities are, mor:! or less, carried 
out in the private sector. Mostly, we have 
private mine owners. Why not should 
we have more and more mining done in the 
public sector and less and Jess in the 
private sector. 

Again, what pleasure are we ha viOl 
and wbat is the compulsion that we are 
exporting a lot of minerals in the form of 
raw material 1 After some time we are 
importing the finished manufaclund goods 
and in the process \\:e ar e spendinl a Jot· 
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of foreign exchange. Tbere sbould be a 
balance in this r~ard also. There should 
be Jess and I~ss exports of raw material 
which means tbat we should set up .more 
mineral based indf,lstrics in the country. 

Then. in the- rew National Mineral 
PoliCY, locio-economic justice should be 
,provided for the; working class. The miners 
have to work inside the mines in very 
hazardous conditions; their heal th, 
education, housing and drinkina water 
require~ents hav.e to be looked after 
properly. 

The Rand D, Research and Develop~ 
ment, aspect should alsp not be lost sight 
of. 

We are Passing this amending Bill, but 
the question arises who will implement 
tbis law with all these amendments. At 
present, we do not have adequate enforce" 
ment machinery. There must be adequate 
·and well-"quipped machinery rot the proPer 
implementation of the law. 

Lastly, I have got another point to 
deal with. There is a 'b:luxite project 
coming up in the Gandha Mardan resion 
in Orissa. This bas created a very 
unpleasant situation, and there is an 
uncertainty prevailing now with regard to 
this project. . There is a peoples' move-
ment being b\lilt up 8laio$t this proj~ct, 
Gandha Mard';" bachoo BALeO hatao. That 
has become a popular 110180 in that area. 
Narsin,bnalb which has been selected as 
the site of the project is a rare beauty 
spot with an an~ient Narsinghnatb temple. 
There is a beautiful stream in the midst of 
dQDSe fore,ts. It is a rQiiaious centre too, 
People have become apprehensive that tbe 
new projecf win cause dam1se to it and 
the environment and ecololyof the place. 
J would request the hone Minist.er to send 
a team of experts from the Centre to llIak. 
an on .. the·spot study of the situation from 
all angles. If the expert Committee feels 

'. tbat tbere is no danger to the ecolo&y and 
'. env ironment of the place, theD it can be 
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expl&ined to the people 8litatiD. apinlt 
it. . But • am of the opmion that if the . 
project in any causes irreparable dama.,· 
to the environment aod ecology of the' 
place. then bet tcr we do not proceed whh 
it. As it seems, a climate ,of distrust and 
discODtent has been built up ilt that area 
and the apprehension and doubta from 
'tbe minds of the people can be dispeUed 
only after such a study bas been. made by 
a team of expert. 0 f national repute.. In 
fact, forest, which is the life for the tribal 
peopl" liviDI in tbat area will have to be 
protected also. 

When we are giving a tot of importance 
to the question o.r environment, how is it 
that DALeO has ~ started minioB in that 
area without clearance from the Depart. 
ment of Environments? This is a question 
beirg asked by tbe People. 

Tbis issue, therefore, needs a very 
careful approach. With tbese words, 1 
welcome tbis Bill and support it. 

16.00 lars. 

SHRIMATI JAYANTI PATNAIK 
(Cuttsck) : Sir, the Mines and Minerals 
(Regulation and Dsvc)opment) Act, 19'7 
provides for the resulation of miRes and 
the development of minerals. The Act 
was last amerded in 1972 and since then, 
much has been done in the process of 
development. India has vast reserves of 
mineral resources and this Bill has some 
salient features for tbe development of 
minerals. These ,,-8re very welcome 
measures. 

First of a11, we nQ'e that this Amend-
ment BiU ,is brouabt forward firstly to 
remove all tbe I»ottlenecks and problems 
so that a speedy dev~lopment of tbe 
mineral industricl can take place. This 
Bill bas ~ery ctfective and development-
oriented provitions. Tbere is aJso a 
provision for envlrol¥Jlcntal protection and 
cooI'ro} and prevention of environmental 
pollution. ,~ 

In orde~ to speed. up the· miner .. 
opetation, the m·inina lease· will lap$ if ·tbe . 
mining operation 'locs Bot start witbin a ' 



'3'! Mbt¥l_ ~Iltertll .. 
(RweI.tdM_ 
Developmea1) 

SRAYANA 22, 1908 (SAKA) Mill,s tlfttl Minerals 366 
(R'814U,tiolf Gild 

(Amdt. Bill 1986 

. "_ified pm04. For grantit'll a min •• 
leaN, .pro'pectins of an area and 
preparation of Ift,ioina plan is made '. pre-
condition, becaulC tbit woukl help U8, in 
proper aDd scientific miniol. 

16.81 bra. 

[SHRI ZAINUL BASHBR in the Chair) 

There is also another tn'ovision 
dispensiol with requiremeftt,r the eerti-
Beate of Approval, Income-tax clearance 
certificate, etc. This is very eilent,iaI 
because it helps in the simplification of 
the procedure. A provision has also been 
made for curbing illegal mining. by making 
it a cognizable offcoce witb deterrent 
punilbment. 

Sir, here I i'ave certain apprehensions. 
The amendment propossed here should 
not abtl at curbing the authority and 
jurisdiction of the State Government. You 
know that the States, are the owners of 
the minerals and the Central Government 
should come forward to help th~ State 
Govecnme·nt in framing broad guidelines 
for the development of mineral industry. 
Slate Governments are also more conscious 
about the need tor speedy development 
and you 6bould not 8eneralise on the basis 

,of a few stray incidents where the 
objectives may have been violated. Some 
stray ir.cidents lllight have OC(,'\1rred in some 
States but tllat is not the aenttal picture. 

Now, I must come to tbe inclusion of 
11 minerals in the First Scheduled. Here 
I must state tbat dolomite and limestone 
sb<5uld. not be in the First Schedule. I 
also do not ,}oderstlnd why even bauxite 
which hu a vast reserve of 2,500 million 
tonnes is included in the Fint Schedule. 
Tbe atomh; minCtals Sbould be included in 
the First Scbedule. But with tho.e new 
inclusions, the State Government will 
practicallY be left. with no .powers at all, 
except to . &raat . the leases for sand and 
clay. 

. Sukettion (3) of Section (4) CA) says 
tbat the State Government bas to consult 

~.' '~.~ c",t,ral OQvfrntaent in untlertakins a 
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rp ospectin, licence or a mining lease. " 1 
would like to know from the Minister 
whetber the State Government is dented 
tbe inberent' riaht of prolpectin·a. 

I would like to submit tb at there is a 
\tery sood provision under Sub-Section (2) 
o'r Section 4 A which says tha t in tbe 
interest of preservation of natural environ .. 
ment, control of ftoods, prevention of 
pollution, etc. tbere can be a premature 
termination of , prospecting licince or 
mining lease with respect to tbe .Jrea, if it 
is felt necessary to do so. But here also, 
I would like the Minister to clariry whether 
the State Government should consult tbe 
Central Government. I raise this point 
becau~e if we go on consulting, it will take 
a long time, resulting in delays. In Sub· 
Section (4) of Section 4A, there i~ of course 
a provision tha t the mining lease will 
lapse, if the operation does not start 
whhin one year. Just I want to tell the 
Minister one thing, i.e. the holder of 
mining lease cannot start the mining 
operation unless surface rights are granted 
to him That is why a leasee should be 
Biven reasonable time and opportunity to 
clarify why it wi)) lapse and during this 
Period also, he must have invested some-
thing. 

What will happen to that? Whether 
the Central Government will come out to 
help in any respect. That alsO the Minister 
should clarify. 

Sit, regarding Section S (lB) ..•..• 

SHRI K. C. PANT : In the Clause 
itself, it is clarified. 

SHRIMATI JAYANTI PATNAlK. 
I ((ould not 'underatand. 

Regarding Section S (2b) which is 
about Ir an·l·ing ()f miniDI lease, here the 
appro¥ed plan is a)so necessary as a pre-

. condition .. It is neceqary to provide \hii 
e"tr.ctioD of minerals in a scientific 
maane,r which will ensure their opt imal 
J'~veJ')' aDd ,prc",p.t:ioP Qf Wllt81e dudll, 
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the proce ss of min.ing. But I may say, it 
rna y nC't be pouible nor, pr.acticable for 
all ap,plicants for mining lease to Jet their 
mining plan approved by the Central 
GoVernment. The State Government may 
be liven \\ broad line bow to approve the 
plans. This also should be made clear. 

7' Section 9 also, some Members have 
already discussed about the revision of the 
royatly, and it is seen that th~ rOYcllty 
rates have not once even been revised in 
time. The provi~ion is mere hypothetical. 
It should be made mandatory that the 
roylty rates shall be revised every three 
years. 

In Section 13 (qq) it has been said 
about th: rehabilitation of flora and other 
vegetation such as .trees, shrubs, etc., 
destreyed by reason of any prospecting or 
mining operations shall be made in the 
same area. Upto this, it is all right. But 
after that when it has been returned back 
to any other area, I can't understand. One 
would not expect a holder of minin~' 
lease to take up rehabilitation of vegetation 
in an area o1her tban the lease area. The 
Central Government cannot just have the 
availability of Government land outside a 
lease area. It is desirable that the leasee 
undertakes reclamation and restoration in 
the lease area itself. 

Sir, Sub· Section 2 of Section 17 A 
says that the State Government bas to 
take the approval of the Central Govern-
ment for reservation of mineral bearing 
areas in its territorial jurisdiction for 
working in the Public Sector. What is 
the role of the State Government hel'e? 
This violates tbe inherent right of the State 
Governments. 

In sub-Section 2 of Section 17 A. it 
has been stated that the State Government 
shall be Hable to pay prospecting fee, 
royalty, surface rent or dead rent, as the 
case may be from d~e to time at the same 
rate at which it would have been payable 
under this Act, if such prospectins or 
lllinin, operatjons had beeD \lndertaken 
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by '8 private person under ·pro.pectin. 
licence or mininl lease. It is reany 
award. ,It is equally absurd to propose 
that the State Government which is the 
owner of tbe mineral Shall have to p~, 
royaJty and other thi'DIS to a private 
person. This amendment is in~pPtopriate. 

Section 1 B (c), should alsQ include the 
State Government.s for under taking 
research. Of course illegal mining should be 
curbed and' it should be made a cognizable 
offence and deterrent measures also should 
be taken. . 

I just want to suggest that the Act 
does not provide for punishment of illeaaJ 
transportation and storage of minerals. 
The existing .ovisioDS of curbing illegal 
mining are ineffective and can hardly be 
enforced as the person who carries out 
illegal mining will not be waiting to be 
appreh.ended on the spot. 

So, the minerals wbich are beina 
carried out illegally and storage of such 
minerals should be taken as an offence. 

These are my suggestions. 

[Translation} 

SHRI SHANTI DHARIWAL (Kota): 
Mr. Chairman, Sir, the mines and minerals 
Amendment Bill 1986 bas been brought 
after 14 years, but I welcome it and fully 
support it. The exploitation of all kinds 
of minera1s is very important for boosting 
the national economy. There are hundreds 
of unexplored minerals with the country. 
The Geolo&ical Survey of India works at a 
very slow pace and as a result, tt:rany kinds 
of mineral deposits of our country still 
rem~in to be explored. It is causioa us 
loss of revenue and' wC' are not exploit 
employment potential. Therefore, the 
survey work should be geared up so that 
W~ may come to know about our mineral 
deposits-and exploit them and tberet.y 
increase revenue and empJoYm~nt opportu" 
nities. The Mineral Advisory Committee, 
some other oraanisation an. State Govern-
Plents bsvo aubmitted lu.scation, for tho 
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amem1ixfedtl of tbi. Act particularly relard. 
ina poll'ution.. We find maximum pollution 
in factories and mines and tbe 'people 
reaidinl nearby are 8ft'~cted too much. 
1berefore, the provision relating to checking 
of 'Pollution should be strictly followed. 
Action sbould 'be taken speedily again'st 
mine lease holden or factory owners who 
are spreading pollution because delay in 
action woulLf'C",rtber increase the polJution. 
We raise slogans against pollution and 
enact laws but reality is that villaaers put 
up ,. the;r houses 10 to 1 S Km. a way from 
the mines due' to intensive pollution in the 
area. Therefore, I request that provisions 
in this relard should be followed strictly. 

Dellelop~",) 
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to start their smaJl mines Gf 8alld·ltou to 
earn their livelihood. Therefore, I request 
!'bat this area $bO.lll d ."aiD be surveyed. 

Sir, in the end I wouJd like to mike 
one more poilU. I request the hoD. MiaiMtr 
to .listen to me patient', &teoause wbat I am 
aoiag to IUlleit will be' beneficial to billh 
to the Govera,nlent and to me as weU. Tbe 
-Government have declared miny 8N8881 
forc~ areas where there i. Dotbina like 
for~t. What to say of the t,ree. not e .. 
a ajnsle bush is there. I want tlu.tt such 
areas should again be surveyed aDd bo 
d-e,bred as mineral area~. It is 1000 dMoa 
fbat a Jease holder who cuts one tree it 
asked to grow 100 trees as penalty, Out 
areas declared as forest areas should apin 
be surveyed. In the end I wo.uld like to 
dwell briefly on the issue of unauthorised 
mining because in my area it is goiq on a 
large scale. Some people are earning a 
lot and have become millioQaires and 
billionaire. The mining engineers and 
other officials are bribed for unlawful mining 
.. hicb is causing heavy Joss to the ,Govern. 
ment Tberefore, I request that Government 
should pay immediate attention towards 
this and the persons involved in such unla •• 
CuI mining operations should be severely 
dealt with. 

1 would also like to suggest that an 
order should be passed to the effeet that 
certain percentaae of the royalty received 
from the mines shall be spent on the 
development of that miniog area only. It 
should be spent on road construction, pro. 
viding drinkirl water facility and other 
facilities to the workers in that area. The 
minera1 based factories 'should be set up in 
mineral bells. Take the case of Alucba 
in Bhilwara; why do you want to lot up 
factory 100 Km. away from the mine' 
Think bow much additional transportation 
charles will it involve. 

SHRI K. C. PANT: Mr DbariwaJ you 
should not lay thit thin I, when Prof. 
Nirmala ji is not present in the HOUle. 

The first schedule includes 26 minerals 
()f which 1'1 minerals are of national impor. 
tance includir., the lime·atone. 1 oPpose 
it and th~ reasons for this have been given 
by earlier speakers. The lime alone is used 
as one of the mater;als in construction of 
small house and it will create problem. In 
tnY ooDatituency, Kota, stone is available 
wbich is known as lirue-stonc. Now the 
lease bolders will have to come to Delhi 
whereas earlier they could get their cases 
(ii&posed of in Kota itself. I would Uke to 
say that you should reconsider it and make 
arranaement to open offices near the mines 
of lime stone itself so that the lease holders 
are able to complete all the formalities 
there and need not come to Delhi If at 
all YOG wallt to keep it in the list of 11 
minerals of nationai importance, you must 
enaute that there is no Deed to open a 
set)arate reaister and that the proc~dure is 
not lenltbty. But I request tbat lime-stone 
.bou·ld be excluded from tbe 11 liated 
min «a'. and tbe list should 'contain 10 
miretala. Under the propoted amendment 
the leale bolders are required not to cause 
any damale t~ tbe veadation atound minee. 
I come from Kata ancl Bund,i area and I 
can &bow thousa •• of hactarci of land 
havilla not ev. a liolle -tree but tho same 
baa bee11 4cctlred as forst area. Mineral 
weak" of million. of rupees i. embeded in 
,this aNa but' DOW .that area oannot ~e 
exploited. It .is C8u.t4DI' 10" to the Central 
Ooveramellt, to the State Government and 
also, to tbet ...-nplo,ecl poople who want 

SHRl SHANTl DHAltlWAL: There 
, ma), be Nitmalaji or Umaila Jj I caD apeat 
,the truth in front of all, 1 coul" not 
\&ndentand why 'you WlDt to Nt up 'be 
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factOry lOG Km. away. It would involve 
sizeable transportation chal'le8 You take 
,t'he· case of hike in the transportation expen. 
:4iture'in . Delbi itself. Earlier the bus fare 
to Chandni Cbowk was Re. on~ wbereas 
now it is as. 2. Similarly the mini buies 
now charle Rs. 2 instead of R.I. 1. So you 
c~n inlagine bow th C' transportb tion expendi-
ture is increasing. Therefore, you should 
setup .'hat factory in Alucha itse'f, because 
,this is tbe demand of the people of 
Rajasthan and we all want tbe same. I 
.hope tha t you will keep these points in 
mind and ta kc early decision ;n this 
relar4· 

SARI GIRDHARI LAL VY AS: Now 
the bon. Minister must pay altention to-
wards Asucha. 

[EngU"h] 

SHltJ¥AT.1 BASAWARAJESWARI 
(BeUary~ : ,I "1 ti~e to support the Minea and 
Minerals (Regulation and aevelopment) 
Amendl¥ot Bill, 1986. Sinre the last 
amendment; many problems have come into 
existence and the ame:·~ding bill not only 
includes 11 more minerals but .a1so provides 
for the all round development of the nation 
through the development of these minerals. 
Apart from agricuitur J ~ineral developmert 
plays an important role in this country. It 
is a good thing and by expoJoring tbe 
minerals we have been not only earnina a 
lot of foreign exchange, but we will be 
giving more employment to the' rural 
people of this country. Lakhs of people 
are depe.ndent on this industry and mostly 
these industries are being set up in the 
remote corners· Therefore, 1 want to say on this occasion that mineral exploration 
plays an important role in this field. In tbis 
country' there is a lot of mineral wealt". 
We have coal, we have silver, we bave 
abundant iron ore, manganese, bauxite, 
diamonds, copper-what not. Including 
limestone, we 11re baving various types of 
minerals wealth. 

Karnataka is one State where we have 
different types of minerals; We have two 
COld mines in ~my constituency t· We bavo 
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abundant \roo oro, and alao maopneae ore. 
So, . that beiol tbe Cell, ,it is very much 
tU1CeSS8ry ,that tbe O,ov«nmcnt sl!ould' set 
us industries whic:b woU Id certainl, take the 
r.aw material· aod try to produce tbe eod 
product. Keepina this in view, we hay. 
to thi.nk of a very scient ific mannc,r or 
deveiopiDg thenl.. 

The O,eololical Survey of India hal 
undertaken surveYs and it bas located 10 
many spots;·· wherever thc:re are minerals 
in Kamataka, the 0 eological Survey hal 
undertaken a survey and very recently it 
has been brouaht to our Dotice that lot of 
gold is there in Kappadiguda and also 
Vandali mines. Till now work has not 
started there. I would request the Govern-
ment---:whether it be the State Government 
or the Central Government-to take it up 
a& a national project, and start deVelopment 
of the mines wherever the svrvey. have 
showed the miotraJs. 

The GeoJogical Survey of India is also 
faciog innumerable administrative problems. 
There is a stalnation in the services, there 
is a communication gap, there are dozens 
of vacancies and even though the emplo-
yess have been working for the last ten 
years, there is no regularisatiol' of their 
service at all DOW, and so on and so fourth , 
there are many problems. 

This OcoJOIical Survey baa taken up 
an aerial survey with he belp of the 
National Geophysical Research and the 

. National Remote Selllini Agency, , from 
1981 to 1985. AU the valuable and 
Icological data are beinl stored on a 
maanetic tape. If it is not used, the whole 
thina lets destroyed, after lome time. 
Therefore, I would like to ask tbo hone 
Minister why it bas been stored like that. 
Wby should it not be made use of., The 
survey and the data collected by the 
Geololical Survey of Jodia should It_ put 
to uae. The GSI had also purcbaled aD 
aircraft for workio. alon. with a computer, 
worth about 'R.s. 8 . crores. What ".tbe 
use made by the surve, 10 far" Wba& '(or 
was the air.craft purchased? I would . iike 
to know frQIJl dte bon, Minister' 'what kbld 
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of work ~ba. been entrusted to this O.S. 
after purcbaslna this aircraft worth Rs' 8 
crores? 

As 1 have already stated. in my consti· 
tuency we bave. abundant iron ore. 
manllae.. ore, taking tha t into conside-
ration our late Prime Minister Sbrimat i 
Indira Gandhi bad laid a foundation stooe 
to set up a steel plant at Vijayanagar. But 
till now we do not find any prolress and 1 
am'very lOrry to state that it has not been 
included in tbe Seventh Five Year Plan 
also. The state Government and the han. 
MPs from Karnataka are pressing every now 
and then for \he setting up of Vijaya-
oalaram Sleel Plant at Hospet. But very 
recently I have been 8i Yen a reply that 
Government has allotted during the Seventh 
Plan Rs. 10 crores for the setting up of 
steel plants including Vijayanagaram Steel 
Piant, which they say, is velY insutlicient to 
start the work. In add ition, they have 
stated that they are going to start one 
sponge iron plant wi th the assistance of 
KSlIDC and SilL of 1.5 tonne capacity in 
the Hospet range. But tho: hone Minister 
says will that it is too early to' say as to 
when it final decision will be taken by the 
Guvernment in the matter since the decision 
can ooly be taken subsequent to establish-
ment of a satisfactory coal linkage. So, 1 
request the bon. Minister to accept it as au 
alternative to Vijayanagaram Steel Plant so 
that this plant can be ~tarted as early as 
possibte. 

NMDC is exploitina so much ore in 
my constituency. But there are a number 
of problems of tbe lab..,urers work ins there 
relatiOa to amenities, faeilities, recreation, 
etc. MOlt of the labourers have come from 
aU over the country and they are staying in a 
remote corner. Tho), have lot their own 
problem.. But we are not aware -about 
their problems. I would like to aUDest 
that aD advisor)' committee to look after 
the amenities aDd facilities of these 
labo~r. be sot up whenevor there are , . 
mineral mine .. In this committee, leillator~ 
and MP, of the area may also be inclu~ed 
so that we w~U be knowinB their day to day 
prob'eml. 
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It has become.very oconomical to export 
. polish stones to Japan. ,Pink stones, black 

stones and granite stones are being exported' 
to Japan. Private agencies are very mucb 
engaged in this trade. I But there are a 
number of scandals which are soinl on. 
Therefore, 1 would request the hon. Minister 
to have .a scientific approach for buHdinl 
up this industry' so that polishing of the 
stones may be taken here hself instead of 
sending lhem to Japan. It certainly incu'r. 
a lot of expenditure if you do not polish. 
Simultane~uslY polishing should be done 
before we export these stones. In this way. 
We will be getting more Dloney through 
export of these stones. So, this approach 
rna y be considered whenever we think of 
exporting such ston el. 

As hon. Members are stated, manu-
facture of lime should be excluded from 
the 11 th Item of the First Schedule. 
Abundant of limestone is available through· . 
out the country. Many cement plants 
are coming up in Karnataka. We have Ipt 
of limestone in Sbima seri~s, Krishna 
series in Gulbarga District and Bijapur 
Distt. The World 81nk is giving aasislance 
for the construction of upper-Krishna pro-
ject. When a team of World Bank officers 
came they saw the ore lying there and they 
remarked that this ore in laughing at you 
people because you are not utilising it. 
They remarked that it is lying like heaps of 
bills. Such being the case, Government 
should come forward to ,.., set up as many 
industries as possible in that area. This 
will not only improve the economy of the 
State and the country but tbis will provide 
employment to lakhs and lakhs of people 
who are mainly settled in rural area. 

SHRI RAM SINGH Y ADAV (Alwar) 
Mr. Chairman, Sir, I rise to support the 
Mines and Minerals (Reguhtion and 
Development) Amendment Bill, 1 ~86. ' 

The Bill provides tha t there. sbould ,be 
a regulation so far as the licensing coocern,e 
and affects the ecology an.d environment 
of a particular region.. It also, provid,e? 
that the State Oovernment is nQt exclu-: 
sively authorised as, regards the items 
which are enumerated in the Fltst 
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gebflioft. It ~I'ao provides for the 
enb.n~em'!nt in tbe pun isbmen, and 
peD&lty. In the exieting law it was provided 
that ,be- Sta-te ().overftments should frame 
t.c' AltoS' under section 1 S but that was 
amIMluous tin now. But now the areas 
lave been tPecitied in . relation to which 
tlte rules ha·ve· to be framed by the State 
6cJyemments. 

there are some of the provistons to 
wbich l request the hon. Minister that he 
sIlould give a reconsideration. My first 
POiDlt is tbat he was enumerated limestone 
io· the First Schedule. Limestone, as a 
mattel of fact, concerns the common man-
the farmer, tbe labour, the Dien in the 
viUaao. So far as the construction of 
boutes in the viJlages is concerned, lime-
ItODe is much used by those peopeL Now 
you are providihl that the licence for 
the limestone will be given only when 
there is the priQr approval of the Union 
Governmenl" As a .matter of fact, this 
prOVUlon should be bifur.cated. In 
respect of those mit;1es where t.be area (,f 
limestone is larger, the deposits ire 
la1'llf. 1icenc~s mlY be give to the .1essese 
after having the approval of .the Oovern-
moat of India. But in general cases )OU 
halVe taken out the limestone from the 
l)urview of tbe State Governments and i~ 
is now exclusively' in the hands. of the 
Uni01'1 Government. It Causes embarrass-
ment to the people who are Hving in the· 
oounttYSidc. in the villages. I feel tbat 
lb. bOD. Minislor Sbri Pant is a vary 
pt~tiC81 maD. He comes from a village 
and be knows bow much difficu)ty it will 
create in the nprmal practical life of the 
oommon man who is Jiving in the 
villale. 

Secondly" 1 will SUlicst that we are 
actinl in consonance with the principles 
of the Constitution of India. We are 
i'mposinl the ceiling as regards the 
'VicUltur'J holdings. as regards the 
orbail properties So. it is expected that 
the man M' a dynamic natu're and character 
and hleololY )ike llim should intrnduce 
tne clilinl in the matter of licensing of 
mines also. 

Developmnrl)' ~. 
Anidt. BiU 1 H6 

SHRI 1(., C~ PANT' :' It il there. 

SHRI RAM SINOH YADAV: You 
have limited it, Sir, but not to that extent 
which WQ expected. You have limited 
only to ttO kilometres: We say that 
there are 23 States and some Centrally 
administered Union Territories allO. So. 
one' can have 20 cr even 30 licences. 

SHR! K. C. PANT: It will not bo so 
much for one Stale. For tbe whole 
country it has been limited. 

SHRI RAM SINOH Y ADAV: So, 
my submission is as regards the licensing 
policy, 1 am happy to know about the 
ceiling which is in the miod of tbe hOD. 
Mii~ister, and it should 'be implemented 
strictly by the State Governments as well 
as by the Government of India. 

In this B ill you have substituted 
section S with a new sccl'ion and in the 
proposed new section there is clause (2) 
which reads as follows: 

"(2) No mining 1ease shall be Iranted 
by tb-e stute Government untclS 
it is satisfied tbat-

<a) there is evidence to show 
that the are~ for which the 
lease is applied for bas 
been prospected earHar and 
the existence of mineral 
contents therein bas been 
established ; 

provided that nothiol in this cJaulC_ 
aball apply to any area if such. a·rea hat 
alreadY been prospected by a Department 
or an aloncy of, tbe Oo~rnmeat aDd tho 
exi.tance of mineral contents. therein bal 
been· eatablisbod :" 

Now, as a matter of fact, ourl is a 
developiol' country. It should 'Dot be 
limited to the Government agency or 
corPora tion only. But . 'it shou ld be teft' 
to the p'erson because the licencee is takins 
1icen~e at hi' own risk. WhY,sbould' h"· 
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ndl be allowed 'He comes and says· for 
five yeart. ten years, twenty years, the 
maxianuD Period, he sbaH let survey from 
Oeololioal Survey of India at his instance, 
at his own risk.~ You are entitled for 
toyatty and the revenUeS concerning. the 
minerals. I shall auggest the hone ,Minister 
tbat this provision sb'.)uld also be added. 
If be .. {etls that particular mineral is 
availabJe there and he bal got knowledae 
or it !nd be can got survey at his own 
instance and expense, (hat sbould be 
allowed. 

SKRI K. C PANT: It is there in the 
Section. 

SKRt RAM SINGH YADA V: It IS 
not clear in S'ub-Section 2. 

SMRI K. C. PANT.: It is clear. You 
road it later on. 

SHRI RAM SINGH Y,\DAV: There 
ar: Some copper mines in Alwar. This 
is known, a8 Dariba Copper Project. The 
contents of copper in that copper ore are 
proportionately bet'er than Khetri Copper 
Mine. Ahbouah Khetri Copper Mine is 
1arler' in operation and the iron ore is 
mueh more, but as regards A Iwar Dariba 
M'ine, the copper is very rich and the 
local authority aDd the people of Alwar 
area have requested you to invest more 
and expand that project because much 
more de'Posits are available there. 

A .. far al I know concerninl tha t area, 
in tbe Jaipur Distri'ct about 60 to 80 kms. 
from Dariba Ore, ore is 4Ietected by the 
Oeololieal Survey of India. But proper tn_D, has not been started there. I ~ou~d 
reque.t tbat (his copper deposit 10 

Jaipuf D,istrid' should bo explored and 
copper mine at Kbodariba, District Alwar, 
should, be expanded. It was to develop 
'in phlles. But art~r tbe first pbase you 
have Dot doveloped it. f request the hon. 
Minister to have site iospection. You 
went t'o Ahvar When you were Equcat i~n" 
Minister. But as Mines Minister you have 
not visited Kb\)duriba. Atwar, I extend 
you invitation to" visit tbat area. You 

'will be able to see the diffieulties which 
. arc thero. 
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The people 'who are working there; 
are working as easuaJ labour. They are 
'0 face a Jot of djfficulties. They have 
tQ &0 underlround and some time they 
take risk. Some of them have been 
workin. for the last three to four years. 
They cannot go . anywhere. The persons' 
who are doing hazardous work in Copper 
and other mines, they should be made 
permanent. My submission is tbat this 
provision shouJd be made. 

The hOD Minister might have come 
across the fradulent transactions in tbe 
Khetri Project and they are of lakhs and 
lakhs 'of rupees. Such things in the 
pubUc undertakings cannot be to lerated. 
Action should be taken against them. 
Precaution should be taken so that such 
things should" not occur. 

The per,sons who are opera ting in the 
mines in Alwar District want th&t . these 
Jeas~s and royalties should be of much 
more period. Previously, it was 20. 
Initially it was 20 + 20. Now you have 
reduced it to 20 -+ 10+ 10. So far as 
State minera Is are concerned, I think 
this provisicD should be as provided in 
the act initiaJJy. 

With these w( rds I support the BUI 
and I hope hon. Minist cr wHl ronsider 
my sUB&estions a Iso. 

MR CHAIRMAN; Now, tbe bon 
Minisfer. 

(Interruptions) 

MR CHAIRMAN: 2 hours have 
been allotted. Time is over. We have' 
exceeded the lime. 

BHRI SHANTARAM NAIK (PlDaji) : 
Sir, it is a very important bill. We sbould, 
be allowed to speak, We are wa hina for 
years tQJelher and today w~ are Dot 
allowed to speak. 

MR CHAIRMAN: Now, the hone 
Mlnister • 
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SHRI SHANTARAM NAIK (Pan~ji) 
My Qlune was also thero (int,rruptklns) 

SH.RI P. NAMGYAL: I have, al50 
not been aiven my chance. It iis not 
proper. 

• J • ~ 

1 . 
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to accept them now but I will 10 into them 
and I wiH see tbat any adYantale that wi' 
can take from tbese auacations is, in fa:~t, 
taken. . , 

Many hon. friends have already stressed 
on tbe crucial role that minioa indultry 
plays in the economic development of tbe 
country. There is no doubt tbat in today', 

[English) :' ~ world .any country which has minera.s is 

THE MINISTER OF STEEL AND 
MINES (SHRI K. C. PANT): Mr. 
Chairman, Sir, I am grateful to the hOD 
Members who have participated in this 
debate. There are certain bon Members" 
who could not partcipatc in it. while 1 
cannot give them. chance . to speak here, 
I would welcome tbem and I would like 
to hear their views and take advantage of 
their views. 

SHRI SHANTARAM NAIR: We 
sho'uld baye been given' time to speak 
because thjs is an important Bill. 

. SHRI K. C. PANT: It is not up to. 
me. 1 would like to benefit by whatever 
IUlgest\ons you may like to offer. Sir, 
the debate has been very constructive and 
ev~ry member who has spoken baa 
wel~omed tbe Bill. They have pin-pointed 
the progres~ive measures in the BiU and 
many of them did make very good sugges-
tions. 1 cannot possibly reply to all the 
sUlsestions of state m~ reactions to each 
oDe of them, because, it will take far 
too 10Dg. I assure them that we shaJ I trY 
to benefit from these sUllestions. Some 
cf the sUIlestions have been so lood tbat 
I would have been tempted to accept 
even some amendment, but thi.s DiU has 
been passed already by the Rajya S,abba. 
Any amendment accepted at this stase 
means sendina ,it back to the Rajya 
Sabha. The session is cominl to an end. 
So, this, I don't think would. be right. 
We should pass this Bill. We have reacbed 
a stale where it is better to Pass" this Bill. 
Parliament can, in its wisdom, always 
take arother lo~k at it later. I do not 
also reject out of hand aU tbe sUllestions 
that have been made. 1. may not be able 

in a betttr position to' jndustrialise, in a 
\latter position to build up its weaJth, iii 
a batter position to export; and ,eneraJly 
speaking, mineral wealth plays a part in . 
developiDllhe sinews of industry and tbe 
economy of the country. Tbis is weU-
known. It is also well-known the t we in 
this country have fairly widespread 
occurrence of mineral wealth. We are not 
self-sufficient in all respects. We are 
surplusin some miner als. There are 'otber 
minerals which more Of Jess suffice and 
we are short of certain nlinera)s. We have 
developed some of 'the - .minerals in tbe 
Crom of. industrial·· product~. We have 
proce~sed them. We have set up industries. 
Many.bon Members have made the pOint 
that we should try to set up industries 
near the location of the minerals. This i. 
perhaps generally true and generally 
correct, but there are many conSideration. 
for the location of industries. This is one 
important consideration, but it is not the 
exclusive consideratil)D. As some hon. 
Members pointed out, minerals of ODe 
State are used in another State. In tbat 
case on bas to se~ to the interests of both 
the States and that it tbe advantage of 
beinl in a country Where Commorce is 
completely free between the various parts 
of tbis country and so, location can take 
into account the situation of the 
minerals as wen al other advant8acI 
offered by any particular industrial site .. 

There was a reference by Dr. pbutrenu 
'Gubl to lee.bed "iniol and I would 
lite to assure ber tbat we are keepiol. 
tbat in mind aod that our experts are 
developinl their capacity in that area .allo. 
There waf a reference by Sbr'i Basu to tbe 
1014 del'O$ite in this cou,otry. He aaid 
we· have plenty of lold. Actually I with 
we did have. But we do not bave ~hat 
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,much or ,told aa4 ,tile BOld fetefYe we 
have in tho I(,(\lar Gold Fields is 
l.era11, comina to an, end. So, this I 
just m.entioD 1D paslina. 

There was a roference to the Deed to 
step up the rate of exploration of minerals 
in tbe countrY. 1 agree with that and I 
think that thcr~ is a programme with the 
GS[ and the NSCL to &t,ep up their 
proarammes and m08t of the States also 

.. want to step up tbeir proll'amme8 with 
tbeir own Direct ora tes in Oeo10lY and 
Minin,. But the problem of course is 
tbat if you want to atep up the rate' of 
driUina. if you want to have more of aerial· 
survey, whatever you want to do you need 
resources and therefore. there is a limit 
beyond which you cannot step up the pace 
of exploration and you have to prior itise , 
you have to set priorities as to bow best 
to use the resources and that is what the 
country is now enlaled in and we are 
tryinJ to put more cft'ort in those area. 
where the country is deficient in some 
important minerals. For instance. we do 
Dot bave enouah of copper ore of the rilht 
Ifade. JUlt now there was a reference to 
it by Mr. Yadav, but the 'act is that we 
do not have enouah of copper ore which is 
rich enougb or as rich as is used in other 
countries these days and a metal like 
TUDgsten-we do not have enough of the 
ore of tunlSton. I eouid give you other 
instances, but there are some areas where 
we bave to put in special effort. Fortunate)y 
we have plentiful ores of importance to 
indusfry like iron ore or bauxite. We do 
bave plenty of bauxite and we have Jarge 
reserves of bauxite on the east coast, and 
we h.ve found lood zinc ore. 

Two or thte.o bon. Members referred to 
one of the important projects in the field 
of zinc .and lead. They referred to A~ucha 
mb". where tbe smelter should be located. 
This i, not tho lime for me to act 'Dto 
tbat controversy, actually I h"ve given the 
Government's decision in tbat matter on 
the tloor of the House earlier., Today I 
will not 10 ioto that, , but tbe fact is that 
we have found zinc ore, which is richer 
than the ore wo ule today and whicb we 
~~oit., today to ' lllanufa~tur, ~inc and 
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therefore, fhat can become a lood pr,oject 
and now the Government has' decided to 
have a detailed project report prepared on 
the basis of' which investment decisions can 
be taken. 'That is the position of th8.t 
project and so I would like to request the 
bon. Members who arc interested in that 
project to witb hold tbeir fire for some 
time while the detailed project report is 
prepared. So far as aluminium is concer. 
ned, I only went to say that the NALCO 
project in Orissa is nearing completion. 
And once that project has lone into 
production, we, shall have a surplus of 
aluminium in this country, at least for 
some years And we shall have a surplus 
of alumina and we may well have to find 
markets for alumina. Now, this is a 
happy piece of news which 1 would like to 
live to this House. 

In reaard to copper, we have found i.t 
in Malaji!..baod in Madhya Pradesh a very 
large copper deposit, which is also beiDI 
d.:veJoped. What is important is also to 
take note of the fact that there are cer~ain 
minerals which are needed to produce 
metals which are important from the 
defence or the stra tegic point of view. As 
1 said earlier, there are some minerals 
which arc in short supply, takina a long 
rarige view of our needs. So, we have to 
have a policy which takes both these 
factors into account. So, we have to have 
a policy for the depletion of minerals, 
how fast we exploit them. I say this 
because. when we look into the whole 
matter of how to exploit our minerals and 
take a fragmented view, then each State 
may wlnt to exploit minerals very fast. 
Obviously there are advantales in terms 
of employment, in terms of economic 
11'0wth and, as bas been pointed by out by 
many hon. Memben, our mineral 'wealth 
is so scattered that much of it is in remoto 
areas, in tribal areas, in the midst of 
forest ·aDd so on. And, therefore, there is 
also the additional incentive to develop 
the backward areas. And Yet because it is 
a depleting resource, it is necesS8r)'. to 
keep in mind the Jonl-term DCedS of' tho 
country and to keep in mind, tbe strateaic 
needs of the country and to decid~. U All 
tifht, .l,hou,h wo appeaf to bavo .larso 
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reserves, how much ca'o we exploit, how 
much shon Id we exploit per year,. over how 
many years &bould we think". And while 
doio. so, our . research and development 
people must inform us as' to 'the lat~ 
discoveries aJ;ld latest trends in tbe world 
in the fidCl of.new materials. It is because 
we may have large reserves in certain 
minerals, we may sit OD them and.we .may 
not want to export them. We may want 
to convert them as value added'i as has 
been SUllested and one may fine tomorrow 
that there is a substitute materisl wbich 
ha" been produced by some country and 
graduaHy that belins to substitute this 
mat~riaJ which today w"' do not produce 
sufficiently, nor do we export the minerals 
rrom wh icb j t can be· produced. Ooe has 
lot to keep in mind the dynamics of the 
Je$U]lI of fcsearcb and development work 
that is 10101 on all over t1)e world Th.ero .. 
fore, the material sciences have to be Jeept 
in vtew. And I lay this becau$e, it i. 
pbviotls tbat we should as far as po~aible 
. Jxport not the materials but tho Products. 
We &h,ould hlve value added prodlJcts. 
Tbat is obvious. And yet, we need the 
foreign exchange on the one band and, 
therefore, we c'\onot take a simplistic view 
of this. Aod secondly., as I s8ld, we have 
to keep in mind the fact that if tomonow 
,this material is substifuted by somethina 
else wbi~b is cbc'lper, then we wUI p·ot be 
able to make full use of our mineral 
resources. 

So, I would like to agree with those 
Members who emphasised the need for a 
national mineral policY which would bring 
out all these faotDfs and you wilJ be Ilad 
to know that the draft on the natinna'l 
mineral policy bas . been prep3red and baa 
been circulated for ·invitios the views of 
the State Governments and the Central 
Ministries and Departments. Now. this 
document we have also ci..-culated to the 
Members or the Consultative Committee of 
our Ministry and we bad a discu.ioD in 
·tbe meeting of the Consultative Committee. 
(Interruptions) We wilt 11a(1)' circulilte it to 
all. Because tbt.re is a fOfum for discussion 
't1lld we have promised tb~ Members that 
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we WGDkt bave a d_uSNl balecl OIl·dlat 
·draft document. Bu t, eoeiOi the int..-,t 
in tbe House, 1 am eDCO~ and l·driDt 
I will now send it to e'wry Melllber ••• 

. AN HON. MEMBBR : It is 10 nice 
of you. 

SHRI !C.C. PAN l' : ( do not want to 
•• into the framework of tbat pbUcy. '1 
think it is much better that you r:ad it 

. and then, if necessarY, we can discuss it. 
But obviously, It is necessary to tatee ioto 
account the need for co-ordination between 
tbe Centre and the . States ar.d amorl tbe 
different States themselves. It is oot jUlt 
the Centre and tbe Statcs--and I would 
like to underline this point. . There lias to 
be co-ordination between the various 
S·tates a1so. I do not want to give examplel 
bec8us,e I do OQt want to create bad blood 
'between the States. But there are examples 
where one State bas certain minerals which 
are used by ot~er States and there are 
difficulties on that account. So there bas 
to be co-ordination . 

Mrs Patnaik referred to tbe role .of tbe 
States. She is put in a delicate position 
if lover-emphasize the role ~ f the Centre .. 
But I am not re~\}Jy repiying to ber. It 
is a general point wbi.cb many have made. 
I would oply like to State tbat boab the 
Centre and tb~ Sta tes have a role which 
has been ~learJy specified and rarliament 
also bas a certain role which" is vcry 
clearly specified and it is under the power, 
liven to the Parliament under tb,o 
CODstitution tllat we 'have the Act which 
~e are amendiol today. Tbis Act itself 
is 8 product of these powerl. The States 
have obviously powers and in fact, 
normally, it is the States which have the 

. powers in the matter of development of 
minerals except those which are included 
in the First Schedule and the Fiatt Schedule 
bal been discu.sed beret Then. in respect 
of tbe minerals in tbe Pirst Schedule. odl, 
the prior approval of tbe CentralOovero-
meot is required before a prospectiftl 
licente and a mining leasc can be 1l'antcd. 
That i. what the First Schedule reallY 
means. So ·the State Governments have 
comp1ete powers in the matt er of IJ'IDtfDl 
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of pros,eetiDl licenC:II ,nd mininl leases 
aDO cn.,rllli 1b. oQJllpliaoco of the \larioul 
conditbns whicb are, i&nposed in the lease 
deed. ThOY hav~ a basic rote to play in 
the reaulation of mines and minerals 
dev,.lopment. 

Now. the role or the Contral GoverP-
ment is what t have broadlY' rcfencd to 
earlier-t~ look at tbe whole economy, 
what are the .mineral requirements and 
how to ensure. 'tbat there i. availability of 
the minerals req~ired for the growth of 
the economy and for the development of 
the econonlY ,and that tbere should be a 
certain uniformity of approach in regard 
to mineral development. I wlll come to 
Shrl Ayyapu Reddy·s point later. But this 
il an obli,ation cast on the Centre-to 
have a tota) look. at the whole countl'Y 
and to "ave a total look at the develop-
ment of tbe mineral wealth of the countr)! 
and tbat is where the conservati on and 
8cientifie development of these mineral 
rcaourCeI becomes important. The other 
aspects-survey nnd exploration which I 
referred to, conservation and beneficiation 
which Sy.d Shahabuddin referred to-
these. are responsibilities wbich are today 
shared by the Central Oovernnlent. The 
State Oovernments, to course, arc· 
complete\Y free to develop all thele 
capacities and capabilities as much as they 
can. The Centre welcomes it, But the 
Cantre bas takon upon itself some 
resp~nsibilitie8 which it is discber.ing. 
Tbose are generaUy known to my friends 
here who have already referred to various 
institutions in this field and 1 can alSUJ'C 
my bOD friends that in all these arcas, viz., 
field of exploreti on, etc. , etc., there is 
close co-operation and co-ordination 
betwoon \1\0 Centre and tho Statos and 
thero bas been abtolutely no difticulty in 
this relard. Thes. are professional bodies 
and th.y approaQh the wbole problem in a 
prof.,sionat way. ,Tbe Mioeral Advisory 
Council and the- State .Ministers' Conference 
are two' of tbo instibltioaal arrangements 
throuth ~b tbls coordination is brou.bt 
about bet.Ma Uto. Contre and tbe State. 
But apari. fr.om that. there are contacts at 
vari~ .• ,lev.la... In any caM we do· not do 
BnYt~.iu .. burry or unilaterally. So. flO 
~nn~ .. aq Icob;, .. an ereatod. 
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T~ere was sOO\o roforeoeo by Me. 
patnalk as to why coosuUatioD bas be,en 
provJded for with the Central Government 
when the State Government. obtains a 
lease. Well,' the State GoverQQ\ent 
nor~aJ!y does not take a lease for itself: 
but If It takes a lease for itself then it 
con~ults the CentraJ Govt. That is u 1.mitcd 
area of the proposal that has been m'lde 
and I think tb3t there should be no 
objection to that. 

There was another IUllcstion, I for,bt 
now who made it, about the poas08sion 
and storace of illegal minerals beinl made 
punishable. This is a suggestion that hal 
come to us very recently. We propose to 
discus' it at the Mineral Advisory COUDell 
meeting I ha,e also taken note of the 
fact that many Hon. Members feel 
that the punishment prescribed ror 
illegal mining, although it has been enhan. 
ced, has not been enhanced enough. This 
is another matter which we shall go into. 

Almost half the members who spok .. 
I cannot say exactly how many members-
referred tQ the question of rOfalty. Tbe 
qnestion of royalty is one in which all 
the States are naturallY iutere;ted. As was 
pointed out by Mr. Ayyap\l Reddy some 
years aao when royalty was charged there 
was no cess or no minerals tax charged by 
the States. That was the position in the 
beginoins. But the existing provision il 
that no enhancement of royalty will take 
place within a period of four years. 
I may point out that accord ina to &his 
provision; reduction can' take place. 
But this ~s the present provision. 

AN HON. MEMBER: Reduction i. 
there. 

SHRI K. C. PANT: Tbc POIitioG i. 
. clear. You reao the provision. Witb 00 .. 

and minera 1 tall comina in, there i. aD 
automati,o increaee il moat case. elf lithe 
ce.8 or ~be miAeral tax allO. 'f.o 10 Met 
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'nt:o the baekltoutid~ ro-yalty was c:t'arled 
,at ad valor'''' rates prior to 1968 ltl the 
case of .many minerals. Ad ''1,lor,,,. rates 
'have an in..:built .,.tlna of indexation with 
'the prlce level Which,is the po~nt made by 
'M:. Sbahabuddin. This waa a_Yen up as 
it wal leadinl to a lot of litilltion and 

,adminisfraHve problems. The last study 
", aroup 'b"d alain considered the question. 
of basing the royalty on an tid valorem 
basis but the State Oovernments were not 
in favour of revertiag to this system. 

In fixing the rates of royalty tbe, price 
level is certainly one consideration. But 
,tb~re are other considera tions and, I 
,think that they will haVe to be taken tnl~ 
account while fixi.ng the royalty. One l' 
tbe development of the mineral itt.elf. 
Second i, the development of the mineral 
.baaed industry. Then there is the question 
of export,. All theae fact on , have to be 

,taken into account. Some friends said wby 
,do you export at a low price. 

Now we cannot control' international 
. prices. So sometimes you may have to 

export at a losl. What does one do about 
royalties otc., in tbat case ? So, I think 
'hero' are so many consideration tbat 

: come 'ia:rto,', play and, I think, tbat all 
of them will haVe! to be taken into account 
in determining tbe royally, ' 

Mr. Ayyapu Reddy raised the point 
, about the concept of mineral rishts tax 

and cess. Whether it is different or same 
'as royalty. I am not a laWyer and I would 
'not like to comment on' this. From a 
laYDlau·s point of vic:;w tbe two are 
different. The minerals ,riahts tax is 
different and royalty is different. But this 
is a subject which will have to ,be loolced 

, into separately. 1 h~ve found-as he. him. 
self, also, said-that some of tbese matters 
are sub judice. The issues relatina to 
the minerals rights tax and cess have' been 
raJsed sometimes by trade and industry • 

. The. State Governments hold the view tbat 
. they have the right to ,impose these tbes 
whereas there is divel'l~nCe in the opiaion 

.Icxpre$$ed by the Hich Court., 

Itt""·.", NIII~'h 388 
(Re,Id.tltm .ii4' 
D,v,II1II11f1tt)" , 
Amdt~ Bitt' J9B6 

SRR.I B. A YY APU '&SDl)Y : 1 draw 
YO\1l" attention to Item $0 in Lilt Jl whlcb 
sa,s that whjeet to UlllitttioDS 'imPOsed 
by Parliament tbe' Statea can exercise 
their rilht to tax millerals. Par liamoot is 

.. supreme. It QlD say that apart from 
royalty the states are not entitled to 
'impose any additiofta) tax otherwise eacb 
individual State wilt 10 on taxinl and the 
entire schedule of royaJty will become' a 
mockery. So it is foJ' Parliament to make 
it clear wbether it has uniformity of 
royalty or it lives freedom to tbe indivi. 
dual States to tax on every item which is 
available to them. 

SHRl K. C. PANT ;. That is the point 
which I was makins. The Madras Hi8h 
Court hal UPheld the levy of CCII. Tbe 
Madbya Pradesh High Court held tbe 
view tllat the State Oov(rnmcnt did oot 
have any power in this matter. I am not 
disputinl what you have quoted from tbe 
Constitution but tbe two Hiab Courts 
have, interpr.ted it differently. BasicalJy 
we have to ensure tbat whatever view we 
take does not come in the development 
of mineral •• 

Sir. I listened to Mr. Aypapu Reddy 
verY carefully and I find myself in sympathy 
with his broad approach 80 far a8 uni. 
formity is concerned. I think it is a lood~, 
tbins if one could come t() an understand .. 
ing with the states oyer this matter. 
In fact, I bad di.cuuiJD. with tbe State 
Chief Ministers. It i. in the interst of the 
eouulry. that we relard' minerals a' one 
of the basic materlals tbat '0 into the 
entire economic and. industrial structure. 
So. if we want to keep tbe price of that 
structure lower and keep tbe cost Jower 
tben along with other basic: meterial.· we 
ouaht 10 keep 'be prices and costa of the 
Ddr'eraJa a180 lower. Now I mentioned to 
you aluminium. SUPPOse 'on ,bauxite 
mineral 'the 1al 10. up; royalty ,oe. ,up, 
cess 100' up Ultimately tbe COlt of pOwer 
will 10 up aDd the cosi or aJumiDium wiU ,0 up. Mo.t of 'he' States IPtDd 10 mucb 
on their ,rural electrificatiolt 'tche.. and 
then tbe1 'win aDd it vet, djfJ}cuJl to 
increase the rate of POWer ,ait~J1 in 
the tural .r •• , AlJ of 'I' kflOW t* '80 
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uJtimately what' happens is that ,the State 
loses a lot of rev.nue in tbese areal. I. 
it not 'better to keep the price of alumi-
nium lower if we can and tbereby have a 
lower co"t and lower price economy? The 
same applies to irol\, the same applies to 
coppn- as also to zinc. Today our copper 
and zinc are/t think, almost double" the 
price of tbe' international level. We have 
to tate a total view. I am not lSuagesting 
that the royalty aJone is responsible for 
bilh ,prices. That is wroog. One bas got to take a balanced view of it. One bas lot 
to see that this is an important sourCe of 
revenue for the States. Therefore, 1 will 
never ignore the States' point of view. 
but we have lot to take all these factors 
into account before taking a view ()n 
royalty. I would very much welcome a 
national debate on tbis question. 1 would 
very much wolcome the rcction of States 
in this matter, because by raising the 
pri"cs of basic materials, they invite the 
consequence or hither finished material 
PI ices. Ultimately they get something in 
one pocket and through the other pocket, 
they pay up much more. We have, 
therefore, to take a national· view. I am 
glad that this question has been raised with 
some clarity and force and I h9pe this win 
be tbe belinnins of a serious debate on 
th~ question. 

The question of export was raised. 1 
do not wan~ to take the time of the House. 
I have already dealt with ,that marter and 
I would only like to request you, to con-
sider the present foreilD excbanae situation 
and the need to Keep up our exports. 
There ate some problems which all of Ui are. 
aware of and, therefore, we should not 
Ii.btly make a: sUllestion to reJuce the 
export of aoy orc. 

I have taken note of the various points 
made 'by 'hone friends with regard to 
premature termination of leases and in 
particular the uuivers'll welcome to the 
provillon to protect, the environment a~d 
the, ecololY. Bvery~dY has' welcome It. 
1 \hank tbe hOD. Members for this support 
and ftb1nk, it is important w,e implement 
theae provision •..• 

(Regulatloa 'alld 
Develop"""t) 
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SHRI AZIZ QURBSHI: What about 
givin, protection to the historical 
mODuments being destroyed by the manlns 
of Birtas as referred to by an hon~ lady 
Member of the House 1 Sbe mentioned 
that the ChiUorsarh monuments are being' ' 
destroyed and the ecological balance is ' 
being disturbed by the mining of Bjrlas io 
that territory This is not the solitary 
example. Same is the case in my parlia .. 
mentary constituency Satna in Ma~ya 
Pradosb. Wherever Birlas enter, it becomes 
their empire. There are. no rules, DO 
regulations of the State or the Central 
Government binding on them. I think, 
even the authority of God ceases to e~ist. 
I would like the hon. Minister to enli. 
ghten the House what action he is goiog 
to take alainst Birlas. 

SHRI K. C. PANT Who'Soever it 
is, the la w much operate. My hone 
friend has been a Minister in the S,tate 
Government. Therefore, be knows that 
the law much preva il. ... , . (I nterruptlo;lS; • 

The real point is, tbat we hSlve got to 
take note of tbe ract that in many places, 
environmental degradation has taken place. 

.. It is a fact that in many areas, toda y 
mining is taking plac.e in a manner which 
does createpollution and hazards. There is 
the safety question also. So many aspects 
have been touched in the debate. I do not 
brush asido comments made by my hone 
friends. Certainly each of tbese cases must 
be gone into, whether mentioned by the 
ladY Member or other hon. Members. 
One has to take steps under the law and 
any step that is required must be taken. 

.i' 

SHRI SYED SHAHABUDDIN 
(Klabaosanj) : What about conditions. to 
be placed Oil fresb leases in order to 
protect tbe e'Dvj~nements ? 

SHRI K. C. PANT: Kindly wait P 

may be while I am replying, 1 may coYer 
some of your points. 

Some doub.t hal been raised abo.ut not 
'removing the causes for which the lease .. 
were terminated in "&0 far as .the ,Govern-
ment companies ~re co~ceJ:Ded. '" " ,~ 
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That is perhaps for too pessimistic; a 
view. Oovernment will certainly expect its 
own 'companies :to adhere tQ' tbe letter of 
the law. Secondly so f1r 81 one 'suggestion' 
th"t we must correct all the defents heror we 
10 on alvinl the Jease to tbe Oovernment 
in concerned, I would like to tell t,hat tbere 
may be no defect as such, but the m~Dner 
of minina is'such that it leads to environ-
mental delardat ions floods ct soil erosion 
and so on. There are' various causes 
liven. If the manner of m ininl is 
improved, that .ttself is- adequate: 
Therefore, this is a matter which has been 
lone into and I think that we can eXpect 
tbat the environmental asp~t. would 
receive full protection. 

In fact, the example that I would like 
to live in 'hat context is that of Neyv,eli. 
In NeyveJi the land is restored along with 
veletation. That is the kind of thing that 
we have to do in future al,o and in other 
places as well. 

SHRI VISHNU MODI (Ajmer) 
Hiodustan Copper Limited, which is a 
public sector enterprise, h:l.S . received a 
notice from tbe State Government because 
they are polluting tbe whole a t&nosphere ... 
(Interruptions) 

SHRI K.C, PANT : In fact you are 
saying tbat Government .is very alert, 
because they have urved a notice even to 
a public sector company. ~ What can be 
better tha"l that? this is the proof to 
what 1 am saying. The only point which 
may create some difficulties is that because 
of our keenness to protect O\1r environment, 
in some areas the mineral development 
may be 8'low:d down. Thh, is a fact. 1 
would request the hon. House that in this 
matter we must take a balanced view and 
beG.us. ef tho ba~lI'ound aDd tbe history 
'" the alviroamental destruction, perhaps 
at this moment, we should Dot be too 
harth, < 'tt . the wight fall in, favour of' 
1M"oteCHon or environment. I think that 
we have lot to take a balanced viow of 
'he matter and the ·GovernmeBt ,R certainly 
intereated in 'he dcvelopmeat of minClals, 
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and It ttD same timo. do,cfnQJeJU ia ,.110 
equally interetted ill tbe ,roteetiQn of 
environment and there· are provjsioDl in 
this Bill wh.ich take care of ·tbis a.pec;t. 

SHRt SRIBALLAV PANIGRAHl 
Sir, in this context 1 raised tbe problem 
pert~inin8 to Oandhardan .... 

SH8I K. C. 'PANT: 1 have met s:veral 
Members of Parliament from your State 
in this regard and' they have disc:usse<l the 
issue with me. They have suggested that 
an Rxpert Committee should be sent there 
as suggested by Shri Panigrahi today This 
is a suggestion which I am considerlnl very 
seriously. I have.: not rejected it, and I 
think tbat he can draw some hope' from 
that. I am tryin I to see whether we Can 
get some good people' so that I can 
constitute this Committee to be sent tbete. 
If he has any suggestions, without too 
much or a bi:!8, I am prepared to consider 
tbem. ' 

Then the question of limestone is raised. 
I would like to say that perhaps there is 
SODle misunderstanding in this matter. The 
intention clearly is to leave out limestone 
used for building material, but to include 
limestone used in sl~el industrY, chemical 
indushY, celnent industly and so on. In 
tbe definition of' minor mintrals if you 
see Section 3 (e) of the main Act, building 
stones have been dech red as minor 
minerals and the Section further provides 
tbat tbe Central Government may' declare 
by notification, any mineral as a minor 
Ulio~ral. In ,caSe there is any doubt. we 
call still issue'a notification in this repld. 
We d<> not want ,to come in the we, of 
limestone beinl used :as buUdiDa blocks 
because there are areas in Rajasthan 
where nothina eJse is available. 
This is used as buUdinl block. If 
YOU' have a'ny difficulty in this re.aard. 
we wiU i~8ue a notification. But I do Bot 

. think there ahould be an), 'd.iftic:uHy'. 8bri 
S1aahbuddio raiaed a vcry valid point. He 
laid tha,t beneficiation and senera} 
oonccnttation 0f minerais should' be ncar 
the anin illl site.. This is broad" a,ceepled. 
In re&pctt of Copper, this is, 4Io.De~, In 
respect of Zinc it is aone.. In 'faet it·iI a 
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~QlJl". wblch ,is: tent ('0 the centres in _.r,at Ir... SatJo. lease of iron 'ore 
wltim :,b., mentioned, it.is liUl4 ,d.lft'erent. 
B.~,-tion of' iro~ ~ ore in 'our country is 
not yet wid,ly prevalent and in an)' case 
it is confined to some washing. 

AN HON. MEMBER: What about 
spolia, jr~ll 7 

SKRt .K. C. PANT : Spong~ iron 
requires coal and gas. Therefore. you 
have two raw materials. 

AN HON. MEMBER 
Zinc? 

", 

What about 

SHRI K. C. PANT : In respect of 
Zinc, ) hsve a quar~el on my hands. What 
;an I do? Some experts have gone into 
this and eHher I accppt the experts' 
decision or if my hone (rie,1ds can agree, 
thell let me have a look at it. But there is, no possibility of agr~ement. When 
there is no agreement, then it is only the' 
expertt.' view. 'fhere is no other way 
out. 

. The other point which Mr. Shlhbuddin 
made and which has already been answered 
by Pandeyji was that NECl is included in 
that provision. But he has lot the answer. 
NECL is 100 per cent Government of 
Indi~ concern and therefore, it should be 
there. I think that more or Ir58 takes 
care of most of the pain ts .made, except 
Mr. Modi's. He refened to the require-
ment of Mining plan He said that the 
Central Goveroment wanta to take over 
the area of 'autbority of '.he State Govern-
ment and so on and n9tbiog can be farther 
from our minds. But we bave lot to ,take 
no·te 'of the fact that it is not only in 
respect of m,llor mines that a mining plan 
is ,QeCelSary~ There are accidents. There 
is pollution problem .. THen there is the 
question, whether, you waitt to enCOurage 
8~:iODtific ntia,lDt 0(, ~ot. You have lot so 
many smal1 mines where problems are 
created. You have Balr; mines where you 
have deaths every now and then. It is near 
Delhi. where this kind of thins is 
bappenina. Tacu are the Slone .quar. It 

Mltrel ."J Mineral, j94 
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is sug_csted that they should not have a 
mining plan. Therefore the suggestion for 
a mining plan being applicable to min~s is 
one pf the basic pillars for encQuraBiog 
scientific milling in this country. I think 
there should be di1utit)n of tbis problem. 

SHRI VISHNU MODI : The mining 
plan is already in the Act. Mininl plan, 
surveys, geological map and all these 
lhin,s are already in the Act. Without 
that nobody can work. Now the min iog 
plan dees not menHon this.' 

SHRI K. C. PAN r : The difference is 
tbat, it wHl be necessary to have a miQing 
plan before somebodY is given a mining 
lease. That is the difference. 

SHRI VISHNU MODI : Now it is 
necessary and nobody C1n operate without 
a plan. It is already there in the Act. 

SHRI K. C. PANT: He will not get 
a mining lease. 

SHRI VISHNU MODI 
get a mining lease. 

He will nO.t 

SHRI K. C. PANT : That is \\-hat I 
am saying. 

SHRI VISHNU MODI : It is only in 
the Act It is 1;1ot being enforced by the 
people or the authorities. That difficulty 
will be there also But my submission 
was that in respect 0 f minerals which are 
not incJuded in the Schedule A, the State 
is tully authorised to srant the lease. But 
in respect of minerals which are Dot 'OD 
ScheduJe A, it has to come to the Govern .. 
ment of Ind ia to get the mining plan 
approved. So you say tbat, that mining 
plan will be approved by tbe State 
Government only. 

SHRI K. C. PANT : I explained tbe 
position. There does not ,seem to be too 
much of diifere.pce between us. You are 
accepting this theory. You only feel that 
tbe State OO,vernment should do it. At 
Jeast you bave come half towards m~. In 
~u~ course, I will dra, you towaula' the 
rest. . 
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I tbihk 1 have dealt with most of tbe 
points that were made. Of course, I have 
io m.ny other "oints, but they witt take 
too much of time. ) bave taken Dote of 
the fact that many of the pOints made by 
iQy hon friends are also subject matters or ,amendments which they have tabled. 
While ·dealina with the amendments, t 'h~lI 
try to answer some of the .point., a,s I 10 
along. 

Mr. Anil Basu, what were you layiol ? 

SHRt ANIL BASU ; What about 
freight equaliz~tion 1, 

SHRI K. C. PANT: About freiabt 
equalization, I can easily as)' that this 
point doJs not arise from this purticular 
Bill. But since two bon. Members chose 
to refer to it, all I can say is that, that is 
a separate matter, on whicb Oovernment 
bas taken a decision in prinCiple to do 
away with freight equalization on iron and 
stee!. But in v;ew of tbe fact that 80 
many other State Governments-other 
than my hone friend·s and Bibar-have 
written to us, and Chief Ministers have 
written to us advocatin,a the opposite 
point of view, we have decided to phase 

. it out, and to carefullY" go into the timina 
of it, so as to create the least dislocation 
in States which are far away from the 
intelrated steel plants. I think the hon. 
Member will support this broad approach. 
because this freirht equalization scheme in 
respect of iron and steel has been in 
operation for 30 Years. So much of 
investment has been nlade on the basis of 
this freisht -equalization scheme in all 
these other States. So, today if we 
suddenly remo'le it, it will 'certainly create 
difficulties for these people'. So, one bas 
to approach this quest ion with a measure 
ot caution. although in'l'rinciplt, as 1 said 
Oovernmpnt has taken a decision,' 

'f 

With these words, I com~end this Bin 
to the House for consideration. 

MR. DEPt)TY S'PBAKER : The 
question is : 

. it .. , 1liii, AlI ... :", 3~ 
(R..". MIl ... ", 
Dlw""_') 
Amdt,. 1111'1"6· , 

''Tba,t tho BUI fut'ther' "., amend 'tIM 
Mines and Mineral. -(It.eaulatioo 'aDd 
Development) Act, t 9 "', as ' paRed by 
Rajya Sabha, be talccn iP'to 'con tid era .. , 
ti~D. tt 

Th, MotlOll was •• ,I,d. 

MR. DEPUTY SPBAKER : The House 
will DOW take up 'clause-by-clause 
consideration of tbe BiU. Now Clause 2. 

The question js : 

"That Clause 2 stand part or tbe ,Bin. It 

The MOllo" WIS tUlo,'td. 

Clause 2 WQS added to the Bill. 

Clous, j --( Sub,titutt.' _, It,., 
&ectio" lor s.ctltM (A) 

MR. DEPUTY SPBAKBK. Now 
Clause 3. Mr .D. B. Patil, are you 
movina'1 

SHRI D. B. PATIL Yes; I am 
moving Nos 4 and S. 1 am Dot moving 
No.6. I bel to:move : 

Page 2, line 43-

for ., al it may think fit. " 

Substitute ,. on condition that tbo roason 
for which tbe premature 
termination of a prospectiDI 
licence or mininl' leaso was 
made, haa beeD made, bas been 
properly rectifted."(4) 

Pale 3, ,iocl 18 and 19,-
,. ' 

omit 'or retrOlpective"(5) 

MR.. DBPUTY SPEAK.ER: Mr. 
Shant,aram Naik, arc you moviDl , 

SHRI S14ANTARAM NAIK : Yea. 
Sir. I b:1 to move: 

Pale,2,-

o/Itr lines 43., ,",",-
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'··Pro~ ~er 'that if aoy 'prospec-
tiel licence 'Of minto. leale hal been' 
terminat'Cd uadet l.lb-section '( 1) or 
aub-aecdol!l (2,) 011' troutid" 'of either 
preservation of na.tural environ;ment. 
coatr,o) of tJOodI, pre'etltioD, of 
pollution. for avoidiDl daDier to· ,public 
health or communications, for ensuring 
sa fety of buiJdi;' It. monuments or 
other struct.ures or 00 around8 of 
conaervatioD of miQeraJ resources, nQ 
prospectinl licence or mininl lease 
with respect to the CQncerned area 
shall be aranted to any person 
includina a Government company or 
corporation owned or controlled by 
Oovernment" (13) 

Pale 2.-1ine 46-

/ldd at the end-

"by an authority coosistinl of District 
JudlC" (4) 

MIt. DEPUTY SPEAKER. Mr. 
Ayyapo Reddy, ate you movin. ? 

SH~t E. AY'lAPU REDDY Yes. I 
bel to move: 

Pase 2,-

.111' line. 46, ,,.,,,,-

'·Provided that where the prospectina 
licence or Mmina 'ease i. terminated 
uoder lub clauaei (1) and (2) aod 
wbere the State Government makes ;in)' 
ICIDt of a prosp"tlnl licence or a 
millin, lease in favo\ll' of a OQvcromcnt 
company or a Corporation, owned and 
cootrollc4 b)' Government, it ihall pay 
to the holder or . tho licence or leaae 
aucb compensation a8 may be 
determined by a District Judlc bavins 
Jutisdiction over tbe miniDl area for 
an, lOll, incurred by . the holder of a 
licence or leale .a tho "'0 may be by 
such premature. termination." (17) 

MR. DBPU.TY SPl!,AKJR : ttow Mr. 
1), B. 'atil 

A",dt. Bill 1986 

SHRI D. B. PATIL (RoIaha) : It 18 
proposed tba t the prospective J icence or 
min in. lease can be terminated prematurely 
on certa in arounds. The arounds are : 

" .. preservation of natural environment, ' 
cantrol of 'floods, , prevention of 
pollution. or to avoid danger to 
public health or cOnlolunications or to 
ensure safety of buildings, monuments 
or other structures ... " 

This is a very lood thina. For certain 
reasons. Government is taking, some 
powers, 'the Oovernment has provided 
that after the termination of a prospecting 
licence or mining lease, it can grant the 
prospecting licence or mining lease in 
favour of a Government company or 
corporation. White giving such a licence 
or lease, care should be taken. It has 
not been provided that the re,asons ror 
which it had been terminated, should be 
rectified. I have suglested that until and 
unless the reasons for which the prospecting 
licence or mining lease was termiDate" 
were removed, such a mining lease should 
not be an~wed. 

MR. DEPUTY SPEAKER : Now Mr. 
Shantaram Naik. 

SHRI SHANTARAM NAIK : On this 
ponh, you will seo that most of us on this 
side have made the same Point, viz that 
when a lease is terminated on grounds of 
pollution etc., it should not be liven to 
Government also, because the law applies 
to it also. As he said jUlt now, it depends 
on the manner in which the mioinl is 
made. Rightly so. If the manner is 
wrong, tbere can 'still b~ poIJution If tho 
manner is right, there need not be 
ponution. BtU you have not stated it 
bere. If the manner was reSUla ted while 
.Ivins a fresh lease, it can be understood. 
Suppose this is chall enled in a c:ourt of 
law" How can you say that the Govern-
ment', manner will be. lood , How caD 
you say tbat·? Tbey may tben say lhat YOU 
have not included it. Therefore, 1 bay. 

, ,uRe'ted ttlis ame~ment ; 
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"Provided further tbat if any protpec. 
tiPllicODce or mlninl leaac hal .beoa 
terminated under sub·scction ( 1) or 
sub-section (2) un arounds of either 
preservation of natural environment, 
control of flood., prevention of 
ponutlor, tor avoidins danler to public' 
bealth (\t comnlunicatiol1s, for ensuring 
safety of buildiolS, monuments or other 
structures or on Brounds of conservation 
of mineral resources, no prospectinl 
licence or mininl lease with respect to· 
the concerned area shall be Irant~d to 
any perlOn includinl a Government 
_company or corporation owned or 
controlled by Government." 

SHRI B. AYYAPU REDDY My 
amendment is as follows : 

'~Prov.ided that wher'e the prospecting 
Hamee or mining Jeale is terminated 
under sub clause (I) and (2) aod where 
the State Government mates any grant 
of a prolpectins licence or a mining I.,.. in favour of a Government 
company or a C\)rporatiooj owned and 
controlled by 0 lvernment, it sblJ1 pay 
to the holdcf of the licence or lease 
8uch compen~atio:l as may be 
determined by a District 1 udge baving 
jurisdiction over the mining area for 
any loss incurred by tile bolder of a 
licence or leale as the caH may be by 
S\lch premature termination." , 

Of course, my predecessor bas stated 
wbere you ba ve terminated it OD account 
of ecoiosy and enviroomcot, thon It does 
Dot stand to reasons to Irant it apin to 
a IONernmcBt comp any, but where you 
lI'a.nt it, to a government com paD)', , the 
previous bolder mUlt be compensated fer 
I_uine loss suffered by him. Otherwise, 
wbat will happen i. tbat if X hal invested 
and developed a mine the State Govern-
mont terminate, it prematurely; theD" it 
arante it ~ itself, that is. to tho company. 
Where a perSOD has inves.t-ed aad developed 
it en the around of ocoloa, or CQvireameott 

it is open to tbe, 'State Govcremcnt 'to 
~n~cl it deprivins ~t Qla8 tlt' frvita, of 

u .... l ... J!.'." "ot 
(R"."~_,._., 

. pe"lop,..,l \'1,' .. 
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b\a iNMatry .0<1 inv •• tmoDt...o4 l"en to 
1M' "that ho sball llQt bo entitled. \oi, any 
~ompe8satioD will b~, ~utiJ., ·Thfte,ore, 
my 1.00dmont' must be accepted. . 

SHitI K .. C. PANf : Dealial' !With 
Mr. B. Ayy.apu l\oddyts amcndolent first, 
thls win come 'io"o operation. the provision 
for premature tCl1llirlation of tbo lease 
only in case certa hi Btpcott are Dot looked 
aftor, tbat i, when it comes into play and 
be hlS a right to be 'beard before tbe action 
il takon. So, rilht of heariaH before 
premature termination is the BArelY clause 

. in this particular provision. In fact. it W1S 

DOt there; DOW it il tbere. So, 1 think, 
because of acts of omisaioD or commission 
on the part of a lease certain things happen 
which he cannot explain to the concerned 
authority and as a result of that tbere is a 
premature termination. There is fe(\lIy no 
case for compensation in tbat respect. 

So far as the other two amendlllents 
arc concerned they are fairly close to each 
otber, and as I said earlier, the question 
of recti6cation may not be Mccseary at all. 
rectification may be necessary, in case 
something . i. dQne. Suppose mining is 
being' done in a certain way ihat can be 
taken care of by tbe government company 
without any physical "rectification before 
hand and there may be cases; 1 don't say 
tha t in every case the gOvernment company 
must be liven licence; there may be case. 
where you find certain causes for the 
premature termination of, lease which 
cann'ot be taken care or rectified even by 
a lovctnment company, and in tbose cases 
government oompany' would not be given 
'lease. . Therefore, it is not automatit. .It 
cannot be acc.epted. 

MR.. DEPUTY SPBAK.ER. It tbe 
House alrees I shall put all the antend-
ments moved to clause 3 to tbe vot~ of 
the House. 

SHltt SHANT ARAM N'AIf{ : I want 
to withdraw my amendments. 

MR.. DBPU tv SPBAKBJ\, : 'Has Mt. 
ShaMatam 'Haile 'eave of ttfe Heule to. 
witbdraw bit amoD4t1lcnts ? 
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IIvsut HON. MEW.is .: Vet.· Palo 4,-

,.",,,.,,,,,,,,,' Nos- 1$ tllId 14 w,i" b,' . . t",v, "itliilrtw,; 

... ~ DEPUTY SPEAKBR. : If the 
Hot .. "0. I thall I'Ot ,~.It of the amead-
"tl to Ole ¥Ote of the HoUle. 

d",,""''''' NOI. 4. 5 QIfI 11 w." 
pitt arrd "tlatlY" 

Mit. DEPUTY SPBAltBR : The 
questlon is : 

"That Clause 3 .tand part of the Bill." 

111e IM""" WQ.t _opted. 

C'_e 3 wo.s mlopttd tile Bill. 

(elllu .. , 4--(SubJrlt"'IoJI 0' new 
HetlM for .sectlo" .s) 

SHRI SYED SElAHABUDDIN : I bel 
to movo : 

PalO 3, line 27,-' 

""" "Indian nO,ational" Instrt-

·'and holds an Income Tax ClearaDce 
Certificate in 1he prcsctib~d from tbe 
lneomo Tax 'Offioer concerned. tt (I) 

SHRI B. A YYAPU REDDY 
(Kuroool) : I bel to movo : 

eap 4, liDo .3,-

. oml, "thete is evidence to show 
that" (18) 

,_ 4, 'liDea to to 12,-

lor 6tby the c.tril Ooverameot for 
the development of mineral 
~tt ill the area coneornecr' . 

ltIb,tl'III'_ 

~a8 mey be _el«tbed" '(19) 
. . 

Sllai.YI.SaNl1~ODJ (AJmor) : I bel '0 movo·;' . 

af~~r J~e 12, ia.ert.-

"ProYidetf that tltis prOVision sball not 
.ppl, to the min et not tP~ed in t • 
Pint Schedule. "(28) 

,SHllI SVBD SHAHABVDDIN (KJtban-
&an;): As I said' earlier, 1 have DothiDa 

. more to add. For IOlI,le inexplicable rea.on 
the Income. Tax Clearance cerrJ6cafo 
requirement is beina dropped hy fhi. 
amendina Bill. My amendment propoiCl to 
restore tbe position as it existed in the 
orilin.1 Act. 

. SHRl E A YY APU R.BDDy (Kurnool) : 
I am only tryiog to let the words "there i. 
evklnc. to abowtbat" omitted, and aJso to 
aubstitutc the words, ttas may be prescribed" 
instead or "by the Central Government tot 
the development of minerals depolits in tbo 
area concerned" because, just as you my 
learned friend previously atated, even for. 
minor mineral deposit. to let a plan appro-
ved by the Centra) Gover'lment jl will be 
vcry difticult. Therefore. in.tead of bavini 
that clause, I want it to be substituted by 
the words "as ma), be prescribed". You 
may not know, what type of miaiul i. 
required by the Centra) Oovernment plana 
aDd what type of rninillglease is require4 
by the State Government plan.. Yo .. 
should have that ftexibility and manoeu"_ 
rability reserved in your rule makins power, 
do DOt make it riaid. do not insist upon a 
CentraJ Government plan or any other plan, 
for evel')' mining lease. Because. You 
yourself will be invitin8 a ftood of a ppli-
cations and that will be too difficult fot 
you to deal with allo. Tberefore. I bave 
introduced this clause Of amendment, 10 
that you can reserve tbem, thus makinl it 
suitable in the rule makins power. 

Ma. DEPUTY.SPEAKER : SlWi 
Vi.hw Modi. 

SH,Rl VISHNU MODI (Ajmer): Mr. 
Oe,oty.8peak«, Sir. my ameodlDODt 
r .... : 

• 'Proyide4 tbat tbis provilioD sball 
Dot ~ppl1 to tilt min. not 8pecified 10 
tbc p\rii Sol04 •. t. 
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"The bon. Minister basI Prepared a Yery , 
lOod mirUDl' plan apd' I perlonall, ... eo 
with it. Tbe Sl~ te GovfStnments ate autho-
rised to t;Xploit the m,inerals 110t I~,ted in 
the first Schedule. AU State. are demand-
lbl more autoriotny and more' powers. So in view of it, it would be better to autho-
tise state to prepare and ~ppro"e the mining 
~lans for minirals ;,not 'Jisted in First 
Scbedule. 

[English] 

SHill K. C. PANT: $ir, as for as Sbri 
Sbababuddln's amendment is ,'concerned, 
there was a 'committee on tontrols and 
subsidies which bad recommended tbat the 
provision reprdina the income clearance 
may be dispensed with. as bas been done in 
regard to grant ot impOrt export licences 
under the import trade control orders. and 
it it on tbis recommendation that the pro-
posed amendment bas been drawn' up. But 
this is no~ the end' of ,the' ~atter. to the 
rules we will be 'provl~inl for an affidavit to 
be furnished a'rr4 1ft '::tll'at affidavit he win 
.bave to declare that be bas paid the tax and 
80 on and so Cuurtb. So, tbat provision 
will 'be' incorporated in the ru1es to take 
care of the problem. , 

So far 8S Mr. Ayyapu Reddy·s two 
amendments are concerned, he was spoken 
about only one of tbem, not the other-let 
me also confine to tb~' one. Amendment 
No. 19 about which be was talking. 

1 fully appreciate his point that centr,a~ 
'lisation of the· ,'crotiny of the miniog plans 
would create a tremendous bUrden for the 
Central Go.vernment.' He bas SUllcsted a 
provision in the rules. We will meke some 
provision in the rules. Bu,t wbat we are 
thinkini is that the IBM sbou1d be entrusted 
,_ilh this task and it 'should ule ,aU It. 
,'decentraliaed field ofIicers' ,to carry os tile 
scrutiny and exercise the . power Irntinl 
approval of the nlinin. plan. nis would 
be 'ft practical way' of . appro.a'chi:nl this 

, 't)fobl em arid the othet. pomt ' which was 
made in the course of· t)le debate WI. tbat 

we.,f1(hDot bave ',,"e~t llymtNr 'of.expertl 
to pre.paro suob .UtiDin, plUI. So. ,we are 
tbinldn.a of .a provision or. tather of a 
practical meal~e,. ~f 'P~OD' baviDa quail- . 
ficationa in mininl' and enainteriol or 
aeoJOIY and· adeQuate expcricaoc, sbould be 
liveD DeceMaI)' authori .. tJoa for. prepariQs 
a mininl plan 80 that 110 difliculty il f.cc4 
by. an ordinary entrepreneun. Tbis-you 
W111 appreciate-will allO ulti,matel)' ctcato 
a number of jo.ba to. a D\lmber' of seololists 
and all tbose who are bavina dcarees in min. 
ina Toda, they are findina"it difficult tc) act 
Jobs. Thi, will 'provide an openinl to 
them. 

So rar as Sbri Modi'. amendment il 
c~Dcerned, I have already ropJied to it, 
because, I tbink, on tbe question of sarety 
or environment or alauahter miniDa, tbe 
record of small mines near Delhi i. known. 
And that should bc CDOUah reason for a 
mine plan for overy siDBle miniol operation 
in the country. 

SHB.I SYBD SHAHABUDDIN: I seck 
leave of the House to withdraw my amcnd. 
ment number 1. 

MR. DEPUTY.SPEAKER: Has Syed 
Sbahabuddin leave of the House to with. 
draw his amendment "I 

SEVBRAL HON. MBMBSRS: Yel. 

ArMndmell', No. 1 Will, b, 1,.", 
,wltlul'"WII 

SHill E. AYYAPU ltEDDY: lscek 
leave ~f the Houec to ",itbdraW D;1Y'8meDd-
ments Nos. 18 and 1 9. 

MR. DEPUTY·SPBAKBR: Hat Mr. 
E. Ayyapu ReddY leave of the House to 
witb4ra"rbi. ametl4mentl .,' . 

SEVERAL HON .. MBMBBRS: Yel. . 
Amend1tNllt' NtJl. 18 GIitI J"~' W~"f, 

. 6, 1,.", wltlu!r..,,11 

SHRI VJ~HNt! MOPJ : . ,I ,e,ok}eaYo. 
of tho 'HOUle to withdraw m, ·._nf.cp'Pt 
D\lDlbor ~ 8. . . " ; 
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Mit." "DBPUTY.sP:BAIC.SR. : Has Mr. 
¥.Wmu NOdi'" "ave 'of the House to with. 
draw bil ameadlllODt? " , 

SBVERAL, HON. MEMBBRS: Yes. 

. tt1feM"",,,t N(J", 28 wa I, by leave, 
, 'wihdrBWft . 

'. MR. 'DEPUTY-SPEAKBR.: The ques-
into i. : 

,: "The' clause 4 stand part of tbe 
BiU." 

Thl motion WDS tllk.lpted. 

ClDus, 4 was Qdded 10 tM Bill. 

CI.,,,,, S 'and 6 w,_re odded to tlte 
BIll •. 

Clause,7-(Amencmdment ill sectlnn B) 

SHIll O. B. PATIL : I beg to move: 
Paae 4,-

after line 34 t insert-

C 'Provided further that .. tbe 
terms and conditions of tbe 
lease shall be revlewed. in 
favour of the State Govern-
ment a t the time of each' 
renewal. U (7) 

SHill SHANTARAM NAIK: I beg to 
move: 

Pale 4, line 30,- . 

Illr u twenty years'~ 
"tweDty five years" 

Pale 4~ 'line 32,"""" 

substitute 
(1S) 

ftt, ''''-ten 'Years" ;u/.)stltut, "fifteen 
year.·.. (16) 

SRl,t B. A YYAPU REDDY: I beg to 
move: , 

Pa~ 4.-

, :,'" :: aCtor 'liao . 3S, i~'_~. 

Amdt. Bltl 191,6 

"Provided further ,that wIIote ; 
the Centra) Government does 
not want to live its prior: 
*,pprova) for a renewal of 
minin,g lease, it shall live the 
holders of a mininaleasc a 
re1sonable opportunity' of 

, beiDa heard". (20) 

. SHRI VISHNU MODI: l bog to 
mC've : 

Page 4,-

(0 line 30,-

for "twenty" substitute 
"forty" 

(in line 32,-

for "ten" substitute "twenty" ' 
(29) 

SHRI'D. B. PAT1L : J have sUlg!sted , 
in my amendment that: While renewing 
the lease t the terms and conditions should 
not be the same. But the renewal should 
be done on such terms,and condiHons which 
'ire in fa'bour of the Government. 

I 

SHRI SHANTARAM NAIK: W·beo a 
lot of provisions have been made for termi-
nation of leases and so many Acts~ha~e 
been cited, I lhink:, there was no need for 
reducing the period. I have suggested that 
instead of 20 Years, it should be 2S years 
and for renewal period instead of 10 yoars 
it should be 15 Years. 

" " SHRI B. AYYAPU REDDY: What I 
have sUliested in my amendment is the 
basic principle of natural jUIHce. Even 
without bearing tbe. ,holder of. tbe mini91 . 
lease, you witbpold your prior approv~Jf 
the net result will be that he will not be 
entitled to get ronewal even, from the 
State Government. And if no opport~!1itf 
is given to these persons for beinl beardr for 
getting renewal. certainly every High CoUrt 
in excercise of its power under Article 226, 
will 81ain direct tbat he should :be' Jiven 
an oPl)ortun'ity of beiill beard. 'Therefore~ 
tbis' amcodillcnt is obyious and it maS' be 
accepted,. 
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SH&l VISHNU MODI (Ajmer): Mr. 

Depuly Speaker, Sir, thore i.,-no reason to 
reduce tbe reDcwa 1 period from 20 year. to 
10 yea" in relPect of the' mineral baaed 
industrie1 on ·Iease Wllich hal lodultriali· 
utlon baled 00 mineral expl()itation. My 
amendment ia only·this tbat on eXpiry or 
lcase of mineral baled industries, the 
renewal perioci mould b. re~iD 20· ,cars 
as it was earlier. 

[En,lish] 

SHRI K. C. PANT: So fbr as Shri 
Patil'. amendment is concerned. ever)' time 
tbere is a renewal of tbe lease, t~cn it is 
reany the execution of a fresh leale and 
it is assumed that the State Government 
will Jook afte·r its own interest. I think it 
is Dot nece8lary to make this provision. 

So far a8 Sbri Naik's amendment is 
concerned, be wanted to increase the 
,eriod from 20 ycal, to 25 years and 
from 1 0 y~ ats to 1 S years. That is a 
considerable increase in the period. I deal 
with the amendment of Shri Modi add 
that will deal 'wi.th the Dumller ef yearl. 
His am~ndmeDt is tba t it sbould be forty 
iottead of twenty, and twonty inste.d of 
ten which meal1J 40+20,+2,0, tbat is, 
eishty years. 

SHRI VISHNU MODI: That I am 
BOt preuiol. I am only pressiDI what I la,. rnontioned. 

SHRI Kl. C. PANf : You are pre.ina 
.0 amendment which you have not tabled • 
• t the fact 01 the matter ia that forty 
,earl is a lObI enou.b periNS· and there 
II provision for exteasioD in caae it is 
Dece..,. 

pIlOP. N. o. RANOA fOuntur) : It 
Jt al.,eady too loog a periocJ.:forty years. 
So .an1 dliup may be bappenins .• 

SHill K.. C. PANT: So, Prof. Ranaa 
is, tJOt even in favour of forty. You will 
be vm with to accept forty before be act, 
up. 

NI.. .. _', jJ".,.,,' ;0' 
(.1".,.,.:..,., 
D".""_", , "'.' ':<1. 

Amtb. fill. lIB" 
. 80 far •• llarl........ .iDed.... it 

coocerudt there ia roree 10 that abcS' "". 
we amend the rules we will aiv. .. •.. 
consideration to his IUs,estion. 

SHRI B. AYYAPU RBDDY: T,bcn 
I withdraw my amen4OJoot. 

$H.I~l SHA NT ~~"'M NAIK.: I. am 
oot presliol. 

SHRI D. a. PAnL : In view of tbe 
expresaion liven by the Minister . in 'roaard 
to my amendment, I bel for lea~ of tbe 
Hou'se to withckaw my amendment. 

MR DEPUTY SPBAKBR: Have 
the bOD. Members Shri D. B.· Patil, Sbri 
Shan'taram Naill, Sbri Ayyapu ReddY aqd· 
Shri Vishnu Modi leave of the House to 
'withdraw their amendments 1 

~EVBRAL HON. MEMBERS i Yes.', 

Amendment, No.7, J 5, 16,.z.o artd 
29 were, by ltave, withdraw,,_ 

MR. DEPUTY SPEAKER : The ques. 
tion is.: 

That Clause 1 .'and part of the Bill." 

TIN moliD" Will adopltd. 

Clause 7 was added 10 the Bill. 

C/flUle B (Amendment 0/ Sectloll 9) 

SHRJ SYED SHAHABUDDIN: Sjr, 
I btl to move : 

Pale 4,-

for cia use " .1Ib"""". 
··8. In ~ct,i~fl 9 er 'he PriQc.;ipa1 Act, 

for the proviso it 8"~on (3),' 
the folJowinl provilo shall be 
Iublt it'1-ttd , .,qat),:_ .1 

• 'Provided that the' Central 
Government shall review til' ra te 
of royalty in respect ·of mmeral. 
specifiod ID .•• Pirat 8cbftt~le; 
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Amd, • . _ 1"6'" 
,'.,.., ,,~..... ,,...,, ,u.kiDI. iDto 
• OOOUDt their averale t'Qafket 
value, •• mioebead durin.' tbe 
prJ~ial ,period. 'It (2)'" 

S8ltl E. ,AYYAPU 'REDDY: Sir, I 
bel to move: 

Pale 4,-

-Iter line 37,' {IIs,rt- . 

(,.0 after the "iatiol proviso .' tho 
followiDS proviso shall be inserted 
namely:. 

"p{ovided further tbat tbe royalty 
iixed under section 9, Iball 
be deemed to De taxel 
OD mineral riabts and no· 
State OoverBment shall bo ~ntitJcd 
to impose any tax on mineral 
riabts, other than the royalty pay-
able tD it. Provided further the 
Centritt Govcmment by amending 
the Second Schedule so as to 
eabanco or red~" the rate. at 
wbida the 1'O'~JtY·· sh~ll be pay· 
able in respect of any mineral, 
shall consult the State Govern-
ment and a160 consider the ropre-
sent~tions, if any; su'bmitted on 
behalf of holders of m,lning 
leases." (21) 

. ma,l SYBO SHAHABUDDIN: Mr. 
Depl.lty ,poaker. S..... 1 IutVc polOted out 
the basic lacuna i~ the principa I Act tbat 
it doe. not provide any ra tional or 
acjenti6c basis ,for tho deter_ialtion of 
royalty. The Minister bas spoken of the 
nationa I mlnertds poUcy .Dd be has invited 
a' ~att~naJ debate, on tbe subject. 1 hope 
tb.at 'the nationtll miGer,1 policY sh~l 
InstitUte what I have:: «;ailed a r~Uoaal 
balla for the'royalty fYltcm • Wf.$ tatb.,t 
fttprtled' :'to bear tbe hOD. Min,i$t~ tha. 
lOme Sta tel at some statae had opposed 
the idea of a ' royalty to be determined 
_~".l.r.m. I hope tba t' Bihar was not one 
of thenl. 'Bur there i. one point that 1 
want to take up with \be ~ \1on. ' Minister. 
He meationed the levy of mi~era). lax apd 0" u~ ,if' "·.t was a", cause or'the rigid :'" 

Amdf. 111111'986 
attitude about royalty. In faet" he ' la • 
placed tbe cart before the bone. I think 
because of the rraid rule that the roya lty 
be determined on tODnase basis various 
States ha,vo been forted to auament their 
relO\lrcel by the levy of minerals tax and 
C,~ss I would like to draw the hoo. 
Minister's attention to tbis 'act that at one 
stalc where the total annual value of the 
minerals was computed at about Rs 2,000 ' 
crores, tbt States' share by way lor royalty 
COlJ\C to only about Rs. 15 to Rs. 2.5 
QrOfCJ. I am sure, be will 8gr'CC with rue 
tbat on this per tonnage dasis the States 
are Dot receiving a du~ deal and lhat is 
why 1 have sUllested that the royalty 
system sbould be completely revamped and, 
should be·· c'ompaled on an ad valorem 
basis. 

saRI B. A YY APU REDDY : Sir, the 
bon. Minister, while replying 10 th: debate 
on the First Reading, bas stated that tbis 
ma Uer req uice considerati(ln and tba t he 
will also consul~ the State Governments. 
The clause itself imposes an opligation on 
Parliament to determine and decide to 
what extent the States must be allowed to 
tax on mineral rights, My only anxiety is 
that the Union Government bas to take a 
decision on this aspect before it is too late. 
When individual States b:gin to levy 
minerals tax and when they taste tbe 
resuJtaot income, there will be a division 
between the mineral-rich St ales and non-
mineral·rich Stat~s. Then it will be too 
late and too difficult for th e Central 
Government or for this Parliament to come 
forward and control this rilht which 
accordinl to item 50 in List 2 imposes a 
duty aD Parliament to say verY clearly to 
·what extent the State GClvernments are 
entitled to JeSI,date on mineral tax. I, 
therefor, request the hon. Minister to take 
decision as soon as possible and not to 
deJay the matter. 

SHR.I K. C. PANT: Sbri 
Shahabuddio,a amendment. as it is worded, 
refers to tbe minerals specifi~d in the 
Pirst Schedule only, and not to the other 
mineral. and if it 'is accepted then the other 
minerals should be royalty free. I 'do not 
tbink' that tbat is bis intention. That would 
10 ,,counter to the ent ire force of hi. 
araument •. 
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So far as Shri Ayyapu' . ',Reddy'" 
amendment' is concerned. we' have di.s,ulSe~ 
this matter carlLcr~ 1 have &i\'en my , views 
and I miabt' tell him that.,white 1 , alfeO 
wi,th him. the time alone is not loinl "1.0 
solve tbe problem. It may well make it 
complicated' But it is' no lonler a ' clean 
.I.te. As be knows already, ceS8e~ have 
been levied by tbe States and the oet 

, impact is uneven in the country. Now , we 
.. ,are not writing' on tbe clean J slate. Had 

it been a clca~ slate, it would have been 
~8ier f6r me to deal with it straiaht way. 
To-day it hlS bef;ome a little complicated 

'because alredy' cesset' and mineral taxes 
have been levied by the v1I1'iobs States.' 

SHIll E A YY APU REDDY : I would 
like to withdraw my amendment. 

MR. DEPUTY SPEAKBR: Has the 
hOD, Member the leave of the Houlc to 
withdraw his amendment? 

SEVERAL HON. M,BMBEltS: Yos. 

A.mendment No. 21, waS by leave. 
withdrawn. 

SHRI SYBD SHAHABUDDIN: 1 do 
Dot witb drawmy amendment. 

MR. DEPUTY SPEAKea: I put 
amondment moved by Shri Syed Sbahabu-
ddin to tbo vote of the House. ' . 

~m'ndment No •. l ....,11' pllt find 
negolived, 

MR. DBPVT¥' SPEAKER : Tbe 
.. qucstion is: 

"That Clause 8 stand part Qf be 
Bill. " 

,The motion WIll Q~(}Ptf4. 

Clause B WtlS tlU,d to tlte Bill. 

MR. DBPUTY SPEAKER: Now. 
clause a6 The question is: 

~:_',iI",.J. 41"t 
<R".,..,."_,, ,'(", , 
D."lo""..) " ' " 

, .A.md'~ ,!fI~ 1';f, 
(!. '~frhat O:.al' ,. Mand' patt of tile 

Bin." ' ' 

n. ' mot.'. we, .'ei.·' 
ClaU$' 9'"", tMliNd to· ,II_ BUI. 

Clouse 10 (Am'lfdm,n, 0/ "ctloll 11.> 

SHRI D. B. PATIL : I bel to move: 
P810 4, lioe 44 

IOf "undertaken" IlIb,tltllte "com-
pleted n. (8) 

Here preferentiaJ treatmeot is souaht 
to be liYen to any prospectinl linccnsoc 
who ba. been liven prospectinl licence 
and wbUe livioa miniOi 'licence deed. it 
hal been provided and lome condit ion s are 
laid down namely : 

Provided tbat Ie State Oov~rnment is 
aadsfiecf,'that the licensee, " 

(a) bas ua40rtaken pr08pectilll opera-
tioos to oltaltHsb mineral resourCeS 
in sucb land ;, 

Instead 'of • 'undertaken", I ba ve 
sUllested' .c compl'eted. ,. Simply slartinl 
prospecting ooerationl will Dot be of any' 
usc. (nstead of start in. prospectiol opera-
tions, I have SUllelted. tbe preferoDt ial 
treatment" ma, 1M lived to tbe licensee if 
be bal completed tbe· pro.peCtins 
opera tiODI., : , 

. SHit ~~ ,C;. PANT: This would, make 
It !~~ rllid. 1h~r~ il a proviajQ~ for 
fUrDlltilDI a miami plao arid 10 under • 
takiol prospettin. aDd eatabliabiD, of the 
mineral mo.t take him far enousb to be 
~bl:e to prepare a nlinins, plan and tbat 
Ihould take qare of the illtentioD of ~y 
bOb. friend. ' . , . 

Mlt. DEPUTY.SPEAkER:, I pUt 
am~pdment mc·ve4 by Sbtl D. B. Patil to 
~he vot~ of, ~hc HqUlC.' 

.AmllldlM,,' No. B wa! ,., _l"'IIItlv«l. ' 
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,I"tbat· cllUle lOi·.tud part of tbe Bill: • 

r.t. ".t" :.,., tIIIoptld. 

C/o"" 1 0 Wtl' tlMtd to 'he Bill 

Cia"" J 1-(Ji,...,,,,,,.' 0/ stct_ 13) 

SHkl SRANTARAM.NAlK: I bel to 
move: 

"Pale ,. line 18.-

for ".ad tbe like" 8wb,tltut,-· 

"aDd tbe other natural environ. 
ment" , (3) 

SHRI D. B. PATIL: I be. to move : 

Pale ',- ' 

II/fer" line 23. insert-

'I 'j 

"(Qr) the manner in which precau-
tion ihall be taken to prevent 
or control land desradation, 
landslides and soil erosion; 

(qs) the manner in which precau· 
tiotl nail .be taken to prevent 
or control water polbation 
Ukely to be caused by creation 
of acidity due to minml. ·drai· 
DIIe of mines, toxic pollutants 
r~om the \Ilincs; 

(4t) tbo maOMr' in wbich hydro" 
JOliCiI chanica, shall be 
reaulat'ed: 

, , 
('lu) the manoer in "hich precau-

dOD ..• aU be taken ,to· Prevent 
or control ,air pollmon be-

, cau.le of dust and p,su; 
.. "'" 

. ". i ,. , 

.. (q,) ,he, manner, in ,w~icb ,preca",· , 
, 't ~.i)D shall be taken to PrcYent or ~ntr~l ned" ,~~\l'iOD; .' '" 

M #as., and Millertll, 4'!14 , 
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(qw) the maDncr in. ,.whi.cb precAO-
tion shall be taken to pr'event 
4amaao to wild and aquatic 
lile; , 

(ql) tbe' manner in which sido 
effects of socioh",ical chanles 
sball be remedied; anci 

(QY) tbe manner ·in which aesthetw 
pollution (:t.dversc effect on 
beauty of nature) shall be 
prevented (Jf controlled; (9) 

SHRI SHANTA-RAM t.NAIK·: AI a 
consequence of 'he amendments that you 
have brouabt, naturally Section with respect 
to the Rules bas to be amended and here it 
is clearly atated-

"the manner in which rehabilitation 
of ftora and other vegetation such al 
trees, sbrubs and "the like ... " Here for 
words "and tbe like" I am using here 
the specific words which is' a beneficiary. 
saying that "and the other national 
environment" , 

If· any natural environment is destroyed 
OD account of mining operations, rules 
have to be framed for that purpose. You 
just consider whether tbe words .. and the 
Jike" iJlbetter or tbe words "and tbe othe~ 
Datura) .. environment" is better. The note 
is prepared by some official. You' kindly 
apply your mind and I request yOU to 
accept it. 

SHRI D. B. PATIL : Mininl operations 
and prospecting operations many a time 
have adverse effects on the environment. 
In tbese operations, the environmental 
ecololY' is disturbed. " The Government has 
auuolted rehabilitation of Bora and other 
vcsctations sucb a, trees, shrubs, etc. I 
have lugest"ed as 'follows :-

U'rhe manner in which precaution shalJ 
be takeo to prevent or control land 
dCll'adatiOD, landslides and soU 
erosion," 
un ' 

, t. e mumer in which precautioD 
·shall be taken to prevent br control 

, water pollutioo' likely to bo eaUIN by 
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ereat ion of acidity due to miDiq, 
drainale of mines, t~ic poUutantl 
from the mines!' 

'-The manner in 'which hydrololical 
cbaiftJles shall ,be reaulated. 

-that includ~s underaroUbd water 
cnrrentCi Idso. 

"Ibe manner in which precaution sball 
be taken to pre •• t or coDtrol 

\ air pollution because of dust and 
&ases." 

"The manner in which precaution shan 
be taken to prevent or control Doise 
pollution. " 

.fThe . manner in which precaution 
sball be taken to prevent darna,c to 
wUd a·ld aquatic nfe. n 

"The manner in which side effects of 
sociological chanles shall be remedied," 
and 

"Th" manner in which aesthetic, 
pollution (adverso effect on b •• uty of 
natare) &hall be prevented or 
controlled. " 

" 
Takinl ioto coosidcratiao all thOle 
points, 1 hope that my amendment 
will be accepted by the bon. MiDister. 

saRl K. C. PANT: I assure $hri 
Naik tbat I have gone into . all these 
amendments personally. I have applied 
my mind to them. Tail ia not the only 
place which provides for protection of the 
environment. If you look at Section 18 
of the Act" you wilt find tbat provision is 
made in tbe rule-making power. ~ will 
road tbat out to you. 

"The Central Oo,ernment shall have, 
the power to frame I:uJCI as follows: 

The mann« in which and, ,tbe au,thorHy 
,by wbicb directions' may. be issued to 
the OWP'f8 of &01 spino to do 0 ... 

.,,,,,) AI' it""" .,. 
(R."",,:,IiIW~, ';" D",I0,,..,,,,' ", 
Amlt. j(ll 19,,' ' 

rlfni'ft ft_ ''-' CertaU:l thin .. ". III ,the 
intere\t of conservation or ly.tt1Dldo 
development ot min. or for the 
Pr~tcCaoD ,of lIMto __ 'bY prtwiitinl 
or controlJinl pollution which may be 
caused' b7 ',rospect,." .r 'minina 
operatiODI. " 

Jt ia vet')' wide. It Covers Mr. Patii'. 
polot .... Uy. I appro... tbe spit it 
behind bis amendnlent and tbe effort ho 
hal put.in. He bas teally macae a "ate-
meot whicb does not call for aoy kind, ,of 
argument. But it ia covered already. 

MR. DBPUTY SPEAKER : Are tbe 
hone Member. withctrawtDI. tbeir amend" 
menta? 

SHRI ~HANT AllAM NAIl{ : J would 
lite to withdraw' tbe am:endment. 

SHtI D. B. PATIL: I al.o would 
like to withdraw tbe umcndmcDt. 

MR. DEPUTY SPEAKBR : Have tb, 
hone Members tbe leave of the Houae to 
withdraw their amendments ? 

SEVBRAL HON. MBMBERS : Yes. 

AmewJm"", NOI. .3 0IIII, w,r,. by 
leDY', willuiraw" 

Mit. DBPUTY SPBAKER The 
QUeatioQ is: 

"That Clause 11 ItaDd part of' the 
Sill." 

TIl, Inotl6tt Will adopt,d. 
\', 

c", •• 1 J HI • .,d 10 ",. Bill. 

CIa"", 12 otid 13 w." lIdd,d to th, Bill. 

CIa"', ! 4-(lll1urII0ll 0/ ,,'w "cllon 11 A) 
I 

MIl. DBPUTY SPJ!AKEll: Clause 14. 
Now ...udlMbtr t. be moved. Shri 
Chint •. MobaD. . 

DR. ClilNTA MOHAN: J am satisfied 
by dYe ataterrield ~,.: bdn. ·M1nister bas 
m1lde. 1 ... ~ Dol lUbve iny amendfbtnt 
No. %1 to 01'U"o'14. ' 
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MR. DEPUTY SPBAK.ER : All riahtl 
Mr. D.B. Patil, are you movinl i 

SHRI D. a. PATIL : Yes.'.I move my 
amendment to Clause 14. I beg to move : 

Pale 7, linea 21,-

lor "same rate" substitute 
"nominal rat" (10) 

Amdt. Bill 1986 

is done on the land owned by a private 
person and if he is deprived cf his means 
of livelihood. tben certain compensation 
should be liven to him. 

SHRI K. C. PANT : Sir, there would 
not be many such', cases, but in case the 
rights of certain minerals vest in private 
parties, then the whole purpose of -sub-
section (3) of the proposed Section 17 A 

Page ,7, lines 21 to 24,-
1 

. which is meant to take the righes of such 
private parties is defeated. Thererore, tbe 

. same rate is better tban a nominal rate. 
omit "at which it would have been 

payable under this Act i.f such 
prospecting or mining opera tjons 
bad been undertaken by a private 
person under p~o8pecting licence 
or mining lease" (11) 

Page 7,-

after line 24, Insert-

"Provided that if the income from the 
land on which prospecting or mining 
operations are unC:lertaken, is the only 
means of livelihood of the private 
person, then reasonable compensa~ion . 
shall be given to him." (12) 

MR. DEPUTY SPEAKER : If you 
want to speak, you n1ay do so. 

SHRI D. B. P A TIL : It has been 
provided that in any area in which the 
'linerals vest in a private person, such 
r rivate perion shall be entitled to receive 
prospecting fee, royalty, surface rent etc. 
I don't agree with the proposal of the 
Government because the land belongs to 
the Government and not to the private 
person. He is simply an occupier ba viog 
certain rights of sale and mortgage. 
According to me be should not be flnt!tled 
to compensation ror these minerals. He 
should be entitled to receive nominal rent 
and 80 this factor should be taken ioto 
consid()ration. The minerals io the land 
do not beJona to the private person. So I 
request that the Government should take 
this fact into consideration. Again I have 
sQIICated that componS3tion, if it is to be 
liven aboaJd be nominal ap(i if the minins 

SHRI D. B. PATIL : The right to 
minerals should not belong to a private 
party. 

SHRI K. C. PANT : Yes. 

SHRI D. B. PATIL : That is why I 
ha ve suggested this. 

SHRI K. C. PANT : I am told that 
there are some cases. That is why I asked 
about Goa where certain other compli-
cations are there with respect to the 
Portuguese having given certain mineral 
rights etc. So, there are, I am told, 
certain cases. This much enquiry I did 
make : Are there any such cases? 1 am 
told there are some cases which are 
covered by this. 

SHRI D. B. PATIL: Sir, I am 
. pressing my amen dmcsts. 

MR. DEPUTY-SPEAKER : I shall 
now put the amendments moved by Shri 
D. B. PatiJ to the vote of the House. 

Amendmen(s Nos. 10 tf) 12 were put 
nnd negatived 

MR. DEI'UTY -SPBAKR. : I shall now 
put clause 14 to the vote of the House. 

The question is : 

"That clause 14 stand part of tho 
Bin". 

, The motion was adopted 
Clause 14 WQS added to the Bill 
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MR.. DBPUTY.SPBA&Ell : CII\HIC 15. 
The question is : 

"That clause 1 S ,taDd PIrt of tbe 
Bill." 

The IIIDtiH w., .-",efI . 

Clo"" 15 w., GtltJ,tl to tIt~ Bill 

MR.. DBPtlTY·'SPBAKBR : Now. 
Claulc t 6. Mr. A"apu R.cddy i. Dot 
present. IlhallllOw I'ut clause 16 to tbe 
vote of tbe House. 

The question is : 

"That clause 16 etand part of the 
Bill. " 

Th' mfl'. WIll tJIIopted 

C lallse 16 was added 10 'h' Bill 

D",.,."."" 
Anult • .,,1 1 N6 

"TI1~t·cJa\l.e 18 stIDd part of tho 
Bin." 
n. .tlD • .,., • .,1IJ4 

Cz..s, 1 B wos .MId to ,II, Bill 

Mil. DBPUTY-SPEAKER : Clauae 1, 
the Baactiol Formula aad the Title. The 
question il : 

"Tha t Claase 1, the Baactinl 
Formulla and the Title stand part 
of tbe Bill,t. 

TA, motloll weI tldtJpt,d 

Cl(J'u, 1, ,II, Enoctlng Formula a"d 
the Tltl, w", added to ,Ie Bill 

SHRI K. C. PANT : Sir, I move : 

"That the Bill be pa_d." 

MR. DBPUTY ·SPRAKER.: Clause t 7. MR. DEPUTY .SPBAKEll The 
Now. Mr. Ayyapu Reddy is not present. question is : 

The question is : 

"That clause 17 stand part of 
the Bill.'" 

The motion WtlS ado,ted. 

Claus, J 7 was added to the Bill. 

MR, DBPUTY-SPBAKEll: Cla,use 18. 
Mr. Ayyapu ReddY is Dot here. 

Tbe question is : 

"That the BiU be palled." 

The mot 1011 was adopted 

MR. DEPliTY ·SPBAKSR. : Tho Hou.~ 
Itands 8 djourncd to reassemble tomorrow 
at 11 A. M .. 

18.041trt, 

The Uk Sua de. tlditlMtWd till 
BlnH IJI tie Clock o. n. .. ,. 
AMp" 14, 19'6/S,,,N". JJ .. 19,,,, 

(Baq). 




